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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  June  30,  1977/  Asadha  9,
 899  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Judicial  Wing  to  dea]  with  Labour
 Cases

 *264.  SHRI  ८  K.  CHANDRAPPAN:
 SHRI  K.  A.  RAJAN;

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be

 pleased  to  state:

 (a)  whether  Government  have  a

 proposal  under  consideration  for  set-
 ting  up  a  separate  judicial  wing  to
 deal  with  the  labour  cases;  and

 (b)  if  so,  the  details  thereof  and  the

 steps  being  taken  in  this  direction?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 SHRI  Cc.  K.  CHANDRAPPAN:  I
 am  really  surprised  by  the  answer  of

 the  hon.  Minister.  Would  the  Gov-
 ernment  agree  that  there  are  a  large
 number  of  labour  cases  pending,  and
 if  so,  would  they  also  agree  that  an

 205  LS—1.

 2

 independent  judicial  machinery  will
 help  solve  these  labour  disputes  with-
 out  resorting  to  strikes  etc?  May  I
 know  whether  Government  has  consi-
 dereq  the  setting  up  of  such  machi-
 nery?

 SHRI  RAVINDRA  VARMA:  I  am
 sorry  that  the  hon.  Member  is  sur-
 priseq  at  the  answer.  [I  agree  with
 him  that  there  are  a  number  of  cases

 pending.  Government  j,  quite  anxiou,
 to  see  that  an  effective  machinery  is

 provided  for  the  immediate  settlement
 of  such  disputes  ang  the  disposal  of
 such  cases.  Actually,  therefore,  the
 Government  js  considering  the  whole
 question  of  streamlining  the  machi-

 nery  necessary  for  this  purpose.  One
 of  the  committees  set  up  by  the  Tri-
 partite  Conference  js  going  into  this
 question  of  streamlining  the  machi-
 nery  necessary  for  the  disposal  of
 such  cases  so  that  they  may  not  pend
 for  long,  and  become  festering  sores
 that  cause  industrial  unrest.

 SHRI  C.  छू  CHANDRAPPAN;:  May
 I  know  when  this  Committee  will  sub-
 mit  its  report  and  whether,  pending
 the  report,  the  hon,  Minister  himself
 is  considering  bringing  forward  a

 comprehensive  legislation  dealing
 with  all  these  matters,  so  that  the

 problems  can  be  seattleq  in  future
 More  effectively?

 SHRI  RAVINDRA  VARMA:  The
 Committee  consists  of  representatives
 of  the  central  trade  unions,  employers
 organisations,  State  Governments  and
 the  Central  Government.  It  is  our
 expectation  that  the  Committee  will

 give  its  report  in  two  months.  There-
 after,  in  the  winter  session  I  hope  to

 bring  forwarg  comprehensive  legisla-
 tion  on  this  subject.
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 SHRI  SASANKASEKHAR-  SAN-
 YAL:  Has  it  been  possible  or  is  it  even
 now  possible  for  the  Government  to
 collect  opinions  in  this  behalf  from  the
 different  High  Courts  and  the  Supreme
 Court  and  the  different  Bar  Associa-
 tiong  of  India?

 SHRI  RAVINDRA  VARMA:  Gov-
 ernment  is  trying  to  elicit  opinion
 from  the  concerned  interests  as  far  as
 possible.  Ag  far  as  the  courtg  are
 concerned,  the  Maharashtra  Govern-
 ment  once  made  a  suggestion  that  the
 Supreme  Court  shoulg  have  a  special
 Bench  to  deal  with  such  cases.  This
 was  considereq  by  the  Law  Ministry
 as  well  as  the  Supreme  Court,  and
 they  came  to  the  conclusion  that  it
 woulg  not  be  feasible  to  have  a  sepa-
 rate  Bench  for  this  purpose.  This  was
 the  view  of  the  Supreme  Court  itself.
 As  the  hon.  Member  js  aware,  inany
 suggestions  have  been  made  in  this
 regard,  both  by  the  National  Labour
 Commission  and  others  who  have  been
 involved  in  the  disposal  of  such  dis-
 putes.  All  these  suggestions  are  being
 takan  into  consideration  by  this  Com-
 mittee.

 ay  जोम  प्रहाश  त्यागी  :  क्‍या  सरकार

 इस  बात  को  अनुभव  करती  है  कि  देश  में

 स्ट्राइक्स  के  कारण  मैन-डज़  का  बहुत  लास

 होतो  है।  जो  वनमान  टििव्यूनल  है  चाहे  उसको

 जुडहोशियल  बना  दें,  लेकिन  इस  प्रकार  का

 खििम  बनायें  कि  जो  भी  डिस्प्यट  हों,  चाहे
 मालिकों  के  हों  या  मजदूरों  के  हों,  व ेजुडीशियल

 द्विव्यूनल  के  पास  ले  जाये  जाय॑  और  उसका

 जो  हैपला  हो,  वह  मालिकों  और  मजदूरों
 दोनों  पर  लागू  हो,  दोनों  उस  को  मानने  के  लिये

 बाध्य  हों  |  क्‍या  इस  तरह  का  नियम  सरकार

 बनायेगी  ?

 SHRI  RAVINDRA  VARMA:  It  is
 a  fact  that  man-days  are  lost,  both

 by  strikes  and  by  lock-outs,  and  it  is
 the  Government's  desire  to  see  that
 man-days  gre  not  lost  either  through
 lock-outg  or  through  strikes.
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 At  present,  the  machinery  provides
 for  the  existence  and  appointment  of
 labour  courts,  industrial  tribunals  and
 nationa]  industrial  tribunals.  There
 was  an  appellate  tribunal  which  was
 abolished,  But  the  question  as  to
 whether  the  appellate  tribunal  would
 be  revived  and  in  what  form,  is  one
 of  the  questions  that  is  being  looked
 into  by  the  Committee.  Regarding  the
 last  part  of  the  quastion,  this  too  is
 one  of  the  steps  that  are  being  consi-
 dered.

 SHRI  S.  R.  DAMANI:  Are  you
 going  to  simplify  the  labour  laws  or
 not?

 SHRI  RAVINDRA  VARMA:  I  can
 understang  the  hon.  Member's  anxiety
 and  interest  in  the  complications  of
 the  labour  laws.  1 can  say  that  we
 are  keen  that  labour  legislation  is
 simple,  direct  and  clear.

 SHRI  CHITTA  BASU:  At  present
 industrial  disputes  are  referred  to
 industrial  tribunals  under  the  provi-
 sions  of  Industrial  Disputes  Act,
 But  the  process  of  this  tri-
 bunal  is  long,  time  consuming
 and  it  takes  years  together  to
 dispose  of  a  case.  In  view  of  this,
 whether  Government  propose  to  set
 up  an  additional  tribunal  or  appoint
 more  judges  to  these  tribunals  so  that
 the  cases  are  disposed  of  early.  Whe-
 ther  in  the  scheme  of  proposed  ccm-
 prehensive  labour  legislation,  the
 question  of  forcing  the  employers  to
 atteng  the  conciliation  meetings  com-
 Pulsorily  would  be  provided  for  be-
 cause  the  present  experience  is  that
 they  do  not  attend  the’  conciliation
 meetings  which  leads  to  unnecessary
 prolongation  of  the  dispute.

 SHRI  RAVINDRA  VARMA:  It  is
 regretable  that  there  is  considerable
 delay.  We  are  aware  of  the  fact  that
 long  delays  are  not  in  the  interest
 of  the  workers  because  thay  do  not
 have  the  capacity  to  holg  for  long.
 One  of  our  primary  objectives  is  to
 see  that  the  periog  ig  reduced.  I  am
 not  quite  sure  whether  the  appoint-
 ment  of  an  additional  tribunal  will

 का 8



 5  Oral  Answers

 lead  to  the  shorterning  of  the  period.
 The  streamlining  of  the  process  will
 perhaps,  be  more  helpful.  We  _  are

 examining  both  these,  and  we  are
 anxious to  see  that  this  time  limit  is
 Teduced.  Today  it  goes  up  to  two
 years  in  some  cases  but  we  are  think-
 ing  of  reducing  it  to  two  months.

 Regarding  the  other  aspect  of  the
 matter,  the  Committee  will  certain-

 ly  look  into  that.  It  is  true  that
 sometimes  when  parties  are  called  for
 conciliation,  they  either  try  to  delay
 or  80  not  return  up.  What  steps  we
 can  take  to  see  that  there  is  no  pro-
 crastination  of  the  dispute  is  under
 the  consideration  of  this  Committee.

 SHRI  BASHIR  AHMAD:  May  I
 know  from  the  hon.  Minister  whether
 it  is  not  possible  to  abolish  all  the
 industria]  tribunals  and  entrust  the
 matter  to  the  various  State  High
 Courts  and  appoint  a  judge  for  that
 purpose  so  that  the  speedy  trial  of  the
 industria]  disputes  may  take  place?

 SHRI  RAVINDRA  VARMA:  The
 hon.  Member  must  be  aware  that  there
 are  many  cases  pending  and  the
 volume  of  work  that  the  High  Court
 has  to  deal  with  is  not  small.  This
 question  has  been  considered  on  more
 than  one  occasion.  The  examination
 has  led  to  the  conclusion  that  trans-
 ferring  this  work  also  to  the  High
 Court  and  adding  to  the  workload  of
 the  High  Court  is  no  solution  to  the
 problem.  4

 /
 a

 SHRI  M.  RAM  GOPAL-  REDDY:
 After  the  advent  of  the  Janata  party,
 ‘we  thought  that  there  will  be  some
 peace  on  the  labour  front.  But  as  a
 matter  of  fact,  almost  everyday,  there
 are  so  many  strikes  ang  the  whole

 country  is  in  the  grip  of  strikes.  The
 labour  is  not  going  to  wait  for  their
 future  legislation.  I  want  to  know
 what  is  their  immediate  remedy  to
 stop  the  strikes  So  that  the  production
 may  not  suffer  and  all  the  estimates
 made  by  the  Finance  Minister  may
 not  become  topsy-turvy.  s

 ASADHA  9,  899  (SAKA)  Oral  Answers  6

 SHRI  RAVINDRA  VARMA:  I  do
 not  think  this  arises  out  of  the  ques-
 tion.  But  I  can  say  that  the  crop
 of  strikes  that  we  have  js  the  result
 of  time  bomb  which  the  hon.  Mem-
 -bers  opposite  planted  in  our  economy.

 SHRI  M.  RAM  GOPAL  REDDY:
 What  a  reply.

 MR.  SPEAKER:  Your  question
 does  not

 wi

 out  of  this  at  all.

 sit  कुदावाहा  :  ग्राम  तौर  पर

 ऐसा  होता  है  कि  मजदूर  को  निकाल  दिया

 जाता  है  तो  न्यायालय  से  उसके  हक  में  फंसला

 हो  जाता  है,  वह  डिग्री  लेकर  आ  जाता  है
 लेकिन  फिर  भी  उसको  परेशान  करने  के  लिए,

 हटाने  के  लिए,  तंग  करने  के  लिए  या  श्पने

 ग्रापको  छिपाने  के  लिए  अपील  दर  अपील

 अधिकारो  करते  रहते  हैं  या  मैनेजमेंट  करता

 रहता  है।  अन्त  में  जब  मजदूर  के  पक्ष  में  फेसला

 हो  जाता  है  तो  सारा  खर्चा  सरकार  को  या

 कम्पनी  को  देना  पड़ता  2...

 MR.  SPEAKER:  This  jis  about  the
 judicial  wing  being  created.  The
 question  is  going  out  of  hand  now.

 श्री  रामनरेश  कुशवाहा  :  क्‍या  आप

 ऐसी  व्यवस्था  करेंगे  कि  कोर्ट  में  जीतने  के  बाद

 मजदूर  को  पैसा  मिलने  लग  जाए  और  न  मिले

 तो  बाद  में  अगर  डिग्री  उसके  पक्ष  में  हो  जाए
 और  पहली  और  अन्तिम  डिग्री  के  बीच  का

 जो  पैसा  है  वह  पैसा  जो  अधिकारी  उसको  तंग

 करता  है  उसके  वेतन  में  से  काट  लिया  जाए
 क्योंकि  आम  तौर  पर  इस  तरह  की  चीजें

 उसको  तंग  करने  के  वास्ते  की  जाती  हैं  ?

 SHRI  RAVINDRA  VARMA:  I  can
 understang  the  hon.  Member’s  an-
 xiety.  I  hope  he  will  also  agree  that
 there  has  to  be  a  proviSion  for  appeals
 against  judgments.  So,  it  is  a  question
 of  finding  a  balance  between  the  need
 to  provide  for  appeal  and  the  need  to
 ensure  that  there  is  no  _  additional
 hardship  that  the  worker  has  to  suffer
 while  he  has  gone  on  appeal,  :

 ‘
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 SHRI  DINEN  BHATTACHARYYA:
 At  the  present  moment,  there  is  a
 four  tier  system,  so  far  as  the  settle-
 ment  on  any  matter  regarding  the
 labour  dispute  is  concerned.  First,
 there  is  the  tribunal,  then  the  party
 which  is  not  satisfieq  with  the  tribunal
 goes  to  the  High  Court  and  from  the
 High  Court,  they  go  to  the  Supreme
 Court.  My  question  js  in  respect  of  the
 Supreme  Court.  I  want  to  know  whe-
 ther  any  special  Bench  is  there  to  deal
 with  the  labour  matters.  So  far  as  my
 knowledge  goes,  it  takes  not  less  than
 five  years  for  the  disposal  of  a  case.
 If  that  is  so,  may  I  know  whether  the
 Government  can  set  up  a_  separate
 Bench  to  deal  with  the  labour  appeals.

 SHRI  RAVINDRA  VARMA:  I  have
 already  answereq  this  question.  Tf
 you  want,  I  shall  repeat  my  answer,

 MR.  SPEAKER:  You  answered  the
 question  put  by  another  hon.  Member.
 Now,  Mr.  Dinen  Bhattacharyya  puts
 it.  You  must  answer  it.  He  will  not
 accept  a  second-hang  answer.

 SHRI  RAVINDRA  VARMA:  I  can-
 not  Bive  two  answers  to  the  same
 question.

 श्रो  धमंवोर  वशिष्ठ  :  मन्त्री  महोदय  की

 ग्राज  की  घोषणा  के  बाद  या  इस  प्रोसीजर

 को  बताने  क  बाद  जो  लेबर  के  लिए  जस्टिस

 होगा  उसमें  कोई  ज्यूडीशियल  डिलि  कम  हो

 जाएगी  ?

 SHRI  RAVINDRA  VARMA:  I  have
 already  said  that  we  hope  to  intro-
 duce  a  comprehensive  legislation  on
 this  question.

 SHRI  PADMACHARAN  SAMAN-

 TASINHAR:  What  is  the  total  num-
 ber  of  cases  pending  in  the  tribunals
 at  the  appeal]  stage  and  at  the  other
 stages?

 SHRI  RAVINDRA  VARMA:  If  the
 hon.  Member  wants  to  know  about

 any  tribunal,  I  can  give  the  answer.
 But  there  are  many  tribunalg  and  if
 you  think  fit  then  I  can  read  out  the
 figures  for  all  of  them.
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 MR.  SPEAKER:  It  may  be  ag  long
 answer  in  that  case.

 केन्द्रीय  व  क्षेत्रीय  भविष्य  निधि  कार्यालयों  के  लिए

 भवन  निर्माण

 * 265.  श्यों  शिव  नारायण  सरसूनिया  :

 क्या  संसदीय  कार्य  तथा  श्रम  मन्‍्त्री  यह  बताने

 की  कृपा  करेंगे  कि  ;

 (क)  क्या  केन्द्रीय  व  क्षेत्रीय  भविष्य

 निधि  कार्यालयों  में  400  से  कम  कर्मचारी

 कार्य  करते  =  श्रौर  36  हजार  रुपया  मासिक

 किराया  दते  हैं;

 (ख)  पिछले  तीन  वर्षों  में  कुल  कितना

 किराया  दिया  गया  है  और  उस  राशि  से  अपना

 कार्यालय  भवन  न  बनाये  जाने  के  क्‍या  कारण

 हैं;

 (ग)  सरकार  का  श्व  क्या  कार्यवाही

 करने  का  विचार  है  ;  और

 (घ)  क्या  कार्यालय  भवन.  स्टाफ

 क्वाटटं्स  के  साथ  ही  बनाया  जायेगा  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (9)
 The  present  staff  strength  of  Central

 and  Regional  Offices,  Delhi  is  482.  A

 monthly  rent  of  Rs.  32,900  is  being
 Paid  for  both  offices.

 (b)  and  (०).  Rs.  8.l  lakhs  during
 the  last  five  years  was  paid.  Land
 was  allotteq  for  construction  of  the

 buildings  on  two  occasions  in  the  past
 but  they  were  cancelled.  Efforts  are

 being  made  to  procure  suitable  land
 for  construction  of  office  buildings.

 (d)  The  location  of  the  office  build-

 ing  will  depend  on  the  site  of  land
 to  be  allotted  by  the  Delhi  Develop-
 ment  Autthority.

 sft  शिव  नारायण  सरसूनिया  :  मैं  मन्त्री

 महोदय  जी  से  पूछना  चाहता  हूं  कि  लगभग

 8  लाख  रु०  पड़ा  रहा  औ्रौर/32  हजार  ह: ह अ



 9  Oral  Answers

 इतने  से  कर्मचारियों  के  लिये  रेंट  देते  रहे  और
 उन  को  प्लाट  नहीं  दिया  ।  जो  प्लाट  उनके
 लिये  रखा  गया  था  वह  कांग्रेस  को  बाद  में  दे

 दिया  गया  और  ब्भी  तक  उनको  प्लाट  अलौट

 नहीं  हुआ  है  ।  तो  क्‍या  जो  उनके  लिये  पहले
 से  प्लाट  था  वह  उसको  रेस्टोर  कराया  जायगा

 शौर  जो  इतने  दिनों  लक  रुपया  पड़ा  रहा
 जिस  पर  बक्से  मन्त्रालय  से  इंटरेस्ट  नहीं
 मिला,  वह  इंटरेस्ट  भी  दिलायेंगे  ?

 SHRI  RAVINDRA  VARMA:  Sir,  as
 the  hon.  Member  has  said,  on  two
 occasions,  land  was  allotted  for’  the
 purpose,  but,  unfortunately,  on  both
 the  occasions,  the  allotment  was  can-
 celled.  In  one  case,  the  land  was  near
 Lodi  Road  which  was  cancelled,  for
 one  reason  or  another.  In  another
 case,  the  land  was  near’  the  Bara-
 Khamba  Lane,  which  too  was  vancelled
 after  allotment  was  cancelled.  I  qo  not
 know  whether  it  was  cancelled  so  that
 the  land  might  be  given  to
 the  Congress  Party,  but  if  was
 not  a  part  of  the  question  As
 far  as  the  other  question  he  asked  is
 concerned,  it  is  true  that  after  receiv-
 ing  allotment,  the  Provident  Fund
 organisation  spent  quite  a  lot  of
 money  both  to  pay  for  the  premium
 of  the  land  and  also  for  abolition  of
 some  of  the  buildings  that  existed
 there  so  that  construction  might  take
 place.  Rs.  3.30  lakh  has  been  paid  to
 the  Government  and  the  Government
 has  been  requested  for  reimbursement
 of  this  amount  and  the  interest’  but
 that  has  not  been  paid  yet.  Now,  in
 view  of  what  the  hon.  Member  has  said
 I  can  make  an  enquiry  and  find  out
 whether  it  is  a  fact  that  the  allotment
 was  cancelled  so  that  it  might  be  given
 to  somebody  else

 क्री  शिव  नारायण  सरसूनिया  :  उनको

 इंटरेस्ट  नहीं  मिला  जो  रुपया  इतनी  देर  तक

 चड़ा  रहा,  यह  मैंने  पूछा  था  |  उस  बारे  में

 भ्रापका  क्‍या  विचार  है  ।  दूसरे  यह  कि  क्योंकि

 उनको  पज्ञेशन  नहीं  दिया  गया  वह  प्लाट

 .कैसिल  करके  कांग्रेस  को  दिया  गया  -
 “he
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 SHRI  RAVINDRA  VARMA:  I  have
 answered  and  said  that  this  amount  has
 not  been  returned  in  spite  of  the  re-
 quests.

 al  रास  सूति  :  मन्त्री  जी  बतायेंगे  कि
 केन्द्रीय  सचिवालय  के  स्तर  पर  कोई  कमेटी
 बना  दी  जाय  जो  इस  तरह  के  केसेज़  का  निरी-
 क्षण  करे  और  भविष्य  में  इस  तरह  पैसे  की
 बरबादी  न  हो  इस  बारे  में  विचार  करेंगे  ?

 SHRI  RAVINDRA  VARMA:  This  is
 a  suggestion.

 Non-use  of  National  language  for  offi-
 cial  work  in  Indian  Embassies  abroad

 *266.  SHRI  JAGDAMBI  PRASAD
 YADAV:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  a  foreign  language  viz.,
 English  is  used  by  India  for  official
 work  as  well  as  in  propagating  Indian
 culture;

 (b)  whether  foreigners  ridicule  us
 for  using  a  foreign  language  and  for
 neglecting  national  languages  of  India
 viz.,  Hindi,  Bengali,  Tamil  Marathi  etc.
 if  so,  the  immediate  steps  proposed
 to  be  taken  for  changing  this  practice;

 (c)  whether  the  higher  officers  in
 Indian  embassies  deliberately  neglect
 the  national]  language  because  in  India
 itself  it  is  not  shown  que  respect;  and

 (d)  if  so,  the  steps  being  taken  by
 Government  in  this  direction?

 विदेश  मंत्री  (श्री  अटल  बिहारी
 वाजपेयी  )  :  (क)  हिन्दी  का  प्रयोग  प्रगामी

 रूप  से  बढ़ाया  तो  जा  रहा  है,  लेकिन  इस  समय

 विदेश  स्थित  हमारे  मिशनों  में  कामकाज  में

 व्यापक  रूप  से  अंग्रजी  का  ही  प्रयोग  किया

 जाता  है

 (ख)  अंग्रेजी  के  प्रयोग  की  वजह  से  कहीं

 उपहास  क्य  जाने  की  कोई  घटना  तो  हमारी

 जानकारी  में  नहीं  आयी  है,  लेकिन  राजभाषा

 के  रूप  में  हिन्दी  के  प्रयोग  को  अत्यधिक

 प्रोत्साहन  देना  सरकार  की
 नीति  है।

 ४
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 (7)  झौर  (घ)  भारतीय  विदेश  सेवा

 के  अधिकारियों  को  स्थाई  होने  से  पहले  राज-

 भाषा  की  एक  विभागीय  परीक्षा  पास  करनी

 होती  है  I  भारत  की  राष्ट्रीय-भाषाओं  के  प्रति

 किसी  तरह  का  कोई  झ्ननादर  नहीं  दिखाया

 गया  है

 att  जगदम्बी  प्रसाद  यादव  :  क्‍या  मन्त्री

 महोदय  को  यह  बात  पता  है  कि  नेपाल,

 जिसकी  अपनी  भाषा  की  लिपी  भी  देवनागरी

 है,  उस  को  भारत  सरकार  की  जितनी  भी

 मदद  मिली  है,  उन  सारी  कायवाहियों  के

 अंग्रेजी  में  होने  के कारण  नेपाल  से  हिन्दी  की

 पढाई  प्राय:  समाप्त  हो  गई  है,  और  उन

 लोगों  को  बाध्य  होकर  अंग्रेजी  पढ़ने  के

 लिये  सकल  और  कालेजों  में  व्यवस्था  करनी  पड़ी

 है?

 जैसा  कि  आपने  कहा  दूतावासों  में  उपेक्षा

 भी  है  हों,  कुछ  लोग  हिन्दी  का  व्यवहार  भी

 करना  चाहते  हैं  तो  उन  को  टंकण  की  आपूर्ति
 भी  नहीं  की  जाती  है?

 श्यो  अटल  बिहारी  जाजपेयो  :  सरकार  की

 नीति,  भारत  में  ओर  भारत  के  बाहर  भी,

 हिन्दी  के  प्रयोग  को  उत्तरोत्त र  बढ़ावा  देने  की

 है  ।  विदेशों  के  साथ  जो  संधियां  होती  है  ,

 अरब  अंग्रेजी  के  साथ  उन्हें  हिन्दी  में  भी  किया

 जाता  है  1

 एक  साननीय  सदस्य  :  कब  से।

 श्री  अटल  बिहारो  वाजपेयी  :  काफी

 समय  हो  गया  U

 विदेशों  में  जो  हमारे  मिशन  है,  उन  के

 नामों  के  पुट  हिन्दी  झौर  प्रंग्रेजी  तथा  स्थानीय

 भाषाओं  में  रहे,  इस  तरह  के  स्पष्ट  निर्देश  दिये

 गये  हैं  हमारे  राजदूत,  गैर-अंग्रेजी  भाषी
 देशों  में  जब  झपने  वरिचय  पत्र  पेश  करते  हैं
 तो  उन  से  कहा  गया  है  कि  वे  हिन्दी  में  बोले,
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 क्योंकि  अंगेजी  में  बोलने  के  बाद  भी  उसका  प्रनु-
 वाद  करना  पड़ता  है।  इससे  तो  श्रच्छा  है  कि

 वह  हिन्दी  का  प्रयोग  करें ।

 जहां  तक  नेपाल  का  संबंध  है,  नेपाल  श्रौर

 भारत  के  बोच  में  कोई  भाषा  संबंधी  कठिनाई
 पैदा  नहीं  होनी  चाहिये।  जो  परियोजनायें

 हमने  नेपाल  में  शुरू  की  हैं,  और  जहां

 हमारे  कमंचारी  काम  कर  रहे  हैं,
 उन  के  बच्चों  के  लिये  केन्द्रीय  विद्यालय  चल

 रहे  हैं,  जिसमें  हिन्दी  के  पटनपाठन  की  पूरी
 व्यवस्था  है  ।  अगर  माननीय  सदस्य  को  कोई

 विशेष  शिकायत  हो  तो  बता  सकते  हैं

 श्री  जगदम्बी  प्रसाद  यादव  :  मेरा

 सवाल  यह  है  कि  भारत  सरकार  उन  परि-

 योजनाओं  को  जमाने  में  जो  मदद  करती  है  झौर

 जो  काम  होता  है  वह  अंग्रेजी  में  करती  है
 जिसके  कारण  उन्हें  हिन्दी  की  पढ़ाई  से  अंग्रेजी

 की  पढ़ाई  के  लिये  बाध्य  होना  पड़ा  है  tv

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  यह  प्रश्न  समझने  में  मैं  श्रसमर्थ  हूं
 कि  हम  अपना  काम  प्रंग्रेजी  में  करते  हैं,

 इसलिए  उन्होंने  हिन्दी  की  पढ़ाई  छोड  दी  है  ।

 श्यो  जगवम्यो  प्रसाद  यादव  :  भारत

 सरकार  की  मदद  पर  नेपाल  सरकार  के  काम

 चलते  हैं  in  सारा  का  सारा  काम  अंग्रेजी  में

 होने  के  कारण,  जो  हिन्दी  की  पढ़ाई  करते  थे,

 वह  भी  हिन्दी  छोड़  चुके  हैं,  क्योंकि  हिन्दी  का

 उपयोग  नहीं  होता  1

 ष्  अटल  बिहारी  वाजपेयो  :  यह

 कहना  ठोक  नहीं  होगा  कि  नेयाल  का  सारा

 कामकाज  हमारी  मदद  से  चल  रहा  है  ।  हम
 नेपाल  को  सहायता  दे  रहे  हैं  ।॥

 को  समीराल  बागढ़ी  :  श्रापकी  सरकार
 भंग्रेजी  में  काम  क्‍यों  करती  है  ?

 संसद  ने  जो  कानून  बनाया  है,  उसके  धनुसार
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 हिन्दी  श्रौर  प्रंग्रेजी  दोनों  राजकीय  भाषाए  हैं  ।

 जो  कर्मचारी  हिन्दी  में  काम  करना  [चाहते  हैं,
 उनके  मार्ग  में  कोई  बाधा  नहीं  है,  मगर  हम
 किसी  को  हिन्दी  में  काम  करने  के  लिए
 विवश  नहीं  कर  सकते  अगर  संसद  चाहे
 तो  यह  कानून  बदल  सकती  है  श्रौर

 सरकार  उसका  पालन  करे  ।

 श्री  समनोरास  बागड़ो  :  अध्यक्ष  महोदय,
 व्यवस्था  का  प्रश्न  है  I

 मंत्री  महोदय  ने  यह  बात  कही  है  कि

 हिन्दी  शौर  अंग्रेजी  ।  वे  यह  कह  सकते  हैं  कि

 गैर-हिन्दी  भाषी  राज्यों  के  अन्दर  वे  जबरदस्ती

 नहीं  कर  सकते  कि  आप  हिन्दी  में  काम  करें  ।

 लेकिन  यह  नहीं  कह  सकते  कि  अंग्रेजी  चले,
 उसको  न  रोका  जाये  ।  संविधान  की  यह

 इच्छा  है  कि  हिन्दी  को  राष्ट्रभाषा  एक
 निश्चित  काल  में  बनावें  और  सरकार  उस

 रास्ते  पर  नहीं  चलती  ।  मंत्री  महोदय  ने

 हिन्दी  के  विरोध  में  झोर  राष्ट्रभाषा  के  विरोध

 में  बयान  दिया  है  ।

 MR.  SPEAKER:  There  is  no  point
 of  order  in  that.

 Mr.  Yadav  will  put  his  second  ques-
 tion.

 श्री  जगदस्थी  प्रसाद  यादव  :  मंत्री  महोदय
 ने  बताया  है  कि  राष्ट्रभाषा  हिन्दी  का  उत्तरोत्तर

 प्रयोग  बढ़ाने  की  दिशा  में  सरकार  ने  कदम

 बढ़ाया  है  1  मैं  यह  जानना  चाहता  हूं  कि  हिन्दी
 के  प्रयोग  में  कितने  प्रतिशत  वृद्धि  हुई  है  t

 नागपुर  और  मारीशस  में  होने  वाले  दो

 विश्व  हिन्दी  सम्मेलनों  में  प्रतिनिधियों  ने

 यह  प्राकांक्षा  प्रकट  की  है  कि  हिन्दी  संयुक्त

 राष्ट्र  की  भाषा  बने,  लेकिन  इसकी

 पहल  भारत  सरकार  को  करनी  पड़ेगी  ।  इस

 विषय  में  सरकार  की  क्‍या  नीति  है  ?

 श्री  ध्यटल  विहारो  बाजपेयी  :  जब  से

 विदेश  संतरालय  का  भारे  मैंने
 संभाला  है,  उसमें

 हिन्दी  को  प्रयोग  कांफो  बढ़ा  है।  पहली  बार

 ASADHA  9,  899  (SAKA)  Oral  Answers  “y  4

 विदेशी  मेहमानों  से,  जो  झ्रपनी  मातुभाषा  में

 बात  करते  हैं,  मैंने  हिन्दी  में  बातचीत  करना

 प्रारम्भ  किया  है  ।  जहां  तक  संयुक्त  राष्ट्र  संघ

 में  हिन्दी  को  लाने  का  प्रश्न  है,  मैं  तो  चाहूंगा
 कि  वहां  हिन्दी  आये  बौर  मेरी  इच्छा  है  कि

 वहां  पर  मैं  पहला  भाषण  हिन्दी  में  करू  t

 लेकिन  वित्त  मंत्रालय  को  मेरी  मदद  के  लिए
 अना  होगा---6  करोड़  रुपये  का  खर्चा  करना

 पड़ेगा  ।  लेकिन  श्रात्म-सम्मान  की  दृष्टि  से  यह
 खर्चा  'अधिक  नहीं  है।  अगर  सदन  सारा  जोर

 लगा  कर  वित्त  मंत्री  से  कहे,  तो  मुझे  बड़ी
 प्रसन्नता  होगी  ।

 SHRI  A.  E.  T.  BARROW:  I  am  grate-
 ful  to  the  Hon.  Minister  Shri  Vajpayee
 for  not  accepting  that  English  is  a
 foreign  language.  I  would  ask  him  to
 remember  that  English  is  the  mother.
 tongue  of  my  Community  which  is  an
 Indian  community  and,  therefore,  it  is
 the  mother-tongue  of  the  Indian  com-
 munity  and  not  a  foreign  language.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  no  question  has  been  put.

 श्री  जनेदवर  सिश्र  :  मंत्री  महोदय  ने

 कहा  है  कि  विदेशों  में  भारत  के  जो  दूतावास  हैं

 वहां  भारतीय  भाषाओं  को,  और  विशेषकर

 हिन्दी  को,  ज्यादा  प्रोत्साहन  दिया  जायेगा

 हमारे  जो  राजदूत  या  उच्चाधिकारी,  जो

 जो  हिंदी  जानते  हैं,  और  जान-बूझ  कर  विदेशी

 नक्शेबाज़ी  के  लिए  ब्रंग्रेज़ी  का  इस्तेमाल

 करते  हैं,  क्या  विदेश  मंत्री  उन  के  खिलाफ़

 कोई  कार्यवाही  करेंगे  ?  मंत्री  महोदय  ने

 कहा  है  कि  वह  संयुक्त  राष्ट्र  संघ  में  ्पना

 प्रथम  भाषण  हिन्दी  में  देना  चाहते  हैं

 लेकिन  इसके  लिए  वित्त  मंत्री  की  मदद  की

 जरूरत  पड़ेगी  ।  क्‍या  माननीय  वित  मंत्री  ने

 उसके  संयुक्त  राष्ट्र  संघ  में  हिग्दी  में  बोलने

 के  कारण  जो  खर्चा  बढ़  रहा  है,  वह  खर्चा  देने

 से  इन्कार  किया  है  ?  !

 श्री  ग्रटल  बिहारी  वाजपंथी  :  मैं  दूसरे
 प्रश्न  का  उत्तर  पहले  दे  दूं  ॥  झ्रभी  न  तो
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 इन्कार  किया  है  झौर  न  इकरार  किया  है  ॥

 पामला  हपन्तादील  है  |  जहां  तक  पहले
 प्रश्न  का  सयाल  है,  हमारे  राजदूत  अंप्रेज़ीमय

 वातावरण  की  उपज  हैं  मुझे  यह  देख  कर

 खेद  हुआ  कि  जिन  देशों  में  झंग्रेज़ी  नहीं  चलती

 है,  जहां  अरबी,  फ्रेंच  या  स्पेनिश  चलती  है,

 वहां  भी  हमारे  झनेक  राजदूत  अंग्रेजी  भाषा  का

 प्रयोग  करते  हैं  ।  हम  चाहते  हैं  कि  हमारे

 राजदूत  जिस  देश  में  रहें,  वहां  की  भाषा  को

 जाने  और  उसका  प्रयोग  करें  ।  हिन्दी  जानने

 वाले  जब  उनसे  बात  करने  के  लिए  झाते  हैं,
 तो  वे  हिन्दी  में  बोलें  a  लेकिन  मैं  सह्ञा  से

 प्रारम्भ  नहीं  करना  चाहता  हूं  t  पहले  मैं

 समझाने  बह्चाने  से  काम  लेन  में  विशवास

 करता  हूं  t

 SHRI  N.  SREEKANTAN  NAIR:  May
 I  know  whether  the  intention  of  the
 Government  is  that  our  Embassies  in
 foreign  countries  should  use  whichever
 language  they  understand  so  that  we
 can  carry  on  our  business  in  those
 countries,  rather  than  impose  Hindi  on
 them  as  is  being  attempted  in  India
 today,  and  also  to  avoid  such  a  situation
 as  was  cartooneg  in  yesterday’s  Times
 oj  India  about  a  letter  being  sent  to
 the  Kerala  Government  in  Hindi  and
 the  reply  being  given  in  Malayalam?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 There  is  no  intention  of  imposing
 Hindi  on  any  part  of  India.  But  I
 would  like  my  non-Hindi  speaking
 friends  to  understand  that  they  should
 not  impose  English  either  on  any  part
 of  the  country.  No  imposition  either
 of  Hiidi  or  of  English.  Those  who
 want  to  work  in  Hindi  should  be  free
 to  do  So.  4

 So  far  as  foreign  embassies  are  con-
 cerned,  our  attempt  is  that  they  should
 work  in  the  language  of  the  country  in
 which  they  are  stationed.

 st  विजय  कुमार  सल्होत्रा  :  मैं  माननीय

 मंत्री  जी  से  जानना  चाहता  हूं  कि  गैर-पंग्रेजी

 माधी  जितने  देश  हैं  जहां.  पर  फ़्रेंच,  स्पेनिश
 vO  te  a  rey  at,
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 या  अरबी  बोली  जाती  है,  वहां  के  हमारे

 राजदूतावासों  में  जितने  दुभाषिये  हैं  वे  भी

 सिफ  अरंप्रेजी  और  उस  देश  की  भाषा  में  बात

 करते  हैं,  तो  कम  से  कम  उन  देशों  में  जहां  पर

 कोई  झंप्रेजी  नहीं  बोलता,  अंग्रेजी  में  बात  नहीं
 करता,  जो  हमारे  दुभाषिये  रखे  जायें  वे  तो

 ऐसे  होने  चाहिएं  जो  हिन्दी  शौर  उस  देश

 की  भाषा  में  बात  कर  से  और  उसे  समझते

 हों,  क्‍या  मंत्री  महोदय  इस  बात  का  श्ाश्वासन

 देंगे  कि  वहां  पर  ऐसे  दुभाषिये  रब्बे  जाएंगे  जो

 उस  देश की  भाया  और  हिन्दी  में  बात  कर  सके  ?

 श्री  ध्टल  बिहारी  वाजपंयी  :  सचाई  तो

 यह  है  कि  विदेश  मंत्रालय  में  श्रभी  तक

 दुभाषियों  का  इन्तजाम  करने  का  कोई  प्रवन्ध

 नहीं  किथा  ग्रया  है।  जब  मैंने  विदेशी  मेहमानों
 से  बात  करने  का  निश्चय  किया  ओर  दुभावियों
 की  आवश्यकता  पड़ी  तो  हमारा  मंत्रालय

 दुभाषिये  नहीं  दे  सका,  इसलिए  हमें  क्रिसी

 विश्ववियालयथ  से  या  बाहर  से  प्रशिक्षण

 प्राप्त  दुमाबियों  का  उययोग  करना  पड़ा
 विदेशी  दूतावासों  में  भी  हम  चाहते  हैं  कि

 दुभाषिये  रहें  और  वे  एसे  दुभाषिव  हों  जो

 हिन्दी  से  अंग्रेजी,  फ्रेंच  और  स्पैनिश  अ।दि

 में  भाषान्तर  कर  सकें  ।  अभी  तक  इसका
 प्रबन्ध  नहीं  है,  लेकिन  जल्दी  स  जल्दी  किया

 जाये,  यह  हमारी  कोशिश  है  1

 SHRI  A.  C.  GEORGE:  The  Gulf  coun.
 tries,  of  late,  are  developing  as  the
 most  potential  territories  in  our  inter-
 national  relations.  It  is  widely  known
 that  a  very  sizeable  majority  of  the
 population  of  Indians  in  the  Gulf  coun-
 tries  are  from  Kerala  and  now-a-days
 even  the  rulers  and  the  Sheikhs  are
 understanding  Malayalam  language.
 Will  the  hon.  Minister  kindly  see  that
 the  Embassies  in  these  countries  ;  use
 Malayalam  as  the  official  language?

 SHRI  ATAL  BIHARIft  VAJPAYEE:
 I  do  not  know,  .:f  the  hon.  Member  is
 making  this

 suggestion.
 seriously.  I  can em  a  हु  कु  te
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 understand  one  member  of  vne
 staff  knowing  Malayalam  language  in
 order  to  deal  with  those  people  who

 go  from  Kerala,  but  the  entire  mission
 cannot  conduct  its  business  in

 Malayalam.

 att  रूपनाथ  सिह  यादव  :  क्‍या  मंत्री

 महोदय  यह  बताने  की  कृपा  करेंगे  कि  भारत

 की  इतनी  बड़ी  आबादी  में  कितने  प्रतिशत

 लोग  प्रंग्रेजी  जानते  हैं  ?

 श्री  श्रटल  बिहारो  वाजपेयी  :  प्रध्यप्त

 महोदय,  मैं  ऐसी  जानकारी  नहीं  देना  चाहता
 जो  गलत  साबित  हो  और  इसलिए  मुझे  सूचना
 मिले  तो  मैं  सही  जानकारी  एकत्र  करके  इसका

 उत्तर  दे  सकूगा  I

 Many  hon.  Members  rose.

 SHRI  M.  RAM  GOPAL  REDDY:  We
 send  our  questions  and  our  names  come
 in  the  ballot,  but  we  do  not  get  a
 chance  because  the  priority  in  the
 Question  List  may  be  low.  I  would,
 therefore,  request  that  more  questions
 may  be  covered  in  the  Question  Hour.

 MR.  SPEAKER:  How  can  I  stop
 Members  wanting  to  ask  questions
 which  they  consider  important?

 Now,  Shri  Chandrappan,

 SHRI  C.  K.  CHANDRAPPAN:  I
 would  like  to  know  from  the  hon.
 Minister  whether  it  is  mecessary  at
 all  to  take  a  very  rigid  stand  on  the
 language  which  our  personnel  em-
 ployed  in  the  Embassies  should  follow
 because  there  are,  as  I  understand,
 languages  which  are  internationally
 accepted  by  the  United  Nations  for
 dealing  in  international  matters.  I  think
 without  taking  a  rigid  position  if  the
 Government  takes  the  position  that  a
 practical  point  of  view  will  be  taken
 in  so  far  ,as  language  is  concerned,  it
 will  help  the  country.

 "  Will  the  Minis-
 ter  accept  this  suggestion?  That  is  my
 -question.
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  suggestion  will  be  given  due  con-
 sideration.

 MR.  SPEAKER:  May  I  now  go  to
 the  next  question  because  there  are  a
 number  of  important  questions?  If  all
 of  you  get  up,  I  am  helpless.

 नर्सो  से  प्रतिभूति  राशि  लिया  जाना

 +  267.  शमों  हरगोविन्द  वर्मा  :  क्या

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  प्रशिक्षण  काल  में

 नर्सों  से  ली  जाने  वाली  प्रतिभूति  राशि  न

 लेने  का  निर्णय  किया  है  ;  शौर

 (ख)  यदि  हां,  तो  कब  से  ?

 ख्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्यो  राज  नारायण)  :  (क)  जी  नहीं  ॥

 (ख)  यह  प्रश्न  नहीं  उठता  1

 श्री  हरगोविन्द  वर्मा  :  मैं  माननीय  मंत्री

 जी  से  निवेदन  करना  चाहता  हूं  कि  ऐसी
 व्यवस्था  न  होने  से  नर्सेज  की  ट्रेनिंग  में  बहुत
 दिक्कत  हो  रही  है  ।  श्राज  पूरे  देश  में  नर्सेज

 झौर  कम्पाउण्ड्स  की  बहुत  कमी  है,  जिसकी

 वजह  से  स्वास्थ्य  विभाग  में  बहुत  दिक्कत  हो

 रही  है।  अस्पतालों  में  जाइये  तो  वहां  कोई

 सृविधा  नहीं  मिलती  है,  मरीज  खड़े  रहते  हैं--

 मैं  जानना  चाइता  हूं  कि  इसके  लिए  आप

 क्या  व्यवस्था  करने  जा  रहे  हैं  ?

 थ्रो  राजनारायण  :  वास्तव  में  मुल्क
 के  विभिन्न  हिस्सों  मं  विभिन्न  प्रकार  के

 पाठ्यक्रमों  की  व्यवस्था  है  Tat  को  प्रशिक्षित

 करने  के  लिये  जिन-जिन॑  म्‌ख्य  पाठ्यक्रमों
 को  ग्रायोजित  किया  जाता  है,  वे  इस  प्रकार

 न  —  Le

 l,  जनरल  नसिंग,

 2...वार्ड  सिस्टर-कम-सिस्टर  टियूटर
 को,
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 L.  सर्टिफिकेट  कोसं  इन  पब्लिक  हैल्थ
 नसिंग,

 oe  बी०एस०्सो०  नसिग,

 एम०एस०सी०  नसिंग,  और

 6.  नसिग  के  विभिन्न  विषयों  में

 पोस्ट-सटिफिफेट  कॉस

 74]

 जनरल  नसिग
 क

 पाठ्यक्ररों  का  यजन

 सारे  देश  के  पब्लिक  अस्पतालों  में  किया

 जाता  है,  जब  कि  ञ्न्य  पाठ्यक्रम  सारे  देश  की

 कुछ  चुतो  हुई  प्रशिक्षण  संस्थाओं  में  चलाये

 जाते  हैं  ।  जड़ा  तक  दिल्‍ली  संघ  क्षेत्र  का

 सम्बम्ध  है,  जनरल  नसिग  पाठ्यक्रम  सभी

 सरकारी  अरपतालों,  दिल्‍ली  व  शासन  एवं  ल्लो

 नगर  निगम  के  अस्पतालों  तथा  गैर-सरकारो

 संस्थाओं  द्वारा  संचालित  अस्पतालों  में

 चलाये  जाते  हैं  ।  नसिग  के  अन्य  पाठ्यक्रमों
 का  आयोजन  लेडी  रीडिग  हैल्थ  स्कूल,
 दिल्‍ली  ओर  राजकुमारी  अमृत  कौर  कालिज

 ब्राफ़  नसिंग,  नई  दिल्‍ली  द्वारा  किया  जाता

 है  ।  ये  दोनों  शिक्षण  संस्थाएं  सीधे  स्वास्थ्य

 सेवा  महानिदेशालय  के  नियंत्रण  में  कार्य

 कर  रही  हैं

 इस  तरह  से  नर्सेज़  की  कमी  को  पूरा
 करने  की  दिशा  में  सरकार  प्रयत्न  कर  रही

 है  a  (व्यवधान  )
 में  पूरी  व्यवस्था  बता  रहा  हूं  ताकि  माननीय

 सदस्य  अच्छी  तरह  समझ  ले  असल  में

 कुछ  लोग  इस  सदन  में  ऐसे  हैं  जो  चाहते  हैं  कि

 कुछ  बातें  छिपा  कर  रखी  जायें  |  छिपाने  की

 क्या  जरूरत  है  .....

 शबी  शिव  नाशायण  :  प्रश्त  सिक्‍योरिटी-

 मनी  को  हटाने  का  था  ॥

 श्री  राज  नारायण  :  प्रश्न  यह  पूछा  गया  था

 कि  नसेंज  की  शिक्षा-दीक्षा  की  क्‍या  व्यवस्था

 होगी  ताकि  श्रस्पतालों  में  नर्सेज़  की  कमी  न

 डी  पाये।  झाप  सप्लीमेंद्री  प्रश्न  को

 सुनने  की  कोशिश  करते--  उस  में  यह
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 पूछा  गया  था  कि  अस्पतालों  में  नेर्सेज़्  की  कमी

 है,  उस  कमी  को  किस  तरह  से  पूरा  किया
 जायेगा  ?  मैं  अपने  उत्तर  में  उस  कमी  को

 पूरा  करने  की  व्यवस्था  बता  रहा  हूं  ।

 जहां  तक  लेडी  रीडिग  हैल्थ  स्कूल,
 दिल्‍ली  का  सम्बन्ध  है  .....

 क्री  सोमजी  भाई  डासोर  :  अध्यक्ष

 महोदय,  जब  प्रश्न  पूछा  जाता  है  तो  उसका

 उत्तर  मंत्री  महोदय  को  घर  से  पढ़  कर  आना

 चाहिये  ।  यहां  यदि  कोई  छोटा  प्रश्न  पूछा
 जाता  है  तो  मंत्री  महोदय  उस  का  उत्तर  सारा

 पढ़  कर  बताते  हैं।  कम  से  कम  उनको  घर  से

 तैयारो  कर  के  ग्राना  चाहिये  ।

 MR.  SPEAKER:  It  is  only’  about
 security.  You  are  asking  all  about
 nurses.

 श्री  हरगोविन्द  वर्मा  :  अध्यक्ष  महोदय,
 मैंने  प्रश्न  किया  था  कि  जो  यह  सिक्‍यो-

 रिटी  जमा  करायी  जाती  है  नरसिज  की

 ट्रेनिंग  के  लिए,  इससे  नर्सों  को  ट्रेनिंग  लेने

 के  लिए  आने  में  दिक्कत  होती  है  1  क्‍या

 मंत्री  महोदय  इस  पर  विचार  कर  रहे  हैं
 कि  ट्रेनिंग  में  काफी  नसिज  श्प्रा  जायें  इसके

 लिए  उनसे  प्रतिभूति  न  ली  जाये  ?

 श्री  राज  नारायण  :  माननीय  सदस्य  की

 जानकारी  के  लिए  मैं  बताना  चाहता  हूं  कि

 ट्रेनिंग  में  आने  वाली  नसिज  से  70

 रुपए  प्रतिभूति  ली  जाती  है-जो  कि

 00  रुपए  किताबों  के  लिए,  60  रुपए
 वर्दी  के  लिए  श्रौर  i0  रुपए  टूट  फूट  के

 लिए  होती  है।  इससे  कम  झौर  क्‍या  उनसे

 लिया  जा  सकता  है  ।  मास्टर  आफ  नर्सिंग

 सटिफिकेट  के  कोर्सो  में  दाखिला  लेने  वाली

 महिलाश्रों  के  मामले  में  00  रुपए  किताबों

 के  लिए  और  i0  रुपए  टूट  फूट  के  लिए

 प्रतिभूति  के  रूप  में  लिए  जाते  हैं  ।

 प्रतिभूति,  श्रवधान  वाली  धनराशि  जिसे

 लौटाया  जाना  होता  है  लेडी  रीडिंग

 स्वास्थ्य  स्कूल  और  राजकुमारी  अमुत  कौर
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 कालेज  श्राफ  नसिग  दोनों  में  प्रशिक्षणाथियों  को

 उनके  प्रशिक्षण  के  पूरा  होने  प्र  और  यंत्रों,

 पुस्तकों  और  अन्य  सरकारी  सम्पत्ति  श्रादि

 से  सम्ब न्धत  नुकसान  या  क्षति  के  लिए
 पैसे  काट  कर  लौटा  दी  जाती  है  t

 Sto  सुशीला  नायर  :  क्‍या  यह  सही

 है  कि  नर्सिज  के  कोसिज्ञ  में  दाखिला  पाने  में

 भी  आजकल  बहुत  कठिनाई  होती  हैं  ?

 क्या  यह  भी  सही  है  कि  एक-एक  सीट  के

 लिए  पांच-पांच  उम्मीदवार  होते  हैँ  ।  ऐसी

 परिस्थिति  में  जब  कि  नसिज  के

 कोसिज  के  लिए  कैन्‍्डीडेट्स  हैं,  लेकिन

 उनको  सुविधाएं  देने  की  झावश्यकता  है,

 इस  बारे  में  सरकार  का  कोई  कार्यक्रम  है?

 इस  बारे  में  आप  क्‍या  करने  का  विचार

 रखते  हैं  ?

 श्री  राज  नारायण  ॥  नर्सो  के  कोसिज़  के

 लिए  सीटें  बढ़ाने  और  उनकी  ट्रेनिंग  का

 समुचित  रूप  से  प्रबन्ध  करने  पर  विचार

 किया  जा  रहा  है।

 श्री  चन्द्रतोखर  सिंह 1  क्‍या  मंत्री  जी  यह
 बतायेंगे  कि  सिक्योरिटी  जमा  न  करने  के

 कारण  एक  छात्रा  को  नर्स  की  ट्रेनिंग  से

 वंचित  रह  जाना  पड़ा  ?

 श्री  राज  नारायण  :  इसकी  मेरे  पास

 कोई  सूचना  नहीं  है  t  (व्यवधान)  अगर

 आप  चाहेंगे  कि  मैं  छोटा  उत्तर  दं  तो  मैं  वह
 भी  दे  सकता  हूं  ।
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 70  रुपए  सिक्‍योरिटी  के  रूप  में  जमा

 करवाने  पड़ते  हैँ  ।  मैं  जानना  चाहता  हूं
 कि  शेड्यूल्ड  कास्ट  और  शेड्यूल्ड  ट्राइब्ज़
 की  नर्सो  को  इससे  छूट  है  अथवा  नहीं

 है  ?  अगर  नहीं  है  तो  क्‍या  भविष्य  में

 ऐसी  लड़कियों  के  लिये  मंत्री  महोदय

 बिल्कुल  छूट  देने  का  प्रयत्न  करेंगे  ?

 श्री  राज  नारायण  :  जिस  महत्वपूर्ण
 विषय  की  झर  आपने  ध्यान  झाकपषित

 किया  है  मैं  समझता  हूं  कि  हमारा  मंत्रा-

 लय  इस  पर  अवश्य  विचार  करेगा  ।

 श्री  हुकम  चन्द  कछुवाय  :  इस  समय

 देश  में  कितनी  नर्सों  की  आवश्यकता  है  और

 कमी  कितनी  नर्सो  की  है  ?  क्‍या  यह  सही

 है  कि  श्रलग  अलग  राज्यों  में  अलग  अलग

 घनराशि  जमा  करवानी  होती  है  ?  एक
 सी  राशि  सभी  राज्यों  में  जमा  करवाई  जाये

 इसकी  आप  कोई  व्यवस्था  करना  चाहते

 हैं?  पिछड़े  वर्ग  यह  राशि  जमा  नहीं  करवा

 सकते  हैं,  उनमें  इतनी  सामथ्यं  नहीं  होती

 है  ।  उनको  क्‍या  छूट  देने  का  आपका

 विचार  है  ?

 श्री  राज  नारायण  :  इसका  उत्तर  मैं

 पहले  दे  चुका  हूं  |  देश  के  विभिन्न  राज्यों

 में  विभिन्न  प्रकार  की  व्यवस्थायें  हैं  ।  इस

 समय  कितनी  नर्सों  की  कमी  है  और  कितनी

 नर्सो  की  आवश्यकता  है  इसके  श्रांकड़े  एकत्र

 किये  जा  रहें  हैं.।

 श्रो  ब्हंवर  लाल  गुप्त  :  प्रश्न  268  |
 SHRI  VAYALAR  RAVI:  Govern-

 ment  introduced  a  system  of  not  giv-
 ing  aid  or  grant  to  nursing  students
 undergoing  training  on  the  condition
 that  nurses  undergoing  training  in  the
 institutes  will  be  absorbed  by  the  State.
 This  is  the  condition  laid  down.  Will
 the  Government  re-examine  this  condi-
 tion  and  give  the  aid  to  the  institutions
 which  are  giving  training  to  nurses?

 st  फूल  ष्ल्न्द  वर्मा  :  मंत्री  महोदय  ने

 बताया  हैं  कि  नर्सों  को  ट्रेनिंग  से  पहले

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  अध्यक्ष  महोदय,  इस

 प्रशन  के  बारे  मेंम॑  एक  करबद्ध  प्रार्थना  करना

 चाहता  हूं  ।  यह  एक  नाजुक  सवाल  है।  यह

 वह  नाजुक  सवाल  है  जिसने  इस  सरकार  को

 उठा  कर  अलग  कर  दिया  है  और  दूसरी
 सरकार  को  बिठा  दिया  है  ।  इसलिए
 जरा  इसको  ध्यान  से  श्रच्छी  तरह  से  लोग

 सुनें  शौर  समझें  t
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 Circulars  for  Sterilisation  issued  by
 D.M.C.,  D.E.S.U.,  etc.

 \
 *268.  SHRI  KANWAR  LAL  GUPTA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  circulars  for  sterili-
 sation  were  issued  by  Delhi  Adminis-
 tration,  D.M.C.,  D.E.S.U.,  D.D.A.  and

 other  Government  Departments  of
 Delhi;

 (b)  number  of  Government  servants
 including  the  employees  of  local  bodies
 sterilised  during  the  emergency  period;

 (c)  the  number  of  _  policemen,
 sweepers  and  teachers  who  were
 steriliseq  during  emergency  period;

 (d)  mames  and  addresses  of  those
 persons  who  brought  more  than  00
 cases  of  sterilisation;  and

 (e)  what  award  was  given  to  them?

 स्वास्थ्य  और  परिवार  कत्याण  मन्त्रो

 (श्री  राज  नारायण)  :  (क)  जी,  हां  ।

 (ख)  आपात  स्थिति  के  दौरान  दिल्ली
 प्रभासन  के  44,451  कमंचारियों  ने,  जिनमें

 दिल्‍ली  नगर  निगम,  नई  दिल्ली  नगर-

 पालिका,  दिल्ली  छावनी  बोडे,  दिल्ली  विद्यत
 प्रदाय  संस्थान,  दिल्‍ली  विकास  प्राधिकरण,

 जलपूलि  तथा  मल.  निकास  विभाग,
 दिल्‍ली  परिवहन  निगम,  श्रादि  स्थानीय

 निकायों  के  कमंचारी  भी  शामिल  हैं,  नस-

 वन्दी  आपरेशन  कराए  |

 (ग)  दिल्‍ली  प्रशासन  ने  सूचित  किया

 है  कि  पुलिस  कमंचारियों,  स्वीपरों  और

 अध्यापकों  के  बारे  में  अलग  से  कोई  रिकार्ड

 नहीं  रखा  गया  है

 (घ)  दिल्ली  प्रशासन  ने  सूचित  किया

 है  कि  ऐसे  बहुत  से  व्यक्ति  हो  सकते  हैं,

 जो  i00  से  अधिक  व्यक्ति  लाए  हों,  किन्तु

 JUNE  30,  977
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 उन  सबके  बारे  में  पूरी  सूचना  उपलब्ध  नहीं

 है  ।  अलबतला,  जिन  धथ्यक्षितययं।  के  नाम  झौर

 प्र  पते  उपलब्ध  हैं,  वे  इस  प्रकार  हैं  :--

 L.  श्रीमती  के ०  राधारमण,  पत्नी  श्री

 राधारमण,  भूतपूर्व  कार्यकारी  पार्षद,  दिल्‍ली  ।

 श्री  ललित  माकन,  महासचिव,  दिल्‍ली

 प्रदेश  कांग्रेस  समिति,  दिल्‍ली  ।

 ३.  श्री  जगभोहन,  भूतपूर्वः  उपाध्यक्ष,
 दिल्‍ली  विकास  प्राधिकरण  ;

 4.  श्रीमति  ण  के ०  बिन्द्रा,  पी०  ई
 टोी०  राजकीय  बालिका  उच्च  तर

 पम्रायमिक  विद्यालय,  निकल्‍ल्सन  रोड,  छ८िल्‍लो  |

 5.  श्रीमती  रुख्साना  सुल्तान,  20  नरेन्द्र

 प्लेस,  संसद्‌  मार्ग,  नई  दिल्ली  t

 श्री  हरचरण  सिह  जोश,  207

 शोरा  कोठी,  सब्जी  मन्डी,  दिल्‍ली  ।

 7.  श्री  जगदीश  टाइटलर,  व2-्री  ,  पूर्वी

 भार्ग,  नई  दिल्‍ली-60  ॥

 8.  श्री  ग्रर्जन  दास  ,  बी-  [/ए,  डी०डी ०
 ए०  फ्लैंट्स,  म्‌नीका,  नई  दिल्ली  ॥ a

 (=)  दिल्‍ली  प्रशासन  ने  सूचित  किया

 है  कि  केवल  श्रीमती  ए०  के०  बिन्द्रा  को  ही

 500  रुपए  का  नकद  पुरस्कारऔर  प्रशस्ति

 पत्र  दिया  गया  था 1!

 श्री  कंबर  लाल  गुप्त :  मैं  मंत्री  महोदय

 को  धन्यवाद  देता  हूं  कि  बहुत  सुन्दर
 जवाब  उन्होंने  दिया  है  और  मैं  उन्हें  बताना

 चाहता  हूं  कि  दिल्‍ली  में  जो  भी  स्टेरि-

 लाइज्ञ  किये  गये  केसेज़  हैं  उनमें  काफी

 जबरदस्ती  हुई  है।,  मेरे  पास  "एक  सकुलर  है

 दिल्‍ली  कारपोरेशन  का  और  उसकी,  फोटो-

 स्टेट  कापी  है,छोटी  सी  है  जिसमें  लिखा
 उद्  क  फफक  pe

 ककनॉई  पक  पाकर  म्  6  सॉकर
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 The  letter  bearing  No.  4564/ZEC/
 CZ/76  is  dated  28-4-76.

 “As  per  order  of  the  Z.A.C.,  the
 following  staff  is  hereby  directed  to
 get  themselves  sterilised.  Otherwise,
 their  serviceos  will  be  terminated
 from  30-4-1976.”

 6  नाम  इसमें  दिये  गये  हैं  ।  श्राप  कहें  तो

 मैं  टेबिलपर  रख  दूं  ।  |प्रन्थालय  स॑  रखा

 गया  t  दखिए  संध्या  एल०्टी०  583/77]

 इसी  तरीके  से  पुलिस  कर्मचारियों  को

 जबरदस्ती  स्टरिलाइज  किया  गया  i  मुझे

 मालूम  है  कि  बहुत  सारे  कर्मचारियों  की

 मृत्युभी  हो  गई  ॥।  तो  मैं  जानना  चाहता

 हूं  कि  क्‍या  यहसही  है  कि  दिल्‍ली  के

 लेफ्टिनेंट  गवर्नर  ने  राज  निवास  से  प्रेस

 नोट  जारी  किया  और  सभी  विभाणों  से

 कहा  कि  स्‍्टरिलाइजेशन  किसी  कीमत  पर

 भी  किया  जाय,  और  जो  न  करे  उसे  नौकरी

 से  हटा  दिया  जाए,  तनख्वाह  न  दी  जाये  t

 अगर  यह  प्रैस  नोट  जारी  किया  गया  है  तो  वह

 क्या  है,  और  क्‍या  सरकार  उस  लेफ्टीनेंट

 गवर्नर  के  खिलाफ  और  जो  इस  तरह  के

 अधिकारी  हैं  जिन्होंने  जबरदस्ती  की  है

 उनके  खिलाफ  श्राप  डिपार्टमेंटल  कायेवाही

 करेंगें  कि  नहीं  ?

 श्री  राज  नारायण  शभ्रसल  में  धन्यवाद

 के  पात्र  माननीय  सदस्य  हैं  क्योंकि  उन्होंने

 एक  ऐसा  प्रश्न  किया  है  कि  जिससे  केवल

 इस  देश  के  लोग  ही  सम्बन्धित  नहीं  हैं,

 बल्कि  विश्व  सम्बन्धित  हैं  -  और  जब

 वल्डे  हैल्थ  कानफरेंस  होती  है  तो  उसमें  भी

 यह  प्रश्न  उठाया  जाता  है  कि  भारतवर्ष

 में  पापुलेशन  का  ग्रोथ  किस  प्रकार  है,  उसको

 रोकने  की  क्‍या  व्यवस्था  होगी  1  प्रगर

 जबरदस्ती  स्टेरिलाइजेशन  बन्द  किया  जाता

 है  तो  उसकी  एवज  में  क्‍या  उपाय  किये

 जायेंगे,  यह  व्यापक  प्रश्न  है  झौर  यह  सब

 जगह  होता  है  ।  और  मैं  कहना  चाहता  हूं

 ASADHA  9,  899  (SAKA)
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 fe  शायद  ही  कोई  ऐसा  दिन  बीतता  हो
 कि  एक,  दो  विदेशी  पत्रकार  झ्राकर  के  इसके
 बारे  में  जानकारी  न  प्राप्त  करते  हों  कि
 सरकार  की  नई  स्कीम  क्‍या  है  1

 मूल  प्रश्न  माननीय  सदस्य  ने  पूछा  है
 कि  प्रैस  नोट  क्‍या  लेपिटनेंट  गवनेर  ने  जारी

 किया  ?  हां  किया  है  -  प्रेस  नोट  हमारे
 पास  है  t  मैं  उसको  टेबिल  पर  रखता  हूं

 ‘The  Lieutenant  Governor,  Shri
 Krishan  Chand,  has  been  laying  a
 great  deal  of  stress  on  family  plan-
 ning.  On  December  26,  1975,  he  in-
 augurated  a  special  camp  in  Kasturba
 Hospital.  ‘The  noteworthy  feature  of
 this  camp  is  that  the  financial  incen-
 tive  was  raised  by  five  times  in  the
 case  of  motivators.  Hitherto,  the
 motivator’s  fee  was  Rs.  2  per  case
 but,  for  the  special  type  of  motiva-
 tion,  they  were  paid  Rs.  10.  A  special
 camp  was  held.  In  September  1975,
 as  many  as  425  operations  had  been

 performed  within  a  fortniht.  This  was
 considered  a  record.

 ‘The  second  camp  was  organised
 in  the  same  area  from  December  26,
 1975.  In  a_  fortnight.  about  00°
 operations  were  performed’.

 ड्स  तरह  से  देखा  जाये  तो  उस  समय

 लेफ्टिनेंट  गवर्नर  बहुत  कीन  थे,  यानी  उनमें

 उमंग,  जोश,  उत्साह  इतना  भरा  हुआ  था

 कि  चाहे  जैसे  हो,  जनता  को  बाध्य  करके

 जबदेस्ती  नसबन्दी  करा  दी  जाये  -  श्रध्यक्ष

 महोदय,  आपकी  आज्ञा  हो  तो  यह  प्रेस-

 नोट  मैं  सदन  के  पटल  पर  रख  देता  हूं

 [ग्रंथालय  में  रखा  गया  ॥  देखिये  संख्या  एल०

 टी०  58977]
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 एक  सा।ननीय  सदस्य  :  कितना  लम्बा

 है?

 श्री  राज  नारायण  :  काफी  लम्बा  है  ।

 इसमें  सविस  पर्सोनलज  डंफिनीशन्स

 ओर  अंडरटेकिग्स  वगैरह  के  बारे  में  सारी

 चीजें  हैं  और  उनकी  व्याख्या  है  १

 मगर  मैं  आराए्चयेंचकित  हूं  कि  भारत  जंसा

 प्राचीन  देश,  जहां  कि  राष्ट्रपिता  महात्मा  गांधी

 का  नाम  लेकर  हम  सब  राजनीति  के  लोग

 खाते-कमाते  हैं,  यह  देश  राम,  कृष्ण  और

 महात्मा  गांघी  के  नाम  से  जाना  जाता

 है,  किसी  दूसरे  एक  व्यक्ति  के  नाम  से  नहीं
 जाना  जाता,  मैं  समझ  नहीं  पा  रहा  हूं,
 मेरी  बुद्धि  असमर्थ  हो  रहो  है  कि  क्‍यों

 यहां  जबर्दस्ती  स्टेरिलाइजेशन  दुआ  ?

 ज्यादतियों  के  बारे  में  माननीय  सदस्य

 ने  पूछा  है  कि  क्‍या  जिन  अफसरों  ने

 ज्यादतियां  की  हैं,  उन  पर  कायंवाही  की

 जाएगी  ?  मैं  कहता  हूं  कि  अवश्य  की

 जाएगी  t  उन्होंने  यह  भी  पूछा  कि  क्‍या

 उनकी  जांच  होगी  ?  मेरा  कहना  यह  है
 कि  जांच  सेंट्रल  तौरपर  हो  रही  है  1

 एमेजेंसी  के  बीच  में  जो  जो  ज्यादतियां

 हुई,  उसके  लिए  एक  जांच  आयोग  सरकार

 ने  बना  दिया  है।  उस  जांच  आयोग  के

 साथ  हमने  अपन  दिल्‍ली  के  लिए  भी  एक
 सेल  खोल  दिया  है  ।  जितनी  आपत्तियां,
 शिकायतें  लोगों  को  हों,  वह  वहां  द्रे  दें

 श्रौर  उन्हें  भी  कमीशन  के  सामने  रख  दिया

 जायेगा  ।  इसके  अलावा  और  भी  जितने

 तरीके  जांच-पड़ताल  के  होंगे,  उन  सबको

 ग्रख्त्यार  कर  के  पूरी  छानबीन  की  जायेगी

 कि  किन-किन  अफसरों  ने  किस-किस  प्रकार

 से  ज्यादतियां  की  हैं  श्लौर  जनता  की  जिम्दगी

 केसाथ  खिलवाड़  किया  है  |  जैसा  मैंने  पहले

 ही  कहा  हैकि  जनता  पार्टी  की  सरकार

 की  भुजायें  लम्बी  हैं  और  इसकी  सुट्ठी
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 कसी  है  ।  उससे  कोई  भी  अपराधी  छूट  कर
 निकल  नहीं  सकता  |

 श्रो  कंवर  लाल  गुप्त:  मंत्री  महोदय  को

 मालूम  है  कि  ज्यादातर  कैम्प  जो  फैमिली

 प्लानिंग  के  लिए  लगाये  गये  ,  उसमें  लाखों

 रुपया  यूथ  कांग्रेस,  कांग्रेस  के  नेताओं  और

 जो  नाम  लिखें  हैं,  उन्होंने  जनता  से  इकट्ठा
 किया  |  उसमें  से  ज्यादातर  रुपया  अपनी

 जेब  में  रखा और  कुछ  खर्चा  किया  ।  जो

 कैम्प  लगाये  गये  थे,  उसमें  स्टर्लाइजेशन  की

 ठीक  व्यवस्था  नहीं  थी  ,  जिसकी  वजह  से

 काफी  लोग  मरे  भी  ॥

 मैं  मंत्री  महोदय  से  जानना  चाहता

 हूं  कि  यह  जो  उन्होंने  8  नाम  दिये  हैं,

 इन्होंने,  कितने-कितने  केसेज़  दिये  ?  उनके

 बअ्रांकड़े  कया  आपके  पास  हैं  ?  क्‍या  सरकार

 उन  लोगों  से  पूछेगी,  जिनका  [स्टर्लाइजेशन

 हुआ  है  कि  उनके  साथ  जबदेस्ती  हुई  है  या

 उन्होंने  अपनी  मर्जी  से  स्टर्लाइ  जेशन  करवाया

 है  ?  ग्रगर  उनके  साथ  जबदैस्ती  हुई  है  तो

 उन  लोगों  के  खिलाफ,  जिनके  नाम  मंत्री

 महोदय  ने  दिये  हैं,  कोई  कार्यवाही  की

 जायेगी  ?  क्या  उनसे  पैसे  का  हिसाब-

 किताब  भी  पूछा  जायेगा  ?

 श्री  राज  नाशायण  :  माननीय  सदस्य  ने

 उचित  ही  सप्लीमेंटरी की  है  1  मैं  उसके

 जवाब  में  बताना  चाहता  हूं  कि  विभिन्न

 संस्थानों  द्वारा  श्रबन  तक  जो  सूचनायें  भेजी  गई

 हैं  उसके  अनुसार  प्रश्न  के  भाग  'ग'  के  उत्तर

 में  उल्लिखित  व्यक्तियों  के  हारा  जिनको

 प्रेरित  किया  गया  है,  उनकी  संख्या  व  नाम

 नीचे  दिये  गये  हैं--श्रीमती  के०  'राधारमण,

 1824,  (  अ्नन्तर्वाधाएं)  जहां

 किसी  कांग्रेसी  नेता  का'  नाम  आता

 है,  हल्ला  मच  जाता  है  ।  इससे  क्‍या

 फायदा  है  ?  इसके  बाद  श्री  ललित  माकन---

 3307,  उपाध्यक्ष  डी०  डी०  Wo—2i,66
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 (  शरोसती  रुखताना  सुल्तान।:  8460,
 श्री  एबच०“एस०  जोश  :  1218,  श्री

 जगदीश  टिटलर  :  320,  श्री  अर्जुन  दास  :

 24  |

 (ख)  में  क्रमांक  (4)  पर  वर्णित

 श्रीमती  ए०  के०  बिन्द्रा  के  सम्बन्ध  भे  आंतड़े
 उपलब्ध  नहीं  है  ।

 माननीय  सदस्य  ने  प्रश्न  किया  है  कि

 इसमें  कितने  रुपये  लोगों  से  जबरदस्ती  वसूल
 किये  गये,  कितने  धन  का  खर्च  हुआ,  उन्होंने
 कितना  अपने  पर  खर्च  किया  ।  यह  सूचना
 सरकार  के  पास  नहीं  है  ।  इसके  आंकड़े

 एकत्रित  किये  जा  रहें  हें  -  उपलब्ध  होने
 पर  उन्हें  सदन  के  सामने  रख  दियां

 जायेगा  1

 श्रो  कंबर  लाल  गुप्त  :  क्या  मंत्री  महोदय

 यह  मालूम  करेंगे  कि  इन  लोगों  ने  वालन्टेरी

 स्टे्लाइजेशन  कराया,  या  जबदंस्ती  उनका

 स्टेलइजेशन  किया  गया  ।  अगर  उनकी

 जबरदस्ती  नसबन्दी  की  गई,  तो  क्‍या  सरकार

 इन  लोगों  का  प्रासीक्यूशन  करेगी  ?

 श्री  राज  नारायण  :  इस  सम्बन्ध  में  जो

 तात्कालिक  सूचना  प्राप्त  हुई  है,  मैं  उसे  भी

 सदन  के  सामने  रख  देना  चाहता  हूं  ।  इन
 व्यक्तियों  को  फीस  के  रूप  में  निम्नलिखित

 रकम  दी  गई  है  :

 श्रीमती  रुखसाना  सुल्ताना  :  84,210

 रुपए,  श्रीमती  के ०  राधारमण  :  6,060

 रुपये,  श्री  जगदीश  टिटलर  13,170  रुपए,
 श्री  अर्जुन  दास  :  7,080  रुपए,  उपाध्यक्ष,
 डी०  डी०  ए०  :  4,370  रुपये,  श्री  हरचरण

 सिंह  जोश  12,030  रुपए,  श्री  ललित

 माकन  :  28,890  रुपए  ।

 श्री  शिवनारायण  सरसूनिया  :  अध्यक्ष

 सहोदय,  मैं  ्ापका  ध्यान  इस  तरफ  दिलाना

 चाहता  हूं  कि  दिल्ली  में  गन्दी  खाने  की

 चीजें  बेची  जा  रही  हूँ  श्रौर  इस  तरह
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 जनता  के  स्वास्थ्य  के  साथ  खिलवाड़  किया

 जा  रहा  है।  उसका  नमूना  यह  लिमिका

 की  बोतल  है  I

 SHRI  K.  LAKKAPPA:  Sir,  0९८  is
 showing  a  soda  bottle.  It  is  danger-
 ous  to  show  such  things  inside  the
 House.

 MR.  SPEAKER:  That  is  not  a  soda
 bottle.  That  is  a  Limca  bottle.  Per-
 haps  he  wanted  to  show  the  contents
 of  the  Limca  bottle  thinking  that  the
 debate  on  Food  and  Agriculture  Minis-
 try  has  started.  Now,  we  have  taken
 up  Short  Notice  Question  which  is  being
 answered  by  the  Minister.  Please  sit
 down.

 अध्यक्ष  पहो दय  :  शार्ट  नोटिस  क्वेश्वन---

 श्री  ओ०  पी०  त्यागी  |

 स्वास्थ्य  और  परिव,र  कल्याण  मन्‍्त्रो

 (क्रो  राज  नारायण)  अध्यक्ष  महोदय,
 मैं  आपके  माध्यम  से  माननीय  सदस्यों  से

 नम्र  निवेदन  करना  चाहता  हं  कि  वे  जरा

 सदन  में  डिसेन्‍स्सी  और  डकोरम  बनाये

 रखें  |  मेरी  यह  ग्रादत  नहीं  है  कि  मैं

 हल्ले  में  बोलू  ।  मैं  ्तो  चाहता  हूं  कि  यहां

 शान्त  वातावरण  हो,  श्रपनी  बात  कहिये

 आर  दूसरों  की  बात  सुनिये--अ्रगर  कटु

 हो,  तो  भी  सुनिये  ।

 SHORT  NOTICE  QUESTION

 एन्टरों  वायोफाम  तथा  मेक्ताफामं  के  प्रयोग

 पर  प्रतिबन्ध

 रन

 S.N.Q.  8.  श्री  शोम  प्रेकाश  त्यागी  :

 Slo  बसन्त  कुमार  पंडित  :

 डा०  बापू  कालदत्ते  :

 डा०  म्रलो  मनोहर  जोशी  :

 श्री  समर  गुह द

 क्या  स्वास्थ्य  झोर  परिवार  कल्याण

 मंत्री  यह  बताने  की  कृपा  करेंगे कि  ;

 (क)  क्या  सरकार  का  ध्यान  अम  रीका

 के  एक  प्रसिद्ध  मेडिकल  जनरल  में  प्रकाशित
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 इस  झाशय  के  समाचार  की  ओर  दिलाया  गया

 है  कि  अतिसार  रोगों  में  दी  जाने  वालो  भ्॒ंग्रेजी

 दवा  एन्टरो-वायोफार्म  अथवा  मेक्साफाम

 से  मस्तिष्क,  झ्रांखों  तथा  स्नायु  प्रणाली

 को  गम्भीर  क्षति  पहुंचती  है  शौर  इसके

 परिणामस्वरूप  जापान,  नावें,  स्वीडन  आझादि

 जैसे  देशों  में  इसके  प्रयोग  पर  प्रतिबन्ध

 लगा  दिया  गया  है  ;  और

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की

 क्या  प्रतिक्रिया  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रो

 (क्रो  राज  नारायण)  :(क)  जी  हां  |  उक्त

 रिपोर्ट  इंग्लैण्ड  से  प्रकाशित  'लासेट'  नामक

 पत्रिका  में  छपी  थो  ।

 (ख)  सरकार  को  इस  औषधि  के  कथित

 ग्रहित  प्रभावों  की  पहले  ही  जानकारी  है  ।॥

 इस  मासले  की  इस  क्षेत्र  में  चिकित्सा  विशेषज्ञों

 से  परामर्श  करते  हुये  जांच  की  जा  रही  है  ।

 Y

 श्री  ग्रोम  प्रकाश  त्यागी  :  जब  जापान,

 नावें,  स्वीडन  झादि  ने  इस  दवा  के  प्रयोग  का

 यह  दुष्प्रभाव  बताया  कि  मस्तिष्क,  आंख

 शर  नवेस  सिस्टम  पर  इसका  घातक  प्रभाव

 पड़ता  है  तो  मैं  यह  जानना  चाहता  हूं  कि

 जापान,  नावें  और  स्वीडन  ने  जांच  करके

 कव  इस  पर  प्रतिवरध  लगाया  और  श्रापने  कब

 अपने  विशेषज्ञों  को  दस  दवा  के  बारे  में  सही

 जानकारी  प्राप्त  करने  के  लिए  निर्देश  दिया  ?

 उनकी  क्‍या  रिपोर्ट  इस  दवा  के  बारे  में  श्राई
 शौर  झापने  इस  दवा  के  सम्बंध  में  शब  तक

 क्या  प्रिकाशस  लिए  हैं  ?

 श्री  राज  नारायण  :  यह  प्रण्न  20  जून,
 977  के  टा३प्स  आफ  इंडिया  में  प्रकाशित

 एक  प्रेस  रिपोर्ट  पर  भ्राघारित  है  ।  इस  रिपोर्ट

 की  एक  प्रतिलिपि  शअ्ननुबन्ध  में  संलग्न  है  t

 प्रेस  रिपोर्ट  में  इस  बात  का  जिक्र  किया  गया  है
 कि  एक  प्रमुख  मेडिकल  पत्निका  में  'झाइडो-

 “क्लोरोहिड्राजस्त्फसन  नामक  एक  प्रसिद्ध
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 झतिसार-रोधी  दवाई  जो  “क्लिशोकिनोल''  के

 नाम  से  भो  प्रसिद्ध  है,  के  इस्तेमाल  पर  यह  देखते

 हुए  प्रतिबन्ध  लगाने  के  बारे  में  बल  दिया  गया

 है  कि इस  दवाई  के  इस्तेमाल  से  कभी  कभी

 आंखों  की  नजर  जाती  रहती  है  शौर  मस्तिप्क

 एवं  केन्द्रीय  तंत्रिका-तंत्र  को  स्थायी  रूप  से

 क्षति  पहुंचती  है  |  इस  दवाई  को  इसी

 नाम  से  तथा  अन्य  दवाइयों  के  साथ  मिला  कर

 “एन्द्रोवायोफामं  "  शौर  “मैक्‍्साफामं”  नाम

 से  क्रमण:  म सस  सिब्बा,  गेगी  द्वारा  बेचा

 जाता  है  ।  इन  दवाइयों  के  इस्तेमाल  से

 होने  वाले  उपयुक्त  दूषप्रभावों  का पता  जापान

 में  लगाया  गया  है  जहां  इन  दवाइयों  के

 इस्तेमाल  पर  प्रतिबन्ध  लगा  दिया  गया  है
 जापान  में  पूरा  प्रतिबन्ध  है  |  ......

 (व्यकवधान)  eevee

 हमारे  यहां  नहीं  लगाया  गया  है

 उत्तर  जरा  सुन  लें  ।  हमारे  यहां  के  विशेषज्ञों

 की  सम्मत्ति  है  कि  जो  दवा  सद  मुल्कों  में

 न्‌कसानदेह  होती  है  वह  गम  मुल्कों  में  भी

 नुकसानदेह  हो,  यह  जरूरी  नहीं  है  ।  वे  श्रमी  भी

 जांच  कर  रहे  हैं  ।  हमारे  यहां  जब  यह  प्रश्न

 आया  और  मैंने  काफी  सतकंता  के  साथ  कहा
 कि  मैं  इस  शार्ट  नोटिस  का  उत्तर  दंगा  तो  मैंने

 इंस्टीट्यूट  आफ  मेडिकल  साइंसेज़  के  बड़े-बड़े

 डाक्टरों  से,  वहां  के  डाइरेक्टर  से,  अपने  विभाग

 के  जो  तमाम  जानकार  लोग  हैं  उन  से  शरीर  सभी

 लोगों  से  जानकारी  प्राप्त  की  शौर  मुझे  यह

 मालूम  हुआ  कि  हमारे  यहां  कभी  इस  प्रकार

 की  कोई  शिकायत  नहीं  हुई  कि  इससे  आंख

 अन्धी  हो  गई  या  मस्तिष्क  खराब  हो  गया  ॥

 इस  तरह  की  कोई  शिकायत  नहीं  मिली  है  t

 श्रगर  इससे  संतोष  हो  तो  मैं  समझता  हूं

 ह  तना  काफी  है  श्रौर  मैं  बेठ  जाऊं  |

 श्पी  शोम  प्रकाश  त्यागी  :  मेरा  प्रश्न

 बिलकुल  झलग  था  ।  शापने  उत्तर  कुछ  और

 दिया  i  झापने  पहले  उत्तर  दिया  था  कि  हमने

 विशेषज्ञों  को  जांच  के  लिए  दिया  हा  है  t
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 उतकी  रिपोर्ट  आएगी  i  अभी  श्राप  बेल

 रहे  हैं  कि  हमने  मेंडकल  इंस्टीटयूट  से  और

 बाकी  सब  से  जानकारी  प्राप्त  की  है,  उन्होंने

 यह  रिपोर्ट  दी  है  4  यह  जानकारी  प्राप्त

 करनी  चाही  थी  कि  जायात,  नार्वे,  स्वीडन  झादि

 ने  अपने  यहां  इस  दवा  के  प्रयोग  पर  कब

 प्रतिवन्ध  लगाया  |  इसके  बाद  कब  अपनी

 सरकार  ने  अपने  विशेषज्ञों  को  जानकारी

 प्राप्त  करने  के  लिए  दिया  ?  श्व  तक  वह
 रिपोर्ट  आई  या  नहीं  ?  नहीं  आई  तो  क्‍यों

 नहीं  ग्राई  ?  5

 श्री  राज  नारायण  :  जितनी  जानकारी

 मुझे  है  उसे  सुन  लें  ।  इसीलिए  मैं  चाहता  हूं

 कि  जो  मूल  प्रण्नकर्ता  हैं  उन  के  भावों  को  जरा

 सदन  के  दूसरे  सम्मानित  सदस्य  भी  समझें  a  मगर

 उनके  भावों  को  न  समझ  कर  बीच-बीच  में  दूसरे
 प्रश्त  कर  देते  हैं।  इसलिये  मैं  निवेदन  कर  द्‌
 कि  मन  प्रश्न  का  उत्तर  अभी  पूरा  नहीं  हुआ
 था  फि  बीच में  दूपरा  प्रण्त  ग्रा  गया ।

 967  8  एक  पत्रिका  में  इस  आशय  की

 रिपोर्ट  प्रकाशित  हुई  थी,  उसी  समय  से  हमारे
 यहां  के  विशेषज्ञों  ने  जांच-पड़ताल  शुरू  कर

 दी  और  कई  तरीकों  से  यह  जानने  की  कोशिश

 की  कि  इस  दवा  का  हमारे  यहां  क्‍्या-कुप्रभाव

 पडता  है  ।  लेकिन  कुप्रभाव  का  सही  हप

 था  है--इसका  कोई  प्रमार्ण  अभी  इनके

 पास  नहीं  आया  है  ।॥

 ४सका  यह  मतलब  नहीं  है  कि  हमा  :  यहां  के

 विशेषज्ञों  ने  इसकी  जांच  करना  बन्द  कर  दिया

 है,  अभी  भी  वह  जांच  जारी  है  ।  वे  चाहते  हैं

 कि  हम  भी  किसी  नतीजे  पर  पहुंचें  ।  जब

 जापान  ने  इसको  बन्द  कर  दिया  है,  स्वीडन

 ने  बन्द  किया  है,  नार्वे  ने  बन्द  किया  है  और

 अमरीका  में  भी  जो  इस  दवा  को  बनाने  वाली

 कम्पनियां  थीं,  वहां  सरकारी  प्रतिबन्ध  न  होने
 के  बावजूद  भी,  उन्होंने  यह  दवा  बनाना  बन्द

 कर  दिया,  इसका  ब्प्र्थ  है  कि  एक  प्रकार  से

 ग्रमरीका  में  भी  इस  दवा  का  बनाना  बन्द  हो

 गया,  जब  ऐसे  बढे-बड़े  विकसित  राष्ट्रों  में

 205  LS—2.
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 द्स  दया  पर  एक  प्रकार  स  प्रतिबन्त्र  लग

 गया,  तो  भारतवर्ष  में  भी  इसकी  समंचित
 जांच-पड़ताल  होनी  चाहिये  ।  यह  जांच-

 पड़ताल  एक  तरह  से  -7  साल  से  चल  रही  है
 शौर  आगे  भी  यह  जांच-पड़ताल  होगी  U
 मैं  सम्मानित  सदस्यों  से  इस  बात  के  लिये

 बधाई  देना  चाहता  हं--उन्होंने  इस  प्रण्न  को

 पूछ  कर  हमारा  ध्यान  इस  ओर  खोींचा  है,
 ताकि  हम  और  तत्परता  के  साथ  जांच  करें

 कि  इसका  कुप्रभाव  मस्तिष्क  पर  पड़ता

 है  या  नहीं  ।  लेकिन  अभी  तक  कोई  भी  ऐसा

 उदाहरण  नहीं  मिला,  जिससे  हम  कह  सकें

 कि  इसका  कुप्रभाव  आंख  बौर  मस्तिष्क  पर

 पड़ा  है

 श्री  श्रोम  प्रकाश  त्यागी  :  क्‍या  यह
 सही  है  कि  यह  दवा  विदेशों  में  निर्मित  होती  हैं
 आर  विदेशी  लोग  बहत  बडी  मात्रा  में  इसको

 यहां  भेज  रहे  हैं  ?  जब  तक  आपके  'पास  पूरी
 रिपोर्ट  न  आये,  क्या  तब  तक  सावधानी

 के  तौर  पर  सरकार  इसको  यहां  प्रत्तिबन्धित

 करेगी  और  ऐसा  प्रबन्ध  करेगी  कि  तब  तक

 आयुर्वेद  की  कोई  दवा  जो  इन  दवाओं  के  स्थान

 पर  प्रयोग  की  जा  सकती  हो,  उपयोग  में

 लाई  जाय  ?

 श्री  राज  नारायण  :  हमारे  यहां  के  विशेषज्ञ

 भी  इस  सम्बन्ध  में  एक  राय  देते  हैं  कि  इसको
 ज्यादा  इस्तेमाल  नहीं  करना  चाहिये,  ?  4  दिन
 से  ज्यादा  इस्तेमाल  नहीं  करना  चाहिये
 गौर  इस्तेमाल  भी  करेंतो  थोडा  इस्तेमाल  करें।

 माननीय  सदस्य  कहते  हैं  कि  इस  बीमारी
 के  लिए  आयूवंदिक  सिस्टम  को  क्‍यों  न  चलाया

 जारे  |  यह  ठीक  है  कि  आयर्वेद  में  भी  अनेकों
 प्रकार  के  चूर्ण  हैं,  औषधियां  हैं,  जिनसे
 पेट  की  बीमारियों  को  दूर  किया  जा  सकता  है  1

 मैं  बहत  ही  अनुगहीत  होऊंगा--इस  सदन  का
 श्रौर  विरोध  पक्ष  का,  यदि  वे  आयुर्धेद  पद्धति
 को  बहायें  ।  मगर  मेरी  परेशानी  यह  है  कि

 जब  मैं  यहां  दो  दिन  का  सम्मेलन  करता  F——
 आयुर्वेदिक,  पूनानी,  होमियोपैथिक,  सिद्धा,
 योग  और  दूसरी  भारतीय  पद्धतियो  के
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 सम्बन्ध में,  तो  विरोध  पक्ष  की  ओर  से  व्यंग

 किया  जाता  है।  प्रधान  मंत्री  जी  के  भाषण

 पर  गलत  इंग  से  टिप्पणी  की  जाती  है--
 आर  यड  कहा  जाता  है  कि  हमारे  स्वास्थ्य  मंत्री

 आजकल  एलोपैथी  के  विरोध  में  हैं  .....

 MR.  SPEAKER:  He  asked  whether
 it  can  be  used  or  not.  Please  reply
 to  that.

 श्री  राज  नारायण  :  में  यही  कहना  चाहता

 हूं  कि  आयुर्वेद  की  दवाओं  का  उदर  रोगों  में

 जितना  भी  इस्तेमाल  किया  जायेगा,  हम  उसका

 स्वागत  करेंगे  ।

 DR.  VASANT  KUMAR  PANDIT:  May
 I  Know  why  the  Government  of  India
 is  not  dropping  the  use  of  tnis  drug
 or  at  least  lay  down  that  it  should
 be  given  only  on  medical  prescription?
 In  all  the  developed  and  advanced
 eountries,  research  has  been  done.  The
 minister  has  agreed  that  this  should
 not  be  used  in  large  quantities.  Will
 the  government  then  think  it  right,  in
 the  interests  of  health  of  the  people,
 that  this  drug  should  be  sold  only  on
 doctor’s  prescription?

 श्री  राज  नारायण  :  श्रीमन्‌  माननीय

 सदस्य  जो  प्रश्न  पूछ  रहे  है,  उसके  बारे  में

 मैंने  पहले  ही  बता  दिया  है  कि  एन्ट्रोवायोफोर्म

 अर  मेक्‍्साफोर्म  इन  दोनों  दवाओं  को  बहुत
 से  लोग  इस्तेमाल  करते  हैं  ।  इस  सदन  के

 बहुत  से  माननीय  सदस्य  भी  इस्तेमाल  करते

 हैं  ।  बहुत  से  पढ़े  लिखे  और  विद्वान्‌  लोग  यह

 जानते  हैं  कि  सिग्रेट  पीना  नुक्सानदेह  है,  इससे

 केंसर  हो  जाता  है  फिर  भी  लोग  'सिग्नट  पीते

 हैं  ।  यहां  तक  कि  हमारे  केबिनेट  के  लोग  भी

 सिग्रेट  पीना  बन्द  नहीं  करते  ।  हमारे  दो-तीन

 कैबिनेट  के  सदस्य  हैं,  जो  सिग्रेट  पीना  बन्द  करने

 के  लिए  तैयार  नहीं  हैं  ।  आज  जब  मैं  झपने

 सचिवालय  में  बात  कर  रहा  था  तो  एक  सज्जन

 मेरे  पास  श्राये,  उन्होंने  बताया  कि  मेरे  पेट

 में  गडबड  थी,  मैंने  एन्ट्रोवायोफो्म  ले  ली,

 डीक  ही  गयी  t
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 DR.  VASANT  KUMAR  PANDIT:

 Government  should  stipulate  that  these
 drugs  should  be  given  only  on  medi-
 cal  prescription.

 श्री  राज  नारायण  :  ये  डाक्टर  हैं,  ये  भी

 इस  बात  को  वजन  देते  हैं  (त्यवधान)  मैं

 इनके  प्रश्न  का  उत्तर  दे  रहा  हूं  ।  ये  ज़रा  इस
 बात  को  समझ  लें।  (व्यवधान)  जो  फिलास्फी
 का  डाक्टर  होगा  वह  मेडिकल  का  भी  डाक्टर

 होगा  ।  (व्यवधान)  मेरा  कहना  यह  है  कि

 इनके  प्रश्न  पर  हम  विचार  करेंगे  ।  जहां  तक

 दवाओं  का  सम्बन्ध  है  इस  पर  हम  विचार
 करेंगे  कि  ये  दवाएं  डाक्टरों  के  प्रेसक्रिप्णंस

 पर  ही  मिलें  ।

 डा०  सरलो  मनोहर  जोशी  :  यह  बहुत
 गम्भीर  प्रश्न  है  मैं  माननीय  मन्त्री  जी  का

 ध्यान  इस  बात  की  प्रोर  अ्ाकृष्ट  करना

 चाहूंगा  कि  सीबा  एक  बहुरराष्ट्रीय  औषधि

 निर्माता  कम्पनी  &  |  इस  कम्पनी  ने  इन  औष-

 धियों  का  निर्माण  किया  है  t  इन्हीं  दवाओं  के

 बारे  में  जो  कहा  गया  है,  मैं  पूछना  चाहता  हूं
 कि  क्‍या  यह  मन्त्री  जी  की  जानकारी  में  है  या

 नहीं  ।  इन  दवाओं  के  बारे  में  कहा  गया  है--

 Drugs  not  authorized  for  sale  in
 the  country  of  origin  or  withdrawn
 from  the  market  for  reasons  of  safety
 or  lack  of  efficiéncy  are  sometimes
 exported  and  marketed  in  develop-
 ing  countries,  in  order  to  keep  the
 multi-national  factories  running.  De-
 veloping  nations  are  being  used  as
 testing  grounds  for  such  dangerous
 drugs.  Consequently,  we  are  being
 exploited  by  them.

 Multi-nationals  also  use  doctors  and
 manipulate  research  in  developing
 countries.  This  firm,  Ciba  Geigy  orga-
 nized  a  symposium  somewhere  _  in

 America;  and  there,  the  doctor  has
 said—it  is  on  record:

 “Ciba  Geigy  supplied  all  comforts
 of  bed  and  board  in  the  name  of

 organizing  a  symposium.”

 This  is  the  state  of  affairs.
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 यह  कम्पनी  बहु-राष्ट्रीय  है?  क्या  यह  आपको

 मालूम  है  ?  यह  जो  एन्ट्रोवायोफार्म  और

 मेक्साफार्म  निर्मित  करती  है  उससे  इसने  पांच

 करोड़  रुपया  फारन  एक्सचेंज  के  रूप  में

 कमाया  है  ।  इस  सीबा  कम्पनी  का  केपिटल

 74-75  में  8li  लाख  रुपये  था,  जो  75-

 76  में  977  लाख  रुपये  हो  गया  i  इसी
 प्रकार  इसका  पेडअप  केपिटल  487  लाख

 रुपये  था  जो  बाद  GI  7  लाख  रुपय  हो  गया।

 कया  इस  बात  पर  ध्यान  दिया  गया  है  ?  यही
 कम्पनी  इन  दवाओं  को  बना  कर  इस  देश  में

 बच  रही  है  हमारे  देश  की  जो  ्पोर्ट  है
 उसको  भी  सुन  लीजिये  |  डा०  एस०  आर०

 दास  गुप्त  ने  इण्डियन  साइन्स  कांग्रेस  में  भुवने-
 घवर  में  i977  में  बाने  कया  था  और  कहा
 था :

 Dr.  S.  R.  Dasgupta  had  warned
 against  the  harmful  consequences  of
 the  administration  of  a  variety  of
 drugs.

 क्या  सरकार  ने  मल्टीनेशनल  कम्पनियों  के

 द्वारा  सप्लाई  की  गई  ड्रग्ज़  के इस  एसपक्‍ट  पर

 भी  विचार  किया  है  या  नहीं  ?  पूरी  लिस्ट  पर

 विचार  होना  चाहिये  ।  मैं  जानना  चाहता  हूं  कि

 कितनी  फारेन  ड््ग्ज  आज  देश  में  माकिट  में

 हैं  और  उनमें  से  कितनी  जरूरी  हैं  और  कितनी

 गैर  जरूरी  ?

 श्री  राज  नारायण  :  बड़ा  व्यापक  प्रश्न

 उठाने  के  लिए  मैं  माननीय  सदस्य  का  शअनुगृहीत

 हूं  7  सचमुच  में  इस  पर  संसद्‌  के  सभी  सदस्यों

 छको  गम्भीरता  से  विचार  करना  चाहिये  l

 केवल  दवाइयों  के  द्वारा  ही  विदेशी  कम्पनियां

 विकासशील  देशों  का  शोषण  नहीं  कर  रही

 हैं  और  तरीकों  से  भी  विकसित  राष्ट्र

 विकासशील  देशों  का  शोषण  कर  रहे  हैं  ।

 उनमें  एक  तरीका  यह  भी  है  ।  दवाइयों  का

 भी  है  ।  इसके  बारे  में  हमारा  मन्त्रालय  बहुत

 ही  सजग  है  ।  इस  वास्ते  हम  अपनी  झोर  से

 कोई  ऐसी  व्यवस्था  करें  जिससे  हम  आमुर्वेद

 की  सस्ती  से  सस्ती  दवाएं  बना  सक,  यूनानी
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 की  सस्ती  से  सस्ती  दवाएं  बना  सकें,

 होम्पोंपपी  की  सस्ती  से  सस्ती

 दवाएं  बना  सकें,  रोगों  के  निवारण
 के  लिए  नैचरोयथो  को  इस्तेमाल  में  ला  सकें,
 योग  और  सिद्धा  का  इस्तेमाल  बढ़ा  सकें  |

 अगर  सरकार  सजग  न  होती  तो  ये  सीबा

 गेंगी  और  मल्टीनेशनल  डकैत  लोग  इसको

 खा  जाते  |  हम  इनको  खूब  जानते  हैं,  इनके

 प्रभाव  को  खूब  जानते  हैं  ।  यह  भी  न  समझा

 जाए  कि  केवल  बाहरी  लोग  ही  हैं  ।  परसों  मैं

 बम्बई  गया  था  ।  वहां  दवा  बनाने  वाले  बड़े

 बड़े  लोग  हैं  I  उन्होंने  मुझे  बुलाया  था।  उनको

 मैंने  यही  कहा  कि  दवा  की  लागत  झर  इसकी

 बिक्री  की  कीमत  में  कोई  रेशो  होना  चाहिये  ।

 कितने  में  दबा  बनती  है  और  कितने  में  बिकती

 है  इसमें  रेशो  होनी  चाहिये  ।  चार  पैसे  में

 तपेदिक  की  सुई  बनती  है  और  सरकार  दाम

 तय  करती  है  एक  रुपया  |  अ्ाठ  आठ  गुना
 ज्यादा  दाम  तय  किए  जाते  हैं  t  पूना  में

 सरकारी  कम्पनी  है  स्ट्रैप्टोमाइसीन  की  सुइयां
 बनाने  की  ।  चार  पेसे  में  दवाई  बन  )  है  और

 एक  रुपया  कीमत  सरकार  रखती  है  I  जो

 सरकार  जब  तक  थी  वह  भी  क्‍या  डकैत  नहीं
 थी  ?  देशी  डकैतों  और  विदेशी  डकैतों  और

 साथ  हो  साथ  बहु-विदेशी  डकैतों,  सभी  से

 जनता  की  रक्षा  करने  के  उपाय  हमारा
 मन्त्रालय  सोच  रहा  है  1  मैं  माननीय  सदस्य

 का  अनुगृहीत  हूं  कि  उन्होंने  हमारा  ध्यान

 इधर  आकर्षित  किया  है  U

 SHRI  SAMAR  GUHA:  Members  who
 are  free  from  ministerial  obligations
 either  here  or  on  the  other  side  can
 use  the  word  “dacoit’,  but  when  Gov-
 ernment  is  permitting  certain  com-
 panies  to  function  in  our  country,  it
 ig  not  proper  for  them  to  call  them
 dacoits.

 att  राज  नारायण  :  हमने  उनको  कोट

 किया  है

 MR.  SPEAKER:  The  mistake  is  not
 that  of  the  Health  Ministry,  but  a  per-
 son  behind  you.  He  created  all  the
 trouble  by  giving  that  word  to  the
 Health  Minister.

 /
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 श्री  राज  नारायण  :  आपकी  आज्ञा  से  मैं

 माननीय  सदस्यों  को  एक  बात  बता  देना

 चाहता  हूं  ।  यदि  बहुत  ही  सावधानी  से,

 बिवेकपूर्ण  ढंग  से  विचार  किया  जाए,  तो

 दवाएं  बनाने  का  काम  कौनसा  मन्वालय  करता

 है,  किस  मन्त्रालय  के  अन्दर  यह  झाता  है?  यह

 हमसे  सम्बन्धित  नहीं  है  ।  मगर  फिर  भी

 चूंकि  मेरी  जानकारी  है  इसलिये  बता  दिया

 क्योंकि  टैक्नीकल  झावरण  के  अन्दर  अपने
 को  छिपाना  नहीं  चाहता  था,  इसलिये  मैंने
 जवाब  दे  दिया  ।  वैसे  यह  मिनिस्ट्री  आफ़

 केमिकल्स  के  अन्दर  आता  है,  मगर  हमने  उचित

 समझा  कि  कम्बाइनड  रेस्पांसिबिलिटी  के

 झ्राघार  पर  जवाब  दे  दिया  जाये  t  क्योंकि  हम

 राष्ट्र  का  शोषण  होने  देने  के  लिये  तैयार  नहीं

 हैं  चाहे  देसी  करे,  विदेशी  करे,  शोषण  हम
 बर्दाश्त  नहीं  कर  सकते  ।

 श्री  समर  गुह  :  अगर  मन्त्री  महोदय
 समझते  हैं  कि  डकैत  हैं  तो  कल  ही  इनको
 झ्राडिनस  जारी  करके  बन्द  कर  देना  चाहिये  1

 He  is  violating  all  sense  of  decorum,
 This  is  not  the  way  of  functioning.

 श्री  राज  नारायण  :  माननीय  समर  गह
 इस  सदन  के  सम्मानित  और  पुराने  सदस्य  हैं
 अर  व्यक्तिगत  तरीके  से  हमारे  निजी  मित्र

 भी  हैं  इसलिये  उनके  सवाल  का  मैं  जवाब  न

 दूं  यह  हमारे  लिये  शोभनीय  नहीं  है  ।  मैं  उनको

 यह  विश्वास  दिलाना  चाहता  हूं  कि  ऐसे  बहुत
 से  प्रश्न  इस  सरकार  के  विचाराधीन  हैं  कि

 किन  किन  विषयों  को  प्रायरेटी  लिस्ट  में  रख

 करके  कब  कब  कैसे  कैसे  ञ्  यादेश  जारी  किया

 जाये  ताकि  देश  की  जनता  का  शोषण  रुके  ।

 उसमें  बड़े  बड़े  लोग  भी  आ  सकते  हैं,  कारखाने-

 दार  भी  ञ्  सकते  हैं,  व्यक्ति  भी  झा  सकते  हैं  ।

 श्री  समर  गृह  :  अध्यक्ष  जी,  मैं  मन्त्री  जी

 की  खुशी  के  लिये  उनसे  हिन्दी  में  ही  सवाल

 पूछता  हूं  ।  जब  मैंने  सुना  कि  यहां  की  एक्सपर्ट

 कमेटी  के  मेम्त्रर  ने  यह  कहा  कि  ठंडे  मुल्क  में
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 जो  दवा  नुकसान  देतो  है,  वह  दवा  गरम  मुल्क
 में  नुकसान  नहीं  दे  सकती  है  शायद,  तो  यह
 एक  बड़े  हल्के  ढंग  का  जवाब  है  जो  एक्सपर्ट  की

 तरफ़  से  नहीं  होना  चाहिये  ।  मैंने  550  दिन
 में  से  300  दिन  यह  दवायें  लो  थीं  ।

 श्री  राज  नारायण  :  माननीय  सदस्य  का

 दिमाग  खराब  नहीं  हुआ  ।  अभी  तक  एक  भी

 शिकायत  नहीं  अराई  कि  किसी  का  दिमाग

 खराब  हुआ  हो  ।

 क्री  समर  गह  :  श्राप  तो  जानते  हैं  कि

 जेल  डिसेन्ट्री  और  डायरिया  का  डिपो  होता  है  t

 #4  करीब  300  दिन  मेक्‍्साफ़ाम॑  और

 एन्द्रावायफ़ार्मं  ली  |  अब  मझे  डर  लग  रहा  है

 क्योंकि  रिहाई  के  पहले  दो,  तीन  म्हीनों  में

 सप्ताह  में  दो,  तीन  दिन  बेहोश  हो  जाता  था,

 यह  बात  मेडिकल  रेकार्ड  में  मोजूद  है।  डाक्टरों

 ने  भी  तरह  तरह  का  ऐग्जामिनेशन  किया,

 बेहोश  हो  जाता  था,  लेकिन  कोई  कारण  वह  नहीं

 बता  पाये  ।  तो  अब  मर्ज  लग  रहा  है  कि  मैक्सा-

 फ़ार्म  के  साथ  कोई  लिक  है  ॥।

 ग्रायने  कहा  कि  आपने  ऐक्सपर्ट  कमेटी

 बनायी  है  ।  तो  मैं  जानना  चाहता  हंं  कि  उस

 ऐक्पयर्ट  कमेटी  के  पर्सोनल  का  क्‍या  नाम  है ।

 दूसरे  यह  कि  जिस  पर्सोनल  ने  जापान  में

 30,000  आदमियों  को  एग्जामिन  किया

 उसकी  रिपोर्ट  और  जो  जापान,  स्वीडन,

 नावें  और  यू०एस  ०ए०  ने  यह  दवा  बन्द  कर  दी

 वहां  की  रिपोर्ट  और  वेस्ट  जमंनी,  डेनमार्क

 शर  फिनलैण्ड  में  जहां  प्रेस्क्रिशन  पर  यह

 दवा  बेची  जाती  है,  उसकी  साइटिफिक

 रिपोर्ट  और  लेनसिट  मेडिकल  मैगजीन  में  जो

 रिपो<  है  वह  क्‍या  रिठ्रोर्ट  हैं,  और  क्‍या  यह

 रिपोर्ट  अपको  मिली  या  एक्सपोर्ट  कमेटी  को  कहेंगे

 कि  सब  मुल्कों  से  इस  रिपोर्ट  को  मंगा  लें  ?

 जो  मेडिसिन  है  इसके  दो  जैनारिक  नाम

 हैं--क्लारो  हाइड्रोक्सीक्वानीन  और  श्रौक्सी

 हाइड्रोक्सीक्वानीन,  यह  दो  जो  मेन  जैनरिक

 मेडिसिन्स  हैं  कया  आपकी  एक्सपट  कमेटी

 इन  दोनों  के  बारे  में  इन्वेस्टीगेट  करेगी  ?
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 श्री  राज  नारायण  :  माननीय  सदस्य  ने

 वास्तव  में श्रगर  हमारे  पहले  उत्तरों  को  क्रमबद्ध

 सुना  होता  तो  उनके  प्रश्न  का  उत्तर  उसमें

 था।

 असल  में  पहली  बार  अ्रवतूबर,  970  48

 विश्व  स्वास्थ्य  संगठन  ने  यह  सूचित  किया  कि

 इन  दवाओं  से  कुछ  खराबी  पैदा  हो  रही  है
 ग्रामाशय  में  ।  उसके  बाद  जो  हमारे  यहां  के

 निर्देशक  थे,  उन्होंने  सब  राज्यों  को  लिखा

 प्कि  राज्य  में  जो  इस  तरह  की  दवाएं  बनाने

 वाले  हैं,  उन  सब  को  सूचित  कर  दें  कि  दवाओं

 पर  वह  लिखा  करें  कि  इन  दवाओं  का

 इस्तेमाल  सोच-समझ  कर  डाक्टर  की  सलाह
 के  गआ्रधार  पर  ही  किया  जाये  ।  यह  उस  पर

 लिखा  हुआ  भी  है  I

 श्री  समर  मुखर्जों  :  अध्यक्ष  महोदय,
 मेरा  दूसरा  प्रश्न  है  |  मंत्री  महोदय  और

 जवाब  दे  रहे  हैं  ।

 MR.  SPEAKER:  It  igs  Question
 Hour,  not  a  cross-discussion,  not  a
 debate.  I  have  allowed  half-an-hour
 on  this  one  question.

 श्री  राज  नारायण  :  माननीय  सदस्य

 पुराने  पालियामैंटेरियन  हैं_।  मैं  श्रभी  सवाल

 का  जवाब  देकर  बैठ  नहीं  गया हूं  |  जब  तक

 मैं  बैठ  न  जाऊं,  उनको  यह  नहीं  कहना  चाहिये

 कि  हमारे  इस  सवाल  का  जवाब  नहीं  दिया  ।

 यह  उन्होंने  हमारे  साथ  ज्यादती  की  हैं  ।

 जितनी  भी  रिपोर्ट  आई  हैं,  सब  को  पढ़ा

 गया  है  और  उसके  अनुसार  उपाय  निकाले  जा  रहे

 हैं।  एक  उपाय  यह  है  कि  दवाओं  पर  लिखवाने

 का  आदेश  दे  दिया  गया  है  कि  इसका  इस्तेमाल

 सोच  समझ  कर  डाक्टर  की  सलाह  से  किया

 जाये  और  मनमाने  तरीके  से  न  किया  जाये  ।

 तो  यह  उन  रिपोर्टों  के  पढ़ने  के  बाद  ही  हुश्ना  |

 जैसे  सिगरेट  पर  लिखा  रहता  है--सिगरेट

 स्मोकिंग  इज़  इज्यूरियस  टू  हेल्‍थ”  ।  मगर  हमारे
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 दोस्त  श्री  बीजू  पटनायक  बराबर  श्रनुनय,
 विनय  शौर  आग्रह  के  बावजूद  सिगरेट

 को  पीना  पसन्द  करते  हैं  ।

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU)  PATNAIK):
 Since  it  is  a  personal  matter,  I  have
 a  personal  explanation.  After  smok-
 ing  for  30  to  40  years,  I  am  more
 healthy  than  him.

 श्री  राज  नारायण  :  सिगरेट  पर

 इंजूरियस  ¢  हैल्थ  लिखने  के  बाद  भी  भाई

 बीजू  पटनायक  इसके  इस्तेमाल  से  ज्यादा

 स्वस्थ  हुए  हें।  तो  हमारी  इन  दवाओं  के

 इस्तमाल  से  भी  कोई  कह  सकते  हैं
 कि  वह  ज्यादा  स्वस्थ  हो  गये  हैं
 मगर  इन  तमाम  बातों  को  मंत्रालय  ध्यान

 में  रखेगा  ।  हम  एक्सपर्टस  को  कहेंगे  कि

 रिपोर्टों  को  मंगवा  लें  और  उनको  देख  लें  t

 मगर  अभी  तक  जो  स्थिति  है,  उस  में  कोई
 भी  व्यक्ति  ऐसा  नहीं  निकला  है  जो  कह  पाया  हो
 कि  इस  दवा  के  उपयोग  से  हमारा  मस्तिष्क

 खराब  हो  गया

 Some  Hon.  Members  rose—

 MR.  SPEAKER:  We  have  already
 spent  35  minutes  on  this  question.  If
 you  want  to  take  another  one  hour,
 I  do  not  mind.  I  will  close  up  the
 whole  of  other  work  and  go  on  with
 this.  Therefore,  I  say,  let  us  go  to
 the  next  item.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Community  Health  Workers

 "269.  SHRI  M.  KALAYANASUN-
 DARAM:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  some  of  the  States  have
 disagreed  with  the  proposal  to  create
 community  health  workers  as  the
 rural  medical  facilities  have  reached
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 a  comparatively  advanced  stage  in
 these  States;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  these  States  have  sug-
 gested  some  other  health  programmes
 Suitable  to  their  respective  States;
 and

 (d)  if  so,  the  outlines  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  to  (d).  The  draft
 Plan  for  Health  care  services  in  the
 rural  areas  proposed  by  the  Min-
 istry  of  Health  and  Family  Welfare
 was  discussed  in  a  conference  of
 Health  Ministers  on  28-29  April,  1977.
 While  all  States  welcomed  the  plan
 and  wanted  some  flexibility  tu  be
 built  in  to  the  plan,  the  States  of
 Tamil  Nadu,  Karnataka,  Kerala  and
 Haryana  wanted  that  they  should  be
 allowed  to  adopt  the  plan  to  their
 own  local  needs.

 All  States  were  advised  to  send
 their  own  approach  paper  and  detail-
 ed  plan  by  end  of  May.  This.  has
 been  received  from  2]  States  and
 Union  Territories  so  far.  Of  these
 only  Kerala  and  Tamil  Nadu  are  not
 willing  to  implement  the  plan  in  the
 form  presented  by  the  Government  of
 India.  State  of  Karnataka  and  Har-
 yana  have  not  yet  sent  their  detailed
 plan.  j

 Kerala  wants  that  instead  of  com-
 munity  health  workers,  they’  should
 be  allowed  to  open  more  allopathic,
 ayurvedic  and  Homoeopathic  dispen-
 saries.  They  have  also  suggested  an
 immunisation  programme  to  cover  00
 per  cent  of  the  population  and  a
 school  health  programme.  These
 latter  two  are  not,  however,  at  va-
 riance  with  the  principles  enunciated
 in  the  Government  of  India’s  plan.

 Tamil  Nadu  proposes  to  ensure  a
 comprehensive  health  care  to  the
 rural  community  at  a  cost  of  Rs.  54
 lakhs  by  having  two  mobile  medical
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 teams  attached  to  each  primary  health
 centre.  Their  proposal  envisages  pro-
 vision  for  each  primary  health  cen-
 tre  an  additional  doctor,  an  addition-
 al  vehicle  (in  some  cases’  two  vehi-
 cles).  an  additional  driver  for  each
 such  vehicle,..two  additional  phar-
 macists  and  more  funds  for  medici-
 nes  and  petrol.

 Residential  Quarters  to  P.  and  T.  Em-
 Ployees  in  Andhra  Circle

 *270.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  number  of  P  &  T  employees.
 in  Andhra  Circle;  and

 (b)  the  number  of  employees  pro-
 vided  with  residential  quarters?

 THE  MINISTER  OF  RAILWAYS.
 (PROF.  MADHU  DANDAVATE):  (a)
 The  total  number  of  P&T  Department-
 al  Employees  in  Andhra  State  as  @
 whole  is  29,820  as  on  31-3-77.

 (b)  On  the  same  date,  the  corres--
 ponding  number  of  employees  provi-
 ded  with  residential  quarters  was.
 958  which  is  about  6.5  per  cent  of
 the  total  staff.

 Effect  of  Smoking  of  Cigarettes

 *27l.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  news  item  in
 the  ‘Deccan  Herald’  dated  the  2nd
 June,  977  that  a  cigarette  smoker
 shortens  the  life  by  about  5.5  minutes
 for  each  cigarette  smoked,  almost  the
 time  being  spent  On  smoking  cigarette;
 and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  regard?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes  Sir.

 (b)  Since  the  news  item  is  based
 on  the  results  of  a  study  undertaken
 by  the  Royal  College  of  Physicians,
 London,  details  of  which  have  not
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 yet  been  received,  it  is  not  possible  to
 adjudge  its  authenticity.  However,
 the  Government  are  aware  of  the
 harmful  effects  caused  by  smoking
 (including  cigarettes)  and  a  number

 of  steps  to  make  the  public  aware  of
 the  hazards,  and  to  limit/restrict/eli-
 minate  tobacco  consumption  are  pro-
 posed  to  be  taken.  The  Government
 has  already  enacted  a  law  viz.,  ‘Ciga-
 rette  (Regulation  of  Production,  Sup-
 ply  and  Distribution)  Act,  975’.  A
 statement  indicating  details  of  such
 steps  is  laid  on  the  ‘Table  of  the
 Sabha.

 Statement

 The  following  steps  are  being
 taken/proposed  to  be  taken  tg  make
 the  public  aware  of  the  health  haz-
 ards  caused  by  smoking  (including
 cigarettes)  and  to  limit/restrict/eli-
 minate  tobacco  consumption  in  the
 country:

 l.  An  Act  of  Parliament  entitled
 ‘Cigarettes  (Regulation  of  Produc-
 tion,  Supply  and  Distributian)  Act,
 975  has  been  enforced  from  1.4.76,
 which  inter-alia  provides  that:

 (a)  No  person  shall  produce,
 supply  or  distribute  cigarettes  un-
 less  every  package  of  cigarette
 produced,  supplied  or  distributed
 by  him  bears  thereon  or  on_  its
 label  the  specified  warning,  viz.,
 “Cigarette  Smoking  is  Injurious
 to  Health.”

 (9)  No  person  shall  carry  on
 trade  or  commerce  in  cigarette
 unless  every  package  thereof  dis-
 tributed,  sold  or  supplied  by  him
 bears  thereon  or  on  its  labe]  that
 warning.

 (c)  No  person  shall  advertise
 for  distribution,  sale  or  supply  of
 cigarettes  and  no  person  shall
 take  part  in  the  publication  of

 any  such  advertisement  unless  the
 specified  warning  is  included  in
 such  advertisement.

 2.  Publicity  about  the  harmful
 effects  of  smoking  as  a  part  of  the
 genera]  health  education  activity  to
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 curb  the  habit  of  smoking  is  being
 done  through  the  Central  Health
 Education  Bureau  and  the’  State
 Health  Education  Bureaux.

 3.  Smoking  is  banned  in  the
 cinema  houses/theatre  halls/audi-
 toriums  and  other  places  of  enter-
 tainment  and  in  buses  57  certain
 State  Governments.

 4.  Legal  provisions  against  juve-
 nile  smoking  have  also  been  intro-
 duced  by  some  States.

 5.  30  to  40  per  cent  of  the  seats
 in  aeroplanes  are  reserved  for  non-

 smokers.

 6.  On  the  basis  of  the  recommen-
 dations  of  an  Expert  Group  and  a
 Sub-committee  constituted  to  sug-
 gest  steps  for  better  implementation
 of  the  Act  and  for  limiting/restric-
 ting/eliminating  tobacco  consump-
 tion  in  the  country,  it  is  contem-
 plated  to:—

 (a)  Study  the  methodology  of
 producing  less  hazardous  tobacco
 with  less  tar,  nicotine  and  carbon
 monoxide  content  which  are
 quantitatively  controlled  charac-
 ters,  where  after  the  farmers  and
 Industries  are  to  be  asked  to
 Switch  over  to  this  type  without
 incurring  any  financial  loss.

 (b)  Use  of  good  filters  of  I.S.I.
 Standardisation.

 (c)  Ask  the  Cigarette  Manu-
 facturers  to  declare  tar,  nicotine
 and  carbon  monoxide  content  on
 the  cigarette  packets,

 (d)  Carry  out  periodical  cam-
 paigns  through  films,  radio  and
 other  media  bringing  out  the
 hazards  of  smoking.

 (e)  Ask  the  asbestos  manufac-
 turing  companies  and  other  in-
 dustrial  establishments  to  edu-
 cate  their  workers  about  hazards.
 of  smoking.
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 (f)  Include  a  chapter  on  smok-
 ing  and  its  bad  effects  on  health
 in  the  text  books.

 Regional  Passport  Office,  New  Delhi

 *272.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  apn  article  un-
 der  ‘Focus’  published  in  a  local  daily
 dated  the  30th  May,  977  regarding
 dismal  functioning  of  the  Regional
 Passport  Office,  New  Delhi,

 (0)  whether  Government  propose  to
 make  an  enquiry  into  the  functioning
 of  the  Regional  Passport  Office,  New
 Delhi;  and

 (c)  how  the  functioning  of  the  office
 is  proposed  to  be  improved?

 THE  MINISTER  OF
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Government’s  at-
 tention  has  been  drawn  to  an  article
 on  the  working  of  the  Regional  Pass-
 port  Office,  New  Delhi,  which  ap-
 peared  jin  the  ‘Hindustan  Times’  of
 30th  May,  1977.

 EXTERNAL

 विवरण
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 (b)  and  (c).  In  view  of  the  sharp
 increase  in  work-load  of  all  the  Re-
 gional  Passport  Offices,  which  in  976
 was  about  50  per  cent  more  than  in
 1975,  Government  have  undertaken  a
 review  of  the  working  methods  and
 procedures  as  well  as  requirements  of
 staff  relating  to  the  issue  of  pass-
 ports.  Studies  have  been  carired  out
 in  the  Regional  Passport  Office,  Delhi
 as  well  as  in  a  number.  ०  other
 offices,  on  the  basis  of  which  measu-
 res  for  simplifying  existing  procedu-
 res  and  improving  lay-outs  and  sys-
 terms  in  the  offices  and  increasing  the
 staff  strength  are’  under  considera-
 tion  and  implementation.

 देश  सें  मसल  रिया  के  रोगी

 #  273.  श्री  झोस  प्रकादा  त्यागी  :  क्‍या

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 यह  बताने  कि  कृपा  करेंगे  कि  गत  तीन

 वर्षों  के  दौरान  विभिन्न  राज्यों  मे  मलेसिया

 के  रोगियों  की  संख्या  कितनी  थी?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  एक  .  विवरण

 सभा  पटल  पर  रख  दिया  गया  है  ।

 राज्य  वार  मलेरिया  के  रोगियों  की  संख्या

 क्रम  सं०  राज्य  संघ  शासित  क्षेत्र  974  975  976  (अस्थाई )

 l.  आन्ध्र  प्रदेश  34295  503  9643

 2.  असम  58478  26362  1139128.

 3.  बिहार  8903  9437]  68046

 4.  गुजरात  5738  79980  083589

 5.  हरियाणा  229879  507220  736566

 6.  हिमाचल  प्रदेश  8076  648]  220

 7.  जम्मु  तथा  कश्मीर  368  9403  357853

 8.  केरल  862  65  5029

 9.  मय  प्रदेश  477058  836680  578325



 -49  Written  Answers  ASADHA  9,  899  (SAKA)  Written  Answers  50

 क्रम  सं०  राज्प/संघ  शासित  क्षेत्र  974  975  976  (अस्थाई)

 l0.  महाराष्ट्र  ;  .  428432  705472  66454

 l.  मणिपुर  हु  <  342  262  208

 l2.  मेघालय  _  407  6763  7068

 13.  कर्नाटक  73044  330963  52949

 14.  न्वगालंड  308  5344  :6¢c9

 15.  उड़ीसा  29770  37669  32600

 16.  पंजाब  230252  28824  47609

 17.  राजस्थान  77596  354567  399384

 18.  तमिलनाड  9657  74579  32782

 l9.  तिपुरा;  3562  8002  772

 20.  उत्तर  प्रदेश  9375  38750  337603

 2i.  पश्चिम  बंगाल  9387  39634  2897

 22.  अण्डमान  तथा  निकोबार  78  06  530

 23.  अरुणाचल  प्रदेश  2227]  2480  2854

 24.  चंडीगढ़  .  2373  4269  0535

 25.  दिल्‍ली  263  37879  49330

 26.  गोआ  65  634  202

 27.  सिक्‍कम  88  34  3

 28.  मिजोरम  .  692  379  989

 29.  पांडिचेरी  नि  न  न+-+  74  325

 30.  कोलफील्ड  .  वि  3228  3894  4366

 3i.  दण्डकारण्य  परियोजना  उपलब्ध  नहीं  2493  5580

 32.  लक्ष्यद्वीप  .  —_

 National  Vocational  Training
 Institute  for  Women

 *274.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased

 to  state:

 (a)  whether  an  Institute  has  been
 set  up  as  part  of  a  project  drawn  up
 with  the  assistance  of  the  Swedish
 International  Development  Authority
 and  in  collaboration  with  ILO  as  the

 executing  agency;

 (b)  whether  this  National  Voca-

 tional]  Training  Institute  for  Women
 will  be  able  to  meet  the  long  felt  need

 for  expansion  and  diversification  of
 the  existing  vocational]  training  facili-
 ties  for  women  at  various  levels  of
 skills;  and

 (6)  if  so,  the  main  features  regard-
 ing  this  Nationa]  Vocational  Training
 Institute  for  Women?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Yes,  Sir.

 (b)  The  Institute  has  been  set-up
 primarily  to  meet  this  long-felt  need.
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 (c)  A  statement  indicating  essen-
 tial  features  of  National  Vocational
 Training  Institute  for  Women,  is  laid
 on  the  Table  of  the  Sabha.

 Statement

 Salient  Feature  of  the  National
 Vocational  Training  Institute  for

 Women,  New  Delhi.

 I.  Objectives  of  the  Institute:

 (i)  To  provide  training  in  basic
 skills,  advance  skills  and  instruc-
 tional  skill  in  the  selected  fields

 apart  from  providing  short-term  re-
 fresher  and  skill]  improvement  pro-
 grammes.

 Gi)  To  provide  courses  of  dif-
 ferent  duration  for  Women  already
 employed  in  industry  for  skill  im-

 provement  or  retraining  in  selected
 occupations.

 (iii)  To  develop  curriculum  =  in-

 cluding  development  of  modular
 units  directly  related  to  employ-
 able  skills)  wherever  applicable.

 (iv)  To  develop  training  me-
 thods,  aids  and  materials.

 This  Institute  would  work  35  the
 mother  Institute  and  provide  guid-
 ance  in  the  fields  mentioned  above  to
 various  Regional  Institutes  to  be  esta-
 blished  under  the  Project  on  Voca-
 tional  Training  Programme  for  Wo-
 men.

 II.  Organisation:  The  Institute  would
 consist  of  the  following  wings: —

 (a)  Training  Wing:  To  conduct
 training  courses  in  basic  skill,  ad-
 vance  skill  and  instructional  —  skill
 as  also  to  organise  retaining,  skill-
 improvement  or  upgrading  or  re-
 fresher  courses  of  ad-hoc  nature.
 The  training  laboratories  of  the
 Institute  will  be  fitted  with  sophis-
 ticated  Tools  &  Equipment  to  be
 procured  with  SIDA  assistance.
 The  Institute  will  have  well-quali-
 fied  Natioral  Staff  in  different  spe-
 cialities  besides  ILO  Experts  and
 Consultants  in  selected  fields.
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 (०)  Development  &  Methods
 Wing:  To  develop—Curricula  in-  -
 cluding  the  possibility  of  introduc-
 ing  Modules  of  employable  _  skills
 in  certain  Courses.

 -—Training  Methodology  Mate-
 rial  and  Aids  ete.

 —Project  Design  and  Develop-
 ment  as  also  established  training
 standards  etc.
 (c)  Administrative  Wing.

 III.  Training  facilities:

 (a)  Trades  Training  would  be
 imparted  in  the  following  trades:

 Dress  Making,  Needle  Crafts,
 Garment  Knitting  and  Hosiery,
 Electronics,  Secretariate  Practice,
 Beauty  Culture,  Arts  &  Crafts,
 Business  Services.  Apart  from

 these  training  courses  in  addition-
 al  trades/crafts  would  be  intro-
 duced  from  time  to  time’  efter
 conducting  training  need  assess-
 ment  studies.

 To  begin  with,  only  short-term
 advance-skill  training  courses  are
 being  offered  in  Dress-Making
 and  Secretaria]  Practice.  Train-
 ing  in  Electronics  and  Needle
 Crafts  are  proposed  to  commence
 from  August  1977.

 (b)  Courses:  The  Institute  will
 offer  following  Courses  in  the  above
 trades:

 —Full-time  and  part-time  train-
 ing  courses.

 —Short-term  courses  based  on
 modules  of  employable  skills.

 —Short-term  refresher/retrain-
 ing  courses.

 Electronic  Telephone  Exchange  in
 Delhi

 *275.  SHRI  5.  R.  DAMANI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  an  electronic  telephone
 exchange  has  been  installed  or  will
 be  installeg  soon  in  Delhi;
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 (b)  ig  90,  the  particulars  thereof  and
 in  what  respects  it  will  be  an  improve-
 ment  over  the  existing  cross-bar
 systems;  and

 (c)  the  time  by  which  Government
 Propose  to  convert  all  the  existing  ex-
 changes  into  electronic  exchanges?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 and  (b).  A  1,000  line  electronic  tele-
 phone  exchange  is  under  installation
 in  Delhi  for  commercial  trials.  This
 exchange  has  been  designed  and  ma-
 nufactured  indigenously.  The  essen-
 tial  switching  functions  in  this  ex-
 change  are  controlled  by  a  specially
 programmed  computer.  Computer
 controlled  electronic  exchanges  are
 expected  to  reduce  maintenance  and
 operational  effort  and  costs,  use  less
 accommodation  provide  more  reliable
 service  and  give  additional  subscriber
 facilities.

 (c)  There  is  no  proposal  tg’  con-
 vert  the  existing  exchanges  into  elec-
 tronic  exchanges.

 T.  B.  Incidence  in  the  Country

 *276.  PROF.  P.  5.  MAVALANKAR:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  _  to
 state:

 (a)  whether  incidence  of  Tuber-
 culosis  in  the  country,  particularly  in
 the  urban  and  industria]  areas  is  in-

 creasing  during  the  last  three  years;

 (b)  if  so,  broaq  facts  thereof;  and

 (c)  the  steps  being  taken  by  Gov-
 ernment  to  effectively  meet  this  prob-
 lem  of  spread  of  if  B.  among  the
 industrial  workers  and  persons  belong-
 ing  to  economically  weaker  sections?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  There  is  no  evidence
 to  indicate  that  the  lincidence  of
 tuberculosis  has  increased  during  the
 last  three  years.
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 (b)  Does  not  arise.

 (c)  Under  the  Employee's  State:
 Insurance  Scheme  which  covers  58.
 lakhs  insured  persons’  and  2  crore:
 beneficiaries,  the  following  facilities
 have  been  provided: —

 (i)  preventive  BCG  vaccination  of
 infants  and  children;

 (ii)  early  diagnosis  including  X-
 ray  and  laboratory  investigation  fa-
 cilities;

 (iii)  Specialists  consultation  ser-
 vice;

 (iv)  domiciliary  treatment  service;

 (v)  institutional  treatment  in  3000
 TB  beds  of  which  1600  are  cons-
 tructed  by  the  E.S.I.  and  400  are
 reserved  in  different  States.

 (vi)  All  anti-Tuberculosis  drugs
 required  for  treatment  are  supplied
 free.

 The  medical  and  health  institutions
 in  industrial  areas  participating  in
 TB  Control  Programme  are  supplied
 anti-TB  drugs  and  B.C.G.  vaccine
 free  of  cost  by  the  Government  of
 India.

 Under  the  National  TB  Programme,
 community-wide  District  TB  Control
 Programmes  have  been  organised.
 Case  finding  and  domiciliary  treat-
 ment  facilities  are  provided  in  all
 primary  health  centres,  local  dispen-
 saries,  taluk  hospitals  etc.  catering  to
 all  persons  in  urban  and  rural  areas.

 Institutional  treatment  in  TB  beds
 is  provided  to  actually  ill  and  other
 emergency  cases  requiring  hospitali-
 zation.

 BCG  vaccination  of  infants  and
 children  by  BCG  teams  and  in  mater-

 nity  and  paediatric  institutions  is  be-

 ing  continued.

 Anti-TB  drugs  and  miniature  X-ray
 films  for  diagnosis  and  treatment  and
 BCG  vaccine  are  supplied  free  of
 cost  to  the  States  by  the  Govt.  of
 India.
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 U.  S.  Navy  Destroyers  for  Pakistan

 27%.  SHRI  D.  B.  CHANDRE
 GOWDA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  two  U.  S.  Navy  destroyers  are
 being  trans‘erred  to  Pakistani  Navy;

 (0)  if  so,  reaction  of  Indian  Govern-
 ment  reaction  thereto;  and

 (c)  whether  any  protest  has  been
 lodged  with  the  U.  S.  Government  in
 this  regard  and  if  so,  with  what  result?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL’  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Government  of
 India  has  normalised  relations  with
 Pakistan  and  seeks  to  explore’  the
 possibilities  of  increasing  beneficial
 cooperation  between  the  countries  of
 this  region.  We  have  brought  to  the
 notice  of  the  U.S.  Government  our
 concern  at  the  danger  of  arms  sales
 which  could  upset  this  process.

 त्रिवन्द्रम  मेडिकल  कालेज,  केरल  के  लिए
 वित्तीय  सहायता

 *  278.  श्री  एस०  एन०  गोविन्दन

 नायर  :  क्या  स्वास्थ्य  और  परिवार  कल्याण

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  केरल  राज्य  सरकार  ने

 विवेन्द्रम  मेडिकल  कालेज  के  कैंसर  विंग  को

 क्षेत्रीय  कैंसर  केन्द्र  के  रूप  में  विकसित  करने
 के  लिये  केन्द्रीय  वित्तीय  सहायता  की  मांग  की

 है  ;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 ग्रौर  उस  पर  सरकार  की  क्या  प्रतिक्रिया

 2?
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 स्वास्म्य  झ्ौर  परिवार  कल्याण  मंत्रो

 (थ्यो  राज  नारायण):  (क)  जी  हां  ।

 (@)  पांचवीं  योजना  के  दौरान  केन्द्रीय

 सेक्टर  में  केंसर  अनुसंधान  और  उपचार  के

 लिए  उपलब्ध  किए  गए  सीमित  धन  को  देखते

 हुए  केरल  सरकार  को  क्षेत्रीय  केसर  संस्थान

 मेडिकल  कालेज,  तिवेन्द्रम  के  लिए  कसी

 प्रकार  की  केन्द्रीय.  सहायता  देना  संभव

 नहीं  हो  पाया  है  1

 Branch  of  Passport  Issuing  Office  at
 Trivandrum

 *279.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  772  on
 l6th  June,  977  regarding  applications
 for  passports  pending  with  Regional
 Passport  Authority,  Cochin  and  to
 state:

 (a)  whether  there  has  been  any
 suggestion  to  open  a  branch  of  the

 passport  issuing  office  at  Trivandrum,
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  No,  Sir.  Govern-
 ment’s  attention  has,  however,  been
 drawn  to  a  report  in  the  “Hindu”,

 daily  newspaper,  of  9th  June,  1977,
 in  which  the  Minister  for  Labour  &

 Employment  of  the  Government  of
 Kerala  is  reported  to  have  said  that

 there  was  a  strong  case  for  the  open-
 ing  of  a  Regional  Passport  Office  in
 Trivandrum.

 (b)  With  the  addition  of  staff
 strength  to  the  Cochin  office,  and  the

 revision  of  working  methods  and  pro-
 cedures,  the  needs  of  Kerala  State

 will  be  fully  met  by  the  existing  Re-

 gional  Office  at  Cochin.



 Written  Answers 57

 कच्चे  लोहे  का  उत्पादन

 +  280.  Elo  लक्ष्मी  नारायण  पाण्डेय  :
 क्या  इस्पात  श्रौर  खान  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  —

 (क)  गत  तीम  वर्षों  के  दौरान  देश
 में  प्रति  वर्ष  कितनी  मात्रा  में  कच्चे  लोहे
 का  उत्पादन  हुआ  ;  और
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 उपयोग  किया  गया  और  शेष  कच्चा  माल

 किस  प्रकार  उपयोग  में  लाया  गया?

 इस्पात  ब््ौर  खान  मंत्री  (श्री  बीज

 (क)  और  (ख).  लोह

 खनिज  का  उत्पादन  और  इस्पात  कारखानों

 में  इसकी  खपत  तथा  कुल  उत्पादन  से

 (a)  इस्पात  के  निर्माण  के  लिए  इसका  प्रतिशत  निम्नलिखित  सारणी  मे

 देश  में  कितने  प्रतिणत  कच्चे  माल  का  दिया  गया  है  :--

 (लाख  टन

 वर्ष  कुल  उत्पादन  इस्पात  कारखानों  कालम  2  से  कालम

 (केलेंडर  वर्ष )  में  इसकी  खपत  3  का  प्रतिशत

 (वित्त  वर्ष)

 974  355  9  30.6%
 975  48  28  33.5%,
 976  434  58  36.4%

 लौढ  खनिज  को  शेव  मात्रा  का  इस्तेमाल  मुख्यतः:  निर्यात  के  लिए  किया  गया  था ॥

 Revamping  of  M.  S.  L.  (b)  whether  the  goals  of  inedical
 education  have  been  clearly  defined

 *28l.  SHRI  M.  RAM  GOPAL  and  appropriate  instructional  me-
 REDDY:  Wil]  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  revamping  of  Hindustan
 Steel  Ltd.  has  been  delayed;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b).  The  entire  question  of

 restructuring  Hindustan  Steel  Lid.  is
 under  further  examination  and  a  final
 decision  is  expected  to  be  taken  short-
 ly.

 National  pOlicy  of  medical  education

 *282.  SHRI  5.  0.  SOMASUNDA-
 RAM:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  the  concrete  achievements  made
 so  far  for  giving  a  positive  community
 orientation  to  medical  education
 throughout  India;

 thods  selected  and  the  curriculum  re-
 structured  and  duration  determined
 for  fulfilment  of  the  goals;

 (c)  whether  Government  piopose
 to  bring  before  Parliament  a  Nation-
 al  Policy  on  Medical  Education  so
 as  to  make  health  care  accessible  to
 the  largest  number  and  oparticularly
 to  the  most  needy  segments  of  the
 community;  and

 (d)  if  so,  when?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Medical  students  go
 to  the  Primary  Health  Centres  and
 other  Urban  and  Rural  Health  Cen-
 tres  for  three  m.nths  of  their  intern-
 ship  for  training  in  community  me-
 dicine.  Community  training  is  im-
 parted  to  the  students  throughout  the

 under-graduate  course  as  well  as

 during  the  internship  period.
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 (b)  Yes,  Sir.  The  basic  goal  of
 Medical  educaticn  in  India  is  to  pro-
 duce  a  basic  ductor  suited  to  the  needs
 of  the  community.  The  curriculum  of
 medical  education  has  been  reviewed
 and  restructured  recently  by  the  Medi-
 cal  Council  of  India  to  be  in  accordance
 with  this  objective.

 (c)  and  (d).  The  Medical  Education
 Policy  was  recently  examined  by  a
 Group  under  the  Chairmanship  of  Dr.
 J.  B.  Srivastava,  former  Director  Gene-
 Tal  of  Hlealth  Services.  The  Government
 is  in  the  process  of  implementing  the
 recommendations  of  this  group  and
 other  steps  are  also  being  taken  to
 make  available  health  facilities  to  the
 largest  segments  of  the  population.

 Review  of  Working  of  Contract  Labour
 (Regulation  ang  Abolition)  Act,  970

 *283.  SHRI  7.  K.  KODIYAN:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  have  _  re-
 viewed  the  working  of  the  Contract
 Labour  (Regulation  and  Abolition)
 Act,  1970.  in  the  Central  sphere,  and

 (b)  if  so,  with  what  results?
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  By  and  large  effective  en-
 forcement  of  the  Act  in  the  Central
 sphere  was  undertaken  only  after  the
 Supreme  Court  had  upheld  the  vali-
 dity  of  the  provisions  of  the  Act  in
 1974.  A  few  amendments  to  the  Act
 are  being  considered  arising  from
 certain  deficiencies  noticed  in  the  im-
 plementation  of  the  Act.  The  Central
 Contract  Labour  Advisory’  Board,
 which  is  a  tripartite  body  periodically
 discusses  the  working  of  the  Act.

 Representations  received  from  Com-
 pulsorily  Retired  Employees  of  P  &  T

 Department

 2250.  SHRI  R.  K.  MHALGI:  Wit!l!  the
 Minister  of  COMMUNICATIONS  be
 Pleased  ts»  state:

 (a)  the  number  of  employees  in  the
 Telephore,  Telegraph  and  Postal  De-
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 partments  who  fhave  been  asked  to
 20  on  compulsory  retirement  during
 the  period  of  emergency;

 (b)  whether  Government  hag  re-
 ceived  a  number  of  representations
 of  ex-employeegs  of  departments
 stating  that  injustice  hag  been  done
 to  them  in  asking  them  to  go  on  com-

 pulsory  retirement,  if  so,  how  many;
 and

 (c)  what  action  has  Government
 taken  in  respect  of  the  represen-
 tations?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 Cases  of  56,673  employees  were  review-
 €q  according  to  the  provisions  of  re-
 levant  rules.  973  employees  were  or-
 dered  to  retire  prematurely.

 (b)  Out  of  the  973  employees,  572
 employees  have  sc  far  represented.

 (c)  Aftec  ccnsiaering  the  representa-
 tions  on  merits,  orders  have  been  issu-
 ed  in  respect  of  2  Officials  for  re-
 instat2ment  either  in  the  original  posts

 or  in  lower  substantive  posts  at  their
 own  requests.

 Committee  on  Calculation  of  Price
 Index

 2251.  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  K.  MALLANNA:

 SHRI  R.  V.  SWAMINATHAN:

 SHRI  NIHAR  LASKAR:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  ४.  KRISHNAN:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be

 pleased  to  _  state:

 (a)  whether  Gevernment  have  de-
 cided  to  appoint  a  Committee  to  go

 into  the  question  of  calculation  of

 price  index;

 (b)  if  so,  what  are  the  terms  of
 references  made  to  the  Committee

 anq  who  are  its  members;  and

 (c)  when  the  Committee  is  likely

 to  submit  its  report?
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  Yes,  Sir;  a
 Committee  has  been  set  up  already.

 (b)  and  (ce),  The  terms  of  reference
 of  the  Committee  are:—

 (i)  ‘To  review  the  various  aSpec‘s  cf
 the  Consumer  Price  Index  Numbers
 for  industria]  werkers  including  the
 criteria  and  the  methodology  for  deriv-

 ing  the  weighting  diagram,  the  linking
 factor  methods  of  compilation  of  the
 index  and  the  price  collection  system;

 (ii)  To  study  and  report  on—

 (a)  the  existit.e  price  collection  pro-
 cedures  and  machinery;

 (b)  the  desirchility  ang  mode  of  as-
 sociating  the  representatives  of  the
 trade  ubions  and  employers  with  the
 processes  of  price  collection  work;  and

 (iil)  To  make  recommendations  on
 the  above  matters

 The  embers  cf  the  Committee
 care:—  ?

 l.  Shri  Neelakanth  Rath.  Prof.
 Gokhale  Institute  ०"  Politics  &
 Economics,  Poona  Chairman

 2.  Smt.  Maniben
 Kara  Member

 3.  Smt.  Parvathi  Krishnan,
 M.P.  Member

 4.  Smt.  Renuka  Devi,
 M.P.  Member

 5.  Shri  Prasannabhai
 Mehta,  M.  P.  Member

 6.  Shri  B.  N.  Sathaye  iWiember

 ‘7.  Dr.  M.  K.  Pandhe  Member

 ‘8.  507  Kanti  Mehta  Member

 9.  Shri  M.  T.  Shukla  Member

 10.  Shri  V.  I.  Chacko  Member

 jl.  Shri  R.  L.  N.  Vijay-
 nagar  Member

 12.  Director,  Central
 Statistical  Organisa-
 tion  Member

 13.  Director,  Labour
 Bureau  Member
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 14,  Shri  R.  S.  Deshpande,  Deputy
 Secretary,  Minister  of
 Labour.  Member-Secy.

 The  Committee  has  been  requested
 to  submit  its  report  within  2  months.

 Manipulation  in  Consumers  Price
 Index  during  Emergency

 2252.  SHRI  BHAGAT  RAM:  Wil  the
 Minister  9f  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state.

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  com-
 plaint  about  the  manipulation  in  the
 Consumer  Price  Index  during  the
 emergencv;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAiRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Yes,  Sir.

 (b):  A  Committe.  has  since  been  con-
 stituted  to  3९०९७  the  procedure  and
 machinery  cf  price  collection  and  vari-
 ous  cther  espects  of  the  Index  num-
 bers.

 सृदखोरों  द्वारा  खान  मजदूरों  को  बन्धक

 बनाया  जाना

 2253.  श्रो  सत्यदेव  सिह  :  क्‍या  संसदोय

 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा
 करेंके  कि  —  ae

 (क)  क्या  सरकार  का  ध्यान  इस

 समाचार  की  ओर  दिलाया  गया  है  कि  देश

 भर  में  सूदखोर  खान  मजदूरों  को  पि.र

 से  बन्धक  बना  रहे  हैं  ;

 (ख)  यदि  हां,  तो  प्रत्येक  राज्य  में

 ऐसे  मामलों  की  संख्या  कितनी  है  जो

 सरकार  के  ध्यान  में  शाई  हैं;

 (ग)  क्‍या  सरकार  ऐसे  मामलों  को

 रोकने  के  लिए  कुछ  ठोस  कदम  उठाने  वर

 विचार  कर  रही  है;  शौर
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 (a)  यदि  हों,  तो  उसकी  रूपरेखा

 क्‍या  है?
 संसदीय  कार्य  तथा  श्रम  मंत्री  (श्रो  रवोन्द्र

 वर्मा)  :  (क)  :  सरकार  ने  अखबारों

 में  इस  संबंध  में  कुछ  रिपोर्टे  देखी  हैं  1

 (ख)  से  (घ)  यद्यपि  हाल  के  कुछ
 अध्ययनों  से  ऋण-पग्रस्तता  से  संबंधित  कुछ
 ग्राशिक  आंकड़े  मिले  है,  तो  भी  श्रम

 मंत्रालय  के  पास  ऐसे  मामलों  के  संबंध

 में  कोई  विशिष्ट  सूचना  नहीं  है।  इस

 समय  श्रम  ब्यूरो,  शिमला  25  विशिष्ट

 ओद्योगिक  केन्द्रों  (खनन  क्षेत्रों  में  चार

 केन्द्रों  सहित)  में  ऋणग्रस्तता  का  सर्वक्षण

 कर  रहा  है,  जिससे  इस  सम्बन्ध  में  कृछ
 वास्तविक  आंकड़े  प्राप्त  होने  की  सम्भावना

 है।  हाल  ही  में  बनाए  गए  बंधित  श्रम

 पद्धति  (उत्सादन)  अधिनियम,  i976  का

 लक्ष्य  बन्धित  श्रम  पद्धति  का  उन्मूलन
 करना  है।  सरकार  ओऔषोगिक  श्रमिकों  को

 ऋणग्रस्तता  के  भार  से  राहत  दिलाने  के

 लिए  उपयुक्त  विधान  बनाने  के  प्रश्न  पर

 भी  विचार  कर  रही  है।

 International  Conference  on  Sea  Laws

 2254.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  Governments’  reaction  to  the
 latest  proposal  of  the  Interna-
 tional  Conference  on  Sea  Laws  and
 the  unilateral  declaration  of  some
 countries  defining  their  territorial
 waters;  and

 (b)  whethe;  Government  of  India
 want  to  declare  unilaterally  the
 limits  of  the  country’s  territorial
 waters?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHAR]
 VAJPAYEE):  (a)  The  sixth  sessici
 of  Third  United  Nations  Confer2nce
 on  Law  of  the  Sea  which  commenced
 in  New  York  from  May  23rd,  will  con-
 clude  its  deliberations  on  5  July,  1977.
 Many  proposals  and  counter  proposvls
 are  being  tabled  in  the  Conferance.
 The  Government  of  India  wil]  consider
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 all  these  proposals  taking  into  consi-
 deration  its  naticnsl  interests  and  issue
 necessary  instructions  to  the  Indian
 delegation.  Ihe  Government  of  India
 is  aware  that  taking  into  account  the
 developing  State  practice  and  emerg-
 ing  consensus  some  countries  have  uni-
 lateraily  cefined  the  limits  of  their
 territorial  waters  and  established  ex-
 clusive  economic  or  fishery  zone.

 (b)  Ir.dian  Parliament  also  has  enac-
 ted  the  Territorial  Waters,  Continental
 Shelf,  Exclusive  Economic  Zon2  and
 Other  Muritime  Zones  Act,  1976,  which
 came  into  force  with  effect  from  25th
 August  1976.  According  to  Section  3(2)
 of  the  Act,  the  limit  of  the  territocial
 waters  ०0  India  is  the  line  every  point
 of  whit2n  is  at  a  distance  of  2  nautical
 miles  from  the  nearest  point  of  the
 appropriate  baseline.

 अं  शदायी  भविष्य  निधि  श्रायक्त,  उत्तर  प्रदेश

 के  ग्रधिकारियों  पर  कथित  ध्ाक्रमण

 2255.  श्री  अर्जुन  सिह  भवौरिया  :

 क्या  संसदीय  कार्य  तथा  श्रम  मंत्री  यह

 बताने  की  पा  करेंगे  कि  -—

 (क)  क्‍या  सरकार  इस  बात  को

 जानती  है  कि  20  मई,  977  को  श्रम

 मंत्रालय  के  अन्तर्गत  उत्तर  प्रदेश  के  ग्रंशा-

 दायी  भविष्य  निधि  झायक्‍क्त  के  कार्यालय

 में  तथाकथित  बोगस  कर्ंचारी  संघ  के

 सदस्यों  ने  लेखाधिकारियों  तथा  वरिष्ठ

 सहायक  आयुक्त  पर  अपराधपूर्ण  आक्रमण

 किया  था;

 (ख)  उन  पर  आक्रमण  करने  वाले

 कर्मचारियों  के  नाम  तथा  पूर्ण  ब्यौरा  क्‍या

 है;

 (ग)  क्‍या  सरकार  केन्द्रीय  जांच  ब्यूरो
 से  यह  पता  लगाने  के  लिए  जांच  करवाएगी

 कि  क्‍या  इस  सुनियोजित  अपराधपूर्ण

 पड़यंत्र  में  अंशदायी  भविष्य  निधि  के

 झग्रायक्त  का  हाथ  था;  और

 (घ)  कानन  तथा  व्यवस्था  बनाए

 रखने  हेतु  अधिकारियों  को  संरक्षण

 देने  तथा  अपराधियों  को  दण्ड  देने  के  लिए

 ग्रव  तक  क्‍या  कार्यवाही  की  गई  है?
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 संदीप  कार्प  तथा  श्रम  मंत्री
 ्रो  रबीस्त्र  plained  about  Jack  of  adequate  sup-

 aat)  (क)  से  (घ)  :  केन्दोप  Ply  of  aluminium  to  them;  ang
 भविष्य  निप  आयकक्‍्त  f  है
 कपल

 धमाका  ने शॉचत
 किया  है  (b)  if  so,  the  Government's  reac-

 कि  क्षेत्रीय  भविष्प  निधि  कार्यालय,  कानपुर  tion  thereto?
 के  लगभग  i00  कमंचारियों  ने  संगठन  के

 "  THE  “MINISTER  OF  STEE
 लेखा  अधिकारी  का  20  मई,  1977  को

 AIK).
 MINES  (SHRI  BIJU  PATNAIK):  (a)

 घेराव  किया।  उनमें  मान्यता  प्राप्त  यूनियन  and  (9):  Production  of  aluminium  has
 के  कुछ  पदाधिकारी  थे,  अर्थात  से  श्री  decreased  during  the  last  three  mcnths

 S  .
 शौरि

 due  to  power  cuts  imposed  on  alumi-
 शार  >  डो  >  शुक्ता,  जे  २

 पी
 रिस०  भद्षौरिया

 nium  sme.ters  and  a  strike  since  April
 वाल  का०  ब्रिपाठी  और  जाल  डी०  गुप्ता ।  2l  in  one  of  the  major  smelters.

 ~
 fi

 S  y  cla: इस  मामसनः  को  क्षेत्रीय  भविष्य  निधि  upply  of  both
 electrical  conductoz

 रे
 हि  grade  and  eccinmercial  grade  aluwni-

 mast  ने  समाप्त  कर  दिया  है  झौर  nium  has,  themefore,  been  affected.
 इसस  सभी  संत्रधित  ष  हैं।  इस  Aluminiurn  producers  have  been  asked

 +  +
 <  5  ensure  eqvuitahi  distri

 अवस्था  पर  सी०  ato  झाई  द्वारा  जांच  envitabie  distribution  to  all
 consumers.

 कराना  आवश्यक  प्रतोत  नहीं  होता  1

 डाक-तार  की  विभिन्न  सदों  की  कीमतों  में  वृद्धि

 घियों
 2258.  शमों  यज्ञरत्त  ह्वार्मा

 रेड  क्रास  के  साध्यम  से  ग्रोषधियों  का  वितरण

 ~  क्या  संवार  मंत्री  यह  बताने  की  कपा
 2256.  श्रो  मोटा  लाल  पटेल  :  क्‍या

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 करेगा  कि

 बता+  की  क्या  करेंग  कि  :
 (के)  आवात-स्थिति  के  दौरान  संचार

 (=)  क्या  दूरस्थ  पर्वेतोय  क्षत्रों  में  मंत्रालय
 ने  कित-किन  मदों  के  मूल्य  1  कितने

 जनजाति  वाले  स्थानों  में  रेड  क्रास  के  माध्यम  क्रितत  प्रतिशत  वृद्धि  की  ;
 ’

 fut  वतरण  करने  तथा  अन्य  हट से  आपषधियों  का  वितरण  करने
 (@)  इस  वृद्धि  के  क्या  कारण  थे;

 सुविधायें  देन  का  प्रस्ताव  केन्द्रीय  सरकार  के

 विचाराधीान  है  ;  और  (ग)  क्‍या  सरकार  ने  इस  मृत्य-वृद्धि
 पर  पुनतविचार  किया  है  ;  और

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  उ

 है;  (घ)  यदि  हां,  तो  उक्त  पुनविचार  के

 <
 क्या  परिणाम  निकले  ?

 स्वास्थ्य  और  परिवार  कल्याण  त्रो

 श्  राज  नारायण)  :  (क)  जी,  नहीं  ।  रेलमंत्री  (प्रो०  मधु  दंडबले)  :  (क)

 (ख)  प्रश्न  नहों  उठता  ।  विभिन्न  डाक-तार  सवाओं  की  शुल्क  दरों  में

 प्रतिशत  वद्ध  दर्शानि  वाला  एक्र  ब्यौराबार

 विवरण  समा  पटल  पर  रखा  गया  है।  प्रन्धालय

 में  रखा  गया  1  [देखिये  संख्या  एल०्टी०-576

 77]  ये  शुल्क  दरें  जतवरी  और  मार्चे,  976

 Supply  of  Electrical  Grade  Aluminium
 Grade  Aluminimum  to  Industry

 2257.  SHRI  7१.  D.  DESAI:  Will  the  ~
 Minister  of  STEEL  AND  MINES  be  में  लागू  की  गई  थीं  ।

 sed  to  state: please
 (ख)  से  (घ).  विभाग  द्वारा  दी

 (a)  whether  industries  using  elec-
 जाने  वाली  डाक-तार  टलीफोन  और  टैलेक्स

 trical  grade  aluminium  have  com-

 205  LS—3.
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 सेवाओं  को  कुल  मिलाकर  आत्मनिर्भर  होना

 हो  है  -  साज-सामान  और  उपस्करों  की  बढ़ती

 हुई  लागत  झौर  ऊंचे  वेतनों  की  पूति  करने  के

 लिए  शुल्क  दरों  पर  समय  समय  हर  संशोधन

 करना  पड़ता  है  1

 Non-Deposit  of  Employees’  Provident
 Fund  by  Companies  in  Assam

 2259.  SRPRIMATT  RENUKA  DEVI
 BARKATAKI}.  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  the  number  of  companies  in-
 cluding  tea  gardens  in  Assam  which
 have  not  deposited  their  employees’
 provident  fund;

 (b)  the  amount  due  from  them;
 and

 (c)  the  steps  taken  against  those
 companies  to  realise  the  arrears?

 THE  T!HNISLER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  ‘Sit  छा
 RAVINDRA  VARMA):  (a)  to  (८):  The
 requisiie  info?  mztion  is  being  collacted
 ang  wi'l  Fe  laid  on  the  Table  of  ‘he
 Sabna  in  due  course.

 Steel  Export  Target  for  1977-78

 2260.  SHR!  RAMANAND  TIWARY:
 Will  the  Minister  of  STEEL  4ND
 MINES  be  piucase?  to  state  the  steel
 export  tirget  fixeg  for  1977-78  and  its
 value  in  foreign  exchange?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  Steel
 export  target  for  1977-78  is  2.4]  million
 tonnes.  The  vuluc  will,  however,  ade-
 pend  cn  tos  trices  that  can  be  obtaineg
 which  rztural!y  are  governed  ny  the
 internat.onal  rmziket  conditions.

 Expenditure  incurred  on  Delegations
 from  Abroad

 226l.  SHRI  JYTIRMOY  BOSU:  Will
 the  Minister  of  External  Affairs  be
 pleas4d  19  state:

 (a)  the  total  number  of  foreign
 personnel,  delegations  invited  from
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 abroad,  during  emergency  by  the
 erstwhile  Government;

 (b)  specific  purposes  for  invitation
 in  each  case;  and

 (c)  the  tota}  expenditure  incurred
 for  hosting  such  visitors?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHR:  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  to  (c):  The  inform2tion
 is  being  collected  and  will  be  laid  on
 the  table  of  the  House  as  early  as  posi-
 ble.

 गुजरात  में  टेलोफोन  कनेक्शन

 2262.  शो  घसिह  भाई  पटेल  :  क्या

 संचार  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  वर्ष  977-78  के  दौरान  गुज-
 रात  OS  कितके  नये  टेलीफोन  कनेक्शन  देने  का

 विचार  है  और  ये  कमनक्शन  कब  तक  तथा

 क्रिस  प्रकार  दिए  जजग्गोंगे  ;

 (ख)  टेलीफोन  कतेक्‍्शनों  के  लिए  अरब

 तक  कितने  आवेदन-पत्र  अनिर्णीत  पड़े  हैं  और

 वे  कब  से  झनिर्णीत  पड़े  हैं  ;  और

 (ग)  गुजरात  में  जिला-वार  कितने

 नये  टेलीफोन  कनेंब्रणन  देल  का  विचार  है  ?

 रेल  मंत्री  (प्रो >सघथ,  दंडवते  ):(क)  गुजरात
 #  वयं  977-78  के  दौरान  कुल  लगभग

 27,500  नए  टलीफोन  कम्क्शन  देने  का  प्रस्ताव

 है  ।  जैसे  ही  एक्सअजों  की  अतिरिक्त  मता

 चालू  की  जाएगी  इन  कसेक्शनों  को  देने  का

 क्रम  जारी  रहगा  ।

 (ख)  तारीख  30--4-77  को  बकाया

 पड़ी  अ्रजियों  की  संख्या  8,03i  थी  ये

 अजियां  _  विभिन्न  स्थानों  पर  अलग  अलग

 तारीखों  से  अनिर्णीत  पड़ी  हैं  -  लम्बी  दूरी  के

 कनेक्शनों  की  कुछ  अ्रजियां  वर्ष  ig6s  के

 अन्त  से  बकाया  पड़ी  हैं  t
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 (ग)  प्रत्येक  जिले  में  दिये  जाने  वाले

 सम्भावित  टेलीफोन  कनेक्‍्शनों  की  अनुमानित
 संख्या  प्रदशित  करने  वाला  एक  विवरण

 पत्न  सभा  पटल  पर  रखा  जग्ता  है  |

 विवरण

 गुजरात  राज्य  में  दिये  जाने  वाल  रुम्भावित

 टेलीफोन  कनक्शनों  की  जिलवार

 संख्या
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 वर्ष  977-78  के

 दोरान  दिये  जान

 वाल  सम्भावित  नये

 टलीफोन  कनेक्शनों

 जिल  का  नाम

 की  संख्या

 l.  अहमदाबाद  10,500
 2.  अहवा  (डांग)  50

 3.  अमरली  450
 4.  बनासकंथा  (पालनपुर)  600
 5.  भड़ौंच  450
 6.  बड़ादरा  3.800
 7.  भावनगर  300
 8.  शुलसर_.  750
 9.  गांधो  नगर  200

 10.  जामनगर  a  800
 l).  जूनागढ़  500
 12.  कैरा  (खडा)  1,400
 3.  ऊकुंटाह  200
 14.  मेहसाना  800
 I5.  पंचमहल  (गोधरा)  300

 l6.  राजकोट...  2,400
 l7.  सावरकाथा  (  हम्मत-

 नगर  )  600

 l8.  सूरत  3,100
 19.  सुरेन्द्र  नगर  200

 योग  27,500
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 Cost  Reduction  in  Steel  Plant

 2263.  SHR]  A,  BALA  PAJANOR:
 Will  the  Minister  of  STEEL  AND
 MINES  be  p-eased  to  state:

 (a)  whether  the  areas  in  each  Steel
 plant  where  there  is  a  scope  for  re-
 duction  in  cost  have  been  identified;

 (b)  programmes,  if  any  for  each
 plant  in  bringing  about  economies  in
 the  various  areas;

 (c)  the  concrete  achievement  50  far
 in  cost  reduction;  and

 (9)  the  devices  in  force  for  imple-
 menting  the  cost  reduction  program-
 mes  in  a  systematic  manner  and  for

 monitoring  the  results  of  such  pro-
 grammes?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Yes,  Sir.  5076  of  the  areas  identified
 are  :—

 (i)  Recuction  in  use  of  costly  fuel

 oils

 (ii)  Increase  in  life  of  costly  con-
 sumables  like  ingot  moulds/bottom

 plates  and  refractories,  etc.

 (iii)  Import  substitutions  of  costly
 spares.

 (iv)  Cut  cown  on  interna]  traasport

 (v)  Check  against  wastages  and  ine-
 crease  in  praocuctivity.

 (vi)  Reduction  in  administrative  €5५-
 pensces.

 (b)  Progran:mes  for  cost  reduction
 thro.gh  research  and  developmeat,  im-
 proved  tech.clogy  in  converters  and
 blast  furnaces,  etc.,  in  each  of  the
 above  areas  have  been  adopted  as  a
 regular  feature  in  all  the  inteyruted
 stee]  plants.

 (c)  Bhilai,  Rourkela  and  Durgapur
 Steel  Plants  have  achieved  in  1975-76,
 reductions  in  the  cost  of  production  of
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 saleable  steel,  renging  from  Rs.  69  tc
 Rs.  374  ;er  tomme  over  the  corresgo-
 nding  values  in  1973-74.  Similar  cost
 reducciong  have  also  been  attained  in
 other  plants  like  TISCO  and  IISCO
 However,  these  reductions  in  the  cost
 of  oroduction  have  been  totally  ofIset
 by  escalation  in  the  cost  of  raw  materi-
 als)  and  wages  which  have  been  .-f
 the  order  of  Rs.  350  to  Rs.  450  per
 tonne.

 (dad)  Accption  of  standard  cost  and
 budgetary  ccntrol  methods  are  used
 for  2  systematic  monitoring  of  the  im-
 plementation  of  cost  reduction  pro-
 grammes.  Monthly  cost  and  vardance
 reports  876  Leing  reviewed  in  a  3-fticr
 system  from  the  shop  floor  to  the  Top
 man  irgement.

 Furnishing  Residence  of  Minister  of
 Communications

 226%.  SHRI  S.  G.  MURUGAITAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  please  to  state:

 (a)  whether  his  official  residence  in
 Delhi  was  furnished  by  Posts  and
 Telegraphs  Departments  at  a  cost  of
 Rs.  4  lakhs;  ang

 (b)  if  so,  the  facts  thereof?

 THE  MiN!ISTER  OF  RAILWAXS

 (PROF.  MADHU  ‘DANDAVATE):
 (al  and  (0)  No,  Sir.

 The  Posts  ang  Telegraphs  Depart-
 ment  did  not  supply  any  furniture  for
 the  provisicnal  official  residenve  of
 the  “Ainister  of  Communications  at
 23.  Safdarjung  Road,  New  Delhi.  The
 CPWD  has,  hewever,  supplied  for  this
 resitd2nce  furniture  valued  at  Rs.
 28,895/-  which  is  much  below  the  cei!-
 ing  of  Rs.  38.500/-  prescribeq  for  the
 Cabinet  Miissiers.

 Furniture  of  the  portion  of  the  bun-
 galow  utilised  for  office  purposes  by
 the  Min'st-r  and  his  staff  has  heen
 supplied  by  the  Ministry  of  Ccmmuni-
 cations,  by  the  transfer,  as  a  matter
 of  course  of  articles  of  furniture  ctc.,
 from  the  residence  of  the  predecessor
 of  the  present  Minister.
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 The  atbve  furniture  has  been  suppli-
 ed  f:6m  the  stccks  already  avauieble
 with  the  Government,  and  no  addi-
 tional  expenciture  has  been  incurred.

 Meeting  of  Junior  Doctors  of  Maulana
 Azad  Medical  College,  Irwin  and  G.  B.

 Pant  Hospitals,  Delhi

 22386.  SHRI  R.  ्  SWAMINATHAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state.

 (a)  whether  general  body  meeting
 of  the  Junior  Doctors  of  Maulana
 Azad  Medical  College  and  Irwin  and
 G.  B.  Pant  Hospitals  in  Delhi  have
 condemned  the  interference  of  politi-
 cians  in  day  to  day  working  of  hospi-
 tals;

 (b)  whether  they  have  condemned
 the  alleged  manhandling  of  doctors  by
 the  relations  of  a  patient  who  had
 brought  recommendatory  letter  from
 his  special  assistant;

 (c)  the  facts  of  the  incident  and  the
 action  taken  by  him  to  avoid  such
 incidents  in  future;  and

 (d)  whether  the  doctors  had  pro-
 tested  against  this  on  the  22nq  May,
 1977?

 THE  MINISTER  OF  HEALTH  &
 FAM'(LY  WEILFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  No.  A  resolu-
 tion  purported  ‘to  have  been  passed  ty
 the  Junior  Doctors  was  received  by  the
 Medical  Superintendent,  Irwin  Hos-
 pital,  New  Delhi.

 (c)  Shri  Satram  Dass,  who  was  ad-
 mitted  with  3  stab  injury  in

 Surgical  Ward  in  Irwin  Hospi-
 tal  in  the  l7th  April,  977  and
 was  dicharged  from  the  Hospital
 on  the  7th  May,  1977,  continued  to
 stay  in  the  Hospital  On  the  20th  Miy,
 1977,  a  group  cf  persons  called  on  the
 Health  Minister  on  behalf  of  the  pati-
 ent  fer  explaining  the  difficulties  in-
 cluding  allegeq  indifferent  treatment
 given  to  him  in  the  Hospital.  A  letter
 was  acldressed  by  the  Health  Minister's
 Private  Secretary  to  the  Medical  Sup-
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 erintendent,  Irwin  Hospital,  on  the
 20th  May,  977  requesting  to  provide
 necessary  medical  facilities  t:ll  com
 plete  recovery  of  the  patient  and  to
 personally  look  into  his  complaint.  The
 patient  was,  Fewever,  dischargsd  from
 the  Hospital.  Ag  he  considered  hiniself
 not  tit,  ne  got  himself  admitted  in
 Willingdon  Hcespital  on  the  22nd  May,
 977  from  where  he  was’  discharged
 on  the  3rd  gjune  1977.

 त)  No.

 भारतोय  सलक  लोगों  को  वर्मा  की  नागरिकता

 2267.  श्री  नवाब  सिह  चौहान  :  क्‍या

 विदेश  मंत्रो  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  बर्मा  में  रह  रहे  कितने  भारतीय

 मूलक  लोगों  को  ्रब  तंक  वर्मा  की  नागरिकता

 प्रदान  की  गई  है;

 (ख)  भारत  वापिस  लौटने  वाले

 व्यक्तियों  की  संख्या  कितनी  है  तथा

 वहां  शेष  बचे  लोगों  की  संख्या  कितनी

 है;

 (ग)  वर्मा  सरकार  ने  वहां  से

 भारत  वापिस  लौटने  वाले  व्यक्तियों  को

 कितनी  कीमत  की  चल  सम्पत्ति  लाने  की

 अनमति  दी  है;  और

 (घ)  क्‍या  उक्त  व्यक्तियों  की  वहां
 चल  और  अचल  सम्पत्ति  का  मुझावजा
 वर्मा  सरकार  से  प्राप्त  करने  के  लिए

 प्रयास  किये  गये  हैं  शौर  उसके  क्‍या  परिणाम

 निकले  ?

 विदेश  मंत्री  (श्री  श्रटल  बिहारी  वाजपेयी  )  :

 (क)  शर  (ख)  :  बर्मा  में  भारत-

 मूलक  व्यक्तियों  की  संख्या  के  विषय  में  कोई

 प्रामाणिक  जानकारी  प्राप्त  नहीं  है  ।

 बहरहाल,  यह  अनुमान  लगाया  गया  है
 य्कि  (i)  भारतमलक  बर्मी  नागरिकों  की

 .सतेमान  संख्या  ,लगभग  100,000  है;
 \

 ASADHA  9,  899  (SAKA)  Written  Answers  74

 (ii)  i948  में  बर्मा  की  स्वाघीनता के
 समय  से  400,000  से  450,000

 भारतमूलक  लोग  वर्मा  छोड़  चुके  हैं.

 जिनमें  964  से  भारत  सरकार  द्वारा

 समुद्रमा्गं  से  देशप्रत्यावतित  किए  गए

 162,077  लोग  भी  शामिल  हैं;  (ili)
 इस  समय  वर्मा  में  भारतमलक  लोगों

 की  संख्या  लग  भग  400,000  है  जिनमें

 वे  लोग  भी  शामिल  हैं  जिन्हें  बर्मा  अथवा

 भारत  की  नागरिकता  प्रदान  कर  दी  गई

 है

 (ग)  वर्तमान  नियमों  के  अंतगत

 वर्मा  सरकार  देशप्रत्यावरतित  होने  वाले  लोगों

 को  अपने  साथ  (i)  थोड़ी  नगद  राशि

 जो  कि  यात्रा  करने  के  तरीके  के  अनुरूप
 घटती  बढ़ती  है  किन्तु  अधिकतम  40

 रुपए  प्रति  वयस्क,  5  रुपए  प्रति  आश्रित

 वयस्क  और  5  रूपए  प्रति  बालक  तक

 हो  सकती  है;  (ii)  सीमित  मात्रा  में

 निजी  सामान  जैसे  कपड़े  और  बतंन

 आदि  (lit)  सोने  और  चांदी  के  श्राभूषण
 जो  या  तो  बर्मा  में  लाये  गये  हों  और

 उस  देश  में  प्रविष्ट  होते  समय  जिनकी

 जानकारी  बर्मा  की  चुंगी  को  दी  गई  हो
 या  फिर  वह  देशप्रत्यावतित  वयस्क  व्यक्ति

 जिसने  अपना  यात्रा-व्यय  स्वयं  दिया  हो,
 5  ग्राम  तक  सोना  ला  सकता  है

 (घ )  देशप्रत्यावतित  भारतीय  लोग

 वहां  स्पनी  जो  आस्तियां  छोड़  आये  थे

 उनकी  क्षतिपूति  करने  के  प्रश्न  पर

 1964  से  भारत  सरकार  और  बर्मा

 सरकार  के  बीच  बातचीत  चल  रही

 है।  लेकिन,  अभी  तक  बर्मा  छोड़ने  वाले

 भारतीय  मूल  के  किसी  भी  व्यक्ति  को

 क्षतिपूति  नहीं  दी  गई  है।  963  झ्ौर

 965  में  राष्ट्रीयकृत  उद्यमों  के  संबंध  में

 बर्मा  सरकार  की  -दिनांक  6  दिसंबर  973

 की  अधिसूचना  के  उत्तर  में  प्राप्त  आवेदन-

 पत्र  श्रभी  विचाराधीन  हैं  |
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 Policy  on  Wages.  Prices  and  Income

 2268.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  PAR-

 LIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  steps  are  being  taken
 to  evolve  a  policy  on  wages,  prices
 and  income;  ang

 (b)  if  so,  the  gist  thereof?

 THE  MINIST&®R  OF  PARLUILALIEN-
 TARY  AFFAIRS  AND  LABOUR  (SriRI
 RAVINDRA  VARMA):  (a)  and  (८):
 The  «,uestion  of  formulating  a  national

 wage  policy  is  under  Government's
 consiferaticn.

 Expenditure  on  Research

 2269.  SHRI  DHARM  VIR  VASISHT:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to

 state.

 (a)  the  expenditure  incurred  on
 research  programmes  under  (a)  West
 ern  System  (b)  Ayurvedic  and  Unani

 Systems  and  (c)  Homoeopathic  Sys-
 tem  during  the  present  Fifth  Five
 Year  Plan  upto  3l-3-77;  and

 (b)  whether  Government  propose  to

 Zive  more  weightage  to  indigenous
 systems  in  the  remaining  part  of  the

 plan,  with  definite  allocations,  if  any,
 fixeq  far  the  same?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  The  information  is

 being  collected  and  will  be  placed  on
 the  Table  of  the  Sabha  in  due  course.

 (b)  Government  are  paying  increas-
 ing  attention  to  the  development  of
 Indian  Systems  cf  Medicine.  Wh'le  in
 the  first  Five  Year  Plan  there  was  a
 provision  of  Rs.  40.00  lakhs  only  for
 the  ievelopment  of  I.S.M.  an  outlay  of
 Rs.  0.02  crores  has  been  maie  for
 this  nurpose  in  the  Central  Sector  of
 the  Fiftn  Plan.

 JUNE  30,  977

 स्टील  श्रथारिटी  श्ाफ  इंडिया  लिमिटेड  के
 कफार्यकरण  को  जांच  के  लिए  समिति

 नियकक्‍त  किया  जाना

 2270.  डुग०  बाप्‌  कालदत्त  !  क्‍या
 इस्पात  और  खान  मंत्री  यह  बताने  को

 कृपा  करेंगे  कि  :

 (=)  क्‍या  स्टील  आथारिटी  आफ

 इंडिया  लिमिटेड  &  कार्यकरण  की  जांच  करने
 के  लिए  तीन  सदस्यों  की  एक  समिति

 नियुक्त  की  गई  है,

 (4)  इन  सदस्यों  के  नाम  क्‍या  हैं;

 (ग)  क्या  सरकार  को  समिति  का
 प्रतिवेदन  प्राप्त  हो  गया  है;  और

 (घ)  उसमें  समिति  द्वारा  क्या  मुख्य
 सिफारिश  की  गई  हैं  ?

 इस्पात  झर  खान  मंत्री  (श्री  बोज
 पटनायक  ):  (क)  से  (घ).  सरकार  नें

 स्टील  अथारिटी  आफ  इंडिया  लि०  के

 कार्य-करण  की  जांच  करने  के  लिए  कोई
 समिति  नियुक्त  नहीं  की  है।  लेकिन  अभी

 हाल  में  स्टील  अथारिटी  आफ  इंडिया  न्लि०

 के  अध्यक्ष  ने  कंपनी  के  तीन  पूर्णकालिक
 कार्यकारी  निदेशकों  नामत  :  सर्वंश्री

 एम०  पी०  वधावन,  ए०  सी०  बनर्जी

 ग्रौर  डा०  एन०  सी०  बी०  नाथ  की  एक
 अन्तरिक  समिति  बनाई  है  जो  कंपनी

 के  संगठनात्मक  ढांचे  का  अर ययन  करेगी

 ग्रौर  यह  देखेगी  कि  इसे  कहां  तक  यूक्‍क्ति-

 युक्त  बनाया  जा  सकता  है।

 Reduction  in  mileage  of  workers
 Education  tours

 2271.  SHRI  NATWARLAL  PARMAR:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  mileage  and  qura-
 tion  of  workers  education  tours  have
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 been  reduced  during  the  period  of

 emergency;  है

 (b)  if  so,  the  facts  thereof  and  the
 reasong  therefor;

 (c)  whether  it  hag  adversely  affect-
 ed  the  very  purpose  for  which  the
 scheme  was  introduced;  and

 (d)  whether  Government  are  plan-
 ning  to  restore  the  previous  arrange-
 ments?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 The  Board  of  Governors  of  the  Central
 Board  for  Workers’  Education  decided
 on  7-2-1976  that  since  study  tours  of
 unit  level  classes  were  not  a  part  of
 the  syllabus  for  worker  trainees.  it
 would  be  in  the  discretion.of  the
 managements  to  grant  facilities  for
 such  tours  and  that  if  the  fours  were
 conducted  they  should  be  of  5  and  not
 7  days  duration.  Study  tours  of  worker
 teacher  trainees  were  8  part  of  the
 syllabus  but  were  restricted  to  0  days
 instead  of  a  fortnight.  There  was  thus
 a  reduction  in  the  pcriod  of  study  tours
 but  not  in  the  mileage,  which  was
 3,000  Kms.  for  the  worker  trainees
 and  5.000  Kms.  for  the  worker  teach-
 ers.

 (c)  and  (d).  As  a  result  of  represen.
 tations  received  from  various  quarters
 on  the  subject,  the  Board  decided  in
 December.  976  to  restore  the  status.
 quo  in  respect  of  the  study  tours  of
 the  worker  .teacher  trainees.  On
 7-4-1977  the  Board  has  also  decided  to
 restore  the  earlier  position  in  respect
 of  the  worker  trainees  in  the  unit  level
 classes.

 Increase  in  Haj  pilgrimage  fares

 2272.  SHRI  5.  M.  BANATWALLA:
 Will  the  Minister  of  EXTERNAI.  AF-
 FAIRS  be  pleased  to  state:

 (a)  whethey  Government  have  re-
 cently  increased  Haj  pilgrimage  fares;

 (b)  if  so,  what  is  the  increase;  and
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 (e)  whether  Government  are’  con-
 sidering  withdrawal  of  this  increase
 in  view  of  the  increasing  resentment
 amorg  the  pilgrims  and  _  hardships
 caused?

 TITHE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL-  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir.

 (b)  Th>  bunk  class  pilgrim  fares  on
 Mogul  Line  sailings  for  Haj  passengers
 has  been  increased  from  Rs.  700  to
 Rs.  2000.

 (c)  Representations  and  appeals  have
 been  received  and  the  matter  is  under
 consideration.

 Shortage  of  trained  nurses

 2273.  SHRI  SHAMBHU  NATH
 CHAIURVEDI:  Will  the  Minister  of
 HEAI.TH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whethe;  there  is  great  shortage
 of  trained  qualified  nurses  in  the
 country,  particularly  in  the  northern
 parts;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  Governmert  have  taken  or
 propose  to  take  in  this  regard?

 ‘THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  There  is  no
 shortage  of  trained  nurses  in  the  coun-
 try.  However,  some  shortage  exists  in
 certain  States  including  northern  States.
 The  concerned  States  are  taking  steps
 to  increase  seats  in  training  institu-
 tions.

 भारत  तथा  प्न्य  देशों  में  इस्पात  के  उत्पादन

 में  तुलना

 2274.  श्री  हेकसदेव  नारायण  यावव  :

 क्या  इस्पात  श्रौर  खान  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  _
 7

 (क)  इस्पात  3:  उत्पादन  में  विश्व  में

 भारत  का  स्थान  कौनसा  है;
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 (3)  इस  समय  प्रति  बप  देश  में  इस्पात
 का  कितना  उत्पादन  होता  है,  भारत  द्वारा
 कितने  इस्पात  का  झायात  किया  जाता  है  और
 कितने  लौह-अयरक  कया  निर्यात  किया  जाता

 है;  और

 (ग)  ऐसे  देशों  नाम  क्‍या  हैं  और
 उनको  कितने  लौइ-अ्रयस्क  का  निर्यात  किया
 जाता  है  और  उन  देणों  में  से  बत्यक  से  प्रतिवर्ष

 कितने  इस्पात  का  आयात  किया  जाता  है  ?

 इस्पात  और  खान  मन्त्री  (श्री  बोज्‌
 पटनायक  )  :  (क)  चप  1976 ..  विश्व  ई

 इस्पाल  का  उत्पादन  करने  व  ले  विभिन्न  देशों

 में  अपन्ष्क्रित  डस्पात  5८  उत्पादन  भारत  का

 स्थान  ]5उवता  था।

 (ख)  गत  2  वर्षो  द  इस्पात  का  उत्पादन,

 साधारण  इस्पात  का  यात,  लौह-प्र स्क  का

 निर्यात  नीच  दिया  गया  है  ———

 (आंकड़े  त्नास्व  टन)

 ऋरम  सं०  मद  1975-76  976-77

 JUNE  30,  977

 l.  इस्पान  पिण्ड  का

 उत्पादन  72.5  84.3

 2.  साधारण  इस्पात

 का  आयात  3.55  l.82*

 3.  लौह  अयस्क  का

 निर्यात.  225.14  230.00

 *ग्रांकई  अप्रैल-दिसम्वर  976  की  अवधि पप

 लिए  हैं  |

 (ग)  देशवार  लौह-प्रथस्क  का  निर्यात

 विवरण  क्र'  तथा  उन  देशों  स  साधारण  इस्पात

 का  आया?  विवरण  चख  में  दिया  गया  है  |
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 विवरण  क!

 “भारत  तथा  ध्प्न्प  देशों  में  इस्पात  के  उत्पादन
 में  तुलना”  के  बारे  में  लोक  सभा  का  [दिनांक

 30-6-1  97  7  का  झतारांकित

 प्रदन  सं  ०  2274

 भारत  से  लौहग्रयस्क  का  देशवार  निर्यात

 (मात्रा  त्नाख  टन  )

 देश  वर्ष  वर्ज

 1975-76  976-77

 का कुल  में  खानज

 निर्यात  तथा  धातु
 व्यापार

 निगम

 द्वारा  किया

 गया

 निर्यात  *  *

 1  2  3

 जापान  7.80  77.  8

 अमरीका  0.  29

 मरूमानिया  20.  32  l6.02

 चकोस्लोवाकिया  4.03  4.98

 पोलैण्ड  5.75  3.29

 हेंगरी  1.33  l.92

 बुलगेरिया  .8

 हालेण्ड  5.86  .38

 बेल्जियम  0.  35

 पश्चिम  जमंनी  3.50  12.39

 इटली  .70

 दक्षिण  कोरिया  6.05  I6.0

 तारईवान  l.  37  0.0

 ईरार  a  0.9  0.2

 zat  l.42
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 2  3  ]  2  3

 यूगोस्लाबविया
 0.26  करिया  प्रजातन्त्री

 जर्मनी  प्रजातन्त्री  जनवादी  गणराज्य  2.6  ०.१

 गणराज्य  2.89
 नीदरनैण्ड्स  0.1  4

 केन  225.4  117. 38**  पालण्ड  5.5  0.4

 ~  ye  रूमानिया +.
 उपर्यकत  के  अलावा  गोवा  के  निजी

 य  6.5

 निर्यातकों  ते  लगभग  113  लाख  ठन  लौह-  संयुक्त  राज्य  अमेरिका  2.9  4.0

 अयस्त  का  निर्यात  किया  था  जिसका  देशवार झ
 दि

 के  का  नियति
 bc  यगोस्लाविया  0.01  —

 ब्यीरा  तत्काल  उयलब्ध  नहों  है  ।

 विवरण  'ख'
 कुल  284.0l  36.4)

 “भारत  तथा  प्रन्य  देशों  में  इस्पःत  के  उत्पादन

 में  तुलना”  के  बार  में  लोक  सभा  का  दिनांक

 30-6-.  977  का  ग्रतारांकित  प्र:न  संध्या

 2274

 साधारण  इस्पात  का  देशवार  यात

 (मात्रा  हजार  टन)

 देश  1975-76  976-77

 (अप्रैल
 दिसम्बर  )

 2  3

 बेल्जियम  0.5  4.5

 बुलगे  ग्या  41  .0

 चकोस्लोवाकिया  25.7  6.8

 जमंनी  संघीय  गण

 राज्य  43.1  22.7

 हँगरी  8.3  l.9

 इटली  5.1  0.1

 जापान  49.6  74.9

 Telephone  arrear_  Bills  of  All  India
 Congress  Committee

 2275.  SHRI  SHEO  SAMPAT:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  amount  of  telephone  bills
 in  arrears  against  the  All  India  Con-
 gress  Committee  ang  its  different
 wings  as  on  the  3lst  March,  1977;

 (b)  whether  any  telephones  of  the
 All  India  Congress  Committee  or  its
 any  wing  was_  disconnected  due  to
 non-payment  of  the  telephone  bills;

 (c)  if  so,  the  particulars
 and

 thereof;

 (d)  the  stepg  taken  or  proposed  to
 be  taken  to  realise  the  telephone  dues
 from  them?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 Rs,  56,890.

 (b)  and  (c).  Yes,  The  details  of  the
 telephones  disconnected  are  given  be-
 low:—

 l.  AICC  Narota  (U.P.)  (i5  connec-
 tions).
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 2.  Kerala  Student  Union  of  AICC
 Wing.  Kottayam  (KTM  3295).

 3.  General
 Committee.

 Secretary,  Reception
 AICC  Patna.

 be  AICC  (New  Delhi  383072).

 AICC

 AICC

 (Publication)  383521. 5

 a  (Publication)  383895.

 7.  Central  Campaign  Committee,
 New  Delhi  (381009).

 8.  Indian  Youth  Congress  New
 Delhi  (387267.  389941).

 9.  National  Student  Union  of  India
 New  Delhi  (381273).

 l0.  A.L.C.C..  New  Delhi  386783.

 ll.  AL.C.C..  New  Delhi  78929.

 (d)  Recovery  of  telephone  revenue  is
 a  continuous  process.  The  steps  usually
 taken  are:  personal  contacts.  corres.
 pondence;  and  legal  action.  where
 necessary.

 Representation  from  Water  Transport
 Workers  Federation  of  India

 2276.  SHRI  SAMAR  MURHERJEE:
 W  .l  the  Minister  of  PARLIAMENT.
 nad  AFFAIRS  AND  LABOUR  be

 pleased  to  state:

 (a)  whether  his  Ministry  has  re-
 ceived  any  representation  from  Water
 Transpcrt  Workers  Federation  of
 India,  for  forming  a  ‘pool’  of  the
 watchmen  working  under  different
 contractors  ay  Calcutta  Port,  ard

 (७)  if  so,  action  taken  by  the
 Ministry  in  the  matter?

 THE  MINISTER  OF  PARLIAMENT.
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  Yes.  Sir.

 (b)  It  igs  not  considered  feasible  to
 form  a  psol  of  watchmen  at  Calcutta
 Port.

 Cemmission  to  enquire  into  Adequacy
 ef  Treatment  given  to  Shrj  Jaya-

 prakasp  Narayan  during  detention

 2277.  SHRI  5  KUNDU:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:
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 (a)  whether  Government  have  ap-
 pointed  a  new  membe,,  in  place  of  the
 former,  for-one  man  cemmission  of
 enquiry  to  probe  into  the  adequacy  of
 treatmer.t  given  to  Shri  Jayaprakash
 Narayan  while  he  was  in  detention;

 =
 (b)  if  so,  the  reason  thereof:  and

 (c)  whether  Government  can  assure
 thay  the  enquiry  conducted  will  be  a
 fair  one  anq  whether  it  would  be
 possible  to  appoint  a  judicial  enquiry
 for  this  purpose?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  A  one-man  Commission
 with  Dr.  Nagappa  Alva  of  Bangalore
 has  been  constituted  to  enauire  into
 the  nature  and  adequacy  of  medica}
 treatment  m*ted  out  to  Shri  Jaya
 prakash  Narayan  while  he  was  under
 detention,  in  place  of  the  earlier  one-
 man  Commission  constituted  with  Dr.
 Phylipose  Koshy.

 (b)  TVhe  new  one-mar  Commission
 with  Dr.  Nagapva  Alva  was  coustitut-
 ed  as  Dr.  Phylipose  Koshy  resigned,
 due  to  a  controversy  relating  to  the
 uppointment  of  his  son  in  P.GIL.
 Chandigarh.

 As  the  one-man  Commission  al-
 ready  constituted  for  the  purpose
 mentioned  in  (a)  above  is  expected  to
 be  fair  and  just.  the  question  of  hold
 ing  a  judicial  inquiry  for  the  same
 purpose  does  not  arise.

 (ec)

 Linking  of  Minimum  wages  for  Agri-
 cultural  labourers  with  cost  of  living

 index

 2278.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  697,  on  the  6th
 May,  1976,  and  state:

 (a)  in  how  many  States  minimum
 wageg  for  agricultural  labourers  js  not
 linked  with  cost  of  living  index;
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 (b)  what  gteps  Government  have
 taken  in  this  regard;

 (c)  whether  the  agricultural  lab-
 ourers  are  paid  uniform  minimum
 wages  in  the  country;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  According
 to  available  information.  the  dearness
 allowance  component  of  the  minimum
 wage  of  agricultural  workers  has  been
 linked  with  the  cost  of  living  index
 in  West  Bengal.  There  is  also  provi-
 sion  in  the  notification  relating  to
 Punjab  State  for  linkage  with  the
 consumer  Price  Index  Numbers.  In
 Other  States.  the  system  of  linkage  with
 Consumer  Price  Index  Numbers  does
 not  obtain.

 (b)  Under  the  Minimum  Wages  Act,
 948  there  is  no  statutory  compulsion
 to  link  fixation  of  minimum  wages
 with  the  cost  of  living  index.  However,
 in  the  26th  Session  of  State  Labour
 Ministers  Conference  held  in  July,  975
 it  was  agreed  that  where  variable  dear-
 ness  allowance  was  not  a  content  in
 the  minimum  wage  rates  the  States
 would  revise  the  minimum  wages
 within  a  period  of  two  years.

 (c)  No.  Sir.

 (d)  Question  does  not  arise.

 Agitation  by  Junior  Doctors  of  Delhi

 2279.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  state:

 (a)  whether  the  Junior  Doctors  of
 Delhi  had  launched  an  agitation  and
 submitted  a  memorandum  to  Health
 Ministry  recently;

 (b)  if  so,  the  outlines  thereof;  and

 (c)  the  reaction  of  Government
 thereto?

 ‘THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  ‘The  junior
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 Doctors  of  Delhi  submitted  a  memo-.
 randum  to  the  Health  Minister  on
 12-4-1977.  They  made  a  request  that
 the  court  cases  be  withdrawn  and  an
 opportunity  be  given  to  the  13  Junior
 Doctors  of  Delhi  to  rejoin  and  serve
 in  the  Government  hospitals.

 (०)  The  Delhi  Administration  has  in-
 formed  the  Government  that  they  have
 since  reviewed  these  cases  and  have
 decided  to  withdraw  them  from  the
 court  in  view  of  the  fact  that  the  con-
 cerned  Junior  Doctors  have  tendered
 apology  for  the  incident  and  also  he-
 cause  these  cases  have  been  going  on.
 for  a  long  time.

 Recognition  of  right  to  work  ang  full
 employment  as  Fundamental  Right

 2280.  SHRI  F.  H.  MOHSIN:  Will  the

 Minisfer  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 -_

 (a)  whether  the  Janata  Party  had
 promised  to  recognize  the  right  to

 work  and  full  employment  as  a
 fundamental  right;  and

 (b)  if  so.  the  steps  taken  Or  in-
 tended  to  be  taken  to  fulfil  these
 promises?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 The  Election  Manifesto  of  the  Janata
 Party  released  before  the  recent
 General  Election  to  the  Lok  Sabha
 envisage.  inter-alia,

 (i)  deletion  of  property  from  the
 list  of  Fundamental  Rights  and.  in-
 stead,  affirmation  of  the  right  to.
 work;  and

 (ii)  a  full  employment  strategy.

 In  keeping  with  this,  Government
 have  already  stated  that  it  would  re-
 move  destitution  within  a  definite  time.
 frame  of  0  years  and  that  it  would
 follow  an  employment-oriented  strategy
 in  which  primacy  would  be  given  to,
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 the  development  of  agriculture,  agro-
 industries,  small  and  cottage  industries.
 specially  in  rural  areas.  High  priority
 would  also  be  given  to  the  provisions
 of  minimum  needs  in  rural  areas  and
 to  integrated  rural  development.  The
 Planning  Commission  have  also  been
 asked  to  formulate  the  6th  Five  Year
 Plan  with  a  high  employment  content.

 £xtra-Departmental  Workerg  in  P&T
 Depariment

 2281.  SHRI  VAYALAR  RAVI.  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  total  number  of  extra  De-
 partmental  workers  in  the  P&T  De-
 partment  all  over  the  country;

 (b)  whether  Government  had  taken
 a  final  decision  regarding  the  absorp-
 tion  of  these  workers  in  the  depart-
 ment  and  if  so,  the  facts  thereof;  and

 (c)  what  steps  Government  propose
 to  take  to  improve  the  working  condi-

 ‘tions  of  these  employees?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 As  on  31-3-1976.  there  were  2,15,232
 Extra  Departmental  Agents  in  the  P&T
 Department.

 (b)  and  (c).  A  one-man  Committee
 had  reviewed  the  service  and  working
 conditions  of  these  Agents  in  97l.  Ap-
 propriate  action  has  been  taken  on  the
 recommendations  of  that  Committee.

 The  wage  structure  of  ED  Agents
 was  reviewed  in  975  and  the  next
 biennial  review  of  the  wage  structure
 is  due  in  September  this  year.

 E.D.  Agents  are  absorbed  in  the
 clerica)  and  postmen/Class  IV  cadres
 from  time  to  time  subject  to  their
 passing  the  departmental  test  on  the
 basis  of  merit  and  on  fulfilling  certain
 prescribed  conditions  regarding  age,
 educational  qualification  and  experi-
 ence.
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 No  decision  has  been.  taken  for
 general  absorption  of  all  ED  Agents  in
 the  regular  cadres  in  the  Department.

 Geological  Survey  of  Trivandrum  Dis-
 trict

 2282.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  Geological  Survey
 of  India  has  completed  its  survey  of
 natural  resources  in  Trivandrum  Dis-
 trict  of  Kerala;

 (b)  if  so,  the  findings  thereof;  and

 (c)  the  particulars  of  cases  where
 feasibility  ‘or  commercial  scale  ex-
 ploitation  has  been  established  and  the
 follow-up  action  taken  thereon?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir.

 (b)  The  question  does  not  arise.

 (ec)  ‘The  question  is  premature.

 Deterioration  in  Te'ephone  Service

 2283.  SHRI  JAGDAMBI  PRASAD
 YADAV:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  are  aware

 that  telephone  service  is  deteriorating
 day  by  day  inspite  of  heavy  charges
 realised  from  telephone  users;

 (b)  whether  Government’,  attention
 has  been  drawn  by  the  subscribers
 that  faults  reported  in  the  telephones
 are  not  promptly  attended  by  the  staff;
 and

 (c)  whether  any  action  is  proposed
 to  be  taken  to  remedy  the  situation?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 No,  Sir.  There  has  been  no  deteriora-
 tion  in  the  telephone  service.
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 (b)  and  (c).  No,  Sir.  ‘Telephone  faults
 reported  by  subscribers  are  booked  and
 attended  to  promptly.  Some  times,
 delay  occurs  due  to  a  large  scale
 break-down  of  external  plants  in  a
 system  when  all  resources  available
 are  diverted  for  auick  restoration.

 A  cont'nuous  watch  is  being  kept  and
 the  quality  of  service  is  being  moni-
 tored.  A  special  programme  has  been
 launched  for  overhauling  the  telephone
 exchanges,  equipments  and  plants.  It
 is  expected  that  the  service  will  gradu-
 ally  improve  further.

 Proposal  for  National  Minimum  Wage
 Policy  in  Cashew  Industry

 2284.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 formulate  a  national  minimum  wage
 policy  in  the  Cashew  Industry  with  a
 view  to  reduce  the  smuggling  of  raw
 nuts  from  one  State  to  another;  and

 (b)  if  so,  when  and  the  main  ‘ea-
 tures  thereof?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 No.  Sir.  Fixation  of  minimum  wages  in
 the  Cashew  Industry  under  the  Mini-
 mum  Wages  Act  falls  in  the  State

 sphere.  3)

 Indo-Bangladesh  Agreement  on  Distri-
 bution  of  Ganga  Waters

 2285.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be

 pleased  to  state:

 (a)  whether  the  former  West  Bengal
 Chief  Minister  and  the  Chairman  of
 the  Calcutta  Port  Trust  had  expressed

 disappointment  with  the  terms  of
 the  agreement  reached  with  Bangla-
 desh  on  the  distribution  of  Ganga
 Waters;
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 (b)  if  so,  what  is  the  stand  taken
 by  them;  and

 (c)  whether  their  views  were  made
 known  to  the  Government  of  India
 earlier  to  the  agreement;  and,  ‘if  so,
 the  circumstances  which  led  to  by-
 Passing  of  their  views?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  to  (c).  The  former  Chief
 Minister  of  West  Bengal  and  the  Chair-
 man  of  the  Calcutta  Port  Trust  have
 expressed  their  concern  regarding  the
 lower  discharge  of  water  from  the
 Farakka  Barrage  into  the  Hooghly
 river  in  the  lean  period  of  977  as
 compared  to  1976.  In  this  connection,
 reference  has  been  made  to  the  under-
 Standirg  reached  with  Bangladesh  on
 the  Farakka  question  at  the  Ministerial
 leve)  talks  held  in  Dacca  from  5—l8
 April.  1977.  The  stand  taken  by  them
 has  been  that  a  flow  into  the  Hooghly
 of  40.000  cusecs  of  water,  equal  to  the
 Capacity  of  the  Feeder  Canal,  would
 be  necessary  for  improving  the  navi-
 Bability  of  the  river  and  the  port  of
 Calcutta.

 The  Government  of  India  have  been
 in  touch  with  the  West  Bengal  Gov-
 ernment  as  well  as  other  agencies.  and
 their  views  have  been  duly  taken  into
 account.  It  is,  of  course,  well  known
 that  as  there  is  not  enough  water  in
 the  Ganga  to  meet  the  optimum  re-
 quirements  of  both  the  countries  dur-
 ing  some  months,  each  of  them  would
 have  to  make  Sacrifice  in  an  attempt
 to  reach  an  agreement  on  the  sharing
 of  the  lean  season  flow  and  to  facili-
 tate  in  the  long  term  the  augmentation
 of  the  flow  to  meet  the  requirements
 of  the  Calcutta  Port.

 Amendment  to  Drugs  and  Cosmetics
 Act

 2286.  SHRI  P.  K.  KODIYAN:

 SHRI  S.  G.  MURUGAIYAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  have  a

 proposal  under  consideration  to  amend
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 the  present  Drugs  and  Cosmetics  Act;
 ang

 (b)  if  so,  the  facts  and  objectives
 thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes.

 (b)  Some  of  the  salient  features  of
 the  amendments  proposed  in  the  draft
 bill  are:—

 (i)  revised  dernition  of  spurious
 drugs;

 (ii)  scheme  of  penalties  being
 modified  on  rational  basis.

 Minimum  and  maximum  penalties
 provided  for  more  serious  offences;

 (iii)  provision  for  life  imprison-
 ment  has  been  made  where  it  is
 proved  that  the  use  of  un  adulterated
 spurious  or  sub-standard  drug  has
 caused  grievous  hurt  or  death:

 (iv)  the  powers  of  Drugs  Inspec-
 tors  are  being  enhanced  to  enable
 them  io  check  the  trade  in  spurious
 drugs;

 (v)  the  constitution  of  the  Drugs
 Advisory  Committee  is  being  made
 mandatory  on  the  part  of  the  States.
 Representatives  from  the  consumers
 will  be  in  the  Committee  along  with
 medical  representatives  and  the  Cen-
 tral  Government;

 (vi)  the  Central  Government  is
 being  empowered  to  prohibit  the  im-
 port,  manufacture,  sale  or  distribu-
 tion  of  a  drug,  which  ‘s  considered
 injurious  to  health  or  ineffective
 therapeutically;

 (vii)  provision  is  being  made  _  for
 certain  offences  punishable  under  the
 Act  with  imprisonment  for  a  term
 not  exceeding  three  years  to  be  tried
 in  a  summary  way  by  a  First  Class
 Judicial  Magistrate.

 The  object  of  laying  down  new  pro-
 vision  in  the  draft  bill  and  amending
 «existing  provisions  is  to  ensure  a  rigid
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 control  over  the  quality  of  drugs  and
 penalise  the  persons  involved  in  the
 trade  in  spurious  drugs.  adulterated
 and  sub-standard  drugs  in  the  interest
 of  public  health.

 इस्पात  के  निर्यात  में  बद्ध

 2287.  श्री  हरगोविन्द  वर्मा  :  क्‍या

 इस्पात  श्ौर  खान  मंत्री  यह  बताने  की

 2पा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  इस्पात

 का  निर्यात  बढ़ाने  का  है,  और

 (ख)  यदि  हां,  तो  कितना  अर

 सरकार  किन  देशों  को  इसका  निर्यात  करना

 चाहती  है  ?

 इस्पात  झौर  स्थान  मंत्री  श्री  बीज
 पटनायक  )  (क)  जी,  हां  |

 (ख)  चप  1977-78  के  लिए

 इस्यात  के  निर्यात  का  लक्ष्य  24.1  लाख

 टन  रखा  गया  है  इसके  मुकाबले  में  वर्ष

 1976-77  में  वास्तविक  निर्यात  4

 लाख  टन  हझ्ा  था  1  जिन  देशों  को

 निर्यात  किया  जाएगा  वह  इस  बात  पर

 निर्मेर  करेगा  कि  ग्रतर्गाद्रीयः  बाजार

 की  स्थिति  क्या  है  तथा  विभिन्न  देशों  की

 मांग  क्‍या  है।

 Unemployment  Allowance

 2288.  SHRI  F.  i  MOHSIN:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  _  to
 state:

 (a)  whether  the  Janata  Party  had
 promiseg_  to  pay  unemployment
 allowance  to  all  the  unemployed  per-
 Song  in  the  country;  and

 (b)  if  so,  an  outline  of  the  scheme
 and  when  it  ig  likely  to  commence?
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 pe  THE  MINISTER  OF  PARLIAMENT.
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 While  no  proposal  to  grant  unemploy-
 ment  allowance  to  unemployed  youth  is
 at  present  under  consideration,  Govern-
 ment  has  stated  that  it  would  remove
 destitution  within  a  time-frame  of  0
 years  and  towards  this  end  Govern-
 ment  wiil  follow  an  employment-
 oriented  strategy  in  which  primacy
 will  be  given  to  the  development  of
 agriculture,  agro-industries,  small  and
 cottage  industries  especially  in  rural
 areas.  High  priority  will  also  be  given
 to  the  provision  of  minimum  needs  in
 rural  areas  and  to  integrated  rural
 development.  In  line  with  this  strategy
 the  Union  Budget  for  1977-78  aims  -at
 stimulating  the  economy  into  achiev-
 ing  a  higher  rate  of  growth  of  output
 and  employment  through  emphasis  on
 investment  in  agriculture,  small  and
 village  industries  and  rural  infrastruc-
 ture.

 परिवार  नियोजन  श्रापरेशन

 2289.  श्री  जगदम्बो  प्रसाद  यादव

 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 यह  बताने  को  कपा  वारेगे  कि

 (क)  गत  तीन  महीनों  के  दौरान

 परिवार  नियोजन  के  कितने  आपरेशन  किए

 गए  ;  और

 (ख)  इस  संत्रंध  में  जनता  तथा

 डाक्टरों  के  अ्रनभव-कक्‍्या  हैं  ?

 स्वास्थ्य  ग्रौर  परिवार  कल्याण  मंत्रों

 (क्री  राज  नारायण)  :(क)  मार्च,  अप्रैल,

 शौर  मई,  1977  के  महीने  में  जितने

 नसबंदी  अऑपरेशन  किए  गए,  उनको  संख्या

 इस  प्रकार  है  —

 महीना  नसबंदी  आपरेशनों  की  संख्या

 माचे,  977  1,40,743

 अप्रेल,  977  49,534

 =,  1977  40,794
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 (a)  पिछले  तीन  महीनों  में  परिवार

 कल्याण  कार्यक्रम  वर्तमान  सरकार  की

 घोषित  नीति  के  अनुरूप  चलाया  गया  |

 इसे  बिना  क्रिसी  जोर-जबर्देस्ती  और

 दबाव  के  पूर्णतया  संवच्छिक  आधार  पर

 चलाया  जा  रहा  है  ।  इस  नीति  का

 लोगों  और  डाक्टरों  द्वारा  भी  सहज  भाव

 से  स्वागत  किया  गया  है  t  पिछले  महीनों
 की  अपेक्षा  इन  तीन  महीनों  के  बीच  की

 गति  धीमी  रही  है  किन्तु  प्रत्येक  वित्तीय

 वर्ष  के  आरंभ  में  इस  गति  का  धीमा

 हीना  स्वाभाविक  है  और  ज्यों-ज्यों  वर्ष

 बीतता  जाता  है,  यह  गति  भी  जोर  पकड़ती
 जाती  है  1  यह  सुनिश्चित  किया  जा  रहा

 है  कि  प्रतिरक्षण  कार्यक्रम  के  अंतर्गत

 गर्भवती  स्वत्रियों  और  बच्चों  की  गहन
 रूप  से  लाभान्वित  किया  जाए  |

 Deshpande  Commission  to  Probe  into
 the  death  of  Shri  D.  S.  Lamba

 2290.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  _  pleased  to
 state:

 (a)  the  circumstance  under  which
 the  Deshpande  Commission  was  ap-
 pointed  to  probe  into  the  death  of
 Shri  D.  S.  Lamba,  a  temporary  Judge
 of  the  High  Court  of  Punjab  and

 Haryana;

 (b)  the  name  of  the  Officer  who
 nominated  the  Director-General  of
 Health  Services  as  an  expert  member;

 (c)  the  findings  of  the  said  Com-
 mission;

 (d)  the  cost  which  has  been  incurred
 for  holding  the  commission;  and

 \ey  what  useful  purpose  has_  been
 served  for  setting  up  the  said  Com-
 mission?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
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 NARAIN):  (a)  and  (b).  Mr.  Justice
 Lamba  was  operated  upon  in  the  Post-
 graduate  Institute  of  Medical  Educa-
 tion  &  Research,  Chandigarh  for  disease
 of  gall  bladder  on  9-l-976.  He  died
 on  27-11-1976.  Allegations  regarding
 the  quality  and  adequacy  of  treatment
 adminislered  to  Mr.  Lamba  were  made
 and  keeping  these  in  view,  the  Gov-
 ernment  appointed  a  Commission  con-
 sisting  of  Mr.  Justice  V.  S.  Deshpande
 as  Chairman  and  Dr.  P.  P.  Goel,  Direc-
 tor  General  of  Health  Services’  as
 Member  to  inquire  into  the  circum-
 stances  leading  to  the  death  of  Mr.
 Justice  Lamba.

 (c)  to  (e).  The  report  of  the  Com-
 mission  has  been  received  and  is  under
 examination.  The  details  of  the  ex-
 penditure  which  has  been  incurred  are
 being  collected.

 Disiress  Selling  ०  Roung  Steel  Bars

 229l.  SHRI  K.  A.  RAJAN:
 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  reported  dis-
 tress  selling  of  3,000  tonnes  of  4  mm
 round  steel  bars  by  Hindustan  Steel
 Limited  describing  as  ‘‘rusty”;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  any  enquiry  has  been
 instituted  into  this  deal;  and

 (d)  if  so,  the  findings  thereof  and
 action  taken  thereon?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  (a)
 and  (b):  Hindustan  Steel  Limited

 disposed  of  by  inviting  quotations,
 625]  tonnes  of  4  mm  round  steel  bars
 which  were  defective  in  nature  and
 were  lying  in  stock  for  more  than
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 six  months.  Their  details  re  as
 follows:

 Calcutta  zone  2,500  tonnes

 Western  zone  2,682  tonnes

 South  zone  43  tonnes

 North  zone  230  tonnes

 North-Central  zone  249  tonnes

 North-Western  zone  77  tonnes

 Total:—  6,25l  tonnes

 (c)  and  (d):  No  specific  cases  of
 “malpractice”  have  been  brought  to
 the  notice  of  this  Ministry  and,  as
 such,  the  question  of  instituting  any
 enquiry  does  not  arise.  ‘

 केन्द्रीय  भविष्य  निधि  आयुक्‍त  के  कार्यालय

 में  स्टाफ  कारों  का  उपयोग

 2292.  क्री  शिव  नारायण  सरखूनियाः
 क्या  संसदीय  कार्य  तथा  श्रम  मंत्री

 यह  बताने  की  क॒पा  करेंगे  कि:

 (क  )  क्या  केन्द्रीय  भविष्य  निधि  झायवत
 के  कार्यालय  में  दो  स्टाफ  कारें  हैं  और

 क्षेत्रोय  श्रायक्त  की  स्टाफ  कार  का  भी

 उपयोग  किया  जाता  है,  जबकि  पहले

 एक  ही  स्टाफ  कार  का  उपयोग  होता

 था;

 (ख)  क्या  स्टाफ  कारों  का  रात  के

 डेढ़  डेढ़  बजे  तक  उपयोग  होता  है  और

 राजस्थान  से  तबादला  कराके  एक  ड्राइवर
 को  मकान  पर  रखा  गया  है  और  दोनों

 हो  स्टाफ  कारें  आयुक्त  के  निवास  स्थान

 पर  खड़ी  की  जाती  हैं,  जो  कार्यालय  से

 i7  किलोमीटर  दूर  है;  और

 (ग)  किस  आदेश  के  अधीन  इन

 दोनों  स्टाफ  कारों  को  उनके  निवास  स्थान

 पर  पाक  करने  की  अनमति  दी  गई  है
 ग्रौर  उक्‍त  मामले  में  क्‍या  उपचारात्मक

 कार्यवाही  करने  का  प्रस्ताव  है  ?
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 संसबीय  कार्य  तथा  श्रम  संत्री  (श्यो  रवोन्द्र

 अर्मा)  )  भविष्य  निधि  प्राधिकारियों-  नें

 शस  प्रकार  बताया  हैः

 (क)  से  (ग).  मुख्यालय  (केन्द्रीय)
 के  कार्यालय  के  लिए  दो  स्टाफ  कारें

 श्र  क्षेत्रीय  कार्यालय,  दिल्‍ली  के  लिए
 एक  स्टाफ  कार  है  ।  पहले  केन्द्रीय  कार्या-

 लय  में  केवल  एक  स्टाफ  कार  उपलब्ध
 थी  ।  सेवाओं  और  अपेक्षाओं  की  अत्या-

 वश्यकता  के  अनुसार,  स्टाफ  कारों  का
 उपयोग  सरकारी  कार्य  के  लिए  कार्यालय
 के  समय  से  पहले  और  बाद  में  किया  जाता

 है  ।  क्षेत्रीय.  कार्यालय,  राजस्थान  से  एक
 चपरासी  का  स्थानान्तरण  «=0—-5—-976
 को  किया  गया  था  ।  उसे  कमंचारी

 विनियमों  के  भ्रनूुसार,  26—2—1977  से
 स्टाफ  कार  ड्राइवर  के  रूप  में  नियुक्त
 किया  गया  था  1  दोनों  कारों  को  कमंतारी

 क्वाटरों  से  संलग्न  सरकारी  गराजों  में
 पार्क  किया  जाता  है  ।  सरकारी  गराजों  में
 स्टाफ  कारों  के  पाकिग  की  स्वीकृति
 सक्षम  प्राधिकारियों  से  प्राप्त  कर  ली

 गई  है  ।

 Tours  Undertaken  by  Central  Pro-
 vident  Fung  Commissioner

 2293.  SHRI  SHIV  NARAIN  SAR-
 SUNIA:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND  LAB-
 OUR  be  pleased  to  state:

 (a)  whether  the  tours  undertaken
 by  the  Central  Provident  Fund  Com-
 missioner  during  the  emergency  ex-
 ceeded  the  number  of  tours  under-
 taken  during  the  last  six  years;

 (9)  if  not.  the  numbe;y  of  tours
 undertaken  and  the  purpose  of  each

 ‘
 tour;  ang

 (c)  the  outcome  of  these  tours?
 3205  LS—4.
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  The
 Provident  Fund  Authorities  have  re-
 ported  as  under:

 (a)  No.

 (b)  and  (c).  37  tours  between  July,
 975  to  March,  1977.  The  purpose  of
 the  tours  were  inter  alia,  as  under:—

 (i)  meetings  of:

 (a)  Central  Board  of  Trustees.

 (b)  Budget  Sub-Committee.

 (c)  Building  Sub-Committee.

 (i)  setting  up  of  sub-offices  in
 the  various  Regional  Offices  of  the
 Organisation.

 Giii)  construction  of  office  Dbuild-

 ings/staff  quarters  at  various
 centres;

 (iv)  meetings  arranged  with
 officers  of  State  Governments  to
 discuss  pending  recovery/prosecu-
 tion  cases;

 (v)  meetings  with  employers’
 Organisation.

 (vi)  meetings  with  employees’
 organisations;

 (vii)  meetings  with  officers  at
 various  levels;

 (viii)  official  inspections  of
 various  regional  offices;

 Appropriate  instructions  were  issu-
 ed  to  Regional  Commissioners,  Provi-
 dent  Fund  Inspectors  and  _  other
 officers  on  the  spot  during  the  perio-
 dical  visits  on  the  various  problems
 faced  by  them.  Also,  wherever  neces-

 sary,  follow  up  action  was  taken.



 99  Written  Answers

 कर्मचारी  भविष्य  निधि  में  मालिकों  का  अ्रद्ा-

 दान

 2294.  श्री  शिवनारायण  सरसूनिया  :

 क्या  संसदीय  कार्य  तथा  श्रम  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भविष्य  निधि  कार्यालयों

 में  कर्मचारियों  को  नौकरी  छोड़ने  पर

 5  वर्ष  के  बाद  ही  मालिक  का  पूरा
 अंशदान  दिया  जाता  है,  जबकि  ञ्न्य

 प्रतिष्ठानों  में  पांच  साल  की  नौकरी  के

 बाद  ही  मालिक  का  पूरा  अंशदान  दिया

 जाता  है  ;

 (@)  जो  मालिक  का  श्रृंशदान  काटा

 जाता  है  और  कमंचारी  को  नौकरी  छोड़ने
 पर  नहीं  मिल  पाता,  उसकी  शब  तक

 कुल  रकम  कितनी  है  शौर  उसे  किस  लेखा

 छी  में  रखा  जाता  है;  और

 (ग)  इस  अंशदान  का  कमंचारियों

 को  क्‍या  लाभ  दिया  जाता  है  और  यदि

 नहीं,  तो  क्‍या  उन्हें  भविष्य  में  इसका

 लाभ  दिया  जायेगा  |

 संसदीय  कार्य  तथा  श्रम  मंत्री  (श्री
 रखीन्द्र  वर्मा)  :  (=)  कमंचारी

 भविष्य  निधि  (स्टाफ  अंशदायी  भविष्य

 निधि)  विनियम,  i960  के  विनियम  i6
 की  एक  प्रति,  जिसके  अन्तर्गत  त्याग-पश्

 दिए  जाने  की  सूरत  में  भुगतान  को

 नियंत्रित  किया  जाता  है,  सभा  पटल  पर
 रखी  गयी  है  ।  [पग्रंथालय  में  रखो  गयी।

 देखिए  संख्या  LT  --577  77]

 (  ख)  अपेक्षित  सूचना  एकत्र  की

 जा  रही  है  और  वह  यथा-समय  सभा  की

 मेज  पर  रख  दी  जाएगी  ॥
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 (7)  जी  नहीं  ।  इस  समय  कोई

 प्रसुविधा  देने  संबंधी  कोई  प्रस्ताव  नहीं

 है।

 केन्द्रीय  भविष्य  निधि  श्रायुक्त  के  कार्यालय  में

 नियक्तियां

 2295.  की  शिवनारायण  सरसूनिया  :

 क्या  संसदीय  काय  तथा  श्रम  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकारी  कार्यालयों  में

 नियुक्तिथां  केवल  रोजगार  कार्यालय,  के

 माध्यम  से  ही  हो  सकती  हैं  ;

 (ख)  क्‍या  केन्द्रीय  भविष्य  निधि

 श्रायुक्त  के  कार्यालय  में  झनेक  नियुक्‍क्यां
 रोजगार  कार्पालय  के  माध्यम  से  नहीं  की

 गई  है  और  क्या  पदोहन्नति  बिना  परीक्षा

 के  की  गई  है  ;  और

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं  और  इस  माउले  में  क्‍या  कार्यवाही  करने

 का  प्रस्ताव  है  ?

 संसदीय  कार्य  तथा  श्रम  मंत्री  (  श्री  रवीन्द्र  वर्मा  ):

 (कफ)  जी  नहीं  ॥

 (ख)  जी  नहीं  |

 (ग)  प्रश्न  नहीं  उठता  |

 Refugees  from  Bangladesh

 2296.  SHRI  C.  K,  CHANDRAPPAN:

 SHRI  M.  N.  GOVINDAN
 NAIR:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  de
 cided  to  send  back  Bangladesh  refue
 gees  who  came  over  to  India  after  the

 military  coup  in  that  country;
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 (b)  whether  these  refugee,  had
 sought  political  asylum  in  India;  and

 (c)  if  so,  the  decision  taken  by
 Government  in  the  matter?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  to  (c).  A  number
 of  Bangladeshis  who  came  to  India
 after  August  15,  975  have  since
 returned  to  their  country.  Asylum
 has  not  been  denied  to  any  political
 refugees  from  Bangladesh.

 श्रान्ध्र  प्रदेश  में  स्पंज  लोह  संयंत्र

 2297.  श्री  पी०  राजगोपाल  नायड:
 क्या  इस्पात  और  खान  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  क्‍या  अ्ान्ध्य  प्रदेश  में  स्पंज

 लौह  संयंत्र  चालू  करने  का  कोई  प्रस्ताव

 है;  श्नौर

 (ख)  यदि  हां,  तो  क्‍या  इस  संयंत्र

 के  निर्माण  में  हमारी  सरकार  के  साथ

 कोई  अन्य  देश  सहयोग  कर  रहा  है  ?

 इस्पात  और  खान  मंत्री  (  शी  बीज्‌

 पटनायक )  :(क)  झौर  (ख).  अ्रान्ध्य  प्रदेश  में

 कोठाग्डम  के  स्थान  पर  आन्ध्य  प्रदेश

 ग्रौद्योगिक  विकास  निगम  तथा  स्टील

 आ्राथारिटी  आफ  इंडिया  लि०  द्वारा  संयुक्त
 रूप  से  30,000  टन  क्षमता  का  स्पंज  लोहे
 का  एक  प्रदर्शन  संयंत्र  स्थापित  करने  का

 एक  प्रस्ताव  भारत  सरकार  के  विचारा-

 घीन  है  |  संयुक्त  राष्ट्र  विकास  कार्यक्रम

 के  अन्तर्गत  सहायता  का  आश्वासन  भी

 मिल  गया  है  ।  स्पंज  लोहे  का  उत्पादन

 प्राथमिक  रूप  से  ठोस  अपचायक  जैसे

 अकोककर  कोयले  का  उपयोग  करके  सीधी

 झ्पचयन  प्रक्रिया  द्वारा  किया  जायेगा  |

 संयुक्त  राष्ट्र  औद्योगिक  विकास  संगठन

 ने  डपस्करों  को  आपूति  तथा  प्रक्रिया
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 की  जानकारी
 '

 के  लिए  टेण्डर  झ्रांमब्रवित  :

 किए  थे  ।  अमरीका  के  में सर्स  एलिस
 चामर्स  और  पश्चिमी  -जमंनी  के  मेसर्स

 लुर्गी  ने  टेण्डर  दिए  हैं।  भारत  सरकार  ने

 इनकी  जांच  करने  तथा  अपनी  सिफारिशें
 देने  के  लिए  इस्पात  और  खान  सचिव  की

 अध्यक्षता  में  एक  समिति  का  गठन  किया

 है  जिनके  आधार  पर  अन्तिम  निणय

 लिया  जायेगा  |

 Prizes  for  unmarried  or  married
 without  children

 2299.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  Government  intend  to
 give  prizes  to  the  males  or  females
 who  have  not  married  and  though
 married  but  not  produced  children;
 and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  The  meetter
 is  under  consideration.

 Economic  Missions  attacheg  to  Indian
 Embassies/High  Commissions

 2300.  SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  the  countries
 where  economic  missiong  are  work-
 ing  independently  or  attached  to  In-
 dian  Embassies]High  Commissions;

 (b)  whether  the  personnel  at
 higher  level  working  in  those  econo-
 mic  missions  are  also  selected  from
 the  University  level  apart  from  All
 India  Services;  and

 (c)  the  policy  followed  by  Govern-
 ment  for  recruitment  for  these
 economic  missions?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Our  Missions
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 abroad  attend  to  all  of  India’s  inte-

 rests,  including  econamic  and  Com-

 mercial  interests.  In  Geneva,  we
 have  a  Resident  Representative
 accredited  to  UNCTAD  and  GATT.  In

 Nepal,  the  Indian  Co-operation
 Mission  deals  with  Indo-Nepalese
 Projects.

 Specific  economic  posts  alSo  exist  in
 the  following  countries:  Bangladesh,
 Belgium,  Bhutan,  Japan,  Iraq,  Poland,

 Switzerland,  Thailand,  Britain,  United
 States  of  America,  and  the  Soviet
 Socialist  Republics.

 (b)  and  (c).  Personal  at  higher
 level  for  these  posts  are  selected  from
 amongst  Government  officials  after
 careful]  assessment  of  their  qualifica-
 tions,  experience  and  _  aptitude,  and
 for  one  post  of  Economist  the  rules
 also  provide  that  recruitment  may  be
 made  from  universities.
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 Export  of  Stee]  and  Iron

 2301.  SHR]  5.  R,  DAMANT;

 SHRI  RAMANAND
 TIWARY:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  value  and  quantity  of
 steel  and  iron  exported  during’  the

 year  1976-77  and  the  figures  for  the

 previous  two  years;

 (b)  whether  there  is  a  proposal]  to
 set  up  a  new  Export  Board  for  steel;
 and

 (c)  if  so,  the  reasons  thereof  and
 how  the  functions  are  demarcated
 between  the  new  Board  ang  SAIL
 International?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  The  quantity  and  value  of  fron
 and  steel  exported  during  1974-75,
 1975-76  and  1976-77  are  as  below—

 Year

 1974-75,  हे

 1975-76

 I976-77  7  ढ  :  न  द

 Quantity  :  in  ’000  ४६  nnes
 Value:  in  Rs.  crores

 Quantity  Value

 I90°7  I8-  63

 °  e  79  ता  7  IIoO-  oI!

 (2431-  4  331°  84

 (b)  and  (c):  A  proposal  to  set  up
 a  Steel  Export  Board  is  being  ex-
 amined  by  SAIL  International.

 Russian  Technical  Personnel  at
 Bhilai  Ang  Bokaro

 2302.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  number  of  Russian,  techni-
 cal  and  supervisory  personnel  dis-

 penseq  With  during  79०7  at  Bhilai
 and  Bokaro  steel  plants  and_  their
 number  still  working;

 (b)  whether  they  were  engaged
 with  the  expansion  programmes  of
 these  two  units  and,  if  not,  in  what
 capacity  they  were  actually  working;

 (c)  whether  the.  termination  of
 their  services  constitute,  a  breach  of
 understanding  reached  at  the  time  of
 engaging  them;  and

 (d)  the  agencies  now  entrusted
 with  the  work  of  expansion  and  the
 progress  achieved,  go  far?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Services  of  no  Soviet  technical
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 and  supervisory  personnel  have  been
 dispensed  with  during  977  at  Bhilai
 and  Bokaro  Steel  Plants.

 The  total  number  of  Soviet  experts
 working  at  Bhilai  is  38  and  at  Bokaro
 530.

 (b)  and  (c):  Do  not  arise.

 (d)  The  agencies  entrusted  with
 the  work  of  expansion  and  the  pro-
 gress  achieved  so  far  are  as  under:

 BHILAI

 (i)  MECON—For  Project  Engineer-
 ing  and  Design.
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 Gi)  HSCL—For  Civil  and  Struc-
 tural  Construction  and  a  portion  of
 Equipment  Erection.

 (iii)  Other  Public  Sector  Under-
 takings  like  HEC,  BHEL,  EIL  and
 MAMC  for  design  and  supply  of
 equipment.

 (iv)  The  Soviet  organisations  are
 closely  involved  in  the  works  pertain-
 ing  to  design,  Engineering  and  supply
 of  equipment  for  the  expansion  pro-
 ject.  In  addition,  a  number  of  private
 sector  organisations  will  be  supply-
 ing  equipment.  The  activities  of  all
 the  participating  organisations  are  co-
 ordinated  by  Bhilai  Steel  Plant.
 Equipment  erection  for  the  expansion
 work  is  Cjstributed  between  HSCL
 and  the  construction  group  of  Bhilal
 Steel  Plant.  The  cumulative  progress
 achieved  so  far  is  as  under:

 Item  of  Werk  Total  Progress  upto
 Qty.  3३75६  May,  7977

 Concrete  (Cu.m.)

 Structural  Fabricaticn  (Tonnes)

 Structural  Erection  (Tonnes)

 Equipment  Erecti’n  (Ti  nnes)

 960630  I53660

 a  I08674  255I7

 08674  gI00

 66389  I58°8

 BOKARO

 Metallurgical  and  Engineering  Con-
 sultants  (India)  Limited  are  the  prin-
 cipal  consultants  for  Stage-II  (Ex-
 pans’on  from  4.7  MT  to  4.0  MT)  and
 M/s.  M.  N.  Dastur  and  Co,  have  been

 allotted  similar  consultancy  function
 as  they  have  been  discharging  for  the
 first  stage.  However,  as  designs  for
 the  expansion  are  broadly  based  on
 the  Detailed  Project  Report  originally
 prepared  by  Soviets,  services  of
 Soviet  specialists  are  required  for
 assistance  in  project  supervision,  per-
 formance  guarantee  of  equipment  and
 materials  suupplied  from  USSR  ote.  In
 the  implementation  of  the  expansion

 project,  the  Soviet  organisations  are
 being  closely  associated  except  that,
 as  per  decision  recently  taken  (April,
 1977),  the  work  of  designing  and
 manufacturing  for  expansion  of  Cold
 Rolling  Mill  Complex  only  has  been
 entrusted  to  Indian  Organisations  such
 as  MECON,  EPI,  BHEL,  HEC  and
 other  Indian  manufacturers  in  the
 public  and  private  sectors.

 The  design  and  engineering  work
 ‘by  MECON  and  DASTUR  &  Co.  has
 advanced  _  sufficiently.  Ordering  of
 equipment  and  materials  has  been
 largely  done.  The  progress  of  con-
 struction  and_  erection  works  in
 various  zones  is  as  below:
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 Itemefweork  ५  Total  Progress  uptc
 Qty.  3ist  May,  7977

 Concrete  (Cu.  m.)

 Structural!  Erectic  n  (Technical)  (Ti-nnes)

 Structural  Erecticn  (Building)  (Ti  nnes)

 Mechanical  Equipment  Erection  (Tc  nnes)

 Electrical  Equipment  Erecticn  (Tonnes)

 Copper  Belt  in  Dungarpur

 2303.  SHRI  5.  R.  DAMANI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  reports  about  Rajasthan  State
 Mine,  and  Geology  Department’s
 discovery  of  a  big  copper  belt  in
 Dungarpur  District;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  Government  have
 conducted  their  own  survey  to  ascer-
 tain  the  commercial  viability  of  un-
 Gertaking  mining  operations;  and

 (d)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  The  Geologica]  Survéy  of  India

 is  aware  of  the  Investigations  under-
 taken  by  the  Directorate  of  Mines
 and  Geology,  Rajasthan  at  padar-ki-
 pal  in  Dungarpur  District  for  copper
 although  they  have  not  yet  received.
 a  detailed  report  of  these  investiga-
 tions  from  the  State  Government.

 (b)  According  to  information
 furnished  by  State  Government  the
 deposit  is  located  about  35  kms.  west
 of  Dungarpur  town  and  near  the
 National  High  Way  No.  8.  The
 surface  indications  in  the  form  of  old
 workings  and  gossan  exist.  Two
 diamond  drills  have  been  deployed
 by  State  Government  of  Rajasthan

 —=___eror-

 7030०62  5  470236

 28073  73834

 304099  43705

 200374  23667

 23999  7779

 for  surface  drilling.  So  far  425
 metres  drilling  in  24  bore  holes  has
 been  done  establishing  mineralised
 strike  length  of  about  000  metres.
 Two  parallel  zones  with  total  thick-
 ness  of  average  two  metres  trending
 north  have  been  encountered.  The
 Ore  grades  average  about  .3  per  cent
 copper  and  the  reserves  computed  on
 the  basis  of  drilling  done  till  now
 work  out  to  .2  million  tonnes.

 (c)  and  (d)  No  Sir,  as  fhe  State
 Directorate  of  Mines  and  Geology  are
 continuing  the  investigation  and
 samples  of  ore  are  also  being  sent  by
 them  to  Indian  Bureau  of  Mines  for
 preliminary  beneficiaTion  tests.  The
 question  of  commercial  viability  of
 the  deposit  is  premature.

 Issue  of  Commemorative  Stamps

 2304.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have  been
 considering  the  names  and  events
 of  historic  and  national  significance
 for  the  special  commemorative  stamps
 to  be  issueg  in  1978;

 (b)  if  so,  whether  Government
 have  also  finalised  such  ag  list;  and  if
 so,  the  facts  thereof;  and

 (c)  if  not,  when  will  such  g  list  be
 finalised  and  who  prepares  it?

 THE  MINISTER  OF  RAILWAYS,
 (PROF.  MADHU  DANDAVATE):
 (a)  Yes,  Sir.
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 (b)  and  (c).  The  Philatelic  Advi-
 pary  Committee  considers  ali  pro-
 posals  for  bringing  out  new  stamps.
 The  list  for  978  is  expected  to  be
 Bmalised  during  the  next  3  to  4  months.

 Indian  Doctors  waiting  to  migrate  to
 U.  S.  A,

 2305.  SHRI  D.  B.  CHANDRA  GOW-
 DA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  staf&®

 (a)  whether  thousands  of  Indian
 doctors  who  have  been  waiting  to
 migrate  to  the  USA  have  been  dis-
 appointeg  due  to  the  amended  Immi-
 gration  ang  Nationality  Act  passed  by
 the  US  Congress  recently  and  if  so,
 the  number  of  such  doctors;  and

 (b)  whether  Government  have  ad-
 vised  them  to  choose  some  other
 country  as  per  their  choice  and  if  so,
 the  facts  thereof?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  and  (b).  Indian
 doctors  who  seek  to  migrate  to  the
 USA  are  understood  to  have  met  with
 new  restrictions  by  the  U.S.  authori-
 ties.  Since  they  apply  as_  private
 persons,  no  figures  of  applications  or
 rejections  are  available.  The  Govern-
 ment  of  India  do  not  consider  it  in
 the  country’s  interest  to  encourage
 the  emigration  of  Indian  doctors
 ubroad.

 सव्य  प्ररेश  में  रतलाम  जिले  के  जावरा  में  नया

 बोर्ड  बनाया  जाना

 2306.  डा०  लक्ष्मोनारायण  पांडेय  :

 क्या  संचार  मंत्री  यह  बताने  की  क्र्पा
 करेंगे  कि

 |  (क्र)  क्या  टेलोफोन  उपभोक्ताओं  की

 बढ़तो  हुई  मांग  को  पूरा  करने  के  लिए

 रतलाम  जिले  के  जावरा  में  नया  बोर्ड

 खजनाया  गया  है  ;
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 (@)  क्‍या  जावरा  में  ट्रंक  बोर्ड  टी-

 43  दिनांक  9  फरवरी,  976  से  कार्य

 कर  रहा  है  परन्तु  त्रहां  प्रा  स्टाफ  नहीं

 है;

 (ग)  क्या  लेदट  हैंड  बुकिंग,  इन्क्वा-

 यरी,  सी०  आर०  टी०  तथा  बाहर  जाने

 वाली  ;  कालों  पर  एक  ही  आपरेटर
 कार्य  कर  रहा  है  जिससे  अत्यधिक  कठि-

 नाई  होती  है;  और

 '
 (घ)  यदि  हां,  तो  इस  कठिनाई  को

 दूर  करने  के  लिए  ब्म्या  कदम  उठाये  गए
 हैं  ?

 रेल  मंत्री  (प्रो०  मथ  इंडवते) ८  (क)
 जी  हां

 (@)  जावरा  में  तारीख  9-2-76  से

 ट्रंक  बोर्ड  काम  कर  रहा  है  ।  वहां  मंजूर
 शुदा  कर्मचारी  पूरी  संख्या  में  हें  ।

 (ग)  व्यस्त  समय  में  अआम-तौर  पर

 बुकिंग,  पूछताछ  और  ट्रंक  काल  लगाने  को

 पोजिशनों  पर  दो  आपरेटर  काम  करते

 हैं  ।  जब  कुछ  आपरेटर  पुट्टी  पर  होते

 हैं  तो  कभी  कभी  यह  काम  एक  आपरेटर
 रता करता  है  ॥

 ्र

 (घ)  दो  और  टेलीफोन  आपरेटरों

 की  मंजूरी  दी  जा  रही  है  और  उन्हें
 यथासंभव  शीघ्र  तैनात  कर  दिया  जाएगा।

 रतलाम  जिले  के  जावरा  में  टलोीफोत  कनेक्‍्शनों
 के  लिए  प्रतीक्षा-सूची >

 2307.,  डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  संचार  मंत्री  यह  बताने  कौ  छर्रा  करेंगे

 कि

 (=)  क्‍या  रतलाम  जिले  के  जावरा
 में  टेलीफोन  उपभोक्ताओं  की  संख्या  बढ़ती
 जा  रही  है  और  प्रतोक्षा-सूची  काफी  लम्बी  बन
 गई  है  ;

 कं
 fa
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 (ख)  क्य  जावरा  में  सी-1  तथा  5-4-8

 डी-एक्स  प्रणालियां  आरम्भ  कर  दी  गई  हैं

 परन्तु  मेंटेनेस  के  लिए  आर०एस०  पी०  की

 नियुक्ति  अभी  तक  नहीं  हुई  है  ;

 (ग)  क्‍या  जब  लाइनों  में  कोई  खराबी

 होती  है  तो  उस  समय  इससे  उपभोक्ताओं  को

 भारी  परेशानी  होती  है  ;  और

 (घ)  इस  कठिनाई  को  दूर  करने  के  लिए
 सरकार  ने  क्‍या  कदम  उठाये  हैं  ?

 रेल  मंत्री  (प्रो०  मघ  दडंबते )  :  (क)  मार्च,

 976  से  जावरा  में  काम  कर  रहें  टेलीफोन

 कनेक्शनों  और  प्रतीक्षा-सूची  में  आवेदकों  की

 संख्या  इस  प्रकार  है  —

 JUNE  30,  4977

 काम  कर  रहें  प्रतीक्षा-सूची
 टेलीफोन  कनेक्शन

 माचे,  976  92  कोई  नहीं

 माचे,  977  88  6

 मई,  977  86  6

 (@)  जी,  हां।  जावरा  और  रतलाम

 के  बीच  एक  3  चैनल  जी-]  प्रणाली

 शौर  एक  गस  4  डी०  एक्स०  प्रणाली  काम

 कर  रही  है  ।  जावरा  में  एक  रिपीटर

 स्टेशन  श्रस्सिस्टेंट  की  तेनाती  के  आदेश  दे

 दिये  गये  हैं

 (ग)  और  (घ).  जी  नहीं  ।  लाइन
 की  जांच  रतलाम  से  की  जाती  है  जो  कि

 टेस्टिग  स्टेशन  है  ।

 प्रबन्धकों  और  श्रमिकों  के  बीच  विवादों

 का  निफपटान

 2308.  Blo  लक्ष्मी  मारायण  पांडेय  :

 क्या  संसदीय  कार्य,  तथा  श्रम  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  गत  6  महीनों  में  प्रबन्धकों

 और  श्रमिकों  के  बीच  कितने  विवाद

 सरकार  के  पास  विचार  हेतु  आए  ;
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 (ख)  इनमें  से  ब  तक  कितने

 विवादों  का  निपटान  ह्थ्ा  है;  और

 (ग)  क्‍या  सरकार  का  विचार  इन
 विवादों  के  निपटान  के  लिए  समय  सीमा
 निर्धारित  करने  का  है?

 संसदीय  कार्य  तथा  श्रम  मंत्री  (श्री
 रवोन्द्र  वर्मा)  :  (क)  और  (ख)  उपलब्ध

 अन्तिम  आंकड़ों  के  अनुसार  दिसम्बर,
 976  और  मई,  977  के  बीच  केन्द्रीय

 क्षेत्र  में  2579  विवाद  उठाए  गए  और

 7966  विवाद  निपटाए  गए।

 (ग)  जी  नहीं,  परन्तु  विवादों  को

 यथाशी क्र  निपटाने  के  लिए  शीघ्र  प्रयास

 किया  जाता  है  ।

 यमसुना-पार  के  क्षेत्र  सें  ग्रस्पताल  का  निर्माण

 2309.  डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  स्वास्थ्य  ग्रौर  परिवार  कल्याण  मंत्री

 यह  बताने  की  कपा  करेंगे  कि:

 (=)  क्‍या  दिल्‍ली  के  यमुना-पार  के

 क्षेत्र  में  एक  बड़े  अस्पताल  (प्रसूतिगह  सहित)
 के  निर्माण  की  योजना  सरकार  के  विचारा-

 धीन  है;  और

 (ख)  यदि  हां,  तो  यह  योजना  कब

 इ्रारम्भ  की  गई  और  इसे  कब  तक  किया-

 न्वित  कर  दिया  जाएगा  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रो

 (श्री  शाज  नारायण)  :  (क)  जी,  हां

 यह  मंत्रालय  दिल्‍ली  विष्ववि  प्रालय  कालेज

 एवं  अस्पताल  के  लिए  भवन  निर्माण

 संबंधी  प्रस्ताव  पर  सक्रिय  रूप  से  विचार

 कर  रहा  है।

 (ख)  यह 1  ताव  किसी  समय  97  में

 किया  गया  था  और  वास्तविक  निर्माण

 कार्य  आवश्यक  ग्रनुमति  प्राप्त  करने  के

 पश्चात्‌  ही  शुरू  किया  जाएगा।
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 Increase  in  prices  of  Steel

 2310.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Steel  Authority  of
 India  Ltd.  has  submitted  a  paper  to
 Government  for  increase  in  the  prices
 of  steel;  and

 (b)  if  so,  the  reasons  advanced  in
 support  of  price  increase  and  Gov-
 ernment’s  reaction  thereto?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  SAIL  has  not  submitted  to  Gov-
 ernment  any  proposal  seeking  general
 increaSe  in  prices  of  stee]  in  the  re-
 cent  past.

 (b)  Does  not  arise.

 Malaria  incidence  in  the  capital

 2311.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of

 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state  the  number  of
 malaria  cases  reporteq  for  last  three

 years  till  May,  977  in  the  capital?.

 THE  MINISTER  OF  HEALTH  AND
 FAMII  Y  WELFARE  (SHRI  RAJ

 NARAIN):  The  pyumber  of  Malaria

 positive  cases  recorded  for  the  last  3

 years  ‘ill  May,  977  in  the  Capital  is
 as  follows:

 Year  Cases

 974  :  72763

 I975  2  :  37879

 I976-  >  =  :  49330

 Ist  Jar.,‘3677  to  3Ist  March,  I977  23238
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 ‘

 Written  Answers  114:

 श्रायुवंदिक  दवाओं  की  खरोद  के  लिए  प्रतिपूरति

 2312.  श्री  जगदस्बी  प्रसाद  यादव  :

 क्या  स्वास्थ्य  श्रौर  परियार  कल्याण  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  क्‍या  सरकारी

 कमेचारियों  को  एलोपैथिक  दवायें  खरीदने

 के  लिए  प्रतिपूति  की  जाती  है  जबकि

 आयुर्वेदिक  दवाओं  की  खरीद  के  लिए

 नहीं  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  समय  समय  पर

 यथा  संशोधित  केन्द्रीय  सेवा  (चिकित्सा

 परिचर्या)  नियमावली,  944  के  अधोन

 केन्द्रीय  सरकारी  कमंचारी  अपने  इलाज
 के  लिए  एलोपैथिक  तथा  भारतीय  चिकित्सा

 पद्धतियों  (जिसमें  आयुर्वेद  भी  शामिल

 है)  की  दवाइयों  पर  जो  खर्च  करते  है
 उसकी  उन्हें  प्रतिपू्ति  की  जो  सकती  है।

 विदेश  मंत्रालय  तथा  विदेश्ञों  में  स्थित  भारतीय

 दूतावासों  में  हिन्दी  का  प्रयोग

 2313.  श्री  सोठा  लाल  पटेल  :  क्या

 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  im

 (क)  उनके  मंत्रालय  में  हिन्दी  को

 प्रोत्साहन  देने  के  लिए  क्या  कायंवाही
 की  जा  रही  है;

 (ख)  क्‍या  किसी  भारतीय  दूतावास
 में  हिन्दी  में  काम  होता  है;

 (ग)  क्या  विदेश  स्थित  दुूतावासों
 में  काम  करने  वाले  सभी  भारतीय

 कमंचारियों  को  हिन्दी  की  जानकारी  है;
 ओर

 (घ)  क्या  भारत  में  झने  वाले

 विदेशी  विशिष्ट  शिष्टमंडलों  को  जो  अपनी

 ही  भाषा  बोलते  हैं,  केवल  श्र ग्रेजी  केः



 75  Written  Answers

 दुभाषिए  की  सुविधा  दी  जाती  है  और

 इसके  परिणामस्वरूप  भारतीयों  को

 जानकारी  अथवा  बातचीत  में  केवल
 अंग्रेजी  भाषा  पर  निर्भर  करना  पडता  है
 झौर  हिन्दी  को  कोई  स्थान  नहीं  मिलता  ?

 विदेश  मंत्री  (श्री  श्रटल  बिहारी  वाजपेयी  )  :

 (क)  राजभाषा  अधिनियम  के  उपबन्‍्धों

 तथा  उक्‍त  अधिनयिम  के  अन्तर्गत  बनाए

 गए  नियमों  के  क़ियान्वयन  के  लिए
 मंत्रालय  में  आवश्यक  प्रबन्ध  किए  गए  हैं
 और  उनके  क्रियान्वयन  कि  स्थिति  पर

 बराबर  निगाह  रखी  जाती  है।  इस  मंत्रालय
 के  हिन्दी  अनुभाग  को  सुदृढ़  करने  के

 लिए  आवश्यक  कदम  उठाए  जा  रहे  हैं
 जिससे  कि  हिन्दी  में  पत्राचार  के  काम  में

 जो  वृद्धि  हुई  है,  उसे  निपटाया  जा  सके

 और  इसके  प्रगामी  प्रयोग  को  सुविधा-
 जनक  बनाया  जा  सके।

 (ख)  और  (ग)  :  हिन्दी  के  काम

 की  मात्रा  मुख्यतः  इस  बात  पर  निर्भर

 करती  है  कि  कोई  मिशन  क्रिस  देश  में

 स्थित  है।  अधिकांश  मिशन  के  काम-काज

 में  या  तो  वहां  को  स्थानोय  भाषा  का

 प्रयोग  किया  जाता  है  अथवा  यूरोपीय
 भाषाओं  का।  फिर  भी,  स्वयं  मिशनों  में

 हिन्दी  का  प्रयोग  पूर्णतः:  स्वीकृत  है  और

 उसे  प्रोत्साहित  किया  जाता  है।  इस  काम

 के  लिए  कमंचारियों  की  ओर  से  उपस्करो

 की  व्यवस्था  की  जाती  है।  सभी  स्तरों

 पर  काफी  बड़ी  संख्या  में  भारत  आस्थानी

 ग्रधिकारियों  को  हिन्दी  का  ज्ञान  है।

 (घ)  विदेशी  भाषा  दुभाषियों  का

 एक  संवग  बनाने  के  लिए  मंत्रिमंडल  का

 अनुमोदन  प्राप्त  हो  चुका  है,  जिनसे  सामा-

 न्यत:  यह  'ब्रत्याशा  होगी  फि  उन्हें  नियमा-

 नुसार  अन्यथा  समुचित  योग्यता  के

 झतिरिक्त  हिन्दी  का  भी  कार्यसाधक  ज्ञान

 हों
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 Amount  Spent  on  Family

 during  1976-77
 Planning

 2314.  SHRIMATI  RENUKA  DEVI

 BARKATAKI:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  sfaté:

 (a)  the  total  amount  spent  on  family
 planning  during  1976-77;

 (b)  amount  spent  for  this  programme
 in  Assam  by  the  Union  Government;
 and

 (c)  the  number  of  persons  both  men
 and  women  involved  in  this  programme
 in  Assam  during  this  period  and

 average  age  of  those  persons?

 THE  MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHRI  RAJ

 NARAIN):  (a)  On  the  _  basis  of

 Frovisional  payments  sanctioneg  to

 State  ang  expenditure  in  the  central

 sector,  the  total  expenditure  during
 1976-77  was  Rs.  4802.54  lakhs.

 (b)  A  provisional  grant  of  Rs.  299.74

 lakhs  was  sanctioned  to  Government

 Welfare  Pro-

 gramme  during  1976-77.  In  addition,

 cf  Assam  for  Family

 conventional  contraceptives,  vaccines,
 Tablets  of  Iron  and  Folic  Acid  and

 Vitamin  ‘A’  solution  valued  at  Rs.  6.7l
 lakhs  were  supplied  to  Assam  Govern-

 ment.

 (९)  A  total  of  2,53,862  acceptors  as

 detailed  below  were  covered  under

 the  Family  Welfare  Programme  in  the

 State  of  Assam  during  1976-77.  The

 average  age  of  acceptors  during

 1976-77  is  not  yet  availab!e.  How-

 ever,  the  average  age  of  acceptors

 during  1975-76  in  Assam  is  indicated  in

 the  Table  betow:
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 Total*  Average  age  ८
 ‘  Mcthod  Acceptors  acceptors  during

 1976-77  1975-76

 Vasectomy  .  .  वि  वि  :  «  (23055452  39°  6*

 Tubectomy  ढ़  20,753  34°  9

 IUD  .  ५०  .  .  11,982  328

 @Equivalent  CC  Users  (including  oral  pillusers)  15,675

 *Provisional

 @FThe  figures  of  equivalent  conventicnal  aa
 pet

 ra  users  is  arrived  atcn  the  basis  of
 total  number  of  condoms,  jelly,/cream,  oral  pill  cycle  distributed.

 Ratio  of  Post  offices  and  population

 2315.  SHRIMAT]  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  _  to
 state:

 (a)  the  all  India  ratio  of  post  offices
 and  population;  and

 (b)  whether  in  backward  areas  the
 local  people  have  to  compensate  for
 the  loss  in  running  a  post  office?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)

 -one  Post  Office  serves  on  an  average
 4,533  persons.

 (by  In  backward  areas,  a  post  office
 is  opened  by  the  Department  without
 asking  for  any  compensation  of  costs
 if  the  income  is  at  least  5  per  cent
 of  the  cost  and  in  hilly  areas  at  least
 0  per  cent  of  the  costs.  In  either
 case,  the  quantum  of  loss  to  be  borne
 by  the  Department  should  not  normal-
 ly  exceeq  Rs.  1,000/-  per  annum.  If
 tne  condition  of  minimum  income  is
 not  met,  the  sponsoring  party,  i.e.  the
 State  Government,  the  Village  Pan-
 chayat  or  any  other  party  has  to  bear
 the  full  costs.  In  case  the  minimum
 income  condition  is  met  but  the  loss  iS
 over  Rs.  1,000/-  per  annum,  the  spon-
 soring  party  has  to  bear  the  quan’  ™m
 of  costs  in  excess  of  Rs.  1,000/_

 Alleged  irregularities  in  appointments
 in  H.S.L,

 2318.  SHRI  5.  G.  MURAGAIYAN:
 Will  the  Minister  cf  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  alleged
 irregularities  in  appointments  to  va-
 rious  grades  of  personnel  in  Hindus-
 tan  Steel  Limited  at  Calcutta;

 (b)  if  se,  the  facts  thereof;
 (९)  whether  any  enquiry  has  been

 conducted  into  these  allegations;  and
 (d)  if  so,  the  findings  thereof  and

 action  taken  thereon?
 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (d).  It  is  presumed  that  the  re-
 ference  is  to  a  report  published  in  the
 Economic  Times  of  2th  May.  1977,
 under  caption  ‘Supersessions  galore  in
 HSL’.  If  so,  the  allegations  contained
 in  the  report  have  been  found  to  be
 incorrect.

 मेडि  कल  काले  ज्ञों  में  प्रवेश

 है  Fo3i9.  श्री  ईदवर  चौधरी  :  क्‍या

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंग  कि  :-

 है  (क)  क्या  भारतीय  चिकित्सा  परिषद

 ने  निर्णय  किया  है  कि  केवल  उन्हीं  छात्रों



 IIm9  Written  Answers

 को  मेडिकल  कालेजों  में  प्रवेश  दिया  जाए
 जिन्होंने  उच्चतम  माध्यमिक  परीक्षा  में
 अंग्रेजी  को  एक  मुख्य  विषय  के  रूप  में
 लेकर  पास  की  हो;

 (ख)  क्‍या  परिषद  के  निर्णय  के

 अनुसार  हिन्दी  अथवा  अन्य  भापायें  लेकर

 इस  परीक्षा  को  पास  करने  वाले  छात्रों
 को  इस  सुविधा  से  वंचित  रखा  जाएगा;
 और

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण

 है?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्यो  राज  नारायण)  :  (क)  से  (ग)

 104243  शिक्षा  प्रणाली  के  लागू

 होने  के  परिणामस्वरूप  भारतीय  चिकित्सा

 परिषद्‌  ने  मेडिकल  कालेजों  में  प्रवेश  के

 लिए  जो  संशोधित  अपेक्षाएं  निर्धारित  की

 हैं,  वे  इस  प्रकार  हैं  :---

 राष्ट्रीय  शिक्षा  समिति  द्वारा  यथा

 संस्तुत  04243  वर्ष  वाली  शिक्षा

 प्रणाली  के  शुरू  होने  के  2  वर्ष  की

 अवधि  का  अध्ययन  किया  हो  जिसके

 श्रन्तिम  दो  वर्षों  के  अध्ययन  में  छात्र  के

 पास  भौतिक  विज्ञान,  रसायन  विज्ञान,  जीव

 विज्ञान,  गणित  या  कोई  अन्य  इलेक्टिव

 विषय  हो  और  उसने  उच्चतम  स्तर  पर

 अंग्रेजी  का  भी  अध्ययन  किया  हो,  इसमें

 i0:2  उच्चतम  माध्यमिक  परीक्षा  के

 समतुल्य  उच्चतम  माध्यमिक  परीक्षा  या

 भारतीय  स्कूल  प्रमाणपत्र  परीक्षा  1

 टिप्पणो  :--जहां  पराट्यक्रम  के  विषय

 राष्ट्रीय  समिति  द्वारा  प्रस्तावित  i0+

 2.3  शिक्षा  प्रणाली  में  निर्धारित  विषयों

 के  अनुरूप  हों  उन  मामलों  में  उम्मीदवारों

 को  मेडिकल  कालेजों  में  दाखिला  पान  से

 पहले  एक  वर्ष  की  अवधि  के  लिए  व्यवसाय
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 पूर्व  प्रशिक्षण  प्राप्त  करना  पड़ेगा।  भारतीय
 चिकित्सा  परिषद्‌  ने  तो  केवल  यही  बात
 निर्धारित  की  है  कि  यथापेक्षित  विज्ञान  क
 विषयों  के  अ्रध्ययन  के  अलावा  उम्मीदवारों
 ने  उच्चतर  स्तर  पर  भी  अंग्रेजी  पढ़ी  हो
 और  उस  में  पास  हों,  क्‍योंकि  सभी  राज्यों
 में  चिकित्सा  शिक्षा  का  माध्यम  अंग्रेजी

 है  I

 फ्रांस  तथा  पुतंगाल  के  साथ  पांडिचेरी  ,  गोज्जा,
 दसन  ओर  दोीव  के  बारे  में  राजनंतिक

 संधियां

 2320.  श्री  नवाब  सिह  छोहान  :  क्‍या

 विदेश  मंत्री  यह  बताने  की  द्पा  बरेंगे

 कि  :—

 (क)  क्‍या  भारत  की  फ्रांस  और

 पुतंगाल  के  साथ  पांडिचेरी,  गो,  दमन

 शर  दीव  के  बारे  में  कोई  राजनैतिक

 संधियां  हैं  जिनके  शन  .गेंत इन  स्थानों  का  उन

 देशों  के  साथ  भी  भी  कोई  सम्बन्ध  है;  और

 (ख)  यदि  हां,  तो  संधियों  का  ब्यौरा

 क्या  है  और  उनका  उद्देश्य  क्‍या  है?

 विदेश  मंत्री  (क्री  अटल  बिहारी

 वाजपेयी)  :  (क)  :  पांडिचेरी,  कराईकल

 माहे  और  यनम  की  फ्रांसीसी  स्थापनाएं,

 सत्तांतरित  करने  की  एक  संधि  28  मई

 956  के  बीच  भारत  ओर  फ्रांस  के  बीच,

 सम्पन्न  हुई  थी।  इसके  अधीन  फ्रांस  और

 इन  स्थापनाओं  के  बीच  सभी  प्रकार  के

 राजनैतिक  संबंध  समाप्त  हो  गए।

 31  दिसम्बर,  974  को  भारत

 श्रौर  पुतंगाल  के  बीच  एक  संधि  पर

 हस्ताक्षर  हुए  थे  जिसके  द्वारा  पुतंगाल  ने

 गोझआ  दमन:  और  दीव,  दादरा  शौर  नागर

 हवेली  पर  भारत  की  पूर्ण  प्रभसत्ता  को

 की  oad
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 उन  तारीखों  से  स्वीकार  कर  लिया  जिस

 तारीख  से  वे  भारत  के  अंग  बने  थे ।

 इस  संधि  के  द्वारा  पुतंगाल  और  इन

 भारतीय  प्रदेशों  के  बीच  सभी  प्रकार  के

 सम्बन्ध  समाप्त  कर  दिए  गए  थे।

 (ख)  फ्रांस  के  साथ  सत्तांतरण  संधि

 हारा  भारत  ने  एक  नवम्बर,  974  से

 पव  के  इन  स्थापनाओं  के  प्रशासन  के

 अधिकार  और  दायित्व  अपने  ऊपर  ले

 लिए।  फ्रांस  ने  जहां  अपने  ओऔवपनिवेशिक

 ग्रधिकार  छोड़े  वहां  भारत  सरकार  ने

 इन  प्रदेशों  में  फ्रांस  के  वैज्ञानिक  और

 सांस्कृतिक  किस्मों  के  संस्थानों  को

 चलाते  रहना  स्वीकार  किया।  इस  संधि

 का  उद्देश्य  इस  बात  का  सुनिश्चय  करना

 था  कि  भारत  और  फ्रांस  के  बीच  मैंत्रीपूर्ण
 संबंधों  के  भावी  विकास  के  मार्ग  में  किसी

 प्रकार  की  बाधा  पहुंचाए  बिना  भारत

 भूमि  पर  फ्रांसीसी  शासन  समाप्त  हो

 जाए।

 पुर्तगाल  के  साथ  सम्पनन  संधि  में

 राजनयिक  संबंध  पुन  :  स्थापित  करने,

 सांस्कृतिक  संबंध  विकसित  करने  तथा

 दोनों  देशों  के  बीच  सभी  प्रश्नों  को

 द्विपक्षीय  बातचीत  द्वारा  हल  करने  की

 व्यवस्था  है  जिनमें  कि  सम्पत्ति,  आस्तियों

 शौर  दावों  से  सम्बद्ध  प्रधन  भी  शामिल  हैं

 इस  संधि  का  प्रयोजन  भारत  और

 पुतंगाल  के  बीच  मैँत्रीपूर्ण  संबंधों  की

 पुनेस्थापना  है।

 पाकिस्तान  में  तीय  स्थानों  की  यात्रा  करने  की

 ग्रमुमति  देना

 232i.  श्री  नवाब  सिह  चौहान  :

 क्या  विवेश  मंत्री  यह  बताने  की  कृपा
 करेंग  कि:

 (क)  कितने  भारतीय  लोगों  को

 पाकिस्तान  स्थित  तीथरी्थ-स्थानों  की  शौर

 कितने  पाकिस्तानी  लोगों  को  भारत  स्थित

 तीथे-स्थानों  की  यात्रा  करने  की  अनुमति
 मिली  हुई  है  और  क्‍या  वे  व्यक्ति  प्रति

 वर्ष  नियमित  रूप  से  इन  स्थानों  की  यात्रा

 करते  हैं;  और

 (ख)  क्‍या  भारत  के  कुछ  अन्य  दलों

 के  व्यक्तियों  न  सरकार  से  पाकिस्तान  में

 ञ्न्य  धामिक  स्थानों  की  यात्रा  करने  की

 अनुमति  मांगी  है  और  यदि  हां,  तो  यह

 अनुमति  किस-किस  नओऔर  किन-किन

 स्थानों  के  लिए  मांगी  है;  और

 (ग)  उस  वारे  में  सरकार  नेक्‍्या

 कार्यवाही  की  है?

 विदेश  मंत्री  (श्री  शभ्रटल  बिहारी
 वाजपेयो  t  (क)  भारत  और  पाकिस्तान

 के  धार्मिक  स्थानों  की  यात्रा  करने  की

 अनुमति  प्रदान  करने  के  लिए  व्यक्तियों

 की  कोई  संख्या  निश्चित  नहीं  की  गई  है।
 कोनों  के  तीर्थ  यात्री  प्रति  वर्ष  निरंतर

 एक  दूसरे  देश  की  यात्रा  करते  रहे  है।

 (ख)  और  (ग)  पाकिस्तान  स्थित

 धघधामिक  स्थानों  की  यात्रा  करन  के  लिए
 निम्नलिखित  भारतीय  संगठनों  ने  दलों  में

 यात्रा  करने  की  अनुमति  मांगी  है  —

 (i)  अखिल  भारतीय  सिन्धी  समाज,

 इन्दौर  ने  साधु  बेला  समाधि,  सक्‍कर  की

 यात्रा  के  लिए।

 (2)  श्री  सनातम  धर्म  संस्था,  अम्बाला

 छावनी  ;  श्री  कटास  राज,  जिला  झेलम

 की  यात्रा  के  लिए  ।

 (3)  श्री  शत्मानंद  जैन  महासभा,
 दिल्‍ली  ने  समाधि  मंदिर,  गुजर  वाला  की

 यात्रा  के  लिए।
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 (4)  रूहानी  अंजुमन,  दिल्‍ली;  गुरू-
 देव  शहनशाह  गोदारीवाला,  गुजरात
 की  यात्रा  के  लिए।

 पाकिस्तान  की  सरकार  से  स्वीकृत

 घामिक  स्थलों  की  सूचो  में  पारस्परिकता

 के  आधार  पर  विस्तार  करने  के  लिए
 सम्पर्क  स्थापित  किया  गया  है  ताकि

 उपर्यक्त  घामिक  स्थलों  को  भी  इसमें

 शामिल  किया  जा  सके।  लेकिन  उनका

 कहना  है  कि  फिलहाल  भारतीय  तीथे

 यात्रियों  द्वारा  दलों  की  यात्राएं  अभी  पूर्ण

 स्वीकृत  तीर्थ  +थलों  तक  हीं  सीमित  रखीं

 जाएं  |

 सरकारी  काम  मे  हिन्दी  का  प्रयोग

 2322.  श्री  नावाब  सिह  चोहान  :  क्‍या

 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  में  हिन्दी  में  काम

 करने  के  लिए  क्या  प्रवन्ध  किये  गये  हैं  और  इस

 कार्य  की  देखभाल  करने  वाले  अधिकारियों  का

 स्तर  क्‍या  है  ;

 (ख)  हिन्दी  में  अधिक  से  अधिक  कार्य

 हो  इसके  लिये  क्‍या  प्रयत्न  किये  गये  हैं  और

 भविष्य.  के  लिए  इस  बारे  मे  क्या  योजनायें

 हैं  ;  और

 (ग)  क्या  इस  कार्य  की  समीक्षा  करने  के

 लिए  एक  संसदीय  समिति  गठित  की  गई  है
 शौर  यदि  हां,  तो  इस  समिति  के  सदस्यों  के

 नाम  क्‍या  हैं  ?

 विदेद  मंत्रों  (श्री  अटल  बिहारी  बाजपेयी)  :

 (क  )  और  (ख).  इस  मंत्रालय  में  एक  हिन्दी

 अनुभाग  है  जो  संयुक्त  सचिव  के  दर्ज  के

 एक  अधिकारी  के  अधीन  कार्य  करता  है
 जिसकी  सहायता  के  लिए  एक  विशेषाधिकारी
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 है  ।  स्पष्टत:  बढ़े  हुए  काम  को  पूरा  करने

 के  लिए  ओर  हिन्दी  के  प्रयोग  को  और

 ग्रधिक  प्रोत्साहित  करने  के  निए  समुचित
 कदम  उठाये  जा  रहे  हैं  जिनमें  पदों  की

 संख्या  की  वृद्धि  भी  शामिल  है  1

 (ग)  जी,  नहीं  ।  लेकिन  इस  मंत्रालय

 में  केन्द्रीय  हिन्दी  समिति  की  उपसमिति  है
 और  इसके  पुनर्गठन  के  विषय  में  विचार

 किया  जा  रहा  है

 रबपुरा  (उत्तर  प्रदेश  )  में  टेलीफोन  कनेक्दान

 2323.  श्री  नवाब  सिह  चोहान  :  क्‍या  *

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  की  टेलीफोन

 सलाहकार  समिति  ने  6  या  7  वर्ष  पहले  उत्तर

 प्रदेश  के  जिला  बुलन्दशहर  के  रबूपुरा  कस्बे

 में  टलीफोन  सेवायें  प्रदान  करने_की  सिफारिश

 की  थी  ;

 (ख)  क्या  मुरादाबाद  सकिल  ने  यहां
 टेलीफोन  लगाने  के  लिए  खम्भे  और  तार  खींच

 थे;

 (ग)  क्‍या  निहित  स्वाथों  के  कारण

 वहां  अभी  तक  टेलीफोन  नहीं  लग  पाये  हैं
 जिसके  परिणामस्वरूप  यहां  के  व्यापार  को

 काफी  हानि  हो  रही  है  ;  और

 (घ)  सरकार  का  विचार  वहां  टेली-

 फोन  कब  तक  लगाने  का  है  ?

 रेल  मंत्री  (प्रो ०  मधु  दंडवत)  :  (क)  से

 (घ).  वर्ष  969  में  रबपुरा  में  एक  छोटा

 ग्राटोमेटिक  एक्सचेंज  खोलने  का  प्रस्ताव

 रखा  गया  था  1  वहां  के  लिए  देलीफोन  लेने

 के  इच्छुक  केवल  5  व्यक्तियों  ने  ही  श्रपनी

 मांग  दर्ज  कराई  थी  1  इसलिए  वहां  एक्‍्स-
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 चेंज  खोलना  आथिक  द्ष्टि  से  लाभकर  द ६

 होने  के  कारण  एक्सचेंज  नहीं  खोला  गया।
 यदि  वहां  कम  से  कम  i0  व्यक्ति  केली-

 फोन  लेने  के  लिए  अपनी  मांग  दर्ज  करायें

 तो  एक्सचेज  खोला  जा  सकता  है  ।

 रबूपुरा  में  पी०  सी०  ओ०  खोलने  के

 लिए  तार  और  खम्भे  खड़े  कयि  गये  हैं
 शौर  पी०  सी०  ओ०  वहां  अगस्त  967  से

 काम  कर  रहा  है

 Passports  for  Saudi  Arabia,
 Bahrain  and  Kuwait

 2324.  SHRI  ८.  M.  BANATWALLA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  difficulties  involved  in  obtain-
 ing  passports  endorsed  for  Saudi
 Arabia,  Bahrain  and  Kuwait;

 (b)  whether  Government  have  issu-
 ed  any  circular  directives  to  passport
 authorities  to  discourage  or  refuse
 endorsements  for  the  above  mention-
 ed  countries;  ang

 (c)  what  steps,  if  any,  have  been
 taken  to  see  that  the  difficulties  are
 removed  and  necessary  endorsements
 are  made,

 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir.  Some
 complaints  were  receiveq  from  public.

 (b)  and  (c).  Under  the  Emigration
 Act,  1922,  the  Central  Government  is
 responsible  for  protection  and  proper
 treatment  of  emigrants.  Under  the
 Act,  the  emigration  of  the  following
 categories  of  persons  to  any  country  is
 not  permitted  :—

 Sweepers.  minor  giris/boys  and
 Indian  nationals  who  intend  to  go  to
 take  up  domestic  employment  with

 foreigners.
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 When  instances  were  brought  to  the
 notice  of  the  Government  by  our  Mis-
 sions-that  the  terms  and  conditions
 offered  to  the  Indian  workers  were
 not  found  to  be  in  conformity  with  the
 terms  and  _  conditions  offered  to  the
 workers  of  the  nationalties,  instruc-
 tions  were  issued  to  the  RPOsg  that  in
 order  to  safeguard  the  interests  of
 our  nationals,  all  applications  for  those
 intending  to  go  to  Saudi  Arabia  for
 employment  should  be  carefully  ex-
 amined  in  the  light  of  the  recommen-
 dations  made  by  our  Mission.

 People,  who  go  for  pilgrimage  to
 Saudi  Arabia  during  the  ‘Haj’  period.
 are  issued  pilgrimage  passes  and  those
 who  go  for  pilgrimage  other  than  the
 ‘Haj’  period  are  required  to  produce.
 Statutory  Declarations  duly  attested
 by  our  Embassy  in  Jeddah.  Persons
 going  for  the  purpose  of  ‘Social  visits’
 or  ‘tourism’  are  aiso  required  to
 furnish  Statutory  Declarations  attest--
 ed  by  our  Mission.

 Kuwait  and  Bahrain:

 There  are  no  special  restrictions.

 Reconstitution  of  Haj  Committee.

 2325.  SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  re-constitution  of  Cen-
 tral  Haj  Committee  is  long  over-due;

 (b)  if  so,  the  reason  for  continuous
 postponement  of  the  _  reconstitution
 of  the  said  Haj  Committee;  and

 (c)  whether  Government  propose
 to  reconstitute  the  Committee  soon;
 and,  if  so,  by  what  time?

 a
 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  to  (c).  Under  the
 Haj  Committee  Act  959  the  term  of
 office  of  the  members  of  the  Com,
 mittee  shall  not  normally  be  less  thar.
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 three  years.  The  previous  Committee
 constituted  in  September,  967  had
 a  life  of  nearly  five  years  until  ihe
 present  Committee  was  constituted  in
 July,  1972.  There  has  been  some  delay
 in  the  re-constitution  of  the  present
 Haj  Committee.  It  was  considered  ex-
 Pedient  to  continue  the  term  of  the
 Haj  Committee  because  of  certain

 specific  problems  and  procedures
 which  had  to  be  faced  in  1975,  1976,
 for  example,  the  introduction  of  new
 guidelines  and  among  other  thing  call-
 ing  for  a  higher  minimum  foreign  ex-
 change  issued  by  the  Saudi  au-
 thorities  jin  1975.  In  976  the  Haj
 Committee  took  over  the  Lottery
 for  selection  of  pilgtims  hithcrto
 conducted  by  the  Mogul  Line.
 There  was,  therefore,  some  nesd  for
 continuity.  However,  a  decision  to
 reconstitute  the  Haj  Committee  has  al-

 ready  been  taken  and  will  be  given
 effect  to  at  the  earliest  possible  date
 keeping  in  view  the  need  to  avoid  any
 problems  relating  to  arrangz:ments  for
 the  forthcoming  Haj.  It  should  te
 borne  in  mind  that  in  the  9-member
 Haj  Committee  three  are  Members  of
 Parliament  ang  two  are  Central  Go-
 vernment  nominees.  It  was.  therefore,
 desirable  to  wait  till  the  Elections
 were  over  before  deciding  on  the  re-
 constitution.

 आयुर्वेदिक  चिकित्सा  पश्चति

 2326.  श्री  जगदम्खी  प्रसाद  थादव :

 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  में  आयर्वेद  को  राष्ट्रीय
 चिकित्सा  पद्धति  का  दर्जा  प्राप्त  है  और  क्‍या  यह

 पद्धति  यहाँ  से  अन्य  देशों  में  फैली  और  क्‍या

 दर्जनों  देशों  में  विशेषकर  एशिया  में  इसकी

 बहत  मांग  है  ;  और

 (ख)  क्‍या  ,  इस  राष्ट्रीय  चिकित्सा

 पद्धति  के  लिये  पर्याप्त  धन  तथा  प्रबन्ध  की

 व्यवस्था  नहीं  को  गई  है  ?
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 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण  )  :  (क)  जी  हां।  देश

 में  राष्ट्रीय  स्वास्थ्य  सेबाओं  के  विकास  में

 आयुर्वेद  सहित  अन्य  भारतीय  चिकित्सा

 पद्धतियों,  होम्योपैथी  और  आधुनिक  चिकित्सा

 पद्धति  सभी  का  योगदान  है  |  कुछेक
 देशों  के  छात्रों  न  इस  देश  में  आयुर्वेद
 का  अध्ययन  किया  एशिया  के  कुछ
 देशों  में  आयुर्वेद  पद्धति  का  प्रचलन  है  ।

 (ख)  जी  नहीं  ।  भारतीय  चिकित्सा

 पद्धतियों  के  विकास  के  लिए  अधिक  धन

 की  व्यवस्था  की  गई  है  ।  जहां  पहली  पंच-

 वर्षोय  योजना  में  इन  पद्धतियों  क॑  विकास

 के  लिए  केवल  40.00  लाख  रुपए  रखे

 गये  थे,  वहां  पांचवीं  योजना  के  केन्द्रीय  क्षेत्र

 में  ही  इस  प्रयोजन  के  लिए  i0.  02  करोड़

 रुपए  के  खर्च  की  व्यवस्था  है  ॥

 2.34  hrs.

 SHRI  SHIV  NARAIN  SARSONIA
 Tose—

 MR.  SPEAKER.  I  will  not  allow
 you  to.  bring  a  bottle  and  show  it
 whenever  you  choose.  There  are
 papers  to  be  laiqd  now;  then  comes  the
 Calling  Attention  and  the  Demands  of
 the  Ministry  of  Agriculture  will  come
 up  afterwards.  Then  you  can  explain
 all  about  it  to  the  Food  Minister,  not
 any  time  you  choose.  I  have  seen  the
 bottle  in  my  chamber.  There  are  flies
 in  the  bottle.  He  can  show  it  to  the
 Food  Minister.

 32.35  hrs.

 PAPERS  LAID  ON  THE  TABLE

 DEFENCE  SERVICES  ESTIMATES,  1977-78
 AND  DETAILED  DEMANDS  FOR  GRANIS

 OF  MINISTRY  OF  DEFENCE  FOR  1977-78

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
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 AVINDRA  VARMA):  On  behalf  cf
 hri  Jagjivan  Ram,  व्‌  beg  to  lay  on  the

 Table—

 (l)  A  copy  of  the  Defence  Servi-
 ces  Estimates,  1977-78  (Hindi  anc
 English  versions).  [Placed  in  Lib-
 rary,  See  No.  LT-546/77].

 (2)  A  copy  of  the  Detailed  De-
 mands  for  Grants  (Hindi  and  English
 versions)  of  the  Ministry  of  Defence
 for  1977-78.  [Placed  in  Library.
 See  No,  LT-547/77].

 DETAILED  DEMANDS  FOR  GRANTS  OF
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  OF  DEPARTMENT  OF  CUL-

 TURE  FOR  1977-78

 THE  MINISTER  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND  CUL-
 TURE  (DR.  PRATAP  CHANDRA
 CHUNDER):  I  beg  to  lay  on_  the
 Table—

 a)  2  copy  of  the  Detailed  De-
 mands  for  Grants  (Hindi  and  English
 versions)  of  the  Ministry  of  Eciuca-

 tion  and  Social  Welfare  for  1977-78.

 (2)  A  copy  of  the  Detailed  De-
 mands  for  Grants  (Hindi  and  Fn-
 ‘glish  versions)  of  the  Department  of
 Culture  for  1977-78,  [Placed  in  Lib-
 rary.  See  No.  LT-548/77].

 POSTGRADUATE  JNSTITUTE  OF  MEDICAL
 EDUCATION  AND  RESEARCYH  (2ND  AMDT.)
 REGULATIONS,  4976  AND  NOTIFICATIONS
 UNDER  PREVENTION  OF  70660  ADULTERA-

 TION  AcT,  1954.

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  मैं  निम्नलिखित  पत्र

 सभा  पटल  पर  रखता  दूं  _——  hag
 ee  +  Tw  we

 (1)  स्नातकोत्तर  चिकित्सा  शिक्षा  तथा

 अनुसन्धान,  संस्त्रान,  चण्डीगढ़  अधिनियम,  966

 की  धारा  32  की  उपधारा  (1  के  श्रन्तगेत

 जारी  किये  गये  स्नातकोत्तर  चिकित्सा  शिक्षा
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 तथा  अनुसन्धान  संस्थान,  चणप्डीगढ़  (दूसरा

 संशोधन)  विनियम,  i976  (हिन्दी  तथा

 अंग्रेजी  संस्करण)  की  एक  प्रति  जो  दिनांक

 6  नवम्बर,  976  के  भारत  के  राजपत्न  में

 अधिशूचना  संख्या  साण्सां  ०नि०ई  ०  आई  of  )—
 पी०जो०भ्राई-76  में  प्रकाशित  हुए  थे।

 [Placed  in  Library.  See  No.  UT_
 549/77].

 (2)  खाद्य  अपमिश्रण  निवारण  अ्रधि-

 नियम,  954  की  धारा  23  की  उपधारा

 (2)  के  अन्तर्गत  निम्नलिखित  अधिसूचनाओों

 (हिन्दी  तथा  अंग्रेजी  संस्करण)  की  एक-

 एक  प्रति  —

 (एक  )  खाद्य  प्रममिश्रण  निवारण  (पहला

 संशोधन)  निपम,  977,  जो  दिनांक  4

 जनवरी,  977  के  भारत  के  राजपत्न  में

 स्रधि सूचना  संख्या  साण्सांग्निी०  4  (=)
 में  प्रकाशित  हुए  थे।

 (दो)  खाद्य  अपमिलण  निवारण  (दूसरा

 संशाधन)  नियम,  1977  जो  दिनांक  i5

 जनवरो,  977  के  भारत  के  'राजपत्र  में

 ग्रध्वितूचना  संख्या  साण्सांग्निी०  8()
 में  प्रकाशित  हुए  थे।

 [Placed  in  Library.  See  No.  LT_
 550/77].

 NOTIFICATION  UNDER  MINES  AND  MINE-
 RALS  (REGULATION  AND  DEVELOPMENT)

 Act,  957

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  ह  4
 beg  to  lay  on  the  Table  a  copy  of
 Notification  No,  5.0.  2016  (Hindi  and
 English  versions)  published  in  Gazctte
 of  India  dateq  the  l8th  June,  1977,
 under  sub-section  (1)  of  section  28  of
 the  Mines  ang  Minerals  (Regulation
 and  Development)  Act,  1957.  (Placed
 in  Library.  See  No.  LT-55/77].
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 EMPLOYMENT  EXCHANGE  (COMPULSORY
 "NOTIFICATION  OF  VACANCIES)  AMDT.

 ”

 RULEs,  976

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Employ-
 ment  Exchange  (Compulsory  Notifica-
 tion  of  Vacancies)  Amendment  Rules,
 976  (Hindi  and  English’  versions)
 published  in  Notification  No.  G-S.R.
 1718  in  Gazette  of  India  dated  the  4th
 December,  1976,  under  sub-section  (3)
 of  section  70  of  tha  Employment  Ex-
 change  (Compulsory  Notification  of
 Vacancies)  Act,  1959.  [Placed  in  Lib-
 rary.  See  No.  LT-552/77).

 2.36  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  FUBLIC  IMPORTANCE

 REPORTED  SUGGESTION  OF  INDIAN  JUTE
 MILLS  ASSOCIATION  TO  CLOSE  DOWN  Tit

 JUTE  UNITS  IN  WEST  BENGAL

 SHR]  C,  K.  CHANDRAPPAN
 (Cannanore):  I  call  the  attention  of
 the  Minister  of  Commerce  and  Civil
 Supplies  ang  Cooperation  to  the  fol.ow-
 ing  matter  of  urgent  public  importance
 ‘and  reauccet  thet  hs  may  make  a  state-
 ment  thereon:

 “Reported  Indian  Jute  Mills  “Asso-
 ciation’s  suggestion  to  close  down
 the  jute  units  for  7  to  0  days  in  ६
 month  dug  to  acute  shcttage  of  raw
 inte  and  lay  off  in  5  jute  ynills  in
 West  Bengal.”

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CC.
 OPERATION  (SHRI  MOHAN  DHa-
 RIA}.  Mr.  Speaker,  it  has  been  re-

 ported  in  the  press  that  the  Chairman,
 Indian  Jute  Mills  Association  has
 given  a  statement  sugg2s‘ing  lock
 closure  of  jute  mills  in  phases  durixg
 next  two  months  to  restrict  production
 to  70  per  cent  of  the  present  level  for
 the  purpose  of  conserving  raw  jute  in
 the  context  of’  acute  shoztage  of  fib-e
 in  the  country  at  present  and  also  To
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 avoid  haphazard  ciosure  of  mills  and
 for  ensuring  a  rational]  consumption  of
 the  available  fibre.

 It  is  fact  that  the  jute  jndustry  is
 facing  shortage  of  raw  jute  at  wresent
 which  is  likely  to  continue  till  the  new
 crop  arrives  in  the  market.  The  pre-
 Sent  raw  jute  situation  would,  there-
 fore,  result  in  shortag2  of  stzck  ‘n  the
 case  of  some  of  the  millg  ana  aiso
 shortage  of  high  grade  fibre  in  the  in-
 dustry  as  a  whole.  To  ensure  better
 distribution  of  the  available  supply  of
 raw  jute,  regulatory  orders  have  Fecn
 issued  restricting  the  holding  of  stocks
 of  raw  jute  by  the  mills  upto  a  maxi-
 mum  of  their  four  weeks’  censump-
 tion.  For  disciplining  the  ovtices  of
 raw  jute  which  had  shot  up  tc  o  very
 high  level,  maximum  prices  have  been
 fixed  for  different  categories  of  raw
 jute,

 Any  measure  to  restrict  piedu-tior
 to  70  per  cent  the  present  level  or  a
 block  closure  will  definitely  have  its
 adverSe  imvact  on  the  int2rests  of  the
 workers  which  the  Govermmrert  cannol
 permit.  Even  without  any  pro‘luc'ion
 cut  many  of  the  mills  are  Ikely  to.
 Carry  on  with  the  stocks  sti!l  availabls
 with  them  till  the  new  crep  =  arrives
 and  only  some  of  them,  if  at  all,  may  ,
 face  difficulty  for  short  period  before
 the  arrival  of  the  new  crop.  The

 situation  is  beinz  kept  uncer  con_
 tinuous  review  and  necessary  mea-
 sures  will  be  taken  in  consultation
 with  the  Government  of  West  Bengal
 and  other  concerned)  ge  .vernments

 SHRI  C.  छू.  CHANDRAPPAN:  I  am

 happy  that  the  Minister  has  not  agreed
 at  least  with  the  contention  of  the
 Indian  Jute  Mills  Association  that

 they  will  go  for  block  closure.  But,
 at  the  same  time,  I  am  very  much

 disappointed  to  see  that  the  Minister
 is  agreeing  with  the  contention  of  the
 IJMA.  The  Minister  says  that  the

 jute  industry  is  facing  shortage  of

 raw  jute.  I  would  like  the  hon.  Min-
 ister  to  enlighten  us  about  the  short-.
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 ge.  The  Economic  Survey  (1976-
 7)  which  has  been  presented  to  this

 House  says:

 “The  production  of  jute  and  mesta
 staged  a  remarkable  recovery  and
 their  combined  production  which
 was  5.8  million  bales  in  1975-76  is
 estimated  to  be  about  7  million
 bales.”

 This  is  the  year  where  nearly  }
 million  bales  have  been  produced
 more  by  the  cultivators.  The  Report
 of  the  Ministry  of  Commerce  (l976-
 77)  which  we  discussed  the  other  day,
 in  that  Report,  there  is  some  differ-
 ence  about  the  production  of  raw  jute.
 I  would  like  to  quote  from  that  Re-
 port.  On  page  147,  it  says:

 “With  an  opening  stock  of  about
 0  lakh  bales  and  present  crop  esti-
 mate  of  70  lakh  bales,  the  total
 availability  of  raw  jute  during  the
 1976-77  season  is  likely  to  be  around
 80  lakh  bales  as  against  the  esti-
 mated.  requirement  of  68.50  lakh
 bales.”

 How  the  Minister  can  come  here  and
 repeat  the  argument  which  was  ad-
 vancei  by  the  Jute  barons  of  Cal-
 cutta.  I  am  really  surprised.  I  would
 like  you  to  enlighten  us  on  these
 matters.

 Secondly,  it  is  not  something  new
 that  the  jute  mill-owners  are  doing.
 It  is  a  regular  feature.  I  will  quote
 from  another  report  which  appeared
 in  the  Economic  Times;  a  well-known
 trade  union  leader  has  said  this:

 “So,  the  Indian  Jute  Mills  Asso-
 ciation  is  up  to  its  old  trick  again.”

 This  is  the  trick.  Every  season
 they  intervene  in  this  way.  Why  do
 they  do  so?  Government  jis  aware
 of  it.  The  season  of  raw  jute  arrival
 will  be  beginning  now;  it  is  not  far
 off:  it  begins  in  July  and  it  7ontinues
 in  August.  Everybody  in  the  coun-

 try  knows  about  it.  We  are  now  at
 the  fag  end  of  June,  In  another  few

 days,  there  will  be  a  lot  of  raw  jute

 (CA)
 available  in  the  market.  The  Indian
 Jute  Mills  Association  has  certain
 goals  to  achieve.  The  House  should
 be  clearly  aware  of  these.  What  is
 the  first  goal?  It  is  to  fleece  the  jute
 growers:  The  jutesgrower  will  come
 to  the  market  with  his  produce—that
 small  man  about  whom,  you  say,  you
 are  very  much  concerned.  They  want
 to  fleece  him.  He  will  not  get  a
 fair  price.  Secondly,  they  want.  to
 create  an  artificial  shortage  in  the
 gunny  bag  market;  they  want  to  get
 a  higher  price  there  also.  But  at  the
 same  time  they  will  not  pay  a  fair
 price  to  the  jute  growers.  These  are
 the  goals  that  the  jute  barons  want
 to  achieve.  I  want  to  know  whether
 this  Government  is  going  to  give
 concessions  to  these  people.  Every
 year  they  used  to  do  the  same  thing
 and  every  year,  the  previous  Govern-
 ment  used  to  give  concessions  to  them.
 I  want  to  know  whether  the  present
 Government  is  also  going  to  repeat
 the  same  thing.

 Another  point  is  this.  There  is
 9  new  Government  in  West  Bengal
 now,  the  Government  of  Mr.  Jyoti
 Basu.  This  is  a  blackmail  by  the
 jute  barons  against  that  Government
 because  thcy  are  afraid  of  one  thing;
 under  the  grab  of  Emergency,  dur-
 ing  the  last  two  years,  the  jute  barons
 had  retrenched  nearly  a  lakh  of  work-

 ers,  about  80,000  workers,  from  the
 jute  industry,  ang  today  they  think
 that  there  is  a  new  Government  and
 they  might  retaliate.  The  jute  ba-
 rons  are  aware  of  jt,  and  that  is  why
 they  want  to  strike  pre-emptively  on
 the  working  class.

 At  this  time,  when  there  jis  a  new
 Government,  a  new  situation,  I  want
 to  know  whether  the  Government  is

 going  to  allow  the  jute  barons  to

 play  their  political  game.  These  are
 some  of  the  important  factors  in  re-
 lation  to  this.  Its  impact  ०0  the
 economy  jis  very  significant.  It  is  said
 that  one  out  of  five  persons  in  West
 Bengal  is  earning  his  livelihoog  from

 jute  industry;  somehow  or  other,
 everybody  is  associated  with  it.  Such
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 [Shri  on  K.  Chandrappan]

 a  big  industry  is  in  a  crisis.  It  is  a
 crisis  which  is  a  creation  of  certain
 jute  barons;  2  or  3  monopoly  houses
 want  to  amass  huge  profits.  I  would
 like  to  know  whether  the  Janata
 Government  is  going  to  submit  to
 their  pressure.  My  questions  in  this
 connection  are  these.  Will  the  Gov-
 ernment  go  firmly  against  the  threat
 and  blackmail]  in  which  the  jute  mo-
 nopolists  are  engaged?  Government
 should  also  make  it  clear  here’  and
 now  whether  they  will  nationalise  the
 jute  industry  and  settle  this  problem
 once  and  for  all,  so  that,  at  least  in
 future  the  working  class  will  not  be
 held  to  ransom  by  some  of  the  mono-
 poly  houses.

 Secondly,  I  would  also  like  to  know
 whether  the  Government,  with  the
 jute  barons  pleading  that  they  are
 running  at  a  loss,  will  look  into  serious
 charges  of  foreign  exchange  viola-
 tion  cases  and  tax-evasion  cases  which
 are  pending  against  the  jute  barons.

 Lastly,  I  would  also  like  to  know
 from  the  Government  whether  they
 would  look  into  the  high-handed  mea-
 sures  taken  by  the  jute  industrialists
 against  the  working  class  under  the
 Emergency  with  the  connivance  of
 the  former  Central  Government  and
 the  State  Government  of  West  Bengal,
 If  the  Government  will  do  something
 positive  in  this  respect.  I  think  the
 jute  industry  will  have  a  proper  fu-
 ture  and  the  working  class  will  get
 a  better  deal  from  the  Janata  Gov-
 ernment.  JT  hope  the  Minister  will
 give  a  positive  reply.

 MR.  SPEAKER:  It  is  not  only  a
 question  but  a  speech  and  a  sugges-
 tion  al]  rolled  into  one.  I  hope  the
 Minister  at  least  will  not  take  so
 long:  there  are  five  people  to  speak
 on  this  subject.

 SHRI  MOHAN  DHARIA:  I  shall
 be  very  brief.

 It  is  true,  that  the  original  estimates
 were  of  the  order  of  70  lakh  bales,
 but  according  to  the  Ministry  of  Agri-
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 culture,  the  latest  estimates  are  of
 the  order  of  67  to  68  lakh  bales.  The
 requirement  every  year  is  somewhere
 between  73  and  75  lakh  bales.  In
 the  beginning  of  the  year,  because  of
 the  5  per  cent  shortage  it  was  ex-
 pected  that  perhaps  the  production
 will  not  be  of  that  order;  besides,
 there  was  less  demand.  But,  furtu-
 nately,  in  the  past  four  months,  there
 has  been  good  demand  and,  naturally,
 production  also  has  taken  a  good
 turn.

 So  far  as  raw  jute  is  concerned,  I
 would  like  to  give  the  assurance  that,
 as  I  have  mentioned  in  my  statement,
 there  is  no  question  of  this  Govern-
 ment  in  any  way  submitting  to  the
 jute  barons  as  suggesteq  by  the  hon.
 Member.  Therefore,  as  I  have  indi-
 cated,  we  are  not  going  to  allow  this
 cut  as  is  feared.  Yesterday  itself  the
 President  of  the  Indian  Jute  Mills
 Association  was  here  and  I  told  him
 point-blank  that  this  sort  of  sugges-
 tion  cannot  be  accepted  by  the  Gov-
 ernment.  We  have,  at  one  end,  to
 check  the  rising  prices  and  put  a  ban
 so  that  the  prices  don't  go  beyond  Rs.
 225'-  per  quintal  basis  W-5  variety
 at  Calcutta.  Secondly,  we  have  put
 restrictions  on  the  industrialist  hold-
 ing  a  stock  of  more  than  four  weeks.
 We  are  also  taking  measures  against
 those  traders  and  profiteers  who  are
 retaining  stocks,  so  that  those  stocks
 also  come  out.  JT  am  very  much  _  in
 touch  with  the  West  Benggl  Govern-
 ment  and  have  had  talks  with  ‘the
 Chief  Minister  of  West  Bengal.  So,
 in  consultation  and  cooperation  with
 the  West  Bengal  Government,  we
 shall  sre  that  these  barons  are  not
 allowed  to  loot  the  country.

 SHRI  CHITTA  BASU  _  (Barasat):
 Sir,  the  statement  made  conceals  more
 than  what  it  reveals.  To  show  what
 it  conceals,  I  want  to  give  another
 figure.  According  to  the  Economic
 Times  of  the  27th  or  28th  of  this
 month,  the  total  requirement  of  the
 jute  mills  is  72  lakh  bales  and  the
 current  year’s  production  is  67  lakh
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 bales.  So,  I  cannot  accept  the  version
 he  has  given.  The  estimated  carry-
 over  is  5  lakh  bales  at  the  end  of
 June  this  year.  Therefore,  having  re-

 gard  to  the  carry-over  at  the  end  of

 June,  which  amounts  to  5  lakh  bales,
 there  is  no  question  of  any  shortage
 of  raw  material.  Armed  with’  these

 facts,  would  the  hon.  Minister  kindly
 reject  straightway  any  kind  of  pro-
 posal  of  block  closure  and  show  the
 representative  of  the  IJMA  the  door
 of  his  office?

 The  Government,  the  country  and
 we  on  this  side  are  very  much  inte-
 rested  in  the  increase  in  productivity
 of  jute.  It  is  said  that  the  yield  per
 acre  of  jute  can  be  raised  to  4.6
 bales  for  the  white  variety  and  5.29
 bales  for  tossa  variety  against  the  ten
 year’s  average  of  2.77  bales.  But,  in
 fact,  this  is  not  happening  because
 of  the  fact  that  the  jute  growers  do
 not  have  any  incentive  for  higher
 production.  Last  year,  the  A.P.C.  fix-
 ed  Rs.  135  per  quintal  as  the  minimum
 support  price  for  jute  which  falls
 far  below  the  cost  of  production.  In
 view  of  this,  in  the  interest  of  the
 increase  in  productivity  per  acre,  will
 the  Government  consider  the  proposal
 of  enhancing  the  rate  of  minimum
 Support  price  to  Rs.  200'-  per  quin-
 tal  which  may  be  made  available  to
 the  actual  growers?

 The  future  of  the  jute  industry  is
 not  as  bleak  as  the  tycoons  and  ba-
 rons  of  the  industry  seek  to  portray.
 My  figures  show  that  the  internal
 consumption  has  shown  a  steady
 growth.  It  has  risen  from  4.72  lakh
 tonnes  in  974  to  7.62  lakh  tonnes  in
 976  From  all  the  available  indica-
 tions,  the  growth  rate  is  like-
 ly  to  be  maintained.  May  I  know
 from  the  hon.  Minister,  whether  he
 has  taken  any  initiative  in  the  matter
 of  formulating  a  package  program-
 me  for  the  revitalization  of  the  jute
 industry  beginning  from  the  question
 of  remunerative  price  to  the  growers,
 increasing  yield  per  acre,  moderani-
 zation  of  the  industry  and  finally
 minimising  the  control  of  the  twelve
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 monopoly  houses  over  the  entire  in-
 dustry  which  earns  about  Rs.  three
 hundred  crores  of  foreign  exchange
 per  year.

 Lastly,  I  want  to  draw  the’  kind
 attention  of  the  hon.  Minister  to  an
 editorial]  comment,  which  appeared  in
 the  Economic  Times  on  the  27th.  It
 says:

 “Rocking  of  the  boat  too  much  at
 this  stage  might  be  counter-pro-
 ductive.

 Moreover,  for  sqgme  mills,  the  diffi-
 culties  lie  not  in  the  shortage  of
 jute,  but  the  lack  of  funds,  to  pay
 for  it.  While  several  more  have
 enough  stocks  for  others,  closure
 provides  no  relief  from  the  over-
 head  costs.”

 As  a  matter  of  fact,  many  mills
 have  not  paid  thNr  dues  to  the  Jute
 Corporation  of  India  from  whom  they
 have  taken  raw  jute.

 I  think,  the  Economic  Times.  edi-
 torial  has  put  the  whole  issue  in  a
 very  right  context.  There  is  no  short-
 age  of  jute,  the  solution  of  the  prob-
 lem  lies  somewhere  else.  All  _  these
 things  are  very  clear.

 Finally,  will  the  hon,  Minister  be
 good  enough  to  take  steps  to  reinstate
 80.000  jute  workers  who  have  been
 retrenched  during  the  emergency  in
 West  Bengal  or  whase  employment  is
 being  threatened  and  see  that  there
 is  no  further  unemployment  of  thea
 jute  workers  on  any  account.

 SHRI  MOHAN  DHARIA:  As  I  have
 already  indicated,  firmness  would  not
 flow  only  from  the  words  here  but
 out  of  our  action.  The  Government
 has  already  taken  action  and  we  shall.
 take  care  that  whatever  raw  jute
 exists  in  the  country  is  made  avail-
 able  for  the  mills  and  for  that,  what-
 ever  measures  are  needed,  they  will
 be  taken  in  co-operation  with  the  State
 Governments  concerned  because  along
 with  West  Bengal,  Bihar,  Orissa,
 Assam...
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 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Andhra  also.  As  also
 Nepal.

 SHRI  MOHAN  ODHARIA:  Yes,
 Andhra  also—these  are  the’  States
 which  are  producing  jute  and  some
 jute  mills  are  very  much  there.

 It  is  true  that  the  internal  con-
 sumption  has  fortunately  gone  up  from.
 4  to  5  Jakhs  tonnes  to  nearly  7.5  lakhs
 tonnes.  But,  unfortunately,  so  far  as
 the  external  demand  is  concerned,
 while  our  exports  were  of  the  order
 of  9.5  lakhs  tonnésS  in  the  year  1964-
 65,  they  have  come  down  to  nearly
 5  lakhs  tonnes.  But,  anyway,  to  Say,
 that  the  whole  future  of  the  jute  in-.
 dustry  is  bleak  is  not  correct  and  I,
 do  not  accept  that  sort  of  position.  I
 have  no  doubt  whatsoever  that  with
 concerted  effort,  we  can  certainly  re-
 vitalise  the  whole  jute  industry  and,
 we  can  take  care  of  the  existing  mills
 also.  Regarding  the  per-acre_  yield
 I  am  very  much  with  the  hon.  Mem-
 ber  on  this  point.  We  have  already
 had  a  discussion  with  the  Minister  of
 Agriculture  and  his  Minstry  are  right
 from  this  year  we  have  initiated  mea-
 sures  so  that  there  should  be  a  better
 yield  and  also  wherever  possible,  we
 should  have  more  acreage  under  jute
 cultivation....

 SHRI  CHITTA  BASU:  What  about
 remunerative  price?

 SHRI  MOHAN  DHARIA:  That  alone
 wil]  ultimately  solve  the  problem.
 Yes,  remunerative  price  is  very  much
 a  problem.  It  is  very”  difficult  to
 accept  at  this  stage  Rs.  200  per  quin-
 tal  as  support  price  because  it  will
 escalate  the  whole.  price  _  situation.

 Yesterday  only  the  Cabinet  has  taken
 a  decision  and  even  though  the  re-
 commendation  was  to  retain  the  price
 of  Rs.  136,  we  have  taken  a  decision
 to  increase  it  to  Rs.  141!-  per  quintal
 for  W-5  variety  in  up  country  market
 by  way  of  support  price.  Now,  what
 is  needed  more  is  to  have  more  cen-
 tres  so  thit  the  farmers  do  not  suffer
 as  their  goods  are  not  purchased  and
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 to  that  extent,  the  Jute  Corporation
 of  India  has  already  taken  a  decision
 to  have  more  purchasing  centres.  in
 al)  the  jute-producing  areas.  This  is
 how  we  are  trying  to  tackle  the  prob-
 lem.

 Then,  Sir,  I  can  assure  the  House
 that  no  pressures  whatever  will  work
 so  far  as  the  Janata  Government  ध्न्दि
 concerned  and  we  shall  see  that  this
 vi‘al  industry  giving  employment  ४०
 nearly  2.5  lakhs  of  our  people....

 SHRI  JYOTIRMOY  BOSU:  That  is
 direct  employment.

 SHRI  MOHAN  DHARIA:  Yes,  andi
 indirect  employment  to  more  than  40
 lakhs  of  our  people  who  are  produc-
 ing  jute  is  given  all  attention  it  needs.
 So,  in  the  circumstances  we  are  very
 much  concerned  with  this  jndustry
 and  we  shal]  take  all  care.

 SHRI  JYOTIRMOY  BOSU:  Thzo  first
 thing  I  would  like  to  do  through  your
 good  offices  is  to  suggest  very  stronz-
 ly  to  the  hon.  Minister  to  go,  I  will
 say,  rush  to  Calcutta  atonce  and  sit
 with  Mr  Jyoti  Bosu,  the  Chief  Minis-
 ter  of  West  Bengal  and  settle  the
 issue  and  make  sure  that  not  a  single
 person,  not  a  single  worker  employed
 in  the  jute  industry,  who  comes  there
 from  Bihar,  UP,  Andhra  _  Pradesh,
 Madhya  Pradesh  and  from  all  over
 the  country  is  touched  and  thrown  on
 the  streets  of  Calcutta.  Unfortunate-
 ly,  jute  industry  is  one  of  the  worst
 exploited  industries  which  exploit  the
 farmer  all  the  time  taking  his  jute  at
 far  below’  the  cost  of  production.
 Workers  lose  wages,  lay-offs,  retren-
 chments,  badili,  casual  labour—all
 sorts  of  malpractices  having  been
 going  on  merrily  for  the  last  30  years
 of  Congress  rule.  They  have  grown
 beyond  any  proportion.

 Sir,  the  jute  industry  is  a  congre-
 gation  of  economic  offenders.  They
 have  been  talking  about  2  monopoly
 houses.  I  am  coming  to  nine  family-
 based  business  houses  practically  con-
 trolling  the  entire  jute  industry  in
 West  Bengal.
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 Thé  latest  technique  they  adopt  is

 invoice  Manipulation  and  of  course,
 the  érstwhile  Government  had  been
 on  thesr  pay-roll.  We  know  the  per-
 formance  of  the  erstwhlie  Commerce
 Minister,  Prof.  D.  P,  Chattopadhyaya
 and  his  relation  with  the  IJMA  Pre-
 sident,  R.  P.  Goenka  of  Duncan  Bro-
 thers.  Don’t  we  know  all  these
 things.  Sir,  I  do  not  want  to  take  the
 time  of  the  House  in  narrating  all
 those  things.  They  extracted  Ks.
 300  crores  in  concession,  abolition  of
 duty,  cash  assistance,  holding  every-
 body  to  ransom,  declaration  of  weight
 at  the  time  of  shipment,  etc.  All
 these  details  are  given  in  the  repoit
 of  the  Public  Account  Committee  and
 all  these  magar-machis  of  the  jute
 industry  are  sitting  there  and  doing
 it.

 3.00  hrs.

 Jute  industry  has  earned  foreign  ecx-
 change  for  the  centre  in  947  to  the
 extent  of  Rs.  127.82.  Upto  December
 the  earning  was  to  the  tune  of  Rs.
 87.55  crores.  Therefore,  Centre  hus
 to  take  the  entire  responsibility  in
 the  matter.

 On  12.3.1977  the  Jute  Commissioner
 had  said,  and  it  is  as  quoted  in  Eco-
 nomic  Times:

 “What  is  more,  the  goods  are  be-
 ing  sold  at  much  higher  prices
 The  scars  of  uneconomic  operatiun
 of  about  20  months  are  being  heal-
 ed  in  the  process.

 The  industry,  according  to  tiie
 Jute  Commissioner  should  not  have

 any  cause  for  grievance  as_  the
 government  had  not  only  abolished
 the  export  duty,  but  allowed  a  cash
 subsidy  of  0  per  cent  on  the  FOB
 price......”

 They  are  fleecing  both  ways.

 So  far  as  the  profits  of  the  mill
 owners  are  concerned,  they  are  really
 having  a  good  time.  The  amount  of
 money  that  they  are  making  is  un-
 believable.

 (CA)
 It  is  said  by  “the  Patriot’*—

 “The  mill  owners  make  every
 year  on  an  average  Rs.  20  crores  as
 profit  from  the  raw  jute  trade.
 Yae  mills  do  not  go  to  the  market
 when  the  growers’  are  forced  to
 sel,”

 They  put  their  foot  on  the  neck  of
 the  grower  and  squeeze  the  blood  gut
 of  him.  Here  is  an  option.  Once  he
 grows  the  jute,  cither  take  it  or  leave
 it.  That  is  the  only  way.  The  Mina-
 ister  is  Saying  that  the  production
 should  be  encouraged.  [It  can  be  en-
 couraged  if  the  Government  could
 ensure  to  buy  at  economic  prices.
 Otherwise,  jute  fields  are  going  to  be
 converted  into  rice  fields.  You  would
 not  be  able  to  prevent  that.  Further-
 more,  again  it  is  said:

 “This  attention  has  not  been  paid
 despite  the  enormous  profits  made
 by  the  mill  owners.  On  an  invest-
 ment  of  only  Rs.  4000  per  loom,
 made  more  than  a  century  ago,  the
 annual  average  profit  has  been  a
 minimum  of  Rs.  5000.  There  are
 70,000  looms  in  the  jute  industry  in
 West  Bengal,  and  the  profit  thus
 adds  upto  an  astronomical  figure.”

 This  is  white  money.  I  cannot  deal
 with  the  black  money.

 Shri  Mohan  Dharia_  on  Ist  April
 said  categorically  in  reply  to  my  Short
 Notice  Question  which  you  were  gocd
 enough  to  admit:

 “T  can  assure  the  House  that  out
 of  8  mills  which  were  closed  on
 30.12.1976,  at  least  six  mills  will  be

 operating  within  the  next  three  or
 four  months.”

 There  is  no  re-opening  of  six  or  eight
 mills.  There  is  a  lay  off  in  /3rd  mills.
 More  Government  purchases  are  ne-

 cessary,  Higher  and  retention  price  has
 to  be  made  very  obligatory.  If  any-

 body  violates  that,  it  should  be  made

 a  crimirial  offence.
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 [Shri  Jyotirmoy  Bosu  ]

 The  current  year  production  figures
 have  been  given.  These  are  higher
 than  the  last  years  figures.  Why  is
 this  block  closure  of  46  Mills?.  There
 is  a  reduction  in  production  by  about
 35  per  cent.  The  Minister  himself
 has  replied  in  his  statement  which
 contradicts  I.J.M.A’s  move.  The  re-
 Ply  says—“Even  when  _  production
 goes,  many  of  the  mills  are  likely  to
 earry  on  with  stocks  still  available
 with  them.  Till  the  new  crop  arises
 some  of  them,  if  at  all,  may  face  dif-
 ficulty  for  a  short  period  till  the  arr:-
 val  of  the  new  crop.”  JI.J.M.A’s  move
 38  an  economic  crusade  against  this.
 I  tell  you  an  inside  story.  It  is  a
 retaliatory  measure  to  discredit  the
 new  CPI(M)  led  leftist  friendly  Gov-
 ernment  in  West  Bengal.  Some  _  cf
 the  people  controling  jute  mills  cons-
 Pired  and  succeeded  in  preventing
 alliance  between  the  leftists  and  tne
 Janata  front  against  the  will  of  the
 Janata  Central  leadership  which  was
 almost  headed  by  Shri  R.  P.  Gocnka
 of  Duncan  Bros.,  the  money  collector
 of  Shrimati  Indira  Gandhi.

 Some  mills  have  introduced  cuts
 upto  40  per  cent.  72,000  workers  are
 laid  off.  In  Budge  Budge  area,  in  my
 Constituency,  750  people  have  been
 laid  off.  That  means  starvation  for
 the  workers  of  the  family.  I.J.M.A.’s
 proposal  for  70  days  a  month  during
 July-August  has  to  be  turned  down
 at  once  and  drastic  step  should  be
 taken  against  the  economic  offenders
 and  anti-national  people.

 New  crop  is  coming  in  the  begin-
 ning  of  September.  In  the  mean-
 time  hon.  Minister  may  import  jute
 and  Naptha  from  Thailand  through
 S.T.C.  and  not  through  private  agen-
 cies.  All  money  will  immediately  go
 into  Swiss  banks  and  New  York  banks.
 They  can  also  try  from  Bangladesh
 if  we  can  import  some  jute.  I  am
 sorry  to  point  out  that  the  Jute  Cor-
 poration  is  headed  by  a  defeated
 Congress  person  and  [I  don’t  know
 whether  he  knows  what  a  jute  mill
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 looks  like.  My  hon.  friend  Mr.  Chitta
 Basu  has  said  that  it  is  not  a  question
 of  shortage  of  jute.  They  have  got
 black  money  but  they  can’t  bring
 that  into  the  payroll.  That  is  tke
 difficulty.  I  want  an  assurance  from
 the  hon.  Minister  that  he  will  air-dash
 to  Calcutta,  seek  the  cooperation  of
 the  Government  there  which  is  friend-
 ly  to  him,  and  see  that  nothing  is  done
 without  consulting  them.  There
 should  be  no  closure  under  any  ला-
 cumstances.  These  jute  barons  have
 made  lot  of  money  during  the  _  iast
 century.  JI  request  him  to  consider
 all  the  points  which  I  have  menticn-
 ed  just  now.  He  may  answer  what-
 ever  he  likes.

 SHRI  MOHAN  DHARIA:  I  am  real-

 ly  grateful  to  Shrj  Jyotirmoy  Bosu
 for  having  given  me  the  permission
 to  say  whatever  I  like.  He  has
 raised  very  vital  issues.  So  far  as

 jute  growers  are  concerned,  it  is  very
 much  true  that  when  raw  jute  comes
 to  market  the  prices  are  at  the  low-
 est  level]  and  once  they  are  purchased
 by  the  traders  and  agents  of  the  jute
 millers  the  prices  start  rising.  On  the
 one  hand,  we  have  ordered  the  Jute

 Corporation  of  India  to  take  the  ini-
 tiative.  At  the  same  time,  may  I

 appeal  to  the  Members  from  the  jute
 growing  areas  about  this?  We  should
 encourage  the  cooperative  of  farmers
 to  purchase  their  own  goods  so  that

 they  will  be  their  own  masters.  Hon.
 Members  know  what  happened  in
 Maharashtra—it  is  the  farmers  who
 are  owners  of  sugar  factories.  Just
 like  that,  is  it  not  possible  for  us  to
 have  these  jute  factories  to  be  run
 and  managed  by  farmers  through  co-
 operatives?  Pan

 As  a  Minister  for  Cooperation,  I  can
 assure  them  that  whatever  coopera-
 tion  is  needed  in  this  regard  will  be
 offered  by  me.  Without  that  I  can-
 not  solve  this  problem.

 About  the  closed  mills  I  had_  said
 that  I  would  take  care  that  six  out  of
 eight  mills  lying  affected  by  work

 stoppage  on  30.12.76  were  opened.
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 The  House  will  be  happy  to  note
 that  the  management  of  Khardah  and
 Co.  Ltd.  and  Union  Jute  Mill  nave
 been  taken  over.  Waverly  Jute  Mill
 has  starteg  its  operation.  Kealvin  Jute
 Mil]  has  started  operation.  Regard-
 ing  Alexandra  Jute  Mil!,  even  though
 the  matter  was  in  the  court,  we  moved
 the  court  to  allow  us  to  have  certain
 investigation.  Those  investigations
 are  complete.  We  are  now  moving
 the  court  to  allow  us  to  take  over  the
 mill.  This  is  the  position.

 Besides  that,  regarding  Rai  Bahadur
 Mills,  we  are  having  our  discussions
 with  the  Chief  Minister  and  the  other
 Ministers  of  Bihar.  So  far  as  Naffar
 Chandra  Jute  Mills  are  concerned,
 Chapdanj  Jute  Mills  have  taken  their
 shares  and  they  have  assured  us  that
 they  are  trying  to  start  this  Mill.  So,
 under  the  circumstances,  not  six  but,
 perhaps,  it  may  be  possinb’e  to  start,
 seven  mils.

 Also  the  House  would  be  glad  to
 know  about  the  commitments  made  by
 the  Janatg  Party  Ministers  and  they
 have  trieq  their  level  best  to  imple-
 ment  this  assurance,  One  more  sug-
 gestion  has  been  made  by  my
 hon.  friend,  Shri  J  yotirmoy
 Bosu.  I  am  7  grateful  to  him  for
 that  suggestion.  Again  he_  will  be
 happy  to  note  that  I  have  discussed
 the  matter  with  the  Chief  Minister  of
 West  Bengal.  It  is  true  that  I  am
 overburdend  with  the  work.  I  am
 carrying  now  the  load  of  five  Minis-
 4ers  who  were  then  functioning  for
 these  two  ministries.  Even  now,  my
 plan  is  that  I  shall  be  visiting  Bengal
 on  Sunday  and  Monday  to  resolve  all
 these  issues  and  [I  shall  be  having  a
 meeting  with  the  Chief  Minister,  Shri
 Jyotirmoy  Bosu.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  I  think  that  a  lot  of  discussion
 has  taken’  place  on  the  subject  and
 the  Minister  has  also  given  an  assu-
 rance  on  the  floor  of  this  House.  But,
 still,  I  fing  that  the  minister’s  reply
 is  evasive  because  his  reply  consistéd
 mainly  of  sensationalism.  Mr.  Bosu
 askeq  the  Minister  to  air-dash  to
 Calcutta  to  meet  Mr.  Jyoti  Basu.  If

 (CA)
 the  same  thing  continues,  I  am  sure,
 next  year,  in  the  Lok  Sabha,  the  same
 Ca.l  Attention  Motion  will  be  ra-sed
 and  Mr.  Bosu  will  again  request  the
 Commerce  Minister  to  air-dash  to
 Calcutta  to  meet  Mr.  Jyoti  Basu.  This.
 is  a  problem  that  has  been  happening
 in  the  last  so  many  years  which  the
 Congress  Government  have  not  been
 able  to  solve.  It  is  just  before  the
 jute  season  tnat  the  big  mi:lowners
 try  to  depress  the  prices.  They  an-
 nounce  that  this  sort  of  closure  or  pre-
 ssure  is  brougnt  so  that  the  prices  go
 down.  The  only  solution  for  this  will
 be  monopoly  procurement  of  jute  by
 Government.  This  year  also  Govern-
 m.ent  has  made  a  statement  earlier
 that  it  has  got  86  direct  purchasing
 centres  with  the  Jute  Corporation
 whereas  it  needs  400  direct  purchasing
 centres  to  take  over  the  entire  jute.
 But,  the  Government  has  no  proposal
 to  increase  the  number  of  DPCs.  It
 is  said  that  it  w‘l]  go  in  for  the  price
 support.  My  first  question  is:  how
 many  direct  purchasing  cenrres  is
 the  Government  going  to  open  this
 year  in  order  that  its  operation  may
 not  Only  be  confined  to  the  price  sup-
 port  operation  bu!  also  on  the  mono-
 poly  procurement  operation  so  that
 the  jute  farmers  are  protected?  My
 second  point  is  this.  I  am  personally
 affected  here  because  there  are  twenty
 two  jute  mills  in  my  constituency  and
 about  one  lakh  workers  are  working.
 In  West  Bengal  in  the  last  two  years

 in  emergency  period,  70,000  to  80,000
 workers  had  _  lost  their  jobs.  It  has
 been  admitted  here.  It  is  also  true
 that  after  the  Janata  Party  took  over,
 due  to  closing  down  of  one  shift,
 25,000  to  30,000  people  have  lost  their
 jobs.  The  present  Plan  of  the  IJMA,
 as  a  conspiracy,  is  to  lay-off  the  wor-
 kers  on  a  mass  scale.  So,  not  only  is
 a  solemn  assurance  from  the  Minister
 necessary  at  this  stage,  but  it  is  also
 necessary  for  him  to  see  that  those
 80,000  workers  who  had  lost  their  jobs
 in  the  last  2  years  as  also  25,000  work-
 ers  who  had  been  thrown  out  of  job
 due  to  closing  of  one  shift  que  to  power
 and  raw  jute  shortage  should  also  be
 taken  back  to  work.  =
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 [Shri  Saugata  Roy]

 My  other  question  is:  will  the  Mini-
 ster  take  the  necessary  steps  in  that  re-
 gard?  I  have  been  writing  to  the
 Minister  from  Merch  and  I  am:  very
 glad  that  he  has  replied  to  a!]  my
 letters.  But,  till  now,  he  has  not
 mentioned  anything  about  the
 Alexandra  Jute  Mills.

 MR.  SPEAKER:  That  is  a  different
 matter.  Correspondence  is  quite  a
 different  thing.  ,

 SHRI  SAUGATA  ROY:  Sir,  the
 Alexandra  Jute  Mill  which  was  closed
 down  in  Jagatdal  has  not  been  opened
 till  mow.  I  gave  a  proposai  to  the
 Minister  that  he  may  ask  the  Jute
 Corporation  of  India  to  take  over  the
 Alexandra  Jute  Mills  so  that  it  finds
 an  avenue  for  marketing  the  Jute
 which  it  has  purchased.  But,  the
 Minister  has  turned  down  my  pro-
 posal.  As  a  result  of  that,  this  year
 also,  the  Jute  Corporation  for
 selling  is  raw  jute  will  have  to  de-
 pend  on  the  jute  barons  who  will
 not  make  the  payment  in  time.
 My  question  to  the  Minister  is:  Is
 he  going  to  take  over  any  of  the
 closed  jute  mills  through  the  Jute
 Corporation  of  India  so  that  the  Jute
 Corporation  of  India  finds  a  channel
 for  marketing  its  own  goods?  He  has
 stated  something  in  the  Rajya  Sabha
 during  Question  Hour,  I  suppose.

 MR.  SPEAKER:  I  think  hereafter
 I  shall  have  to  restrict  that  to  one
 question:  *

 SHRI  SAUGATA  ROY:  It  is  a  very
 vital  question.  The  Minister  has  made
 a  statement  that  he  is  not  going  fo
 take  over  the  export  trade  in  raw
 jute.  Last  year,  there  was  a  proposal
 that  the  S.T.C.  would  enter  into
 the  market  for  the  export  of
 both  raw  jute  as  well  as  jute  goods.
 The  strangle-huld  of  these  9  fami-
 lies  on  this  trade  should  be  broken.
 I  may  also  request  to  the  Minister,

 Sir,  if  it  is  not  possible  to  nationalise
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 the  jute  mills  at  the  present  moment
 at  least  let  him  take-over  the  ex-
 port  trade  in  raw  jute.

 SHRI  MOHAN  DHARIA:  Sir,  re-
 garding  opening  of  the  centres,  it  is
 already  planned  to  open  l00  centres
 and  20  sub-centres  through  the  Jute
 Corporation  of  India.  I  shall  be  dis-
 cussing  this  matter  with  the  Chief
 Minister  of  Bengal  as  to  whether  we
 could  open—in  cooperation  with  West
 Bengal  government  and  othe  govern-
 ments—more  centres.

 As  regards  Alexandra  mill  the  mat-
 ter  is  sub-judice.  We  requested  the
 court  to  allow  us  investigation.  After
 the  investigation  is  comp.ete  and  it  is
 found  to  be  a  viable  proposal]  then  we
 will  be  moving  the  court  to  allow  us
 to  take  over  this  mill.  We  hope  to
 get  the  permission.  As  soon  as  we  get
 permission  from  the  High  Court  fur-
 ther  measures  will  be  initiated.

 Regarding  25,000  workers  who  have
 been  laid  off  by  he  mil:‘owners  be-
 cause  of  power  shortage  or  raw  jute
 shortage  I  shall  also  be  taking  up  this
 issue  with  the  Chief  Minister  and  the
 concerned  bodies  during  my  visit  to
 Calcutta.

 As  regards  the  suggestion  that  STC
 should  now  go  into  export  of  raw
 jute,  I  shail  discuss  the  matter  with
 the  STC.  So  far  as  exports  through
 STC  are  concerned  we  shall  have  to
 erect  the  mechanism.  It  is  no  use
 announcing  the  decision  here  without
 making  the  necessary  arrangements.

 3.9  hrs.

 MATTER  UNDER  RULE  377
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 क्रो  सनो  राम  बागड़ी  (मथुरा) :  उर ध्यक्ष

 महोदय,  मेरी  इच्छा  इस  लोक  सभा  में  इस

 जनता  .सरकार  के  बारे  में  6  महीने  तक  कोई

 बात  करने  की  नहीं  थी  चार  महीने  तो  ज्यों

 त्यों  कर  के  गुजर  गए  ।  श्राज  मुझे  बोलना

 पड़  रहा  है  ।  मझे  जिस  बारे  में  बोलना  है
 377  के  तहत,  जिस  मंत्री  से  उस  का  संबंध

 हैं  वह  मंत्री  यहां  विराजमान  नहीं  हैं  ।

 ध्च्यक्ल  महोदय:  पालियामेंट्री  अफेयर्स

 के  मिनिस्टर  यहां  हैं,  वे  नोट  कर  के  उन  के

 पास  पहुंचा  देंगे  ।

 शी  सनो  राम  बागड़ी  :  लेकिन  मुझे  तो

 बहुत  ऐतराज  है  इस  वात  पर  ।  इस  सवाल  का

 संचंघ  वित्त  मंत्री  से  है  ।  उनको  यहां  मौजूद

 होना  चाहिए  था  मगर  वह  शायद  सुनना  ही

 नहीं  चाहते  ।  मैं  तो  उनके  ऊपर  खललम-खुब्ला
 अरोप  लगा  रहा  हूं  कि  वह  मथूरा  को  उजाडने
 को  कोशिश  कर  रहे  हैं  -  मथरा  भारत  है  ।

 मथुरा  ले  भारत  को  हमेशा  जीवन  दिया  है  I

 चाहे  वह  कुस्क्षेत्र  रहा  हो,  और  चाहे  अभी  जो

 तानाशाही  का  संकट  सारे  भारत  पर  था  उस

 संकट  से  भी  उबारने  के  लिए  मथरा  ने  हल  और

 चक्र  को  अपने  हाथ  में  उठाया  ।

 मैंने  वित्त  मनत्री  जी  को  चिंटटी  लिखी  कि

 वह  दफ्तर  वहां  पर  i943  से  काम  कर  रहा
 था।  वित्त  मन्त्री  जी  ने जवाब  दिया--  वह
 जवाब  इतना  गलत  जवाब  है,  अगर  उस  को

 मैं  असत्य  कहं  तो  वह  गलन  नहीं  होगा।

 उन्होंने  लिखा  है  :--

 “कपया  दिनांक  2]-मई  977  के

 ग्रपने  पत्र  को  देखें  जो  बेतन  लेखा  कार्यालय

 को  मथरा  से  नासिक  रोड,  महाराण्ट्र  में  ले

 जाने  के  बारे  में  था।

 मैंने  'मामले  को  देख  लिया  है।  रक्षा

 लेखा  विभाग  के  वेतन  लेख  कार्यालयों  को  अपने-

 झपने  आर्मो  सेण्टों  और  रिकार्ड  आफिसों
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 के  निकट  रखा  जाता  है  ताकि  सिपाहियों  के

 वे  तन  तथा  अन्य  निजी  दावों  का  तुरन्त  निपटारा

 हो  सके  1  बेतन  लेखा  कार्यालय  पहले  मथरा
 में  स्थित  था,  क्योंकि  आ्टिलरी  सेण्टर  तथा

 रिकाई  आफिस  वहां  कार्य  कर  रहे  HW”

 यह  बिल्कुल  असत्य  है,  मथुरा  में  कभी
 भी  ऑ्टिलिरों  सेण्टर  नहीं  था।  यदि  आप

 अ्रनुमति  दें  तो  मैं  इस  पत्र  को  टेबिल  पर  रखना

 चाहता  हें...

 \

 अध्यक्ष  महोदय  :  टेबिल  पर  रखने  की

 जमूरत  नहीं  है,  आप  ने  पुरा  पढ़  दिया  है  और

 मन्त्री  महोंदथ  ने  इस  के  बारे  में  लिख  लिया
 >  । द

 श्री  सनी  रास  बागड़ो  :  सन  943  से
 रिकाइड  आफिस  वहां  पर  था  और  बेतन  लेखा

 कार्यालय  भी  सन  942  से  वहां  पर  था।

 966  4  कांग्रेसी  शासन  ने  उन  को  वहां
 से  बदलने  का  हकस  दिया  ।  एमरजेंसी
 जैसे  कानन  इस  देश  में  लागू  हुए,  इतना  जुल्म
 कांग्रेस  के  राज  में  हमला  जिस  का  कोई  हिसाब
 नहीं  है,  लेकिन  उस  के  बाद  भी  उन  में  इतनी

 हिम्मत  नहीं  हुई  कि  कूण!  भमि-मथुरा
 नाम  को  मिटाने  के  लिए  उस  दफ्तर  को  बहां
 से  बदल  सके  |  लेकिन  श्रब  यह  लतुगलकी-कानन,

 तुगलकी-हुकम  हमारे  वित्त  मंत्री  ने  चलाना

 है  और  वे  उस  को  वहां  से  उठा  कर  नासिक
 रोड  ले  जा  रहे  हैं  ।  इस  सवाल  को  मैं  ही  यहां

 नहीं  उठा  रहा  हंं,  बल्कि  अलग-अलग  जगहाँ
 से  इस  के  खिलाफ  आवाजें  उठ  रही  हैं।  यह
 सिर्फ  मथु रा  का  सवाल  नहीं  है,  सारे  हिन्दुस्तान
 का  सवाल  है  t  यह  सिर्फ  800  लोगों  का  सवाल

 नहीं  है  जो  वहां  पर  नौकरी  करते  हैं,  बल्कि

 हजारों  लोगों  के  सिद्धांत  का सवाल  है।  झाप

 ऐसा  काम  कर  के  उत्तर  और  दक्षिण  भारत  में

 टक  राव  पैदा  करने  की  नापाक  साजिश  कर  रहे

 हैं...



 ISI  Matter  under

 SHRI  SHAMBHU  NATH  CHA-
 TURVEDI  (Agra):  I  have  also  receiv-
 ed  a  letter  to  this  effect.

 MR.  SPEAKER:  He  has  raised  this
 question  under  rule  377.  The  Minister
 has  to  take  note  of  it.

 SHRI  SHAMBHU  NATH  CATUR-
 VEDI:  I  have  received  a  letter  from
 the  Minister  of  Finace  on  this  sub-
 ject.  The  Minister  is  not  here.

 MR.  SPEAKER:  Under  rule  377,  a
 Member  can  oniy  raise  a  mtter.  Later
 on  the  Minister  will  look  into  it.

 श्री  सनो  राम  बागड़ो  :  ग्रध्यक्ष  जी,  मैं

 आपसे  अर्ज  करूं---म ेरा  मकम्मिन  मन  था  कि

 मैं  कतई  कोई  बात  यहां  पर  न  कहें,  हालांकि

 इसके  लिए  मथरा  में  मझे  गालियां  पड़  रही

 हैं।  मथुरा  एक-एक  बन्द  पानी  के  लिए  तरस

 रहा  है,  लेकिन  मध्यु  लिमये  जी,  राजनारायण  जी,

 चौधरी  चरण  सिहे  जी  और  श्री  भोरगारजी

 देसाई  ने  कहा  था  कि  मैं  6  महीने  तक  बिलक़्ल
 खामोश  रहं  ।  आप  से  भी  मैंन  यही  वचन

 दिया  था  कि  खामोश  रहेगा,  लेकिन  आप  मझे
 बतलाइये--/  रे  लिए  अब  दूसरा  क्‍या  रास्ता

 है।  मैंने  जनता  के  वोट  लिए  हैं,  मंत्री  सनता

 नहीं  है,  बात  नहीं  करता  है,  जनता  की  इच्छा

 के  विपरीत  चलता  है,  तो  क्‍या  मैं  यहां  पर

 भत्ता  लने  के  लिए  आया  हें,

 तनख्वाह  लेने  के  लिए  आया  हुं--
 इस  का  क्या  मतलब  है  ?  ऐसा  व्त्ति  मंत्री

 जो  गलत-बयानो  करे,  चिट॒टी  में झूट,  लिख  दे

 या  तो  उन  को  ज्ञान  नहीं  है,  या  झूठ  लिख  रहे

 2-3  आप  के  माध्यम  से  यह  अर्ज  करना

 चाहता  हूं  कि  वहां  की  दस  यूनियना  ने  इस  के

 खिलाफ  लिखा  है--अखिल  भारतीय  स्टूडेन्टस
 फंडरेशन,  उत्तर  प्रदेश  डा०  अम्बेडकर  नव-

 MR.  SPEAKER:  You  have  already
 mentioned  the  number  of  Unions  You
 need  not  name  them  and  go  into  de-

 tail.  ६8९
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 श्रो  सनो  राम  बागड़ी  :  यह  सारे  उत्तर  प्रदेश

 की  15 यूनियनों  की  डिमा"ड है ।  इसी  तरीके

 से  यह  मांग  पत्र  वहां  के  प्रतिनिधिथों  की  ओर
 से  प्रधान  मंत्री  जी  को  दिया  गया  था  ।  अगर

 ग्राप  अनुमति  दें  तो  मैं  इसको  टेबल  पर  रख

 देता  हूं

 श्र  यक्ष  महोदय  :  इसको  आप  मिनिस्टर

 को  दें,
 वे

 देखेंगे  ।

 श्तरो  सनी  रास  बागड़ी  :  वित्त  मंत्री  जी  तो

 हैं  नहीं  ।  इन  बिचारों  को  क्‍या  पता  है  1

 यह  वित्त  मत्री  जी  से  सम्बन्धित  है।  अगर

 कोई  बोमार  होता  है  तो  डाक्टर  को  बुलाया
 जाता  है  1  वित्त  मंत्री  यहां  श्राएं  और  इसको
 देखें  ।  यह  क्या  मजाक  बना  रखा  है  |  यहां

 सवाल  उठाया  जा  रहा  है  और  वित्त  मंत्री  जी

 यहां  हैं  नही  ।  यह  सदन  है,  दिसी  बनिय  की

 दुकान  नहीं  है  -  इस  बारे  में  विनत  मंत्री  जी

 को  सोचना  चाहिए  t

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  WARMA):  Has  the
 Finance  Minister  got  notice  of  this
 matter?

 MR.  SPEAKER:  I  do  not  think  so.
 SHRI  RAVINDRA  VARMA:  In  that

 case,  Sir,  he  cannot  be  held  guilty.

 MR.  SPEAKER:  Rule  377  is  quite
 clear;  Any  hon.  Member’  can  raise
 an  issue  with  the  permission  of  the
 speaker:  That  is  all.  The  Minister  is
 not  expected  to  reply.  Some  hon.
 Minister  who  are  here  take  note  of
 what  the  hon.  Members  say  end
 after  the  concerned  Minister
 examines  the-  matter,  he  may
 give  some  information  to  the  _  hon.
 Member  concerned.  Rule  377  does  not
 compel  a  minister  to  be  here  and  ans-
 wer  the  point  immediately.  The
 Minister  may  take  time  to  study  and
 examine  the  matter  and  talk  to  the
 people  concerned.  Shri  Varma  will
 convey  this  matter  to  him  and  he  will
 take  time  to  study.



 353  Election  to
 Committee

 SHRI  HARI  VISHNU  KAMATH

 (Hoshangabad):  If  the  Minister  desires
 to  make  g  staterrent  wou'd  not  you
 permit  him?....  (Interruptions)

 MR.  SPEAKER:  Order,  Order.

 Only  one  Member  can  be  allowed

 under  Rule  377.

 on

 43.27  hrs.

 ELECTION  TO  COMMITTEE

 EMPLOYEES’  STATE  INSURANCE  CoRrR-
 PORATION

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg
 to  move:

 “That  in  pursuance  of  Section  4(i)
 of  the  Employees’  State  Insurance

 Act,  1948,  reaq  with  rule  2A  of  the

 Employees’  State  Insurance  (Cent-
 ra!)  Rules,  1950,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  them-
 seives  to  serve  as  Members
 of  the  Employees’  State  Insurance
 Corporation.”’

 MR.  SPEAKER:

 “That.  in  pursuance  of  Section  4

 (i)  of  the  Employees’  State  Insu-
 rance  Act,  1948,  read  with  rule  2A

 of  the  Employees’  State  Insurance

 (Central)  Rules,  1950,  the  members
 of  this  House  do  proceed  to  elect,
 in  such  manner  as  the  Speaker  may

 direct,  two  members  from  among

 The  question  is:

 ASADHA  9,  899  (SAKA)  DG.  1977-78
 ~

 454

 themselves  to  serve  as  members  of

 the  Employees’  State  Insurance  Cor-

 poration  .”

 The  motion  was  adopted.

 3.28  hrs.

 *DEMANDS  FOR  GRANTS,  1977-738-

 Contd.

 MINISTRY  OF  AGRICULTURE  AND  I]RRIGA-

 TION,

 MR.  SPEAKER:  The  House  will  now

 take  up  discussion  and  voting  on  De-

 mands  Nos.  |  to  0  relating  to  the

 Ministry  of  Agriculture  and  Irrigation

 for  which  2  hours  have  been  alloted.

 Motion  moved:

 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  on  Revenue

 Account  and  Cepital]  Account  shown

 in  the  fourth  column  of  the  Order

 Paper  be  granted  to  the  President

 out  of  the  Consolidated  Fund  of

 India  to  complete  the  sums  neces~

 sary  to  defray  the  charges  that  will

 come  in  course  of  payment  during

 the  year  ending  the  3lst  day  of

 March,  1978,  in  respect  of  the  heads

 of  demands  entered  in  the  second

 column  thereof  against  Demands
 Nos.  l  to  0  relating  to  the  Ministry

 of  Agriculture  and  Irrigation.”

 *Moved  with  the  recommendation  of  the
 sident.

 Vice-President  acting  as  Pre-
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 Demands  for  Grants,  1977-78  in  respect  of  Ministry  of  Agriculture  and
 Irrigation  submitted  to  the  vote  of  Lok  Sabha.

 No.of  Name  of  Demand  Amount  of  Demand  for  Amount  of  Demand  fer
 Demand  Grant  on  account  voted  by  Grant  submitted  to  the

 the  House  ¢  n  30-3-1977  vote  ofthe  House

 I  2  3  4

 Revenue  Capital  Revenue  Capital

 Rs.  Rs.  Rs.  Rs.

 MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION

 i.  Departmentof  Agricuiture  81,41,000  I,65,82,000

 2.  Agriculture  62,85,93,000  173,68,3C,000,  35,7C,33,000  (272,72,02,000,

 3.  Fisheries  ‘7,06,  I2,000  3,82,74,000  I5,38,22,000  9;94,47,000

 4.  Animal  Husbandry  and  Dairy
 Devele  pment  18,72,66,000  2,20,60,000  35,84,02,000  7,87,00,000

 .§.  Forest  5,29,  52,000  46,67,000  T6,09,03,000  T,93,33,000

 6.  Departmentcf  Foot.  203,08,79,000  34,72,5I,000  381,99,58,000  28,23,32,000

 7.  Department  cf  Rural  D:2-
 velopment  45,69,%8,000,  5,68,07,000  105,96,02,000  TI,86,74,000

 8.  Departmentof  Agricultural
 Research  and  Education  (2,55,000  5,09,000

 9.  Paymentsto  Indian  Council  of
 Agricultural  Resarch  39,49,75,;COO  37339,50,000

 70.  D2partm>ent  Of  [rrigatior  7593,0I,000  2,47,25,000  15,76,01,000,  4,94,5T,000

 MR  SPEAKER:  Hon.  Members
 whose  cut  motions  to  the  Demands
 for  Garnts  have  been  circulated  may,
 if  they  desire  to  remove  their  cut
 motions,  send  siips  to  the  Tabie  within
 5  minutes  indicating  the  serial  num-
 ber  of  the  cut  motions  they  would

 will  be  able  to  reply.  If  the  main

 speakers  do  not  take  a  long  time,  a

 large  number  of  members  will  be

 able  to  speak.

 Every  member  has  got  something  to

 We  have  ample  time.

 like  to  move.

 The  time  allotted  is  2  hours.  To-
 morrow  about  two  hours  would  be
 available  because  non-official  busi-
 ness  would  be  taken  up.  So  I  think
 on  Saturday  evening  the  hon.  Minister

 say  about  some  irrigation  project  or

 sorrething  else.  If  long  speeches  are

 made  by  the  first  two  or  three  spea-

 kers,  the  tail-enders  will  go.  There-

 fore,  I  appeal  to  them  to  make  short

 speeches.
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 att  शिवतारायण  सरसूनिया  (करौल

 बग )  :  अर  यक्ष  महोदय,  मैंने  आयको  बोतलें
 दिखा  थीं  और  निवेदन  किया  था  कि

 लोगों  की  जिन्दगी  के  साय  खेला  जा  रहा  है  |

 आप  मुझे  यह  सवाल  उठाने  की  अनुमति
 दीजिए  ।

 MR.  SPEAKER:  This  cannot  be
 raised  under  rule  377.  You  do  not  know
 the  rules  of  procedure.  What  can  I
 do?  I  will  have  to  be  a  teacher  and
 speaker  and  everything.  You  do  not
 understand  me:  what  can  I  do?  When
 you  are  speaking,  you  can  show  it.  Or
 you  can  go  by  his  side  and  show  it  to
 him.

 When  your,  chance  comes,  you
 should  speak.  You  should  not  get  up
 every  time  and  shcw  the  bottle.

 श्री  शिववारायण  सरसूतिया  :  इस

 तरह  की  इंजूरियस  चीज़  लोगों  को  सप्लाई

 की  जा  रही  है  जिससे  मोतिया  हो  सकता

 है--
 MR.  SPEAKER:  For  heaven’s  sake,

 Mr.  Varma,  kindly  explain  to  them  the
 procedure.  They  cannot  get  up  like
 this  every  time  and  show  the  bottle.
 Mr.  Shinde,

 श्री  राम  लान  राही  (मिसरिख )  :

 मैं  एक्र  जानकारी  चाहता  हूं  ।  बारह  घंटे

 इसके  लिए  रखे  गपे  हैं  |

 MR.  SPEAKER:  The  Business  Ad-

 visory  Committee  has  done  it.  There
 can  be  no  discussion  on  that.

 3.30  hrs.

 [Mr,  DEPUTY-SPEAKER  in  the  Chair]

 SHRI  ANNASAHEB  P.  SHINDE
 (Ahmednagar):  Sir,  I  thank  you  for

 calling  on  me  to  initiate  the  debate
 on  such  an  important  and  vital  mini-

 stry  aS  the  Ministry  of  Agriculture  and

 Irrigation.  At  the  outset,  I  would
 like  to  congratulate  Mr,  Barnala  for

 assuming  charge  of  the  Ministry.  He
 comes  from:  Punjab  and  all  of  us
 know  Fow  the  Punjab  farmers  have
 contributed  to  the  development  of
 agricultural  economy.  It  has  made  ils
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 mark  in  the  history  of  agriculture
 not  only  in  India  but  all  over  the
 world.  Therefore,  I  wish  him  all  suc-
 cess  in  his  assignment.  My  only
 worry  is  I  offered  congratulations  cn
 a  previous  occasior:  to  his  predeces-
 sor,  Shri  Badal.  But  he  was’  !ured
 away  by  State  politics.  I  hope  Shri
 Barana  will  stick  to  his  position.

 When  I  was  sitting  on  the  Treasury
 Benches,  I  had  always  submitted  in
 my  speeches  that  agriculture  should
 not  be  treated  as  a  party  issue  be-
 cause  agriculture  effects  all  sections
 of  the  people.  The  future  of  this
 country  and  the  future  of  millions
 of  our’  brothers’  and  sisters  in  the
 country-side  depends’  on  the  well-
 being  of  agriculture.  Therefore,  we
 should  try  to  evolve  a  national  con-
 sensus  on  agricultural  policies.  I  qo
 not  mean  that  there  should  be  no
 Criticism.  In  fact,  I  am  myself  going
 to  offer  some  suggestions  ang  cons-
 tructive  criticisms,  but  the  effort
 should  be  to  identify  issues  and  poli-
 cies  so  that  we  are  in  a  position  to
 help  the  development  of  the  agricul-
 tural  economy.

 Recently  the  Janata  Party  Govern-
 ment  had  taken  the  position  that
 they  would  like  to  place  mere  em-
 phasis  on  the  development  of  the
 rural  economy.  I  have  79०  quarrel
 with  this.  In  fact,  personally  I  wel-
 come  this.  But  if  you  dispassionately
 look  at  it,  it  is  not  correct  to  suggest
 that  rural!  economy  was  totally  neg-
 lected  in  the  past.  That  this  is  not
 a  correct  assessment  is  borne  out  even
 by  a  perusal  of  the  report  circulated
 to  the  members  by  the  minister.  In
 fact,  a  number  of  decisions  have  been
 taken  in  the  near  past,  like  the  cons-
 titution  of  agencies  for  the  develop-
 ment  of  small  and  marginal  farmers
 and  landless’  labourers,  development
 of  drought-prone  areas,  development
 of  tribal  areas,  etc.  I  do  not  say
 they  are  perfect  schemes.  There  may
 be  mistakes  and  omissions  and  per-
 haps  based  on  field  experience  we
 can  try  to  improve  upon  them.  The
 Janata  Government  can  improve:
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 upon  them.  I  looked  into  the  budget
 proposals  to  see  if  the  Janata  Govern-
 ment  has  made  any  basic  modifica-
 tions  in  the  schemes  taken  up  by  the
 Previous  government.  I  read  and  re-
 read  it  anq  I  find  practically  all  the
 programmes  which  were  accepted  by
 the  previous  government  have  been
 taken  up  by  the  present  government.
 And  I  have  no  complaint  against  it,
 because  basically  I  think  some  of
 these  programmes  for  development
 are  sound  ones.  At  the  same  time  I
 do  not  mean  to  say  that  there  cannot
 be  any  scope  for  improvement,  _  be-
 ‘cause  many  times  some_  schemes
 appear  very  good  on  paper;  but  in
 fact,  there  is  need  for  basing  them
 on  field  experience.  Baseq  on  field
 experience,  there  is  nothing  wrong  if
 the  hon.  Minister  rectifies  some  of
 the  mistakes.  I  have  no  quarrel  with
 it.  हि

 Having  said  this,  I  would  like  to
 make  some  brief  observations  about
 ‘some  important  policy  matters.  While
 replying  to  the  discussions  on  the
 General  Budget,  the  Finance  Minister
 said  that  the  Janata  party  would  like
 ‘to  attach  great  importance  to  land
 reforms.  I  welcome  _  his  statement;
 but  theré  is  a  general  impression  §  in
 the  country  that  there  is  some  slide-
 back  in  regard  to  land  reforms.  I
 hope  my  impression  is  not  correct.  I
 hope  the  hon.  Minister  will  make  a
 positive  statement  in  regard  to  this.
 Land  reform  is  not  a  party  pro-
 gramme.  It  is  a  national  programme.
 It  has  been  accepted  by  all  the  peo-
 ple.  One  Janata  Chief  Minister  viz.
 Shri  Karpuri  Thakur  has  said—and
 I  congratulate  him—that  he  would
 like  to  attach  great  importance’  to
 land  reforms;  but  other  Janata  chief
 ministers  have  not  mentioned  any-
 thing  about  land  reforms.  I  wish
 that  the  Minister  of  Agriculture  tries
 to  use  his  influence  ang  persuade  his
 colleagues  in  the  States  to  see  that  as
 far  as  this  issue  is  concerned,  there
 is  no  slide-back.  There  are  two  as-
 pects  to  the  question  of  land  reforms.
 The  old  Jandlordism  is  over.  In  regard
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 to  the  enforcement  of  the  ceiling
 laws,  national  guidelines  were  issued.
 Every  State  and  every  party  has
 accepted  them.  The  second  point  is
 about  the  tenancy  rights,  i.e,  confer-
 ring  rights  of  ownership,  or  of  permn-
 nent  cultivation  rights.  It  is  a  sorry
 spectacle.  Even  the  previous  govern-
 ment  had  not  fully  succeeded  in  this
 matter.  I  am  not  speaking  this  in
 order  to  blame  any  party.  But  =  as
 far  as  the  north-eastern  India  is  con-
 cerned,  that  region  is  the  weakest.
 Even  todav,  share-croppers  are  being
 evicted.  Particularly  after  the  Janata
 party’s  victory,  there  are  complaints
 in  certain  areas.  The  hon.  Minister
 should  verify  and  give  an  gssurance
 that  this  is  not  correct.  But  the  poor
 people  in  this  country,  the’  share-
 croppers,  need  an  assurance  from  all
 of  us,  particularly  from  the  hon,  Mi-
 nister  and  the  State  governments  934
 well,

 The  Janata  party  has  been  saying
 that  it  would  like  to  place  emphasis
 On  rural  economy.  I  welcome  more
 provision  for  irrigation,  more  provi-
 sion  for  dairies  etc.  But  I  would
 like  to  ask  whether  modern  agricul-
 ture  is  possible  in  this  country  with-
 out  a  very  sound  modern  industrial
 base.  Take  the  case  of  fertilizer.  It
 is  a  very  important  vital  input  in
 modern  agriculture.  Is  it  possible  to
 develop  modern’  agriculture,  is_  it

 possible  to  remove  poverty  and  raise
 productivity  without  having  a  very
 strong  chemical  base  and  chemical-
 based  industries  like  fertilizer?  Che-
 mical  technology  is  necessary;  other-
 wise  we  will  have  to  face  tragedies
 like  those  of  the  Durgapur  fertilizer
 plant.  That  plant  has  become  sick.
 It  has  become  a  liability  to  the  coun-
 try.  It  is  necessary  to  develop  a  very

 strong  chemical  base  in  the  country.
 Though  this  does  not  fall  within  the
 purview  of  the  Minister  of  Agricul-
 ture,  I  hope  he  will  take  it  up  with
 the  Minister  of  Petroleum  and  Che-
 micals,  who  deals  with  fertilizers.
 We  are  paying  large  emounts  to  the
 international  multi-nationals  for  pur-
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 qhasing  fertilisers.  In  one  year  we
 spent  Rs.  400  crores  on  their  import.
 This  import  must  end.  Fortunately
 for  this  country,  very  large  deposits
 of  gas  have  been  located.  Gas  is  one
 of  the  cheapest  raw  materials  for  the
 manufacture  of  fertilisers.  I  hope  he
 will  convince  Bahugunaji  and  see  that
 massive  plants  are  put  uv  in  the  next
 two  or  three  years,  so  that  this  coun-
 try  does  not  depend  upon  multi-
 nationals  for  the  import  of  fertilisers
 and  we  are  in  a  position  to  supply
 fertilisers  to  our  farmers  at  a  cheaper
 price  than  at  present.

 For  rural  development  we  require
 electrification.  Rural  electrification
 cannot  be  had  without  a  strong  steel
 industry  and  steel  base.  Similarly,
 we  require  tractors,  power  tillers  etc.,
 all  of  which  require  steel.  Without
 the  steel  industry,  I  do  not  think  it  is

 possible.  There  are  also  other  tech-
 nical  aspects  like  soil  chemistry  and
 soil  physics  required  for  the  develop-
 ment  of  modern  agriculture.  Without
 a  strong  modern  industrial  base,  all
 this  is  not  possible.  Therefore,  I  hope
 the  Government  of  India’  will  not
 negicct  this  aspect  of  the  problem  of
 the  development  of  the  rural  eco-
 nomy.

 There  is  another  important  aspect.
 Many  hon.  Members  say  that  nothing
 has  happened  in  this  country  in  the
 last  few  years.  They  may  have  an
 honest  assessment,  but  I  think  the
 Rerort  of  the  Ministry  itself  shows
 our  solid  achievement.  I  think  this
 country  should  be  proud  of  the  fact
 that  for  the  first  time  it  would  be

 pessible  for  us  to  manage  the  food
 economy  without  imports,  This.  is
 possible  because  the  programmes
 which  were  taken  up  are  succeeding
 and  succeeding  very  well.  I  know
 there  has  been  uneven  development.
 We  have  been  successful  in  Punjab,
 Haryana  and  West  U.P.,  but  not  in
 Bihar  on  Bengal  or  Orissa  or  Assam.
 It  is  most  unfortunate  that  north-
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 east  India  where  the  people  are  very
 intelligent  and  where  more  water  re-
 sources  and  fertile  soil  are  available,
 is  having  one  of  the  lowest  producti-
 vity  rates  in  the  country.  In  spite  of
 this,  the  success  that  we  have  achiev-
 ed  on  the  food  front  is  one  that  the
 country  should  be  proud  of.  It  is  not
 only  the  Congress  Party  or  Govern-
 ment,  though  the  Government  has  to
 provide  the  leadership.  The  main
 credit  for  this  goes  to  two  sections—
 the  Indian  farmers  who  have  contri-
 buted  to  this  great  historical  develop-
 ment  and  the  scientists  who  have
 made  ae  very  solid  contrioution  by
 providing  technical  support  to  cur
 agriculture,  and  have  become  the  en-
 vy  of  the  world.

 As  far  as  the  food  front  is  concern-
 ed,  some  of  the  knowledgeable  Mem-
 bers  must  be  knowing  that  we  started
 importing  food  in  1918,  Despite  de-
 clarations  of  becoming  self-sufficient,
 we  never  succeeded.  Prior  to  1918,.
 Burma  was  a  part  of  India.  With
 partition,  areas  shrunk  and  the  more
 fertile  parts  went  to  West  Pakistan.
 Despite  that,  we  have  now  succeeded
 in  bringing  up  our  food  production
 to  a  level  which  is  almost  enough  to
 meet  our  requirements.  We  have  also
 constituted  a  buffer  stock,  but  our
 economy  is  not  in  a  position  to  absorb
 all  this  reserve  of  stocks.  It  is  a  very
 Sad  story  that  while  millions  of  peo-
 ple  are  under-nourished,  we  are  not
 able  to  absorb  these  food  stocks.  {[t
 is  a  great  challenge  to  the  Janata
 Government,  and  I  hope  they  will  be
 able  to  find  a  solution  so  that  with
 the  greater  production  that  is  coming
 up,  we  are  able  to  supply  food  at
 cheaper  and  reasonable  prices  to  the
 millions  of  poor  people  in  this  coun-
 try.

 I  feel  sorry  that  some  of  the  Janata
 Party  spokesmen  have  criticised  the
 creation  of  the  buffer  stock.  In  the
 history  of  our  food  economy,  the
 greatest  tragedy  which  happened  was
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 in  1943-44  when  the  Bengal  famine
 took  place.  Millions:  of  our  brothers
 and  sisters  died,  A  number  of  com-
 mittees  have  gone  into  this  from  943
 onwards.  Every.  single  committee,
 whether  it  was  the  Foodgrains  Com-
 mittee  of  1943,  the  Famine  Enquiry
 Commission  of  1945,  the  Ashoka
 Mehta  Committee  of  957  or  the
 Foodgrains  Policy  Committee  of  1966,
 has  said  that  we  must  have  a  buffer
 stock.

 But  all  these  committees  had
 thought  that  it  was  very  difficult  to
 constitute  a  buffer  stock  because  the
 production  in  our  country  is  not  subs-
 tantial.  Human  memory  is  very
 short.  Nobody  remembers  what  was
 said  or  thought  a  few  years  earlier.
 Only  ten  years”  earlier,  nobody
 thought  that  it  would  be  possible  to
 constitute  a  buffer  stock.  I  read  a
 small  portion  from  the  Report  of  the
 Foodgrains  Policy  Enquiry  Com-
 mittee.  There  was  no  politician  in
 this  Committee  but  it  was  constituted
 of  economists.

 “Keeping  these  considerations  in
 view,  we  recommend  constitution
 of  a  buffer  stock  of  four  million
 tonnes  during  the  next  three  or
 four  years.  They  are  aware  that
 constitution  of  a  buffer  stock  in
 such  a  situation  is  not  easy...  The”
 process  seems  to  be  difficult  but  it
 seems  to  be  essential  that  the  Cen-
 tral  Government  should  put  aside
 at  least  one’  million  tonnes  every
 year  over  3  period  of  next  four
 years.”

 Further  they  report:

 “It  may  not  be  possible  to  consti-
 tute  four  million  tonnes  of  buffer
 stock  out  of  our  own  procurement,
 that  is  why  we  should  import.”

 Even  at  that  time  they  were  not  sure
 of  constituting  four  million  tonnes  of
 buffer  stock.  But  it  is  so  heartening
 how  thatiour  stocks  almost  reached
 22  million  tonnes.  The  hon.  Minister
 can  give  the  precise  figures.  This  is
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 such  a  big  and  creditable  achieve-
 ment  for  our  country..  Of  course,  I
 know  the  other  implications  from  the
 monetary  point  of  view  and  implica-
 tions  on  the  economy.  That  will  have
 to  be  examined  and  then  cOme  to  an
 appropriate  conclusion.

 There  are  forces  in  the  world  who
 would  like  to  catch  hold  of  India’s
 neck  and  try  to  influence  our  policy.
 So,  the  real  test  of  management  of
 the  food  economy  is  not  during  the
 era  of  surplus  production  but  when
 we  have  inadequate  production.  We
 know  that  fluctuations  do  come  in  the
 food  and  agriculture  economy  and
 particularly  in  the  food  economy.
 There  are  years  when  we  have  Ssur-
 plus  of  production  but  there  may  be
 some  years  when  we  are  short  of
 adequate  production.  We  have  to
 formulate  our  policies  not  taking  a
 short  range  view  but  a  much  longer
 view.

 Some  whisper  has  been  heard  from
 the  Janata  Party  about  keeping  the
 buffer  stock  in  India.  But  I  would
 like  to  repeat  that  these  stocks  of
 foodgrains  for  a  poor’  country  like
 India  are  more  important  than  gold
 reserves  and,  therefore,  they  should
 be  looked  after  properly  and  seen
 how  they  are  used  for  maximum  ad-
 vantage.  In  the  world  today,  food  is

 very  much  mixed  up  with  politics.  If
 we  just  do  not  care  for  buffer  stock
 and  see  that  they  are  maintained  for
 a  longer  periog  whether  by  better
 storage  or  through  silos,  then  we  will
 have  to  face  difficulty.  In  this  world,
 everybody  would  like  to  exploit  if
 weakness  developes  on  the  food  front.
 Sometime.  back,  there  was  an  inter-
 esting  article  in  the  ‘Business  Week’
 which  I  am  quoting.

 “Erl  L.  Butz,  the  peripatetic
 Secretary  of  Agriculture,  just  back
 from  a  tour  of  eight  countries,  tells
 a  story  to  show  how  America  is
 waking  up  to  the’  use  of  its  food
 power  as  a  diplomatic  tool.
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 Nearly  everyOne  agrees  that  in  a
 world  of  hunger  and  over  popula-
 tion,  the  US  can  apply  its  tremen-
 dous  agricultural  capacity  as  a  lever
 on  foreign  countries  to  adopt  poli-
 cies  beneficial  to  this  nation.”

 It  is  a  great  danger  signal  for  us  and,
 therefore,  I  would  caution  the  hon.
 Minister  not  to  belittle  the  import-
 ance  of  reserve  stock  for  this  coun-
 try.

 I  have  one  more  complaint,  not  a
 complaint  but  rather  a  grievance.
 Recently,  they  have  removed  zonal
 restrictions  on  the  movement  of  food-
 grains.  I  know,  you  had  difficulties
 of  storage.  There  are  genuine  diffi-
 culties.  One  has  to  understand  it.
 ‘The  zonal  restrictions  would  have  re-
 ‘quired  you  to  procure  a  little  more
 of  foodgrains.  Perhaps,  you  procured
 4-1/2  million  tonnes  whereas  you
 were  required  to  procure  6  or  7  mil-
 lion  tonnes,  But  the  way  the  trading
 community  and  others  have  reacted
 is  that  they  have  understood  your
 move  in  the  direction  of  free  _  trade.
 I  think,  free  trade  jis  a  dangerous
 thing  as  far  as  foodgrains  economy  is
 concerned.  You  have  to  remove  that
 impression  because’  free  trade  will
 mean  a  disaster  for  this  country.
 There  are  many  other  areas  where
 you  could  have  free  trade  and  where
 traders  can  play  their  part  in’  the
 economy.  Food  is  8  very  delicate
 area.  It  is  not  my  view  alone.  A
 number  of  committees  have’  gone
 into  it  and  they  have  held  the  same
 view.  I  hope  the-hon.  Minister  will
 not  disregard  this.

 I  have  already  referred  to  the  Ben-
 gal  famine.  The  Famine  Enquiry
 Commission  went  into  this  matter.
 As  I  said  before,  they  were  not  poli-
 ticians  but  great  economists.  Even
 at  that  time,  they  had  given  a  warn-
 ing  to  the  country.  I  would  like  to
 quote  a  portion  from  the  Famine  En-
 quiry  Commission:

 “The  State  should  recognise  its
 ultimate  responsibility

 to  provide
 enough  food  for  all.

 ASADHA  9,  899  (SAKA)  D.G.,  1977-78  66

 “We  enunciate  this  here  as  a
 broad  principle  the  implications  of
 which  emerge  from  the  report  as

 a  whole.  In  India,  the  problem  of
 food  supply  gnd  nutrition  are  ‘fun-
 damental  and  must  at  all  times  be
 one  of  the’  primary  concerns  of
 Central  and  Provincial  Govern-
 ments.  It  is  already  clear  that  a

 policy  of  laissez  faire  in  the  matter
 of  food  supply  and  distribution  can
 lead  no-where  and  probably  end  in
 catastrophe.  All  the  resources  of
 the  Government  must  be  brought
 to  bear  in  order  to  achieve  this
 end  in  view.”

 Then,  even  Mr,  Asoka  Mehta  who
 is  one  of  the  supporters  and  the  phi-
 losophers  of  the  Janata  Party  went
 into  the  problem  of  food  economy.  In
 1957,  he  also  cautioned  that  this
 country  should  pot  go  in  favour  of
 free  trade  in  foodgrains.  This  is
 what  the  Asoka  Mehta  Committee
 Report  says:

 “We  would  like  to  emphasize  here
 that  until  there  is  a  social  control
 over  wholesale  trade,  we  shall  not
 be  in  a  position  to  bring  about
 stabilisation  of  foodgrains  prices.
 Our  policy  should,  therefore,  be
 of  progressive  and  planned  social-
 ism  of  the  wholesale  trade  in  food-
 grains.”

 One  can  go  on  quoting  a  number  of
 reports.  But  I  would  not  like  to  take
 much  valuable  time  of  the  House.

 As  far  as  foodgrains  is  concerned,
 it  is  very  necessary  to  have  a  little
 caution  in  adopting  the  policy  of  free
 trade.  I  am_  afraid,  the  way  the
 Janata  Party  is  proceeding—it  is  not
 my  view’  alone—will  endanger’  the
 future  of  this  country,  particularly
 the  future  of  the  food  economy.

 Many  times,  the  hon,  Members  feel
 that  in  the  matter  of  foodgraings  pro-
 duction,  there  has  not  been  enough
 progress.  I  know,  for  instance,  in
 pulses,  there  is  not  adequate  pro-
 gress.  It  would  be  better  if  from  all
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 sides  of  the  House  some  constructive
 suggestions  are  given  to  the  hon.
 Minister  as  to  how  the  production  of
 pulses  can  be  increased.  Similarly,
 it  is  so  about  oilseeds.  We  see_  the
 difficulties  of  housewives  and  we  see
 how  the  entire  economy  has  come
 into  difficulty  because  of  shortfall  in
 the  production  of  oilseeds.  This  _  is
 an  area  where  a  number  of  construc-
 tive  suggestions  can  be  given  to  the
 hon.  Minister.

 I  am  myself  going  to  give  one  or
 two  suggestions  in  this  regard,  As
 far  as  foodgrains  are  concerned,  we
 have  made  a  good  progress  in  this
 country.  Unfortunately,  I  find,  Mr.
 Subramaniam  Swamy  is  not  here.  I
 heard  him  the  other  day  when  he
 spoke  on  the  General  Budget.  He  said
 that  there  has  been  no  progress
 made.  As  far  as’  agriculture  and
 food  production  is  concerned,  I
 would  like  to  tell  the  House  one
 thing.  This  is  necessary  so  that  we
 are  in  a  position  to  express  our  views
 objectively  in  order  to  formulate  the
 Policies  on  right  lines.  Plan  after
 Plan,  you  may  say  that  agriculture
 was  neglected.  You  give  more  money
 to  irrigation,  In  fact,  I  would  plead
 that  in  the  coming  years,  you  give
 Rs.  2000  crores  or  even  Rs.  3000
 crores,  if  it  is  possible,  for  increasing
 the  irrigation  potential  of  this  coun-
 try.  Now,  this  is  the  way  our  Plan
 production  has  been  coming  up.  Our
 average  production  in  the  First  Plan
 was  55  million  tonnes;  in  the  Second
 Plan,  it  was  66  million  tonnes;  in  the
 Third  Plan,  it  was  72  million  tonnes;
 in  the  Fourth  Plan,  jt  was  97  million
 tonnes  and  in  the  Fifth  Plan,  it  would
 be  somewhere  between  08  to  09
 million  tonnes.

 So,  to  say  that  nothing  has  hap-
 pened'in  this  country,  I  don’t  think
 that  will  be  correct.  What  happens
 in  India  is  debated  all  over  the
 world.  We  are  such  4g  big  nation,
 such  a  big  country  and  particularly
 the  people  with  the  result  that  we
 want  to  exploit  a  particular  situation.
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 We  enunciate  this  here  as  a
 with  g  lot  of  interest  and  apprecia-
 tion.  Therefore,  the  problem  of
 Indian  foodgrains  is  a  matter  of  in-
 ternational  debate.  Recently,  I
 found  that  there  were  two  very  im-

 portant  observations  in  the  interna-
 tional  literature  which  have  come  to

 my  notice.  In  the  case  of  one  obser-

 vation,.  the  name  of  the  author  is
 Gilbert  Etienne,  Professor  of  Deve-
 lopment  Economics  at  the  Graduate
 Institute  of  International  Studies  and
 Institute  of  Development  Studies,
 Geneva,  who  is  said  to  be  a  friend  of
 China,  has  published  one_  research
 book  on  Chinese  Agriculture.  The
 observation  is  very  important.  He

 says,  “In  spite  of  determined  efforts
 and  substantial  achievements  growth
 has  not  been  so  fast.”  In  china,  we
 know  how  China  have  made  efforts
 for  the  development  of  their  agricul-
 ture.  He  further  says,  “In  fact  India’s
 foodgrain  production  increased  by
 80  per  cent  between  1949/50  and
 970-7l  versus  60  per  cent  for  China
 between  952  and  1971.”

 There  is  another  observation  which
 has  come  to  the  notice  of  all  of  us
 because  it  has  been  widely  published.
 Mr.  Mellor,  author  of  books  on  rural
 India  and  economics  of  agricultural
 development,  in  his  article  in  “Scien-
 tific  America”  says:  “Contrary  to
 standard  stereotypes  India  increased
 its  production  of  foodgrains  approxi-
 mately  2.8  per  cent  a  year  from
 950  to  the  present  rate  significantly
 higher  than  the  population  growth
 rate  of  about  2.2  per  cent  for  the
 same  period.”  Comparing  the  pro-
 gress  made  by  India  and  China,  two
 of  world’s  most  populous  nations,
 Mr.  Mellor  observes  in  the  same  arti-
 cle  that  “India  has  achieved  a  some-
 what  higher  rate  of  increase  in  food-
 grain  production,  albeit  a  rate  of  in-
 crease  from  a_  substantially  lower
 base  of  average  yields  and  lower  pro-
 portion  of  land  area  irrigated.”

 Why  I  read  all  these  observations
 and  take  the  time  of  the  hon.  Mem-
 bers  is  that  as  far  as  this  country  is
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 concerned,  we  should  be  in  a  position
 to  suggest  and  formulate  our  policy
 in  regard  to  what  has  happened  in
 India.  As  I  said,  as  far  as  Indian

 agriculture  is  concerned,  there  are
 many  weaknesses.  As  I  said,  there  is

 an  uneven  development  and  it  is  ihe
 misfortune  of  this  country  that  where
 the  rich  potential  is  there  for  deve-

 lopment  of  agriculture,  there  we  see
 extreme  poverty  and  less  develop-
 ment  of  agriculture,  It  is  a  challenge
 to  the  Janata  Government.  7  wish
 them  all  success,  because  our  Party’s
 approach  is  to  give  them  construc-
 live  co-operation.  I  do  not  want  to

 oppose  for  the  sake  of  opposition.  As
 far  as  this  aspect  is  concerned,  as
 far  as  under-developed  areas  of  this

 country  are  concerned,  we  shall  be

 Biving  them  our  suggestions  from
 time  to  time.  If  you  feel  like  accept-
 ing  those  suggestions  in  your’  wis-
 dom  you  may  like  to  attend  to  them.

 Now  I  would  like  to  go  to  re-
 search.  Here  I  would  appeal  to  all
 sides  of  this  House  that  they  should
 take  the  opinions  of  the  competent
 persons  in  this  field  before  taking
 view  in  regard  to  877  controversial

 matter.  Recently,  the  Janata  Gov-
 ernment  took  over.  I  do  not  want  to
 hurt  anybody’s  feeling,  But  unfor-
 tunately....

 AN  HON.  MEMBER.  Why  do  you
 say  unfortunately?

 SHRI  ANNASAHEB  P.  SHINDE:
 Not  taking  over  but  for  making  state-
 ments.  This  iS  a  very  delicate  area.
 I  would  even  go  to  the  extent  of  say-
 ing  that  if  the  Janata  Governmen?
 tries  to  take  some  view  in  some  prob-
 lems,  before  they  do  it,  they  should
 refer  them  to  some  competent  tech-
 nical  persons  to  find  out  their  im-
 pression,  right  or  wrong.  As  far  as
 science  is  concerned,  we  the  politi-
 cians  should  not  interfere  there.  We
 know  what  happened  to  Soviet
 Union.  How,  heavy  prices  they  have
 paid  because  of  political  intervention?
 I  wish  that  we  should  not  be  carried
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 away  by  some  whispers  and  we
 should  not  try  to  bring  the  scientific
 personnel  in  our  controversy.  There
 are  a  number  of  competent  scientific
 persons  to  make  a  judgment  about
 it.  We  can  accept  their  judgment:  We
 can  give  our  judgment  to  whatever
 controversy  is  there.  We  may  not
 criticise  them.  Sometimes,  we  oppose
 which  is  not  desirable.  But  the  point
 is  that  we  should  not  drag  scientists
 in  our  controversy.  As  far  as.  this
 country  is  concerned,  fortunately,  we
 have  one  of  the  most  talented  scien-
 tists.  This  goes  to  the  credit  of  the
 entire  Indian  people.  We  have  got  a
 lot  of  talent  in  this  country.

 34.00  hrs.

 Many  scientists  in  the  world  have
 said  recently  that  Indian  fundamental
 sciences,  particularly  agricultural  sci-
 ence  and  animal  science,  are  making
 good  progress  I  have  personally  told
 many  of  them  that  ours  is  an  open
 society  and,  that  they  can  come  and
 look  at  these  things.  The  scientists
 in  our  country  are  second  to  none  in
 the  world,  particularly  after  the  re-
 organisation  of  the  ICAR.  What  was
 the  basis  for  the  reorganisation  of  the
 ICAR?  The  previous  history  was
 that—even  Congressmen  were  some-
 times  a  party  to  this—there  was  in-
 terference  from  politicians  and  admi-
 nistrators  in  the  technical  work  of
 the  scientists;  it  had  a  very  sad  and
 damaging  impact  on  scientific  activi-
 ties  and  development.  Therefore,

 -the  ICAR  was  reorganised.  The  basic
 unaerstanding  was  that  there  should
 be  no  interference  from  politicians
 and  administrators.  My  own  under-
 standing  and  my  own  assessment  is—
 I  have  been  associated  with  the  ICAR
 for  many  years—that  this  is  not  a
 matter  in  which  the  politicians  should
 interfere....

 SHRI  D.  N.  TIWARY  (Gopalganj):
 That  has  not  worked  well.
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 SHRI  ANNASAHEB  P.  SHINDE:  I
 have  heard  you  last  year  also;  you
 have  been  saying  something;  what  I
 am  saying  is  not  with  reference  to
 what  yon  have  said.  Therefore,  yon
 need  not  join  issue  with  me.

 Even  administrators,  ICS  and  IAS
 officers,  are  not  competent  to  interfere
 in  the  tehnical  work  of  the  scientists.
 Let  a  team  of  scientists  work  out  the

 policy.  Government  have  one  right:
 that  is,  they  can  give  directives  in

 regard  to  policies,  what  should  have
 priority,  in  which  area  the  scientific

 organization  should  work;  they  could
 say  that  the  scientists  should  contri-

 byte  in  such  and  such  area;  the  poli-
 cy  directives  can  be  given.  But  the
 rest  of  the  work  has  to  be  left  to  the
 scientists.

 If  we  look  into  the  details,  why  we
 have  succeeded  in  what,  why  we  have
 succeeded  partly  in  rice,  why  we  have
 succeeded  in  potato,  why  we  have
 succeeded,  even  though  production  is

 ‘not  satisfactory,  in  cotton  research,
 we  will  understand  this.  Wherever
 our  scientists  have  made  contributions,
 there  we  have  succeeded;  and  where-
 ver  research  findings  have  not  been
 there  for  supporting  our  development
 there  we  have  not  made  progress.

 Unfortunately,  no  scientific  research
 can  be  brought  about  by  issuing  or-
 ders;  it  may  be  very  easy  to  issue  or-
 ders,  but  scientific  research  cannot  be
 brought  about  by  that.

 In  the  case  of  wheat,  if  we  look
 into  the  history  as  to  what  has  hap-
 pened,  the  first  gene  was  discovered
 in  Japan  half  a  century  earlier.  The
 Japanese  scientists  struggled  for  40

 years,  but  they  did  not  succeed  in
 bringing  about  c6mmercial  produc-
 tion  of  wheat.  Then  Dr.  Borlog  took
 up  this  work;  he  worked  for  40  years
 and  then  he  succeeded  in  bringing
 about  these  new  varieties  of  wheat.
 China  did  not  succeed  because  China

 JUNE  30,  977  D.G.,  1977-78  प्र

 tried  to  use  the  Mexican  material  for
 development  of  wheat  production  in
 China;  China  tried  to  use  the  mate-
 rial  of  IRRI  for  development  of  rice
 production.  They  did  not  succeed  be-
 cause  the  same  research  finding  can-
 not  be  adapted  to  diffe-ent  agro-cli-
 matic  conditions  in  different  count-
 ries.  There  should  be  adaptability  in
 the  invention  of  new  varieties.  They
 should  be  suitable  to  the  local  agro—
 climatic  conditions.  The  Indian  scien-
 tists  succeeded  in  that  while  the  other
 countries  did  not  succeed.

 Therefore,  I  say  this  for  your  con-
 sideration,  and  for  the  consideration:
 of  the  whole  House.  As  far  as  the
 scientific  community  is  concerned,  all
 sections  of  the  House,  irrespective  of
 party  affiliations,  should  extend  full
 support  to  them  and  see  that  they  are
 given  all  encouragement.  My  worry
 is  that  enough  resources  are  not  being
 made  available  for  the  development
 of  our  agricultural  science.  At  least
 one  per  cent  of  our  agricultural
 GNP  should  go  for  the  deve-
 lopment  of  agricultural  science..
 If  that  is  done,  I  am  quite  sure  that
 India  will  be  in  a  position  to  over-
 come  all  problems  of  shortages  in
 edible  oil,  pulses  and  in  a  number  of
 other  articles  where  we  are  suffering
 because  of  unsatisfactory  production.

 Then  I  come  to  inputs.  My  time  is
 very  limited;  therefore,  I  am  making
 only  a  brief  observation.  As  far  as
 inputs  are  concerned,  I  should  say
 that  the  policy  in  this  country  should
 be  to  provide  cheap  inputs  to  farmers.
 Unfortunately,  we  have  adopted  the
 policy  of  high-cost  economy.  For
 our  small  farmers,  it  is  not  suitable.
 Take,  for  example,  fertilisers.  The  Ja-
 panese  farmers  have  only  to  sell  two
 kilograms  of  rice  for  purchasing  one
 pound  of  nitrogen  whereas  in  India
 our  farmers  have  to  sell  four  kilo-
 grams  of  rice  to  purchase  the  same
 quantity  of  nitrogen.  This  is  just  by
 way  of  illustration.  Actual  figures  and’
 rates  can  be  worked  out.



 73  DG.,  1977-78

 You  know  that  Japan’s  productivity
 is  seven  times  higher  than  Indian  pro-
 ductivity.  So,  see  the  difference.  The

 Japanese  farmer  gets  fertilizers  ten

 times  or  eight  times  cheaper  than  the
 Indian  farmers.  There  was  justifica-
 tion  some  time  back,  when  the  inter-
 national  prices  of  fertilizers  were

 very  high,  for  higher  fertilizer  pri-
 ces  in  India  and,  in  spite  of  subsidy,
 they  could  not  be  brought  down.  But
 now  they  must  be  brought  down  and
 I  hope  the  ‘Hon,  Minister  will  suc-
 ceed.

 However,  I  would  like  to  sound  a
 word  of  caution.  When  the  Hon.  Mi-
 nister’s  predecessor  announced  the
 Wheat  Policy,  in  the  Press  Notifica-
 tion  of  the  Ministry  itself  they
 stated  that  they  were  going  to  reduce
 the  fertilizer  prices.  I  would  caution
 the  Minister  not  to  take  to  such
 populist  stances.  You  may  take  deci-
 sions,  but  don’t  announce  them  beca-
 use  it  would  become  a  difficult  opera-
 tion.  What  happened  at  that  time?
 The  announcement  caused  tremend-
 ous  damage  to  agricultural  economy
 because  nobody  would  take  fertilizers
 and  nobody  would  move  them  to  in-
 accessible  areas.  The  fertilizers  had
 to  be  moved  to  the  inaccessible  area
 before  the  monsoons  but  because  they
 came  to  know  that  the  prices  of  fer-
 tilizers  were  going  to  fall,  nobody
 purchased  fertilizers,  with  the  result
 that  there  was  a  lot  of  difficulty  in
 the  in&cpessibie  areas  for  want  of
 fertilizers.  I  am  sure  that,  had  he
 consulted  Mr.  Jagjivan  Ram,  he  would
 also  have  advised  him  not  to  make
 such  an  announcement.  Recently,
 when  the  Finance  Minister  was  speak-
 ing  in  the  Central  Hall  before  the
 Janata  Party  he  said  that  they  are
 still  considering  a  reduction  in  ferti-
 lizer  prices.  If  you  want  to  reduce
 them,  do  so,  but  don’t  make  any  an-
 nouncement  because  it  will  adversely
 affect  the  production  programmes
 and  supply  of  inputs  in  time.

 Then,  coming  to  the  remunerative
 price,  I  have  all  sympathy  with  the
 Agricultural  Prices  Commission,  but
 I  still  think  it  requires  a  different  ap
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 proach,  a_  real  rural  approach.  I

 would  not  like  to  go  into  that  further

 as  I  am  short  of  time.  (Interrup-
 tion),

 MR.  DEPUTY-SPEAKER:  Let  me

 make  one  thing  clear  about  time.  The

 Congress  Party  has  limited  time  and

 if  only  one  person  is  going  to  take

 half  the  time  available,  what  happens
 to  the  other  Members?  It  is  for  me

 to  regulate  the  time  and  I  will  be

 very  strict.

 SHRI  ANNASAHEB  P.  SHINDE:  T

 will  be  brief.

 I  am  gled  that  the  Janata  Party
 desires  to  attach  more  importance  to
 dairy  development;  but  I  wish  they
 understand  the  implications  what  they
 are  saying.  For  instance,  in  this  coun-
 try,  dairy  development  is  suffering
 today  for  what  reason?  One  of  the
 basic  reasons  is  that  the  milk  price
 policy  is  totally  unsatisfactory.  There
 is  some  discrimination  in  this  country.
 We  worship  the  cow  and  yet  we  ता5-
 criminate  against  the  cow  so  far  as
 its  milk  is  concerned.  I  wish  the:
 Government  would  be  in  a  position
 to  tell  all  the  State  Governments  in
 this  country  that  they  should  adopt
 the  policy  of  the  Maharashtra  Gav-
 ernment  as  far  as  the  cow-milk  price
 is  concerned.  Unless  this  discrimina-
 tion  against  cow-milk  is  put  an  end
 to,  there  is  no  future  for  dairy  deve-
 lopment  in  this  country  because  the
 genetic  potential  for  buffalos  is  limit-
 ed.  In  the  last  three  centuries,
 breeding  and  genetic  development  has
 been  done  mainly  in  the  field  of  cows
 and  we  have  high  milk  yielding  cows
 now.  We  can  produce,  for  instance,
 3000  to  5000  litres  a  dav.  Therefore,  I
 hope  the  Minister  will  attend  to  this.

 Now,  coming  to  health,  I  think  the
 health-cover  in  this  country  is  not
 adequate.  For  instance,  all  the  world
 over  there  is  a  vaccine  for  Thiarisis,
 but  there  is  no  vaccine  available  in
 this  country.  Again,  there  is  a  disease
 called  Mastitis  for  which  there  is  no
 vaccin®  available  here  and  then,  there
 is  the  most  deadly  disease  called  ‘foot
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 {Shri  Annasaheb  P.  Shinde]
 and  mouth’  disease  for  which  also
 there  is  no  adequate  vaccine  avail-
 able  so  far,  in  this  country.  So,  I
 hope  the  Minister  will  look  into  all
 these  aspects.  We  will  have  to  take
 steps  to  see  that  production  goes  up.

 Then  I  come  to  my  last  point  about
 animal  husbandry.  We  are  short  of
 fodder  resources.  There  are  numerous
 statistics  available  on  this  subject.  If
 you  go  through  the  Agricultural  Com-
 mission’s  Report  on  any  of  the  other
 Report  you  wil  find  that  weare  short
 of  fodder  reources.  There  is  no  possi-
 dility  of  developing  a  modern  diary
 industry  without  cheap  concentrates,
 cattle  feed  and  poultry  feed  being
 made  available  to  the  Indian  farmers.
 As  I  said  the  other  day  when  I  spoke
 on  the  Demand  for’  Grants  of  the
 Commerce  Ministry,  we  are  export-
 ing  oil-cakes.  I  think  there  is  no
 need  for  this.  You  should  exercise
 your  influence  and  see  that  oil-cake
 export  is  stopped  because  this  a  very
 important  ingredient  of  cattle  food.
 We  will  then  be  in  a  position  to  bring
 down  the  prices  of  cattle-feed  and
 poultry-feel  to  a  reasonable  level.

 On  fisheries,  I  do  not  want  to  say
 anything  else  except  that  as  far  as
 sea  is  concerned,  we  have  already  de-
 fined  waters  upto  200  miles  as  our
 economic  zone.  We  should  be  in  a  po-
 sition  to  bring  in  trawlers  and  catch
 the  fish.  Foreigners  and  multi-nation-
 als  have  been  encroaching  upon  our
 waters  and  exploiting  our  resources.
 We  should  encourage  everybody  on
 our  side  to  catch  the  fish;  we  can
 have  control  on  them  and  if  neces-
 sary  nationalise  this  later.  We  should
 at  all  costs  see  that  our  ships,  vessels
 and  trawlers  under  Indian  flag  catch
 the  fish,  I  am  sure,  we  will  be  in  a
 position  to  earn  foreign  exchange  _  to
 the  tune  of  600,  700  or  even  800  crores
 of  rupees.  This  year,  we  are  likely
 to  earn  Rs.  200  crores  of  foreign  ex-
 change  from  the  port  of  _  fisherics
 And,  if  you  have  more  fish,  as  Shri
 Jyotirmoy  Bosu  suggested,  we  can
 provide  the  same  to  our  Bengal  bro-

 thers  und  sisters.
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 On  forests,  I  would  like  to  say  that
 a  trenmendous  damage  has  ben  caus-
 ed  to  our  forests.  There  has  been  tre-
 mendous  denudation  of  forests,  and
 complete  removal  of  trees,  whether
 we  go  to  Himalayas  or  other  hill
 areas.  There  were  green  forests
 earlier,  but  all  these  places  have  been
 denuded.  It  is  a  very  sad  story.  Jn  this
 connection,  I  would  only  read  an  ex-
 tract  from  the  book  on  Forest  Farm-

 ing  written  by  J.  Sholto  Douglas  and
 Robert  A.  de  J.  Hart  with  a  prerarce
 by  E.  F.  Schumacher.  A  very  inter-
 esting  point  has  been  made  in  it  about
 India  and  that  has  a  lot  of  substance
 as  far  as  Indian  people  are  concerned.
 It  says:

 “Travelling  through  Tndia,  I  came
 to  the  conclusion  that  there  was  no
 salvation  for  India  except  through
 trees.  I  advised  my  Indian  friends
 as  follows:

 The  good  Lord  has  not  disinherited
 any  of  his  children  and  as  far  as  In-
 dia  is  concerned,  he  has  given  her  a
 variety  of  trees,  unsurpassed  any-
 where  in  the  world.  There  are
 trees  for  almost  all  human  needs.
 One  of  the  greatest  teachers
 of  India  was  the  Buddha  who
 included  in  his  teaching  the  obligation
 of  every  good  Buddhist  on  that  he
 should  plant  and  see  to  the  establish-
 ment  of  one  tree  at  least  every  five

 years.  As  long  as  this  was  observed,
 the  whole  large  area  of  India  was
 covered  with  trees,  freo  of  dust,  with
 plenty  of  water,  plenty  of  shade,
 plenty  of  food  and  materials.  Just
 imagine  you  could  establish  an  ideo-
 logy  which  made  it  obligatory  for

 évery  able-bodied  person  in  India
 man,  woman  and_  child,  to  do  that
 little  thing—to  plant  and  see  to  the
 establishment  of  one  tree  a  year,  five

 years  running.  This  in  a  five  year
 period,  would  give  you  2,000  million
 established  trees.  Anyone  can  work
 it  out  on  the  back  of  a  envelope  that
 the  economic  value  of  such  an  cnter-
 prise,  intelligently  con‘tucted.  would
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 be  greater  than  anything  that  has
 ever  been  promised  by  any  of  India’s
 fivd-year  plans.  It  could  be  done  with-
 out  a  penny  of  foreign  aid;  there  is
 no  problem  of  savings  and  invest-
 ment,  It  would  produce  foodstuffs,
 fibres,  building  material,  shade,  water,
 almost  anything  that  man  really
 needs.”

 I  would  suggest  for  the  consideration
 of  the  hon.  Minister  that  the  Forest
 Department  alone  would  not  be  able
 to  discharge  thiS  onerous  jen.  It  is  too
 big  a  work.  Unless  the  conscious  co-
 operation  and  conscious  involvement
 of  all  the  Indian  people  is  brought
 about  in  this  country,  this  work  can-
 not  be  accomplished.  Our  country
 would  become  a  green  country  and
 worth  living  for  the  future  genera-
 tion.  I  wish  the  hon.  Minister  all
 success

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor).  I  beg  to  move:

 “That  tke  qemand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  106”

 [Failure  to  reduce  the  rate  of  jn-
 terest  tu  6  per  cent  on  the  loens
 given  to  the  small  farmers  through
 Nationalised  Banks  (l)}

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  ky  Rs.  100.”

 {Failure  to  provide  assistance
 for  consolidation  of  holdings  other
 than  the  holdings  in  comman,  of
 irrigation  projects  (2)]

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duceq  by  Rs.  100.”

 [Need  to  encourage  agriculturists
 to  plant  green  manure  trees  (3>]

 “That  the  demand  under,  the  head
 ‘Department  of  Agriculture’  ke  re-
 duced  by  Rs.  100.”

 D.G.,  1977-78  778

 [Need  to  make  arrangement  of
 -  aerial  spraying  in  all  the  States

 (4)]

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  106.”

 [Need  to  get  the  underground
 water  potentialities  surveyed  in
 the  whole  of  the  country  (5)]

 “That  the  demand  under  the  heed
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100”

 Failure  to  exploit  underground
 water  (6)]

 “That  the  demand  under  the  heud
 ‘Department  of  Agriculture’  he  re
 duced  by  Rs.  0¢.”

 [Failure  to  develop  airy  in
 many  States  (7)]

 “That  the  qder:and  under  tne  head
 ‘Department  of  Agriculture’  be  re.
 duced  by  Rs.  100.”

 [Need  to  assist  shepherds  to
 rear  sheep  (3)].

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  ७९  re-
 duced  by  Rs.  100.”

 [Failure  to  develop  cattle  for
 exporting  for  mutton  purposes
 (9))

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100.”

 [Need  to  develop  frozen  semen
 in  larger  quantities  (0)1

 “That  the  qemand  under  the  head
 ‘Department  cf  Agriculture’  be  re-
 duced  by  Rs.  106.”

 [Failure  to  protect  wild  Jife  in
 aur  forests  (il))

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re
 duced  by  Rs.  100.”

 [Failure  to  protect  our  forest
 wealth  (12))
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 [Shri  P.  Rajagopal  Naidu]
 “That  the  demand  under  the  head

 ‘Department  of  Agriculture’  be  re
 duced  by  Rs.  100.”

 iFailure  to  give  remunerative
 price  for  the  sugar  cane  (13))

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  5९  re-
 duced  Ey  Rs.  100.”

 {Need  to  take  up  soil  survey
 schemes  on  a  large  scale  so  that
 the  soils  are  mappeq  to  help  the
 agriculturists  (15)]

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100”

 [Need  to  develop  dry  farming  on
 a  large  scale  (16)}

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100.”

 [Neeg  -o  porularise  the  methods
 of  using  water  economically  a7)

 “That  the  demand  under  the  hesd
 ‘Department  of  Agriculture’  be  re-
 duced  by’Rs.  100.”

 [Failure  te  sanction  Small  Far-
 mers  Development  Agency  where
 drought  prone  areas  schemes  are
 neing  implemented  (18)]

 “That  the  demand  inder  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100.”

 [Neeq  to  encourage  the  agricul-
 turists  to  develop  local  manure
 sources  q19)1

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  Ly  Rs.  100.”

 {Failure  to  fix  up  minimum  price
 for  agricuJtural  commodities  (20)]

 “That  tne  demand  under  the  head
 ‘Depirtment  of  Agriculture’  te  re-
 duced  by  Rs.  100.”

 ‘Failure  to  introduce  crop  in-
 surance  at  least  wnder  assured  ava-
 eut  areas  on  selecteg  crops  (217
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 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re
 duced  by  Rs.  100.”

 [Failure  to  popularise  weedi-
 cides  (22)  ]

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100.”

 [Iailure  to  reduce  the  price  of
 fertilisers  (23)]

 “That  the  demiand  under  the  heud
 ‘Department  of  Agriculture’  be  re-
 duced  ty  Rs.  0C.”

 [Failure  to  reduce  the  price  of
 insecticides  (24)]

 “Vhat  the  demand  under  the  nead
 ‘Department  of  Agriculture’  be  re-
 duced  hy  Rs.  100.”

 [Need  io  increase  grants-in-aid
 to  the  new  assignees  of  land  on
 imposition  of  ceiling  on  agricul-
 tura]  holdings  (25) J.

 “Thar  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  ky  Rs.  100.”

 financial  assis-
 asSignees  of

 {Need  to  give
 tance  to  the  new
 banijar  lants  (26)]

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  06.”’

 ‘Need  to  give  subsidy  to  the
 farmers  for  tubewells  and  bore-
 wells  (27)7

 “That  tre  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  »bv  Rs.  100.”

 [Nee,j  to  encourage  farmers  to
 prepare  the  seed  required  for  them-
 selves  (28)  ]

 PROF.  SHIBBAN  LAL  SAKSENA
 (Maharajganj):  I  beg  to  move:

 “That  the  demand  under  the  he”
 ‘Agriculture’  be  reduced  to  Re.  1
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 [Failure  to  draw  up  a  compye-
 nensive  plan  for  doubling  agricul.
 tural  production  in  the  next  5
 years  and  implementing  it  on  a
 war  footing  (30)  ]
 “V'hat  the  demand  under  the  head

 ‘Agriculture’  be  reduced  to  Re.  ww

 {Failure  to  stop  agricultural  im-
 ports  by  increasing  indigenous
 produclion  and  by  raising  agricul-
 ture  commodity  prices  to  the
 level  of  their  import  prices  (3l)  J

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  1

 [Failure  to  spend  lavishly  on
 agricultural  research  to  increase
 quality  and  yield  per  acre  of
 wheut,  rice,  cOarse  grains,  pulses,
 Jugarcane  and  cotton  (32).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re,  i.”

 iFailure  to  reduce  the  price  of
 agricultural]  inputs  to  make  agri-
 cultural  prceduction  remunerative
 33) .1

 “That  the  demand  under  the  head
 ‘Fisheries’  be  reduced  to  Re.  LL”

 [Failure  to  prepare  a  plan  to
 increase  the  production  of  fish  in
 the  country  by  hundred  times  in
 the  next  five  years  and  to  imrle-
 ment  it  on  war  footing  (35).]

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  Ceve-
 lopment’  be  reduced  to  Re.  1.”

 failure  to  prepare  a  vlan  for
 rejuvenating  the  entire  cattle  po-
 pulaticn  of  the  country  in  the  next
 ten  years  by  scientific  methods
 of  breeding  and  nourishment  and
 by  ruthless  sterilisation  of  the
 inferior  variety  (36).]

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  Deve-
 lopment’  be  reduced  to  Rs.  i

 [Failure  to  prepare  a  plan  to  in-
 crease  the  production  of  milk  in
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 the  country  a  hundred  times  in
 the  next  five  years  (37)). 2.

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  to  Re.  l.”

 [Failure  tu  make  the  Forest  Re-
 search  Institute,  Dehradun  an  au-
 tonomous  body  directly  resnonsi-
 ble  tc  Pailisment  (38).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduc2q  to  Re.  ww

 [Failure  to  prepare  a  ylan  “or
 increasing  the  production  of  tim-
 ber  in  the  country  a  hundred  times
 in  the  next  five  years  (39).]

 “That  the  demand  under  the  head
 ‘Department  cf  Food’  be  reduced  to
 Re.  J.”

 [Failure  to  prepare  a  plan  to

 produce  feed  for  our  600  million
 population  at  half  a  Kilo  foodgra-
 ins  per  capita  by  increasing  our
 foog  products  ter,  times  its  present
 level  in  next  ten  years  (40).]

 “That  the  demand  under  the  head
 ‘Department  of  Food  be  reduced  to
 Re.  ww?

 [Failure  to  abolish  the  Food

 Corporation  of  India  which  stinks
 with  corruption  and  to  restore  de-
 control  of  foodgrains  (41).7

 “That  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  to
 Re.  17°

 iFailure  to  establish  sugarcane
 research  stations  at  Gorakhpur,
 Meerut  and  Patna  or  Muzaffarpur
 (42).]

 “That  the  demang  under  the  head

 ‘Department  of  Food’  be  reduce  to
 Re.  1”

 [Failure  to  treat  the  khanda-
 sari  industry  as  the  second  largest
 cottage  industry  in  the  ccuntry
 (43).]

 “That  the  demang  under  the  head
 ‘Department  of  Food’  be  reduced  te
 Re.  a
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 {Shri  Shibban  Lal  Saxena]
 jFailure  to  nationalise  the  sugar

 industry  in  the  country  (44).]

 “That  the  demang  under  the  head
 ‘Deoartment  of  Food’  be  reduced  १०
 Re.  ww

 :Failure  to  help  the  sugar  inaus-
 try  in  U.P..  Bihar  and  Punjab  to
 raise  its  recovery  and  rer  acre
 yield  and  the  duraticen  of  the  cru-
 sning  season  (45).)

 “That  the  demang  under  the  head
 ‘Department  of  Rura]  Develooment’
 be  reduced  to  Re.  1?

 [Failure  to  prepare  a  plan  for  alj
 round  development  of  one  lakh
 villages  in  the  country  in  ten  yeary
 time  (46).]

 “That  the  demand  under  the  head
 ‘Devartment  of  Agricultural  Re-
 search  and  Education’  be  reduzed  to
 Re.  1"

 {Failure  to  make  Agriculture
 Education  a  compulsory  subject  in
 al)  colleges  upto  Intermediate
 standurd  and  need  to  give  literal
 pecmission  to  teach  Agriculture  in
 degree  and  post-graduate  classes
 in  every  degree  college  (47).]

 “That  the  demand  under  the  head
 ‘Payments  to  Indian  Council  of  Agri-
 cultural  Reseach’  be  recduce@  to  Re.
 i”

 [Failure  to  make  a  plan  for  mak-
 ing  ICAR  responsible  for  premot-
 ing  higher  research  to  increase
 yielqd  in  the  production  of  wheat,
 rice,  coarse  grains  and  commercial
 rrops  at  Jeast  term  times  in  5  years
 all  over  the  country  (48).]

 “That  the  demand  under  the  head
 ‘Denar(mert  cf  Irrigation’  be  reduced
 to  Re  1.”

 [Frilure  to  provide  irrigation  in
 every  field  in  Pharunda  and  Maha-
 rajganj  Tehsils  of  Gorakhpur  Dis-
 trict  by  canals  and  tubewel’s  in
 next  5  years  (50).7

 “That  the  dem.and  under  the  heed
 ‘Department  cf  Irrigation’  ne  reduc-
 ed  to  fe.  2.”
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 [Failure  to  draw  up  a  compre
 hensive  plan  for  00  per  cent  irri-
 gation  of  all  agricultural  land  in
 the  country  in  the  course  of  next
 0  years  (5l).]

 PROF,  PF.  5.  MAVALANKAR  (Gan-
 dhinagar).  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Department  cf  Agriculture’  Le  reduc-
 ed  ny  Rs.  100."

 [Need  ef  giving  different  types
 of  assistance—financial,  tools  and
 technical  know-how,  to  the  small.
 farmers,  particularly  in  the  remote
 rural  areas  (83).]

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  bv  Rs.  100.”

 [Neeg  for  overall  and  sustained
 increaSeq  irrigation  facilities  to  the
 small  ani  individual  farmers  all
 over  the  cour:try  (84).]

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  Deve-
 lopment’  te  reduced  by  Rs.  १00."

 {Need  for  strengthening  and  im-
 proving  the  national  and  the  State
 dairy  schemes  (85).]

 ‘That  the  demand  under  the  head
 ‘Forest’  Le  reduced  by  Rs.  100.”

 [Need  for  proper  and  well  pro-
 portioned  preservation  and  en-
 hancement  of  the  various  forests
 and  of  the  vast  forest  wealth  throu-
 ghout  the  ccuntry  (86).]
 “That  the  demand  under  the  heal

 ‘Forest’  he  reduced  by  Rs.  100.”

 [Need  for  taking  adequate  and
 timely  steps  for  the  full  protec‘ion
 of  wild  life  in  the  country,  parti-
 cularly  of  the  lions  in  the  Gir
 Forest  area  in  Saurashtra,  Guija-
 rat  (87).7

 “That  the  demanqg  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 }Need  to  exploit  well  and  syste-
 matically  the  vast  forest  riches
 available  in  the  Andaman  ard
 Nicobar  Island  (88).7
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 “That  the  demand  under  the  head

 ‘Department  of  Food’  be  reduced  Ly
 Rs.  i00.”

 {Need  to  formulate  a  nationul
 agricultural  pelicy  for  achi2ving
 self-sufficiency  and  self  reliance  in
 foodgrains  production  and  distri-
 bution  (89).7

 “That  the  deniand  under  the  heud
 ‘Department  of  Agricultural  Re-
 search  and  Education’  be  reduced  ty
 Rs.  100.”

 [Need  for  regular  periodic  as-
 3sessmenis  of  the  work  and  contri-
 bution  of  all  the  Agricultural  Uni-
 versities  to  the  enrichment  of  agri-
 cultural  production  skill,  techni-
 ques  and  resources  (90).]

 “That  the  demand  under  the  head
 ‘Department  of  Agricultural  Re-
 search  ang  Ecucation’  be  reduc2d  ८५
 Rs.  00.”’

 [Need  to  improve  the  quality
 4nd  contents  of  agricultural  educa-
 tion  by  su‘table  revision  and  con-
 stant  review  of  the  various  syllabi
 at  the  Agricultural  Colleges  end
 the  Universities  in  the  covatiy
 (91).

 “That  the  demand  under  the  head
 ‘Payments  to  Indian  Council  of

 Agriculturel  Research’  be  reduced  by
 Rs.  00”

 [Need  for  proper  and  just  policy
 and  implementation  of  varidus  éDp-
 pointmenis  and  promotions  in  the
 Indian  Courvil  of  Agricultural  Re-
 search,  so  that  the  youthful  and
 brilliant  scientists  get  a  spur  to

 doing  intensive  and  high-quality
 res2arch  for  the  benefit  of  Indian
 Agriculture  (92).]

 “That  the  demzend  under  the  head
 ‘Department  ८६  Irrigation’  be  reduced
 by  Rs.  100.”

 {Neeq  to  have  the  Narmada
 Waters  Issue  expedited  through
 the  hearings  and  the  award  of  the
 ‘Tribunal  concerned,  so  that  the
 abundant  water  supply  cf  the

 899  (SAKA)  D.G.,  1977-78  +  186.

 mighty  viver  Narmada  would  svon
 be  utilished  for  the  purposes  of
 irrigation  ang  power  by  the  Stafes
 of  Gujarat,  Madhya  Pradesh,
 Manarazthtra  and  Rajasthan  in  the
 national  interest  (93).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  reduced
 by  Rs.  100.”

 [Need  for  Central  financial
 assistance  to  the  Government  of
 Gujarat  in  the  matter  of  Cevelop-
 ment  of  the  irrigation  schemes
 connected  with  the  river  Nar-
 mada  (94).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  reduced
 by  Rs.  i00.”

 [Need  for
 tapping  the
 resources  (95).]

 vigorous  research  in.
 underground  water:

 SHRI  7.  K.  KODIYAN  (Adoor}:  4४
 beg  to  move:

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  I.”’

 [Failure  to  initiate  any  positive
 action  to  restore’  the  alienated
 tribal  lands  to  their  legitimate.
 owners  (96).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  1.”

 [Failure  to  solve  the  problems
 of  farming  in  dry  areas  (97).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  4.7

 {Failure  to  have  a  positive  pro-
 gramme  for  implementing  the  land
 ceiling  laws  (98).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  1”

 [Failure  to  take  any  action  t
 save  the  small  peasants  and  agr.
 cultural  workers  from  the  clutches
 of  money  lenders  (99).]

 “That  the  demand  under  the  head.
 ‘Agriculture’  be  reduced  to  Re.  I.’
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 [Shri  F..  K.  Kodiyan]
 [Failure  to  protect  the  share

 croppers  from  eviction  in  several
 parts  of  the  country  (100).]
 “That  the  demand  under  the  head

 ‘Agriculture’  be  reduced  to  Re.  I.”

 [Failure  to  enSure  remunerative
 prices  for  the  peasants’  produce
 (101).]
 “That  the  demand  under  the  head

 ‘Agriculture’  be  reduced  by  Rs.  100.”

 {Delay  in  setting  up  a  coconut
 develcpment  board  (102).)

 “That  the  demand  under  the  head
 *“Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  encourage  cultivation
 of  cashew  with  a  view  to  attain
 self-sufficiency  in  the  production

 of  raw  cashew  nuts  (103).

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  set  up  more  State  farms
 in  the  country  (104).J
 “That  the  demand  under  the  head

 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  take  effective  steps  to
 control  and  eradicate  the  wide
 spreail  coconut  plant  disease’  in
 Kerala  (105).]

 “That  the  demand  under  the  head
 “Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  provide  liberal  Central
 subsidy  to  coconut  growers  in  res-
 pect  of  seedlings,  fertilisers,  plant
 protection,  chemical  and  soil  amel-
 ioranis  (i06).]

 “That  the  demand  under  the  head
 “Agriculture’  be  reduced  by  Rs.  100.”

 [Urgency  of  taking  steps  to  in-
 crease  the  productivity  in  coconut
 cultivation  (107).]

 “That  the  demand  under  the  head
 *‘Fisheries’  be  reduced  by  Rs.  100.”

 [Need  to  give  early  clearance  to
 the  Neendakara  and  _  Vizhinjam
 fishing  harbour  projects  in  Kerala
 (08).J
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 “That  the  demand  under  the  head
 ‘Fisheries’  be  reduced  by  Rs.  100.”

 [Need  to  expedite  the  fishing  har-
 bour  project  at  Cochin  (109).]

 “That  the  demand  under  the  head
 ‘Fisheries’  be  reduced  by  Rs.  100.”

 [Need  to  organise  fishermen  in
 multi-purpose  cooperative  socie-
 ties  (110).]

 “That  the  demand  under  the  head
 ‘Fisheries’  be  reduced  by  Rs.  100.”

 [Failure  to  eliminate  middlemen
 who  exploit  fishermen  Q11).]

 “That  the  demand  under  the  head
 ‘Fisheries’  be  reduced  by  Rs.  100.”

 [Need  to  provide  relief  to  sea-
 going  fishermen  in  the  _  coastal
 areas  during  the  monsoon  season
 (112).7

 “That  the  demand  under  the  head
 ‘Fisheries’  be  reduced  by  Rs.  100.”

 [Need  to  pay  more  attention  to
 inland  water  fisheries  (113).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  recognise  the  role  of
 agricultural  workers  in  the  de-
 velopment  of  agriculture  (130).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Ways  and  means  for  ensuring
 active  participation  of  agricultural
 workers  and  peasants  in  the  for-
 mulation  and  execution  of  agricul-
 tural  development  schemes  (131).

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Failure  to  pay  adequate  atten-
 tion  to  the  problem  of  increasing
 productivity  in  paddy  cultivation
 (32).J

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  pay  more  attention  to
 minor  irrigation  programme  (133).]
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 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  reduce  the  prices  of
 fertilisers  (134).7

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Inadequate  coverage  of  agricul-
 tural  workers  under  MFAL  pro-
 gramme  (135).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 (Urgency  of  distributing  banjar
 lands  among  landless  agricultural
 workers  (136).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  distribute  cultivable

 wasteland  among  agricultural
 workers  and  landless  peasants  with
 liberal]  financial  assistance  to  en-
 able  them  to  cultivate  such  lands
 (137).]

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  De-
 velopment’  be  reduced  by  Rs.  100.”

 [Delay  in  giving  clearance  to  the
 Kerala  Government’s  scheme  for
 Dairy  Development  in  the  State
 (138).]

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  De-
 velopment’  be  reduced  by  Rs.  100.”

 |  Need  to  exfend  the  livestock  pro-
 duction  programme  for  benefiting
 the  marginal  farmers  and  agricul-
 tural  labourers  to  all  districts
 (39).J

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  De-
 velopment’  be  reduced  by  Rs.  100.”

 [Need  to  set  up  a  Central  cattle
 breeding  farm  in  Kerala  (140).]
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 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  De-
 velopment’  be  reduced  by  Rs.  100.”

 [Slow  progress  in  the  produc-
 tion  of  good  quality  cattle  feed
 and  high  yielding  varieties  of
 fodder  crops  (4l).]

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy.  De-
 velopment’  be  reduced  by  Rs.  100.”

 {Inadequate  arrangements  for
 prevention  and  treatment  of  cattle
 diseases  (142).]  .

 “That  the  demand  under  the  head
 ‘Animal  Husbandry  and  Dairy  De-
 velopment’  be  reduced  by  Rs.  100.”

 {Need  to  expedite  the  setting  up
 ot  a  Central  Veterinary  Council
 (143).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Failure  to  protect  and  preserve
 the  forest  wealth  of  the  country
 (144).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Need  to  complete  the  pre-invest-
 ment  survey  of  forest  resources  as
 early  as  possible  (145).

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Need  to  prevent  the  systematic
 destruction  of  wild  life  in  several
 States  (146).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Failure  to  eliminate  the  ex-
 ploitation  of  tribals  in  forest  areas
 by  contractors  and  middlemen
 (147).1

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Slow  progress  in  eliminating
 forest  contractors  and  in  making
 departments  own  arrangements
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 [Shri  P.  K.  Kodiyan]
 and  in  setting  up  forest  labour  co-
 operatives  for  exploitation  of
 forests  (148).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 LNeed  to  formulate  a  national
 Forest  policy  aiming  at  preserva-
 tion,  protection  and  systematic
 development  of  forests  in  the  coun-
 try  (l49).]

 “That  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  by
 Rs.  100."

 [Failure  to  provide  storage  faci-
 lities  for  foodgrains  (150).]

 “That  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  by
 Rs.  100.””

 {Desirability  of  distributing  a
 part  of  the  Central  buffer  stock  of
 wheat  among  the  poorer  sections
 at  heavily  reduced  rate  as  a  means
 of  dispensing  with  the  huge  un-
 manageable  stock  in  hand  which
 otherwise  is  likely  to  rot  in  the
 absence  of  proper  storage  facili-
 ties  (5l)-]

 “That  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  by

 5.  100.”

 [Need  to  increase  the  allotment
 of  rice  from  the  Central  pool  to
 Kerala  to  .5  lakh  tonnes  per  month
 in  view  of  the  increasing  demand
 for  rice  from  the  ration  shops  due
 to  the  rise  in  prices  of  rice  in  the
 open  market  (152).

 “That  the  demand  under  the  head
 “Department  of  Food’  be  reduced  by
 &s.  100.”

 [Need  to  directly  purchase  from
 peasants  their  produce  at  Govern-
 ment  fixed  rates  (153).7

 “That  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  by
 Rs.  100.”

 [Need  to  evolve  a  system  of
 direct  purchase  of  vegetables  from
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 villages  and  distributing  them  in
 cities  and  towns  at  reasonable-
 prices  and  thus  avoiding  middle-
 men  (154).]

 “That  the  demand  under  the  head
 ‘Department  of  Rural  Deveiopment’
 be  reduced  to  Re.  .7

 [Formulation  and  execution  of
 rural  development  programme
 mainly  throug’  bureaucratic  machi-
 nery  without  caring  for  the  co-
 operation  of  peasant  and  agricul-
 tural  workers’  organisations  (155).]

 “That  the  demand  under  the  head
 ‘Department  of  Rural  Development’
 be  reduced  to  Re.  l.”

 [Attempts  at  rural  development
 without  bringing  about  structural
 changes  in  the  agrarian  economy
 (156).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  00.”’

 {Delay  in  sanctioning  as  well  as
 giving  financial  assistance  to  the
 Kerala  Government  to  set  up  a
 separate  wild  life  wing  in  the  State
 forest  department  (l57).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100."

 [Need  to  give  sanction  to  forest
 fire  protection  unit  in  Kerala
 (158).]

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Need  to  include’  the  Periyar
 Sanctuary  under  Project  Tiger
 (159).1

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Need  to  exempt  Kerala  from
 the  Centre’s  restrictions  in  regard
 to  removal  of  forest  cover  in  view
 of  the  large  number  of  hydro-
 electric  projects  planned  by  the
 State  Government  (160).

 “That  the  demang  under  the  head

 ‘Department  of  Rural  Development’
 be  reduced  by  Rs.  100.”
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 [Need  to  extend  the  small  far-
 mers  development  scheme  to  more
 districts  in  the  country  (161).]

 “That  the  demand  under  the  head
 ‘Department  of  Rural  Development’
 be  reduced  by  Rs.  100.”

 [Need  to  provide  more  central
 financial  assistance  to  Kerala  for
 the  development  of  tribal  ureas
 in  the  State  (162).]

 “That  the  demand  under  the  head
 ‘Department  of  Agricultural  Research
 and  Education’  be  reduced  by
 Rs.  100.”

 {Failure  to  find  any  effective
 method  to  control  and  _  prevent

 /  various  types  of  pests  and  diseases
 affecting  the  coconut  gardens  in
 Kerala  (163).]

 “That  the  demand  under  the  head
 ‘Department  of  Agricultural  Research
 and  Education’  be  reduced  by
 Rs.  100.”

 {Need  to  valuate  the  working
 of  the  Agricultural  Universities
 in  the  country  (164).]

 ‘That  the  demand  under  the  head
 ‘Department  of  Agricultural  Research
 and  Edueation’  be  reduced  by
 Rs.  100.”

 {Non-use  of  30  to  35  per  cent
 of  the  electronic  instruments
 supplied  to  the  agricultural
 universities  in  the  country  (165).]

 “That  the  demand  under  the  head
 ‘Department  of  Agricultural  Research
 and  Education’  be  reduced  by
 Rs.  100.”

 [Need  to  undertake  survey
 about  the  impact  of  agricultural
 development  programme  on  the

 socio-economic  conditions  Of  vari-
 ous  classes  of  rural  population
 patticularly  fhe  small  and

 marginal  farmers  and  agricultural
 workers  (166).
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 “That  the  demand  under  the  head

 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100."

 [Slow  progress  in  executing  the
 various  flood  control  measures
 included in  the  Fifth  Plan  (167).]

 “Fhat  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.”

 {Need  to  convert  50  per  cent  of
 the  loan  assistance  now  given  to
 Kerala  and  Orissa  for  anti-sea
 erosion  work  as  oufright  grants
 (168)  .]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.”

 [Delay  in  settling  the  pending
 river  water  disputes  between  the
 various  States  in  the  country
 (169).J

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.”"

 [Slow  progress  in  utilising  the

 additional  irrigation  Ppotentiai
 created  in  the  country  (170).J

 SHRI  C.  K.  CHANDRAPPAN  (Can-
 nanore):  I  beg  to  move;

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100.”

 {Need  to  ensure  speedy  and
 radical  land  reforms  all  over
 India  (114).]

 “That  the  demand  under  the  head

 ‘Department  of  Agriculture’
 be  re-

 duced  by  Rs.  100.”

 {Need  to  provide  economic
 assistance  to  fhe  people  who  were
 liberated  from  bonded  labour
 (115) .7

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be

 re-

 duced  by  Rs.  100.”  ry
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 {Shri  C,  K.  Chandrappan]
 [Need  to  take  urgent  steps  for

 the  setting  up  of  ‘Coconut  Board’
 (116).]

 “That  the  demand  under  the  heat
 ‘Department  of  Agriculture’  Be  re-
 duced  by  Rs.  100.”

 [Need  to  have  an_  integrated
 policy  for  the  promotion  of  coco-
 nut  cultivation,  fighting  the  coco-
 nut  disease  and  for  replantation
 in  areas  where  coconut  trees
 are  ruined  by  disease  (117).}

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  by  Rs.  100.7

 [Need  to  ensure  remunerative
 price  for  coconut  and  to  fix  floor

 Price  for  coconut  (118).

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  Be  re-
 duced  by  Rs.  100.”

 [Need  to  ciassify  the  coconut
 oil  as  an  industtial  oil  and  to
 change  its  present  categorisation
 as  an  edible  oil  (119).]

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duce:  by  Rs.  100.”"

 [Need  to  provide  adequate  re-
 lief  to  the  drought  affected  people
 of  Tamil  Nadu  (120).7

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Need  to  provide  remunerative
 price  to  the  wheat  and  rice  culti-
 vators  (121).)

 “That  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  by
 Rs.  100.”

 {Need  to  ensure  regular  and
 adequate  supply  of  food  to  the
 deficit  States  (122).]
 “That  the  demand  under  the  hea@

 ‘Department  of  Food’  be  reduced  by
 Rs.  100.”

 {Need  for  bringing  down  the
 enormous  overhead  charges  in  the
 Food  Corporation  of  India  (123)  J]
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 “That  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  by
 Rs.  100.”

 [Need  to  rigorously  enforce
 austerity  and  economy  measures
 in  Food  Corportion  of  India
 (124).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  00°7~

 [Need  to  find  an  early  solution
 to  the  inter-State  river  water  dis-
 putes  (125).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.”

 [Need  to.  seftle  the  Cauvery
 river  water  dizpute  as  soon  as
 possible  (126).7

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.””

 {INeed  to  give  eariy  sanction  to
 the  Mannanthody  hydro-electric
 project  in  Wynad,  Kerala  (127).)

 “That  the  demand  under  the  head
 ‘Depaitment  of  Irrigation’  be  re-
 duced  by  Rs.  100."

 [Need  to  provide  adequate
 funds  for  fizh‘ing  sea  erosion  in
 Kerala  (128).7

 “That  the  demand  under  the  head
 ‘Department  of  TIirigation’  be  re-
 duced  ष्  Rs.  100.”

 [Need  to  financially  assist  Kerala
 to  provide  adequate  irrigation
 facilities  to  coconut  growers  in
 that  State  (129).]

 “That  the  demand  under  the  hea&
 ‘Agriculture’  be  reduced  to  Re.  baa

 [Failure  in  implementing  mean-
 ingful  and  radical  land  reforms
 and  to  put  an  end  to  the  age  old
 feudal  land  owning  system  C1713.)

 “That  the  yemand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  2 ae
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 [Failure  in  democratising  the
 administration  of  State  farms
 under  State  Farms  Corporation
 (72).J

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  1.”

 [Failure  in  fully  exploiting  the
 fishery  resources  in  India  (173).]

 “That  the  demand  under  the  head
 ‘Agriculture’  be  reduced  to  Re.  l.”

 [Failure  to  destroy  the  water
 weed,  popularly  known  in  Kerala
 as  “African  Weed”  which  poses
 a  threat  to  navigation,  agriculture
 and  fisheries  (174).J

 “That  the  demand  under  the  hea®
 ‘Agriculture’  be  reduced  to  Re.  1”

 [Failure  in  protecting  ecological
 balance  (175) .7

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  to  Re.  1

 [Failure  in  settling  inter-State
 river  water  disputes  (176).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  to  Re.  io

 [Failure  in  granting  permission
 to  various  irrigation  schemes  sub-
 mitted  by  Kerala  Government
 (77).J

 SHRI  P.  K.  DEO  (Kalahandi):  I
 beg  to  move:

 “That  the  demand  under  the  head
 ‘Fisheries’  be  reduced  by  Rs.  100.”

 (Urgency  of  developing  the
 marine  fishing  industry  in  the
 East  Coast  (178).

 “That  the  demand  under  the  head
 ‘Fisheries’.  be  reduced  by  Rs.  00.’”

 [Development  of  inland  fishery
 on  an  extensive  scale  (179).

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Wanton  denudation  of  forest
 in  the  country  and  the  alarming
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 approach  of  desert  conditions
 (180).J

 “That  the  demand  under  the  head
 ‘Forest’  be  reduced  by  Rs.  100.”

 [Desirability  of  stopping  work-
 ing  of  forest  by  contractors  and
 instructing  the  State  to  take  to
 departmental  working  of  forest
 (181).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re
 duced  by  Rs.  100.”

 [Need  for  early  implementation
 of  the  Upper  Indravati  Project  in
 Orissa  which  will  irrigate  5  lakh
 acres  of  chronically  drought
 affected  area  (183).]
 “That  the  demand  under  the  head

 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.”

 [Need  for  completion  of  the
 Sunder  Project  in  Nawapara  Sub-
 division  of  Kalahandi  district  in
 Orissa  (184).]

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Department  of  Rural  Development’
 be  reduced  to  Re.  1.”

 [Failure  to  re-open  the  question
 of  admission  of  Aurangabad,  Bhir
 and  Osmanabad  districts  in
 Marathwada  region  of  Maharash-
 tra  under  Drought  Prone  Area

 Programme  (182).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.”

 [Need  to  provide  _  sufficient
 Central  block  grants  for  speedy
 completion  of  Warna  and  Kallu-
 mawadi_  irrigation  projects  in
 Maharashtra  ((185).]

 “That  the  demand  under  the  head
 ‘Department  of  Irrigation’  be  re-
 duced  by  Rs.  100.”

 [Need  for  specia]  Central  finan-
 cial  assistance  for  Maharashtra  to
 provide  irrigation  facilities  in
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 {Shri  Annasaheb  Gotkhinde]

 drought  prone  areas  in  Krishna
 basin  (186).

 श्री  धंंमंघीर  वशिष्ट  (फरीदाबाद)
 उपाध्यक्ष  महोदय,  अभी  हमें  माननीय  शिन्दे

 साहब  को  सुनने  का  मौका  मिला  विरोध

 पक्ष  को  तरफ  से  ।  यह  भी  खुशी  की  बात  है
 कि  श्री  सुरजीत  सिंह  बरनाला,  छो  पंजाब  से

 आते  है,  जो  खेती  में  बहुत  आगे  है।  महाराष्ट्र
 भी,  जहां  से  शिन्दे  साहब  अले  है,  अच्छी

 पदावार  की  जगह  है  ।  दो  खुशहाल  राज्यों

 का  आमना  सामना  है  ।  बह  एक  दूसरे  को

 सुआव  दे  रहे  है  ताकि  कृषि  को  बढ़ाया  जाय  |

 उन्होंने  दुर्गापरु  और  कई  जगहों  के  खाद  के

 कारखानों  के  लिए  कहा  है  कि  उनको

 बढ़ाया  जाय,  प्रोडक्शन  बढ़ाया  जाय,

 ठोक  ही  बात  है  ।  यह  बात  भी  अपनी  जगह
 ठीक  है  कि  मौडर्न  इंडस्ट्री  के  बगैर  मौडर्न

 ऐग्रीकल्चर  नहीं  बन  सकता  है  v  तो  जो  भी

 कृषि  से  संबंधित  उद्योग  हैं  उनको  कोई

 घटासे  का  जिक्र  नहीं  है  ।

 लेकिन  इन  सब  बातों  से  अगर  शिन्दे  साहब

 यह  छिपाना  चाहें  कि  7,000  करोड़  का

 अग्रनाज  पिछले  30  सालों  में  उनकी  सरकार

 के  अधीन  इस  देश  में  मंगाकर,  इस  देश  की

 भुखमरी  को  दूर  किया  है  तो  वह  छिपाया  नहीं
 जा  सकता  t  यह  ठीक  है,  गेहूं  एक  ऐसा  शस  है,

 जहां  ब्रेक  थ् शुरू  हुआ  है  ।  उनका  यह  कहना

 कि  पंजाब  और  हरियाणा,  बहुत  से  प्रदेश्कें

 में  बहुत  तरक्की  हुई  है,  यह  बात  जाहिर

 करती  है  कि  इससे  मेहनती  किसान,  सीसम

 आर  अन्य  बातों  को  भी  अलग  नहीं  किया

 जा  सकता  है  ।  वह  खुद  ही  तस्लीम  करते  हैं

 कि  श्रसम,  बिहार  शौर  पूर्वी  यू  पी०  में

 उतनी  तरक्की  नेहीं  हो  पाई  है,  हालांकि

 उनकी  पालिसी,  नीति  और  साधन  सब

 जग:  जूटाये  गये  थे।  उन्होंने  कहा  है  कि  बहुत

 दफे  सॉ्न्टिफिक  बात  की  छोड  कर,

 एक्सवटंस  को  छड़क  जब  राजनीति

 में  लोग  बढ़ते  हैं  तो  फैदाबार  के  न

 बढ़ने,  का  श्र  ठीक  न  चलने  का  यह  भी
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 एक  कारण  होता  है  ।  मैं  उनसे  पूछना  चाहता

 हैँ  कि  जिन  राज्यों  की  कहा  शय  कि  पंजाब
 ग्रौर  हरयाणा  बहुत  आगे  हैँ  और  वहां  बड़े
 सांइंटिफिक  तरीके  से  अच्छी  काश्त  हो,  रही
 है,  तो  उनके  कृषि  विश्वविद्यालयों  और

 वाइस  च/सलरों  ने  सरकार  की  क्या  मण्विरा
 दिया  था  सीलिंग  के  मुताल्लिक,  वह  भी

 शायद  उन्हें  मालूम  होगा?  उन्होंने  भी

 ऐसा  सोचा  कि  राजनीति  को  उसमें  शामिल

 किया  जाये?

 हम  जनता  पार्टी  के  लोग  इंस  बात  को

 साफ  कर  चुके  हैँ  कि  बजट  का  33  प्रतिशत,

 एक  तिहाई  जो  खर्चा  होगा  वह  कृषि  और

 सिंचाई  पर  खर्च  किया  जायेगा  ।  पिछले

 30  साल  के  वक्‍त  में  कभी  भी  कृषि  और  सिचाई

 पर  20,  21  परसेंट  से  ज्यादा  खर्चा  नहीं

 हुआ  है  ।  पहली  बार  जनता  सरकार  ने

 यह  किया  है  ।  मैं  खास  तौर  पर  श्री  जगजीवन

 राम  जी  को  बधाई  देना  चाहता  हूं,  जो  कुछ
 समय  इस  विभाग  में  रहे,  अपने  बादल  साहब  को,

 उनके  वक्‍त  में  बादल  भी  बहुत  हुए,  और  अब

 श्री  बरनाला  साहब  को,  इन,तीमों  को  मुबारक-
 बाद  देता  हूं  कि  पहली  बार  इन्होंने  30  परसेंट

 बजट  की  राशि  कृषि  और  सिचाई  की  मद  में

 लाने  की  कपा  की  है  ।  यह  बड़ी  खुशी  की

 बात  है,  यह  जनता  सरकार  का  वादा  पूरा

 हुआ  है  I

 मैं  कुछ  बेसिक  सवाल  यहां  रखना

 चाहता  हूं  ।  बह  यह  है  कि  जब  अमेरिका  में

 सिफ  4  प्रतिशत,  ब्रिटेन  में  3  प्रतिशत,

 जापान  में  4  प्रतिशत  आदमी  क्ृषि  पर

 काम  करते  हैं  और  हमारे  देश  में  70  प्रतिशत

 लोग  कृषि  पर  काम  करते  हैँ  शौर  उससे

 47  प्रतिशत  ग्रास  इसकम  लेकर  देलें  हैं  तो

 मैं  यह  जानना  चाहता  हूं  कि  इतना  होने  पर

 भी  7  हजार  केरीड़  का  तन्न  विदेशों  से  क्‍यों

 मंगाते  रहे  हैं  ?  इससे  लगता  है  कि  हमारी

 नीति  मैं  कोई  डिफेक्ट  रहा  हैं,  कमी  रही

 है
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 श्री  जगजीवन  राम  जी  ने  जो  उस  समय

 वहां  थे  बहुत  अच्छा  काम  किया  ।  श्री  शिन्दे

 साहब  ने  जो  प्रशंसा  की  है  वह  मैं  समझता  हूं
 श्री  जगजीवन  राम  जी  की  की  है  ।  श्री

 जगजीवन  राम  जी  ने  यही  ठीक  समझा  कि

 यह  जगह  ढ़ीक  नहीं  है,  यहां  से  यह  नीति

 सफल  नद्दों  हो  सकती  है  ।  इसलिये  वह  वहां  से

 इधर  झा  गये  और  यहां  आकर  दोहरी  मदद

 उन्होंने  की  है  ।  कृषि  का  30  परसेंट  बजट

 बढ़ाने  मं  उन्होंने  मदद  की  है  जो  यह  सरकार

 पहलो  दंफ़ा  कर  रही  है  V

 आपने  944-45  के  फंमिन  से  लेकर

 अब  तक  को  हिस्ट्री  दोहराई  उसमें  यह  देखिये

 कि  चौयो  जो  पंचवर्षीय  योजना  है,  खास  तौर

 पर  60  वाले  दशक  में  उसमें  हमने  खेती  में

 जरूर  कुछ  किय्रा  है  -  उसमें  व्हीट  रेवोल्यूशन

 हुआ  और  मेक्सिको  से  बीज  आये  t  लेकिन

 970  के  बाद  जो  पांचवीं  पं  च-वर्षीय  योजना

 चली  है,  उस  के  दौरान  हालात  उतने  अच्छे

 नहीं  रहे  ।  भले  ही  1975-76  में  कुछ
 श्रर्च्छा  रिजल्ट  निकला,  लेकिन  976-77

 में,  ख़ास  तौर  से  इमरजेंसी  में,  उस  में  कमी  हुई  ।

 सिक्‍्सटीज  में  हम  जो  कर  रहे  थे,  सँवन्टीज़  में

 वह  हमारे  हाथ  से  स्लिप  होता  जा  रहा  भा  ।

 अब  जनता  पार्टी  उसको  सम्भालने  जा  रही  है,
 अर  उसमें  मजबूती  और  स्थिरता  लाने

 वाली  है,  जिसके  लिए  देश  उसका  आआभारी

 रहेगा  ।

 जहां  तक  सिचाई  का  सम्बन्ध  है,  एक

 किताब  “यंग  एलायंस”  में  कहा  गया  है  :

 It  is  a  thirstier  world

 ASADHA  9,  899  (SAKA)

 “The  industrial  society  already
 choked  by  an  energy  crisis  is  now
 working  for  a  water  crisis.  Yet  the
 demand  for  water  continues  rising
 at  the  rate  of  6  per  cent  each  year.
 The  greatest  demand  comes  from
 agriculture  followed  by  industry
 and  energy.

 There  is  nothing  wrong  with  an
 annual  demand  growth  of  6  per  cent
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 of  water—except  that  the  supply
 of  water  is  unchanging.  Unlike
 petroleum,  water  supplies  are  not
 exhausted  by  ‘consumption’.  But
 unlike  timber,  water  stocks  cannot
 be  expanded.

 There  is  enough  fresh  water  in
 the  world.  Over  50,000  litres  per
 person  per  day  for  each  of  the
 world’s  4  billion  people.  If  it  can
 be  equiebly  distributed,  it  cannot.
 The  over-whelming  problem  ०07
 water  management  js  that  water
 supplies  are  highly  unevenly  dis-
 tributed  over  regions,  seasons  and
 years.”

 पानी  कृषि  का  लाइफ़-ब्लड  है  ।  पानी

 दुनिया  के  70  परसेंट  भाग  को  घेरे  हुए  है,  जिस
 में  से  93  से  97  परसेंट  पानी  खारी  समुद्रों  में,
 4  परसेंट  बर्फ  की  शक्ल  में  और  केवल  |  परसेंट

 मानव  के  उपयोग  में  आता  है  ।  इस  परसेंट
 में  से  99  परसेंट  ग्राउंड  वाटर  है  1  झाधा,
 000  मिलयिन  टन,  ज़मीन  के  नीचे  है  ।

 इस  .  परसेंट  का  सौधां  भाग  नदियों  और
 तालाबों  में  है,  जिसे  हम  साफ़  और  ताजा

 पानी  कह  सकते  है  ॥

 क्रषि  में  so  परसेंट  पानी  की  खपत  है  ।
 000  टन  पानी  से  एक  टन  अन्न  पैदा  होता

 है  और  2000  टन  पानी  से  एक  टन  चावल

 पैदा  होता  है  ।  दुनिया  भर  का  लगभग  5
 परसेंट  क्षेत्र  सिचित  हूँ,  जिसमें  भारत  का

 ]  5  भाग  हैं,  जो  काफ़ी  अच्छा  है  ।

 जहां  तक  उद्योग  में  पानी  की  खपत  का

 प्रण्न  हैं,  00  लिटर  पानी  से  एक  किलोग्राम

 स्टील,  300  लिटर  पानी  से  एक_किलो  ग्राम
 कागज  और  800  लिटर  पानी  से  एक  किलोग्राम

 रेयन  बनता  है  ।  .2000  लीटर  खर्च  आता

 है  एक  किलोग्राम  सिधेटिक  रबर  बनाने  पर

 और  40  लाख  लीटर  खर्च  झाता  हूँ  एक
 किलोग्राम  स्ट्रप्टोमाइसिन  बनाने  पर  ।  आम
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 श्री  धर्मेबीर  बधिप्ठ ]

 तौर  पर  न्यूक्लियर  पावर  प्लांट  लगाने  पर

 कोल  बेस्ट  कारखानों  से  50  प्रतिणत  अधिक

 पानी  का  खर्चा  आता  हैं  -  फिर  आदमी  को

 खुद  को  पीने  के  लिए  पानी  चाहिए  9.7

 मिलियन  हेक्टर  पहली  योजना  के  समय  इस

 देश  में  सिंचित  क्षेत्र  था।  22.  6  हेक्टर  कुल
 था  जो  नहरों  से  और  बाकी  सब  साधनों  से

 मिलाकर  होता  था  |  आज  30  साल  बाद

 हम  उसको  50  मिलियन  हेक्टर  कर  पाये  हैं

 जब  कि  पोटेंशियल  जो  है  यानी  जितना  पानी

 हम  ले  सकते  हैं  वह  07  मिलियन  हेक्टर  के

 लिए  काफी  है  ।  यानी  झवल  46  प्रतिशत

 हम  नहरों  से  या  और  तरीकों  से  इस्तेमाल

 कर  पाले  हैं  ।  इस  i07  मिलियन  हैक्टेयर
 के  पानी  में  से  72  सरफंस  का  होगा  और  35

 ग्राउंड  वाटर  होगा  ।

 फिफ्थ  प्लान  की  आउट-ले  जो  चल  रही

 4  उसमें  335  करोड़  पानी  पर  खर्च  हो

 रहा  है  और  इससे  5.8  मिलियन  हेक्टर
 रकबा  सिचित  किया  जायेगा  ।  सतलुज-
 व्यास  के  लिक  की  जो  योजना  है  वह  लगभग

 पंजाब  और  हरियाणा  में  पूरी  होने  वाली  है।

 खुशी  की  वात  है  कि  अगले  साल  इससे  पानी

 मिल  सकेगा  और  बिजली  भी  पैदा  हो  सकेगी  ।

 इसी  तरह  यह  सतलुज-यमुना  लिक  भी  है

 जो  सेंट्रल  वाटर  कमीशन  के  मातहत  है  ।

 उसमें  भी  अच्छी  तरक्की  हो  रही  है  ।

 पेय  जल  जो  इंसान  के  पीने  के  लिए  होता

 है  उसमें  भी  सिचाई  विभाग  को  मदद  करनी

 चाहिए  और  उसको  भी  देखना  चाहिए  |

 वैसे  तो  यहां  आपकी  पालियामेंट  में  तीन  किस्म

 का  पानी  लिखा  हुआ  है,  एक  पर  लिखा  हुआ  है
 बोयत्ड  वाटर,  एक  पर  लिखा  हें  कोल्ड

 वाटर  और  एक  पर  लिखा  है  टेप  वाटर  ।

 तो  जहां  पर  तीन  तरह  का  पानी  पीने  को

 मिलता  हो  एक  साथ,  वहां  लोग  यह  अन्दाजा

 कर  सके  कि  देहातों  के  अन्दर  गन्दा,  सड़ा
 झौर  कीटाणओं  से  भरा  पानी  लोग  पीते  हैं,

 यह  मुश्किल  है'  लेकिन  यह  सोचना  पड़ेगा  ।
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 यह  कहा  जाय  कि  हिन्दुस्तान  के  केवल  2  हजार

 गांवों  में  पेय  जल  की  समस्या  3,  यह  बात  भी

 गलत  है  ।  पेय  जल  की  समस्या  इस  से  बहुत

 बड़ी  हैं  -  यह  छठी  लोक  सभा  और  खास

 तौर  से  जनता  सरकार  अपने  समय  में  ऐसी
 योजनायें  सिचाई  की  बनायें  जिससे  वहां  तक

 जहां  कि  पीने  का  पानी  मयसर  नहीं
 fF

 किमी  न  किसी  रूप  में  आउटलेट्स  बना  कर

 या  डिस्ट्रीव्यूटरीज़  ल  जा  कर  पानी  को  ले

 जाने  का  प्रबन्ध  करे  ताकि  उससे  सबसायल

 पानी  बढ़े,  और  मीठा  जने  ।  इसके  लिये  उनके

 पास  अंडरवाटर  बोरहोल  केमराज  हैं  जिससे

 नीचे  का  पानी  देखा  जा  सकता  3,  उसे  देख  कर

 नीचे  के:  पानी  की  फोटो  लेकर  उसका  इन्तजाम
 करे  जैसे  कि  हरियाणा  के!  नारायणगढ़  और

 अ्म्बाल।  में  इस  किस्म  के  कैमरे  से  तजुर्वो  हो

 रहे  हैं  कि  ट्यूबवैल  क्यों  फेल  होते  हैं।  इसलिए

 पीने  ८  पानी  का  इन्नज्ञाम  हो  और  पानी  लोगों

 को  मयसर  हो  इसका  इन्तजाम  सरकार

 करे  ।

 बहुत  से  लोग  रीटी,  कपड़ा  और  मकान

 का  जिक्र  करते  हैं  ।  तो  रोटी  से  भी  ज्यादा

 जहूरी  पानी  है  ।  जलपान  अप  कहे  हैं--
 रोटी  और  पानी  ।  पानी  के  बगैर  आदमी  नहीं

 रह  सकता  |  उगर  1000  टन  यानी  एक  टन

 गेह  के  लिए  मिल  सकेगा  और  इंडस्ट्री  के  लिए
 भी  जैसा  मेन  बताया  कागज  वगैरह  के  लिए

 इतने  लीटर  पानी  फी  किलोग्राम  चाहिए

 वह  पानी  मिल  सकेगा  तो  आदमी  को  जिन्दा

 रहने  के  लिए  भी  पानी  चाहिए  खास  कर

 रूरल  एरिया  में  a  में  फरीदाबाद  से  आता

 हूं  ।  उसके  मेवात  रकबे  में  एक  गांव  में

 गया  था  ।  वहां  अचानक  आग  लग  गई

 तो  लोगों  ने  कहा  यहां  पानी  तो
 ३

 ही  नहीं  ।

 हम  इसे  कंसे  बुझायें  ।  वह  तो  ईश्वर  की

 कृपा  हुई  कि  आग  खुद  ही  एक  झोंपड़ी  जला  कर

 बुझ  गई  |  लेकिन  मैं  कैसा  असहाय  महसूस

 कर  गरहा  था  उस  वक्‍त  कि  कैसे  ये  लोग  हैं
 जिनके  पास  पीने  का  पानी  नहीं  है,  झ्राग
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 बुझाने  के  लिए  पानी  नहीं  और  ऐसे

 एक  नहीं  सकडहों  गांव  हैं  ।  आज  हजारों
 गांव  हिन्दुस्तान  में  ऐसे  हैं  ।  इसलिशे  कृषि

 मंत्रालय  और  जब  सिंचाई  की  योजना  बनाये

 तो  खास  तौर  से  इस  बात  पर  गौर  करे-

 मैं  बरनाला  साहब  से अज  कर  रहा  हु--
 कि  वह  सिचाई.  की  योजना  ऐसे  क्षेत्र  से  गुजरे,
 जिसे  हम  सब-पायल  वाटर  को  उचा

 कर  सकें  मीठा  कर  सके  और  साथ  ही  ऐसा
 कॉग्राडियेशन  हो  कि  डिकिंग  वाटर  को  भी

 देख  सके

 उपाध्यक्ष  महोदय,  जब  पिछली  बार

 पाकिस्तान  के  साथ  जो  जगं  हुई  थी  तो  यहां
 पालियामेंट  क्र  एक  सदस्य  थें--श्री  अ्रानन्द

 नारायण  मुल्ला  |  उन्होंने  एक  शेर  कहा
 था--

 ग्बत  शहीद  से  भी  है  कीमत  में  कुछ  सिवा

 फतकार  की  कलम  की  स्पाही  की  एक  बंद  ।

 लोग  इस  बात  पर  थोड़ा  उखड़े  ।  मुझे  भी

 अभी  ञ््न्ना  साहब  की  बातों  को  सुन  कर  थोड़ी

 हैंरानी  हुई  ।  एक  मर्तबा  एक  फिलास्फर

 साहब  एक  किश्ती  में  जा  रहे  थ  दरिया  को

 पार  कर  रहे  थे  ।  थोड़ी  दूर  चल  कर  उन्होंने
 उस  बोटमैन  से  पूछा--तुम  ने  कभी  फिलास्फी

 पढ़ी  है?  उसने  जवाब  दिया--तहीं  महाराज  |

 फिलास्फर  साहब  बोले--तब  तो  तुम्हारी
 आधी  जिन्दगी  खत्म  हुई  ।  किश्ती  थोड
 बागे  बढ़ी,  भंवर  में  डूबने  लगी  तब  बोट-

 मन  ने  फिलास्फर  साहब  से  पूछा--आपने
 थोड़ा  बहुत  तैरना  सीखा  ह्  ?

 फिलास्फर  साहब  ने  जवाब  दिया-ननहीं  |

 बोटमेन  बोला  तब  तो  आपकी  सारी  जिन्दगी
 खत्म  हुई  v  में  निवेदन  करना  चाहता  हूं--
 दाप  ने  एग्रीकल्चर  १२,  सिंचाई  पर  एम्फेसिज
 न  दे  कर  7  हजार  करोड़  रुपये  विदेशों  को  दिपे

 बौर  आज  जब  जनता  सरकार  30  फी  सदी

 रूपया  इस  पर  लगाने  जा  रही
 है,  बल्कि

 33  फी  सदी  तक  लगाने  का  उनका  इरादा  हैं,
 वह  इत्तको  तय  कर  चूके  हैं,  तो  अ्रपोज़ीशन

 ASADHA  9,  899  (SAKA)
 ‘
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 पार्टियों  7:  सब  भाइयों  को  इसों  मदद  देनी

 चाहिए  कि  जनता  पार्शी  एक  सही  रास्ते  की

 तर  जा  रही  है  |  हम  कृषि  की  उपज  बढ़ाने

 सिचाई  को  अ्ागे  ले  जाने,  पोने  ८:  पानी  की

 योजनाओं  को  आगे  ले  जाने  का  लक्ष्य  अपने

 सामते  रख  कर  चल  रहे  हैं  ।  मुझे  उम्मीद  है

 हमारे  अन्ना  साहत्र  शिण्ड  और  उन.  साथी-

 हालांकि  अपोजीशन  बेन्चेज  इस  समय  खाली

 नज़र  ञ्प्रा  रही  है--ग्रार  जनता  पार्टी  के  लोग

 बरनाला  साहब  के  हाथ  मजबूत  करेंगे  ।

 डिप्टी  स्पीकर  साहब  आप  का  नाम  तो

 डिप्टी  स्पीकर  है,  लेकिन  सारा  दिन  अप

 सुनते  हैं,  मैं  तो  ग्रापकों  लिस्नर  ही  समझता  हुं,
 स्पीकर  तो  हम  लोग  हैं,  जो  सारा  दिन  बोलते

 हैं  ।  मैं  आपकी  सहिप्णुता  का  भी  धन्यवाद

 करता  हू  ।  आपने  मुझे  समय  दिया  इस  लिये

 पुन:  आपदा  धन्यवाद  |

 श्री  एम०  सत्पनारायण  राव  (करीम-

 नगर)  :  उपाध्यक्ष  जी,  मैं  आपको  धन्यवाद

 देता  हुं--आ्रापन  मुझे  बोलने  का  मोक़  दिया  |

 जैसा  अभी  हमारे  साथी  श्री  शिण्ड  साहब  ने

 कहा  था--भ॑  बरनाला  साहब  को  भी  मुव्रारक-
 बाद  देता  हूं  और  साथ  ही  प्रधान  मंत्री  जी  को

 भी  मुब्रारकबाद  देता  हूं  ।  आज  उन्होंन  एक

 किसान  को  इस  देश  का  एग्रीकल्वर  मिनिस्टर

 बनाया  है  ।  हम  सब  को  मालूम  है  कि  पंजाब

 हे;  लोगों  ने  एश्रीकल्वर  में  कितनी  मेहनत  की  हैं,

 उन्होंने  पूरे  देश  को  एक  रास्ता  दिखलाया  है  ।

 में  चाहता  हूं  कि  हमारे  मंत्री  जी  इस  काम  में

 कामयाब  हों,  न  सिर्फ  कामयाब  हों,  बल्कि

 किसानों  को  एक  तरह  से  भरोसा  दें  ।  पूरा

 हिन्दुस्तान  जानता  है  कि  आज  तक  किसानों

 ६४  साथ  केसा  बर्तावे  हुआ  है  ।  में  किसी  की

 नुक्ताचीनी  नहीं  करना  चाहता  हूं,  लेकिन

 जो  चीज़  किसानों  को  मिलनी  चाहिए  थी,

 वह  नहीं  'दी  गई  |  5-6  साल  पहले  जब  हम

 यहां  किसानों  के  लिए  लड़ते  थे  तो  चन्द  मेम्बर

 कहते  थे  कि  ग्राप  कुलक-वादी  है।
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 [श्री  एम०  सत्यनारायण  राव]

 जब  हम  पालियामेंटरी  फोरम  फा

 फार्मर्स  के  जरिए  से  लड  रहे  थे,  किसानों  की

 तरफ  से  लड़  रहे  थे  तो  मित्रों  न ेकहा  कि  हम

 लोग  कुलक  के  आदमी  हैं,  हम  कुलक  के  वास्त

 लड़ते  हैं  ।  यह  बदकिस्मती  की  बात  है  कि  आप

 लोग  ऐसी  बात  कहते  थे  ।  लेकिन  मुझे  खुशी  है
 कि  जनता  पार्टी  पावर  में  आई  है  और  मुझे
 इस  बात  का  भी  फम्य्र  है  कि  उन्होंने  एग्रीकल्चर
 को  झहमियत  दी  है  ।

 फाइनेंस  मिनिस्टर  ने  जब  अपना  बजट

 पेश  किया  तो  उन्होंने  कहा  था  कि  हम  एग्री-
 कल्चर  को  बहुत  बड़ी  अहमियत  देने  जा  रहे

 हैं,  बहुत  बड़ी  इम्पार्टेस  देने  जा  रहे  हैं  ।  इस
 सन्दर्भ  में  मैं  आपसे  एक  बात  कहना  चाहता

 हूं  कि  आपने  एग्रीकल्चर  &  लिए  जो

 प्राविजन  इन  डिमाण्ड्स  में  किया  है,  उससे

 पता  चलता  है  कि  आपने  एग्रीकल्चर  को

 उतना  अहमियत  नहीं  दिया  जितना  कि  इसको

 देना  चाहिए  था  ।  न  सिफं  खेली  को,  बल्कि
 पावर  और  चुर्रीगेंशन  को  भी  आपने  अहमियत

 नहीं  दी  ।  मैं  झापस  कहता  हूं  कि आपने  जनरल

 बजट  में  जो  कहा  है  कम  से  कम  उतना  प्रोविजन

 तो  आप  किसान  भाइयों  के  लिए  करें  7  आप  यह
 तो  बतायें  कि  आप  यह  काम  किसान  भाइयों  के

 लिए  करेंगे  t  मैं  उम्मीद  करता  हूं  कि  मन्त्री

 जी  इस  बात  वे;  लिए  पूरी  कोशिश  करेंगे  चाहे

 उन्हें  इसके  लिए  अपने  साथियों  से  लड़ना  ही
 क्यों  न  पड़े  |

 इसके  साथ  ही  यह  बताने  की  जरूरत

 नहीं  3  कि  हमारी  इकानोमी  का  बेस,  फाऊंडेशन

 एग्रीकल्चर  है  ।  यह  श्राप  जानते  ही  |  कि

 हमारी  नेशनल  इनकम  का  50  परसेंट  एग्री-
 कल्चर  से  आता  है  ।इतना  सब  कुछ  होने  के

 बावजुद  &णारे  मित्र  अभी  तारीफ  कर  रहे  थ

 कि  इस  साल  हमने  बजट  के  अन्दर  एग्रीकत्चर
 के  लिए  तीस  परसेंट  प्राविजन  रखा  हैँ  ।  जब

 हमारी  नेशनल  इनकम  का  50  पर  सेंट  एग्री-
 कल्चर  से  आता  है  तो  यह  तीस  परसेंट  क्‍या
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 ज्यादा  है  ?  #  तो  कहता  हूं  कि  यह  बहुत  कम

 है  t  मैं  समझता  हूं  कि  मन्त्री  जी  एग्रीकल्चर
 के  लिए  श्नौर  कुछ  करेंगे  ।  एग्रीकल्चर  बेस्ड

 हम्रारी  जितनी  इण्डस्ट्रीज  हैं  उनको  भी

 एग्रीकल्चर  पर  डिपेण्ड  करना  पड़ता  =  । द...

 इसलिए  मैं  अज  करूंगा  कि  एग्रीकल्चर  के!  लिए
 ओर  ज्यादा  प्राविजन  किया  जाए  v

 एम्प्लायमेंट  का  जो  प्राब्लम  ३,  प्रधान

 मन्त्री  जी  ने  कहा  हैं  कि हम  दस  साल  के;  अन्दर

 सभी  लोगों  को  रोज़गार  दे  देंगे  ।  मैं  नहीं
 समझता  कि  दस  साल  तक  कोई  रहेगा  या  नहीं

 रहेगा  ।  लेकिन  मैं  यह  जानता  हूं  कि  रोज़गार

 देने  च  लिए  हमें  अ्रपनी  रूरल  इकोनोमी  को

 ठीक  करना  होगा  ।  इस  रूरल  इकोनोमी  को

 ठीक  करने  च  लिए  हमें  बहुत  सारी  चीजें

 करनी  पड़ेगी  |  इसव  लिए  हमें  एग्रीकल्चर
 को  डवलप  करना  पड़ेगा  |  एग्रीकल्चर  डवलप

 करने  के  लिए  हमें  इर्रीगेशन  को  डवलप

 करना  पड़ेगा  ।  मैं  आपको  बोलना  चाहता  हूं
 कि  आपने  इस  तीन  महीने  के  अन्दर  डर्रीगिशन

 डबलप  करने  वे;  लिए  कुछ  नहीं  किया  ।  इसको

 झ्ापने  कोर्ड  अहमियत  नहीं  दी  है  ।  आपने  कोई

 बड़ा  प्रोजेक्ट  शुरू  नहीं  किया  ।  आप  कहते  हैं

 कि  पैसा  नहीं  है  ।  लेकिन  हमारे  जो  प्रोजैक्ट्स
 बन  रहे  हैं  उनके!  लिए  श्रापको  पैसे  का  इन्तज़ाम

 करना  पड़ेगा  ।  एक  तरफ  आप  बल्डॉ  बेक  से

 कर्जा  ले  रहे  हैं  दूसरी  तरफ़  आप  कहते  हैं  कि

 पैसा  नहीं  है  ।  जो  पैसा  इ्ाप  बाहर  से  ले  रहे  हैं

 उसे  ही  आप  इन  प्रोजेक्ट्स  पर  खर्च  कीजिए  I

 इन  प्रोजेक्ट्स  पर  जो  कि  अभी  पूरे  नहीं  हुए
 हैं,  उन  पर  पैसा  खच  करना  बहुत  जरूरी  है

 ताकि  हमारी  इर्रीगेशन  केपेसिटी  बढ़े  ।इसलिए
 मैं  चाहंगा  कि  जो  भी  मीडियम  प्रोजेक्ट्स  हैं  जो

 750  के  करीब  हैं  ये  पूरे  किये  जाएं  |  ये  अभी

 तक  पूरे  नहीं  हुए  हैं  ।  इन्हें  श्राप  इस  अवधि  में

 पूरा  नहीं  कर  सके  हैं  ।  इन्हें  आप  कब  पूरा

 करेंगे  ?  अगर  इनके  लिए  सरकार  के  पास  पेसा

 नहीं  है  तो  कहीं  से  भी  पैसा  लेकर  इनको  पूरा

 करने  की  कोशिश  कीजिए  |
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 11  'आझापको  तो  घालम  ही  है  कि  तीस  प्रतिशत

 कल्टीवेबल  लड  को  ही  हम  पानी  दे  पा  ररहे  हैं

 और  बाकी  जो  सत्तर  प्रतिशल  है  उसको  नहीं
 दे  पा  रहे  हैं।  उसको  पामी  देने  के  लिए  यह
 जरूरी  है  कि  जो  इरींगेशन  प्राजैक्ट्स  हाथ  में

 लौ  गई  है  उनको  पूरा  किया  जाए  V  तभी  यह
 समस्या  हल  होगी  ।  त््ब  तो  श्नाज  की  कोई
 समस्या  नहीं  है  ।  अब  तो  इम्पोर्ट  करने  की

 जरूरत  नहीं  है  |  अभी  i8  या  22  मिलियन

 टन  का  प््रापय  पास  बेफर  स्टाक  है  I  फर्स्ट
 क्लास  इकोनोमी  आपके  हाथ  में  हम  छोड़  कर

 गए  हैं  ।  य्र्ब  अगर  अगले  साल  भी  बारिश  न

 हो  मानसुन  फेल  हो  जाए  तो  आप  लोगों  को

 इस  बफर.  टाक  में  से  खिला  सकते  हैं  -  अगर

 फसलें  ठीक  होती  रहें  तो  आप  एक्सपोर्ट  करने

 को  स्थिति  में  भी  हो  सकते  हैं  ।  इस  वास्ते

 ज्यादा  ध्यान  आपका  इरिगेशन  प्राजैक्ट्स
 को  जिन  को  हाथ  में  लिया  गया  है  पूरा  करने

 की  तरफ  जाना  चाहिये  ।

 किसान  को  आप  प्रोत्साहन  देना  चाहते

 हैं  लेकिन  उसकी  जो  समस्‍यायें  हैं  उनकी  तरफ

 भी  आपका  ध्यान  जाना  चाहिये  |  बदकिस्मती

 की  बात  यह  है  कि  कोई  भी  गवनेमेंट  रही  हो

 किसान  को  ञअ्ाज  तक  रिस्युनरेटिव  प्राइस  नहीं
 दी  गई  है  ।  सिटी  के  जितने  इंडस्ट्रियलिस्ट  हैं  वे

 सन्तुष्ट  हैं  लेकिन  किसान  सन्तुष्ट  नहीं  है  ।

 कजे  में  वह  दवा  हुआ  है  और  परेशान  है  t  बड़ा

 हो  या  छोटा  हो  गांवों  में  जाकर  देखें  कि  वह

 जें  में  दबा  हुआ  है  ।  गांवों  में  70-80  परसेंट

 लोग  एग्रीकल्चर  पर  डिपेंड  करते  हैं।  उन  लोगों

 की  हालत  यह  है  कि  वे  अपने  बच्चों  को  पढ़ा

 नहीं  पाते  हैं,  खाना  पूरा  खाते  नहीं  हैं  और  कर्जा

 लेकर  अपना  गुजारा  कर  रहे  हैं  ।  पंजाब,

 हरियाणा  झादि  एक  दो  स्टेट्स  के  किसानों  की

 बात  आप  छोड  दें  जड़ां  किसान  हो  सकता  है

 कि  बड़ा  आदमी  हो  गया  है  लेकिन  वहां  भी

 हर  किसान  बड़ा  आदमी  नहीं  हो  गया  है  |

 ध्राज  किसान  पर  टैक्स  लगाने  की  बात  भी  की

 जाती  है  और  यह  कहा  जाता  है  कि  चूंकि  वह

 बड़ा  दौलतमन्द  हो  गया  है  इस  बास्ते  उस  पर
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 कर  लगना  चाहिये  i  लेकिन  यह  सरासर

 उस:  साथ  बें-इंसाफी  होगी  ।  एग्रीकल्चर

 मिनिस्टर  जामते  “हैं  कि  किसान  की  क्‍या

 हालत  है  ।  रिम्युनरेटिव  प्राइस  का  सवाल

 बहुत  अहम  सवाल  है  |  यह  कहना  र्किं

 एप्तीवलचर  को  आय  प्राइम  इम्पाटॉस स  देना

 चाहते  हैं  इससे  काम  नहीं  चलेगा,  किसान  को

 सिर्फ  इम्पार्टेस  देने  स ेकाम  नहीं  चलेगा,  उसको

 रिम्युनरेटिव  प्राइस  देने  से  ही काम  चल  सकता

 है  ।  यड  बहुत  जरूरी  है  ।

 इस  झलावा  किसान  को  इनपुट्स
 चाहिये  ।  उसको  फटिलाइजर  चाहिये  l  ag
 आपका  हाथ  में  नहीं  है  -  फटिलाइजर  आप

 इक्पोर्ट  भी  कर  रहे  हैं  और  यहां  भी  उसक

 कारखाने  हैं  ।  इम्पोर्ट  करने  ४  लिए  ग्रापको

 फारेन  एक्सचेंज  खर्च  करनी  पड़ती  है.  1  करोड़ों
 रूपया  उसबं  पका  जा  रहा  है  |  प्राइस  भी

 फर्टिलाइजर  की  बढ़  गई  है  1  वह  इसको

 बरदाश्त  नहीं  कर  सकता  है  ।  चीप  रेट  पर

 उसको  फटिलाइजर  देने  का  आप  प्रबन्ध  करें  ।

 साथ  ही  साथ  पैस्टीसाइडज़  भी  उसको  चीप

 रेट  पर  देने  की  व्यवस्था  होनी  चाहिये  i  are

 भी  जो  आप  उसको  सप्लाई  कर  रहे  हैं  वह  भी

 ग्रच्छा  नहीं  है  -  एक  दो  साल  से  किसान  को

 कहते  हुए  सुना  गया  है  कि  सीड  अच्छा  स'  लाई

 नहीं  हो  रहा  है,  एडल्ट्रेटिड  सीड  उसको  दिया

 जा  रहा  है,  उसक  साथ  धोखा  किया  जा  रहा

 है  ।  इसकी  तरफ  भी  आपका  ध्यान  जाना

 चाहिये  ।

 इसके  बाद  नम्बर  आता  है  पावर  का  1

 आपके  हाथ  में  पावर  भी  नहीं  हैं  ।  बिना

 पावर  के  कुछ  नहीं  हो  सकता  है  1  जहां  जहां

 बड़ी  प्राजैक्ट्स  हैं  वहां  पावर  की  इतनी  बड़ी

 समस्या  नहीं  है  ।  लेकिन  जहां  पर  पावर  पर

 वह  डिपेंड  करता  है,  वहां  उसको  इलक्ट्रीसिटी

 चाहिये  i  पहली  बात  तो  यह  है  कि  इलक्ट्री-

 सिटी  की  जशाटेज  है  |  हम  हाइड्रो  इलक्ट्रीसिटी

 पर  जोर  दे  रहे  हैं।  यह  तब  कामयाब  होती  है

 जब  पानी  अच्छा  बरसता  है,  बारिश  अच्छी  हो
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 जाती  है  ।  लेकिन  जब  बारिश  नहीं  होती,  पानी

 की  कमी  होती  है  तो  इसके  जनरेशन  में  बड़ी
 दिक्‍कतें  पदा  होती  है  ।  हमारी  प्लानिंग  में

 यह  फंड  मेंटल'  गलती  रह  गई  है  कि  हमने  ज्यादा

 जोर  थर्मल  पावर  पर  नहीं  दिया  ।  हमारे  यहां

 इसके  लिए  कोल  है,  पानी  इसके  लिए  है  दूसरी
 चीज़ें  हैं,  जो  इसके  वास्ते  जरूरत  की  चीजें

 हैं  व ेसब  हमारे  यहां  हैं  ।  इसके  बावजूद  हमने

 ज्यादा  तवज्जह  ड्स  पर  नहीं  दी  है  ।  हमने

 भाखड़ा  नंगल  जैसी  बड़ी  बडी  प्राजेक्ट्स  बनाई

 हैं  उनसे  बिजली  पैदा  करने  की  कोशिश  हम

 कर  रहे  हैं  -  मगर  वह  समझ  नहीं  पाये  कि

 पानी  नहीं  बरसा  तो  बिजली  कैसे  बनेगी  ।

 इसलिये  जो  प्लानिग  में  खामियां  थीं  वह  अब

 नहीं  रहनी  चाहियें  ।  मैं  बिजली  मन्त्री  से

 कहूंगा  कि  जहां  भी  हो  सके  ऐटमिक  पावर

 स्टेशन,  सुपर  थमेल  पावर  स्टेशन  बनाये  जायें

 क्योंकि  देश  में  कोयला  बहत  है  |  जब  सुपर

 थमंल  पावर  स्टेणन  होंगे  तो  आपको  क्रषि  में

 सफलता  मिलेगी  और  कोई  प्रोवलम  नहीं

 रहेंगी,  किसान  ज्यादा  पैदावार  करेगा  जो  देश

 के  लिए  भी  अच्छा  होगा  ।

 स्व  मैं  श्रापकी  तवज्जह  अन्डर  ग्राउन्ड

 वाटर  की  तरफ़  दिलाता  हूं  |  खुशी  की  बात  है

 कि  हमारी  टक्‍नालाजी  बहुत  डेवलप  हो  गई  है

 ब्ौर  स्टेट  गवन॑मेंट्स  इस  बारे  में  श्रच्छा  काम

 कर  रही  हैं  30  परसेंट  तक  अन्डर  ग्राउण्ड

 वाटर  है,  ऐसी  रिपोर्ट  है  ।  इसको  ऐक्सप्लायट

 करना  चाहिये  और  इस  काम  के  लिये  राज्य

 सरकारों  को  ज्यादा  पैसा  दीजिये

 नदियां  हमारे  यहां  बहुत  हैं,  जैसे  कृष्णा,

 का  री,  गोदावरी,  गं  गा,  यमुना,  बरह्पुत्र  ।  लेकिन

 इनको  लेकर  जो  राज्यों  में  आपस  में  झगड़े  चल

 रहे  हैं  वह  सैटिल  नहीं  हुए  हैं  ।  इन  झगड़ीं  को

 जल्दी  हल  करना  चाहिये  ।  कुछ  राज्यों  में  श्री

 जगजीवन  राम  की  वजह  से  हल  हुए  हैं  ।  मेरी

 राय  है  कि  रिवर  वाटर  को  सेण्ट्रल  गवनेमेंट

 को  श्रपने  हाथ  में  ले  लेना  चाहिये  इरींगेशन
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 के  बड़े  बड़े  प्रोजैक्ट्स  इसीलिये  पूरे  नहों  हुए
 क्योंकि  राज्यों  में  उनको  लेकर  झगड़े  थे  ॥

 ट्राश्ब्यूनल्स  में  20,  20  साल  से  केसेज

 पड़े  हुए  हैं  बाबू  जगजीवन  राम  ने  राज्यों  के

 मुख्य  मन्त्रियों  को  बला  कर  के  कुछ  झगड़े
 हल  किये  हैं  शेष  जो  झगडे  हैं.  उनको  भी  दूर
 कीजिय  ।  अच्छा  तो  यही  रहगा  कि  न्चिर

 वाटसे  को  सण्डल  गवनमेंट  टेक  ओवर  कर  ले  ।

 कै  क्रोप्स  में  काटन,  आयल  सीड,

 टुवैको  आती  हैं  ।  इन  पर  ज्यादा  तवज्जह  नहीं
 दी  गई  जिसकी  वजह  से  प्रोडक्शन  कम  हो
 गया  है  और  इसी  वजह  से  ऐडिबल  आयल  की

 कमी  हो  गई  है  ।  अगर  कैश  कऋाप  को  ऐनकरेज
 करना  चाहते  हैं  तो  फ़ॉटिलाइजसे  की  और

 दूमरी  चीज़ों  की  सप्लाई  उचित  मात्रा  में  की

 जाय,  और  किसान  को  उसके  प्रोड्यूस  की

 रिम्यूनरेटिव  प्राइस  दी  जाय  ।  तभी  किसान

 कैश  क्राप  ज्यादा  पैदा  करेंगे  |

 पिछले  साल  हमने  बहुत  ज्यादा  फड  ग्रेन

 पैदा  किया.  लेकिन  उसको  स्टोरेज  फ़्सिलिटी

 नहीं  है  ।  इसके  लिये  पहले  से  कोई  एडवांस

 प्लान  नहीं  था  जिसकी  वजह  से  बहुत  सारा

 ग्रनाज  खरात्र  हुआ  ।  इसलिये  आआइन्दा  ऐसी
 गलती  नहीं  होनी  चाहिये  और  स्टोरेज

 फ़सिलिटी  ज्यादा  करने  की  ब्लानिंग  कीजिये  ।

 रूरल  सैक्टर  के  बारे  में  भी  मैं  कुछ  कहना

 चाहता  हूं  ।  शिन्दे  साहब  ने  लैंड  रिफार्मस  के

 वास्ते  जोर  दिया  था  ।  मं  मन्त्री  महोदय  से

 निवेदन  करना  चाहता  हूं  कि  इस  चीज  से  सब

 लोगों  को  बहुत  लाभ  होगा  ।  मैं  आपको  ब्लेम

 नहीं  कूगा,  लेकिन  देश  में  यह  बात  चल  रही

 है  कि  जनता  पार्टी  में  जो  आये  हैं,  वह  प्रो-

 लेंडलाड्ंज़  हैं,  ये  लैंड  रिफाम्स  में  वबिग्वास  नहीं

 करते  और  खास  कर  हरिजन्गों  और  बंकवर्डो

 को  यहां  पर  रिप्रजंट  नहीं  करते  हैं,  उनके

 खिलाफ  हैं  ।  इस  श्म्प्रशनण  को  निकालने  की

 कोशिश  कीजिये  ।  बिहार  के  चीफ  मिनिस्टर

 ने  जो  स्टेटमेंट  दिया  है  लैंड  रिर्फाम्स  एक्ट  को
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 बराबर  इ-पलीमेंट  करेंगे,  उसमें  कोई  शक  नहीं

 रखेंगे,  ऐसा  कैटेगोरीकल  स्टेटमेंट  आप  दें

 तो  बहुत  अच्छा  होगा  ।

 इसके  अलावा  एग्रीकल्चर  के  लिये

 मार्केटिंग  फंसिलिटी  नहीं  देंगे  तो  उससे  कोई

 फायदा  नहीं  है  a  इसके  लिये  एप्रोच  रोड,  लिक

 रोड  बनाने  च्चा  हयें  तो  यह  अच्पछ्छी  चीज़  होगी  ।

 अन्ध  प्रदेश  के  बारे  में  क्‍या  क्‍या  प्रोजेक्ट्स

 हैं,  उनके  बारे  में  त्रांध्न  प्रदेश  सरकार  ने  रिक्वैस्ट

 की  है  कि  नागार्जन  सागर  को  सेंद्रल  गवनंमेंट

 को  टेक-आप  करना  चाहिये।  यह  एक  बड़ा

 नेशनल  प्रोजे  =  है,  मेरा  सुझाव  है  कि  इसको

 टेक-ओऔवर  करना  चाहिये  झ्स  तरह  से  और

 भी  कई  प्रोजक्ट  ये  हैं  :--

 नुंगसद्ा  प्रोजे सड,  हाई  लेवन  कताल  स्टेज  TT

 बंसधारा,

 लनिजाम  सागर,

 सोमसिला,  रि

 पोचमथयाड  प्रोजेक्ट,

 गोदावरी  बेरेज  प्रोजेक्ट,

 लोअर  सिलेरू  ०  ४६०  प्रोजेबट,
 श्री  सैलम  प्रोजेक्ट,

 मानेर  प्रोजेक्ट  1

 श्ान्प््य  प्रदेश  सरकार  ने  इन  सब  प्रोजक्टों  के

 बारे  में  आप  से  पैसा  मांगा  है  1  में  समझता  ड
 कि  आपके  बजट  में  भी  यही  कहा  गया  है  कि

 जितने  भी  प्रोजक्ट  टे  क-अप  किये  गये  हैं,  उनको

 पूरा  करने  की  कोशिश  करेंगे  ।  मुझे  विश्वास  है
 कि  आप  इनकी  पूरी  मदद  करेंगे  और  मैं  आ्रापको

 मुबारकबाद  देता  हूं  कि  आप  इसमें  कामयाब

 हो  जायेंगे  ।

 जिस  तरह  स  लेबरसे  की  ट्रेड  यूनियन
 हैं  उस  तरह  धव  मारे  फामंस  का  फार्मर्स
 फोरम  हीं  i  |  हमन  पालियामेंटरी  फारमर्स

 फो  रम  लगाया  है,  आपसे  रिक्वस्‍्ट  है  कि  उसको

 सहायता  देन  की  कोशिश  कीजिये,  हम  (सके
 द्वारा  किसानों  की  मदद  कर  सकेंगे  ।

 अन्त  में  मैं  आपको  घन्यवाद  देता  हूं  कि

 आपने  मुझे  बोलने  का  समय  दिया  t
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 Sito  शिब्बन  लाल  सकसेना  (  महाराजगंज)  :

 माननीय  अध्यक्ष  जी,  पहले  पहले  मैं  बरनाला
 साहब  को  मबारकबाद  देता  हूं,  उनका  वेलकम

 करता  हूं  कि  उन्होंने  इस  मंत्रालय  का  चार्ज

 संभाला  है  ।  वह  पंजाब  में  मंत्री  रह  चके  हैं

 शौर  मुझे  आशा  है  कि  कृषि  की  तरवकी

 जैसी  वहां  हई  है  वैसी  सारे  देश  की  आप

 करेंगे  ।

 ब  तक  7  हजार  करोड़  रुपया  30  पाल

 में  बाहर  से  फुडग्रेन्स  मंगाने  के  लिये!  खच

 किया  गया  है  |  यह  बहत  बड़ी  रकम  है  ॥

 मेरी  ख्वाहिग  है  कि  हम  फूड-ग्रेन  की  इम्पोर्ट

 को  बन्द  कर  दें  और  यह  म॒नासिब  है  कि

 हम  जिस  प्राइस  पर  फूडग्रेन  इम्पोर्ट  करते  हैं,

 यदि  वही  प्राइस  अपने  फार्मर  को  दें  तो  फूड
 की  इतनी  उत्पत्ति  होगी  कि  हमें  बाहर  से  फुूड-
 ग्रेन  नहीं  मंगाना  पड़ेगा  |

 यह  एग्रीकल्चरल  प्रोड्यस  की  प्राइस  बढाने
 की  वात  है  ।  हमने  30  प्रोडक्शन  साल|में  55

 मिलियन  टन  से  20  मिलियन  टन  बढ़ाया

 है,  करीब  दुगना  किया  है  ।  यह  बहुत  रलो

 रेट  है  ।  इससे  हम  दूनिया  में  जिन्दा  नहीं  रह
 सकने  हैं  ।  हम  ऐसा  टारगेट  बनायें  कि

 प्रोड्यूस  पांच  साल  में  दुगुनी  कर  सके  ताकि

 हमारी  जो  बढ़ती  हुई  झाबादी  है,  उसका

 खिलाने  का  हम  इन्तज़।म  कर  सकें  और  अपना

 बजट  ठीक  कर  सके  |  अगर  हमारा  बजट

 5  साल  में  भी  ठीक  हो सके  तो  कोई  दिक्कत  नहीं

 रह  सकेगी  ।  यह  काम  वार  फुर्टिंग  पर
 करना  चाहिए  |

 इस  बारे  में  सब  से  पहला  मेज़र  पानी
 का  इन्तज़ाम  करना  है,  क्योंकि  पानी  एग्रीकत्चर
 की  जान  है  ।  हमारे  देश  में  खेती-लायक
 जमीन  का  काफी  बड़ा  भाग  अनइरिगेटिड  है  ।

 यह  बड़े  खेद  की  बात  है  कि  तीस  साल  के
 वाद  भी  इतना  बड़ा  लीव  है  ।  इसलिए  यह
 आ्रावश्यक  है  कि  इरिगेशन  पर  विशेष  ध्यान

 दिया  जाये  और  उस  पर  ज्यादा  खर्च  किया
 जाये  ।

 जहां  तक  फटिलाइज़र  का  सम्बन्ध  हूं;
 हमारी  फैक्टरियां  देश  की  श्रावश्यकता  को
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 प्रो ०  शि-बन  लाल  सक्सेना]  हमारे  देश  में  हमारे  कंटल  बहुल  पृश्नर
 देखते  हुए  पर्याप्त  उत्पादन  नहीं  करती  हैं  t  हैं  श्रौर  उनको  सुधारम  की  ध्यवस्था  करनी

 इसलिए  फरिलाइज़्र  के  उत्पादन  में  वद्धि  चाहिए  t  हमारे  75  परसेंट  बटल  बहत  हो

 करनी  चाहिए  i  हम  ने  400  करोड़  रुपये  तिकम्मे,  कमज़ोर  झौर  बेकार  हैं  -  इसलिए

 का  फटिलाइज़र  बाहर  से  मंगाया  है,  जो  एक  कटर-ब्रीडिग  पर  विशेष  ध्यान  देना  चाहिए

 बहुत  ग्रनुचित  बात  है  ।  इसके  साथ  साथ  हमें  उब  प्रर  ज्यादा  ख़च  करना  चाहिए  |  ख़राब

 गोबर  आदि  नैचुरल  फटिलाइज़र  की  तरफ़  कैटल  को  कैस्ट्रेट  करना  चाहिए,  ताकि  उन

 को  नस्ल  न  बढ़  सके  ।  हरियाणा  झादि  जगहों
 में  जो  अ्रच्छे  कंटल  हैं,  उनकी  नस्ल  को  बढ़ाना

 हमारी  एमग्रीकल्चरल  ,यूनिवर्सिटीज  चाहिए  ।
 अच्छे  चीज  निकाल  रहो  है  |  लेकिन  अच्छे

 वोजों  के  उत्तादन  के  लिए  बहत  कम  खार्चा

 किया  जाता  है  |  इस  66  पर  ज्यादा  खर्चे  करना

 चाहिए,  जिससे  हमारे  यहां  अच्छे  बीज  पैदा

 हो  सके  और  हमरा  फ्रोडकशंन  बढ  सके  t

 विजेब  छाव  देता  चाहिए  !

 हमारे  देश  में  दूध  बिलकूल  मिलता  नहीं

 है  ।  मैं  चाय  नही  पीता  हुं,  मैं  दूध  पीता  हुं,
 लेकिन  जहां  भी  मैं  जाता  हुं,  वहां  श्रामतौर

 पर  दूध  नहीं  मिलता  है  t

 जिस  देश  के  अन्दर  गौ  की  इतनी  पूजा
 मैं  ने  अखबार  में  पढ़ा  है  कि  जापान  में  होती  है  वहां  दूध  न  मिले  यह  बहुत

 राइस  का  श्रोडक्‍शन  6  टन  पर  हैक्टेथर  होता  बेजा  बात  है  ।  मैं  चाहंगा  कि  मंत्री

 है,  जब  कि  हमारे  देश  में  केबल  या  2  टन  जी  इसके  ऊपर  ध्यान  दें  जिससे  इसकी
 प्रति  हैक्टेबर  होता  है  ।  इससे  पता  चलता  है  तरक्की  हो  i  कटल  ब्रीडींग  पर  ज्यादा
 कि  हमारे  देश  में  इस  बारे  में  प्रमति  करने  ध्यान  देने  की  आवश्यकता  है  हमारे
 को  कितनी  गुंजायश  है  |  अगर  हम  पासी  का  जी  कैटल  श्राज  एक  सेर  या  आधा  सेर

 सवृचित  इन्तज्ञाम  करें,  फ़रटिलाइज़र,  अच्छे  दूध  देते  हैं  बे  40,  50  और  60  सेर
 बीज  झादि  इनपुट्स  के  दाम  कम  करें  और

 दूध  दे  सकें  ऐसी  नस्ल  उनकी  बनानी
 बैल  तया  ट्रैक्टर  भो  सस्ते  दाम  पर  मिल  सकें,  चाहिए  1  यह  तभी  सम्भव  है  जब  हम
 तो  हमारा  प्रोडक्शन  बहुत  बढ़  सकता  है  I  कंटल  ब्रीडींग  पर  विश्ष  ध्यान  देंगे  और

 उनके  लिए  चारे  का  इतजाम  करेंगे
 हमारे  देश  में  रिसर्च  पर  बहुत  कम

 अज  चारे  का  कोई  इन्तजाम  नहीं  है, ख़्चं  किया  जाता  है  ।  इस  को  बढ़ाने  की

 ज़रूरत  है,  ताकि  हमारी  एग्रीकल्चरल  रिसर्च  सारी  जमीन  गांबों  के  लैंडलाड्स  ने

 को  संस्यायें  कृषि  के  विभिन्न  पहलुओं  जुलबा  ली  झोर  पग्रेजिग  के  लिए  कोई

 के  बारे  में  रिसर्च  कर  सकें  और  हम  अपनी  जमीन  नहीं  रही  ॥
 ग्रेजिग  का  इन्तजाम

 समस्पाश्ों  का  हल  ढ  सकें  |  होना  चाहिए  ।॥  कैंटल  ब्रीडींग  का  कृषि

 हर  स्कूल  ग्यौर  कलेज  में  एग्रीकल्चर  की
 के  क्षत्र  मर  नह  महत्व  है

 शिक्षा  की  व्यवस्था  करना  बहुत  जरूरी  है।

 में  एक  एग्रीकल्चरल  कालेज  खोलना  चाहता

 था,  लेकिन  मुझे  इन्कार  कर  दिया  गया  ।

 यह  बढ़त  त्रेजा  बात  है  1  हमें  झपने  देश  गें

 व्यापक  रूव  से  एग्रीकल्चर  की  शिक्षा  का

 इन्तज्ञाम  करना  चाहिए,  ताकि  हमारा  हर

 एक  युवक  एग्रोकल्चर-माइंडिड  हो  सके  |

 5.09  hrs.

 बेटेटरीनरी  सर्जन  और  वेटरीनरी  हास्पि-

 टल  भी  बहुत  जरूरी  हैं  1  अभी  हमने

 पढ़ा  कि  हमारा  सुन्दरकली  हाथी  मर  रहा

 2  उसके  लिए  वेटेरीतरी  सजन  चाहिए  1

 मैं चाहूं गा  कि  बेटेरीनरी  सर्जन  की  तादाद

 देश  में  बढ़ाई  जादे  ताकि  हर  जगह  वे
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 शिल  सके  और  देहातों  के  अन्दर  कंटल
 को  वो  दवा  दे  सकें  जिससे  अच्छे  कैटेल
 ज्न्दा  रहें  ।॥

 हमारा  एक  खाद्य  फिश  भी  है  जिसे

 लोग  बहुत  पसन्द  करते  हैं  श्रौर  जो  बहुत
 ही  फायदेमन्द  भी  है  लेंकिन  हम  उसकी

 तरफ  घ्यान  नहीं  देते  हैं  ।  किनारे  से

 समुन्द्र  में  200  मील  की  दूरी  तक  हमारा
 क्षेत्र  है  जिससे  हम  बहुत  मछलियां  पकड़
 सकते  हैं  पर  उसको  हम  एक्सप्लायट  नहीं
 कर  पाते  हैं  1  में  चाहंगा  कि  इस  पर

 ग्रधिक  ध्यान  दिया  जाये  |  फिण  हम

 एक्सपोर्ट  भी  कर  सकते  हैं  ।  इसलिए
 इस  तरफ  भी  हमें  तरक्की  करनमे  की

 ग्रावण्यकता  है  1

 शिन्दे  जी  ने  कहा  था  कि  जनता

 पार्टी  का  ध्यान  डीकंट्रोल  की  तरफ  है  और

 यह  ठीक  नहीं  है  |  उन्होंने  इसकी  कुछ
 मिसालें  भी  दी  थीं।  म॑  उनको  याद  दिलाना

 चाहता  हें  कि  श्री  रफ़ी  अहमद  किदवई

 साहब  ने  जब  वह  खाद्य  मंत्री  थे  देश

 का  खाद्य  डीकंट्रोल  करके  ही  सारे  देश  को

 खाद्य  समस्या  हल  करने  वाह-वाही  लूटी
 थी  ।  इसलिए  में  शिदे  साहब  मे  सहमत

 नहीं  हूं  ।  &  एस्टीमेट्स  कमेटी  और  दूसरी
 पब्लिक  अंडरटेकिंग  कमेंटियों  का  मेम्बर

 था  |  #4  एफ  सी०  शाई ०  की  बहुत
 जांच  की  1  मंने  देखा  कि  हम  जितना

 उस  पर  खच  करते  हैं  उस  हिसाब  से

 उससे  फायदा  नहीं  होता  है  ।  यह  एक

 व्हाइट  एलीफेंट  है  ।  में  चां हगा  जब  हमारे

 पास  फुडग्रेन्स  का  इतना  बड़ा  स्टाक  है

 तो  हम  उसका  डीकंट्रोल  क्‍यों  न  करें  ।

 खास  वर  जब  कि  फसल  भी  अच्छी

 हो  रही  है  ।  डीकंट्रोल  से  करप्शन  भी

 खत्म  हो  जायेगा  ।  इसको  रखने  से

 जितना  हम  फायदा  नहीं  करते  हैं.  उससे
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 ज्यादा  करप्शन  कह्श  में  बढ़ता  है  और
 पब्लिक  मारेल  खत्म  होता  है  |

 5.02  hrs.

 (Surt  0,  N.  Trwant,  in  the  Chair]

 हमारे  यहां  600  मिलियन  आबादी

 है  ।  अगर  हम  3  4  किलो  फी  आवमी  खाना
 ण्खें  तो  कम  से  कम  हैंमें  एक  सौ  पैंसठ
 मिलियन  टन  फूड  चाहिए  जबंकि  हमारे

 यहां  00  मिलियन  टन  फंड  होता  है
 इसने!  मायने  यह  है  कि  इंससे  दना  फंड
 चाहिए  ।  इसक  मायने  यहे  भी  होते  हैं
 कि  झ्राज  हमारे  यहां  कितने  ही  आदमी

 पेट  भर  खाना  नहीं  खाते  हैं  ।  तो जब  तक

 हमारी  प्रोडक्शन  चार  गुना  या  पांच  गुना
 नहीं  होगी  तब  तक  सब  को  खाना

 नहीं  पहुंच  सकेगा  ।  इसलिए  यह  बहुत
 ग्रावश्यक  है  कि  इसके  ऊपर  हम  पूरा

 पूरा  ध्यान  दे  ।  मुझे  आशा  है  कि  एक
 बार  हिम्मत  करके  फूड  ग्रेन्स  का  डीकट्राल

 हम  करें  तो  सारे  हिन्दुस्तान  में  इसके  जरिए
 से  खाना  पहुंच  सकेगा  ।  इतना  स्टाक  रहते

 हुए  हम  इसको  कर  सकतें  हैं  और  एक
 ब।र  करके  देखे  कि  क्‍या  होता  है  1

 अगर  नहीं  कर  सकें  तो  फिर  बदल  सकते

 हैं  ।  लेकिन  मुझे  आशा  है  कि  ऐसा  करने

 से  लोगों  को  लाभ  होगा  और  यह  काम

 हो  सकेगा  1

 शुगर  बहुत  मंहगी  है  t  लोग  कहते

 हैं  कि  शुगर  &  लिए  दिक्कत  है  ।  शुगरकेन

 हमारी  एक  खास  प्रोडक्शन  है  लेकिन  हमारे

 हां  उसकी  र्ल्ड  बहुत  कम  है  1  यून  पी०

 शौर  बिहार  में  500  मन  फी  एकड़

 ईल्ड  है  और  बम्बई  में  2000  मन  फी

 एकड़  ्ई्ल्ड  है  ।  इतना  बड़ा  फर्क  इसमें

 है  ।  तो  इसकी  रिकवरी  तौर  इसकी  ई्ल्ड

 पर-एकड़  ये  सब  बढ़ाने  की  आवश्यकता  है।

 अगर  हमने  यू०  पी०  और  बिहार  में

 ईल्ड  नहीं  बढ़ाई  और  रिकवरी  नहीं  बढ़ाई
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 [प्रो ०  शिव्बन  लाल  सक्सेना ]

 तो  हमारी  इन  प्रदेशों  की  इंडस्ट्रीज  खत्म

 हो  जायेंगी  -  थू  पी०  में  79  फक्टरीज

 इसकी  हैं  । श्गर  इनकी  रिकवरी  और

 गन्ने  की  पैदावार  बढ़  जाये  तो  हमारा

 शुगर  प्रोडक्शन  पांच  गुना  हो  सकता

 है  ।  भें  आशा  करता  हूं  कि  इस  तरफ

 विशेष  ध्यान  दिया  जायेगा  t  ae  पी०

 विहार  और  पंजाब  में  शुगर  की  रिकवरी

 बहुत  कम  है,  उन  का  प्रोडक्शन  बढ़े,

 उन  की  रिकवरी  बढ़े--इस  तरफ़  ध्यान

 देना  बटूत  आवश्यक  है  ।

 शुगर  इण्डस्ट्री  के  नेशनलाइजेशन  के

 लिए  कई  बार  प्रस्ताव  पास  हुए,  लेकिन

 अभी  तक  उस  का  नेशणशनलाइजेशन  नहीं

 हुआ  ॥  इस  इंण्डस्ट्रो  का  देश  के  करोड़ों

 किसानों  और  लाखों  मजदूरों  के  साथ

 ताल्लुक  है  ।  अगर  इस  इण्डस्ट्री  का

 नेशनजाइजेशन  हो  जाय,  ता  उन  फंक्ट्रियों
 को  1: ल  बदल  सकती  है,  उन  का  प्रोडक्शन

 बढ़  सकता  है  और  साथ  टी  देश  के

 किसानों  के  साथ  न्याय  हो  सकेगा  |

 अराज  इस  इण्डस्ट्रो  के  मजदूरों  को  बहुत
 कम  बेजेज  मिलती  हैं--इन  के  वेजेज

 को  बढ़ाने  की  जरूरत  है  ।

 खण्डसारी  इण्डस्ट्री  हिन्दुस्तान  की

 एक  बहुत  इम्पार्टन्ट  काटेज  इण्डस्ट्री
 है,  बल्कि  सैकण्ड-विगस्ट  इण्डस्ट्री  है  |

 हमारे  वजट  में  हैण्डलूम  इशण्च्स्ट्री  को

 ज्यादा  प्रोत्साहन  दिया  गया  है,  लेकिन

 इस  इण्डस्ट्री  की  तरफ़  कोई  ध्यान  नहीं
 दिया  गया  है।  मैं  चाहता  हूं  कि  इस

 तरफ़  विशेष  ध्यान  दिया  जाये  और  जो
 टैक्स  इस  पर  दुगने  और  तिथुने  कर  दिए
 गए  थे,  उन  को  कम  किया  जाये  ।

 खण्डसारी  हमारे  देश  का  बहुत  बड़ा

 कुटीर  उद्योग  है,  इस  का  सम्बन्ध.  देहातों
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 से  है  मैं  श्ाशा  करता  हूं  इस

 को  सही  प्रोत्साहन  दिया  जायेगा  और

 इस  भारी  एम्पलायमेंट  पोटेन्शल  का

 इस्तेमाल  किया  जाग्रेगा  1

 रूरल  डबेलपमंट  का  सवाल  भी  बहुत

 महत्वपूर्ण  है  1  देहातों  के  डवेलपमेच्ट

 के  लिए  हमें  ख  करना  है--ऐ सा  आप

 के  कायजों  में  जिक्र  है  ।  लेकिन  रूरल

 डर्वेलपमेन्ट  के  मायने  क्‍या  हैं  ?  मायने  यह

 हैं  कि  गांवों  का.  नक्शा  बदला  जाये  |

 मैं  यूरोप  गया  हूं,  इ्लैंड  गया  हूं,  रूस

 गया  हूं  ओर  दूसरे  देशों  में  भी  गया  ह्-
 मैंने  वहां  के  गांवों  को  देखा  है  और  मुझे

 यह  कहते  हुए  दुख  होता  है  कि  हमारे
 गांवों  की  हालत  उन  के  मुकाबले  में  बहुत
 ज्यादा  खराब  है  l  इग्लैंड  के  गांव  एक

 तरह  से  बहिश्त  मालम  होते  ६  ।  उस

 के  णहरों  के  मुक्ावले  उन  के  देहात
 ज्यादा  अच्छे  हैं  -  ऐसा  ही  मैन  सोशलिस्ट

 कन्ट्रीज़  में  देखा  है  ।  मैं  चाहूंगा  कि  हमारे
 मिनिस्टर  साहब  इस  बात  -की  कोशिश

 करें  कि  हमारे  देहातों  की  हालत  बदले

 ताकि  हमारे  किसान  महसूस  कर  सके  कि

 हम  भी  आदमी  5,  हमारी  जिन्दगी  भी

 सफल  है  t  इस  के  लिए  जरूरी  है  कि

 खेती  की  पेंदावार  बढ़े,  पंदावार  बढ़ने  से

 किसानों  को  हालत  सुधर  सकती  है  t

 इस  तरफ़  हमें  विशेष  व्यान  देना  चाहिए

 शुगर  इण्डस्ट्री  के  बारे  में  एक  बात

 मैं  यह  कहना  चाहता  हूं  कि  झमारे  यहां
 रिक्वरी  बहुत  लो  है  ।  यू०  पी०  में

 सिर्फ  9.5  परसैनन्‍ट  रिकवरी  है  जब

 कि  बम्बई  की  मिलों  को  रिकवरी  V1

 परसैन्‍्ट  आती  है  ।  कोई  वजह  नहीं  है  कि

 हम  यहां  भी  न  बढ़ा  सकें  ।  यह  भी

 जरूरी  चीज़  है  कि  हम  अ्रपनी  फैक्ट्रीज  की

 कैपेसिटी  को  बढ़ायें  ।  हमारे  यहां  आज  जो

 फंक्ट्रीज  काम  कर  रही  हैं  उन  की  एवरेज
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 कंपंसिटी  800  टन  है,  जब  कि  उन  की

 कंपेसिटी  2  हजार  या  3  हजार  टन  होनी

 चाहिए  t  इस  से  ओवर-हैड  चारजिज  कम  हो
 सकते  है,  रिकवरी  बढ़  जायेगी  और  कास्ट-

 झ्राफ़  प्रोडक्शन  कम  हो  सकती  है  -  मैं

 चाहता  हूं  कि  आप  हर  शुगर  इण्डस्ट्री
 की  कैंपेंसिटोी  को  बढ़ाने  में  मदद  करें,
 उन  को  लोन  दें  ताकि  वह  कैपेसिटी

 बढ़ा  सकें  |  हमारे  गोरखपुर  मं,  ज्यादातर

 प्लांट्स  93]  के  बाद  लगे  थे,  उन  की

 लाइफ  8293  से  लेकर  977  तक

 45-46  साल  से  ज्यादा  हो  चुकी  है,
 लेकिन  अभी  भी  वे  काम  कर  रहोहीं  हैं

 ओर  मजबूरन  उन  को  काम  करना  पड़

 रहा  है  ।  मैं  चाहुग  कि  इन  शूगर  प्लांट्स
 की  प्रोद्ृक्शन  कंपेसिटी  बढ़ायी  जाए  तभी

 हमारी  प्रोड बशन  बढ़  सकती  है  ।  शूगर

 हमारी  एक्सपोर्ट  आइटम  हो  गयी  है  ।

 इसक  लिए  भी  जरूरी  है  कि  हमारे  यहां

 शूगर  का  अधिक  प्रोडक्शन  हो  ।  यह  तभी

 हो  सकता  है  जब  हम  अपने  प्लांट्स
 से  अधिक  प्रोडवशन  लें  ॥

 इसके  साथ  हो  हमें  शूगरकेन  की

 प्राइसिज  पर  भी  ध्यान  देना  होगा  ।

 हमारे  यू०  पी०  में  शूगरकेन  की  नेणनल

 प्राइस  झाठ  रुपए,  साढ़े  आठ  रुपए

 है  .  यह  कम  है  इस्टने  यून  पी०

 में  गन्ने  की  प्राइस  मिलती  है  :  रुपए,

 सेन्ट्रल  यू०  पी०  ह;  i2  रुपए  मिलती

 है  और  पश्चिमी  य०  पी०  में  मिलती  है

 i3  रुपए  |  मैं  चाहता  हूं  कि  यह  प्राइस

 कम  से  कम  5  रुपए  क्विटल  सब  जगह

 हो  ।  हमारे  यहां  पर  एकड़  शूगरकेन  की

 ईल्ड  भी  कम  है  1  हमारे  यहां  एक

 एकड  में  पांच  सौ  मन  गन्ना  होता  है,

 बम्बई  में  दो  हजार  मन  गन्ना  होता  है
 जबकि  फारमोसा  और  जापान  में  एक

 एकड़  में  तीन  हजार  मन  गला  होता  है।

 द.  |
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 यू०  पी०  के  भी  अच्छी  फैक्टरियों  के

 फार्म  में  दो  हजार  मन  फी  एकड़  गन्ना

 होता  है  ।  फिर  कोई  वजह  नहीं  है  कि

 सब  फैक्टरियों  के  खेतों  में  एक  एकड़
 मं  दों  हजार  मन  गन्ना  न  हो  सके  ।

 इसके  लिए  हमें  रिसर्च  करने  की  जरूरत

 है  कि  कैसे  गन्ने  की  पर  एकड़  ईल्ड  बढ़ायी

 जाए।  तभी  हमारी  लड  बढ़  सकती  2

 हमारे  यहां  यानी  नादंने  इण्डिया  में

 नवम्बर  से  अप्रैन  तक  गन्ने  की  पैदावार

 होती  है  जब  कि  स ऊ  में  ग्यारह  महीने
 गन्ना  पैदा  होता  है  ।  हम  मंत्री  महोदय

 से  आशा  करतें  हैं  कि  वे  यह  देखेंगे

 कि  कैसे  हमारे  ताईन  इच्प्या  भं॑  भी  गन्ने

 की  पैदावार  ग्यारह  महीने  हो  सके  |

 ये  ही  मेरे  कुछ  सुझाव  हैं  कि  आप

 शूगर  केन  की  ई्न्ड  पर  एकड़  वढ़ाने

 की  ओर  ध्यान  दें,  ग्यारह  महीने  नादेन

 इंडिया  मं  भी  गला  पैदा  हो  से  इस

 पर  भी  विचार  करें,  गन्ने  की  रिकवरी

 बढ़े  इस  पर  भी  ध्यान  दे  ।  जो  मैंने

 सुझाव  दिए  है  अगर  मत्री  जी  द्न्हें

 पूरा  कर  सकें  तो  हमारी  शूगर  इण्डस्ट्री
 का  इससे  ५विकास  होगा  st

 SHRI  SASANKASEKHAR  SAN-
 YAL  (Jangipur):  Mr.  Chairman,  my
 maiden  sveech  will  be  in  Bengali.

 “Farakka  is  known  to  the  world  be-
 cause  of  the  river  water  dispute  bhet-

 Bangladesh—a ween  India  and
 problem  which  is  showing  signs
 of  a  happy  solution  in  the
 near  future.  However,  many  pco-
 ple  in  our  country  and  may
 be,  quite  a  few  of  us  in  this  House
 are  not  fully  aware  of  the  complexi-
 ties  of  the  problem.  Sir,  the  Farakka
 project  was  first  envisageq  and  for-
 mulated  by  the  Port  Trust  Authorities
 of  Calcutta  during  the  British  regime.

 “The  original  speech  was  delivered  in  Bengali.

 ‘
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 After  some  alterations  ang  modiiica-
 tions  the  scheme  was  finally  adopted
 but  I  am  sorry  to  say  Sir,  that  because
 of  lack  of  proper  technical  scrutiny
 some  of  the  feeder  canals  that  were
 included  in  the  scheme  remained  so
 very  faulty  that  when  they  were  com-
 Missioned  many  thousang  hectares  of
 land  in  the  dis-rict  of  Mursnidabad
 (Jangipur  in  particular)  and  Malda
 were  submerged.  Areas  under  four
 police  stations  of  Jangipur  where  from
 I  have  been  elected  is  either  partially
 or  wholly  under  water.  The  extreme-
 ly  fertile  lang  of  this  area  where
 crops  could  be  grown  round  the  year,
 the  mango  groves  and  the  vast  stre-
 ches  of  land  where  the  jute  savlings
 grew  in  abundance  have  all  gone
 under  the  water.  Villages  have  dis-
 appeared  and  only  a  few  cluster  of
 0  to  2  villages  remain  as
 small  islands  in  the  mnidst  of
 perpetual  water,  Abhiran,  Ajapgar-
 Para  and  Gangin  are  only  a  few
 of  such  islands  that  are  existing  today
 in  this  area.

 It  takes  nearly  40  minutes  to  reach
 the  mainland  by  boat.  Many  Com-
 mittees  ang  Commissions  were  set  up
 to  80  into  the  problems  of  those  people
 and  after  inspection  these  bodies  have
 submitted  their  reports.  In  these  re-
 ports  it  has  been  suggested  that  there
 can  be  four  complementary  and  sup-
 plementary  schemes  ang  it  has  also
 been  suggested  that  one  more  canal
 should  be  dug  to  give  relief  to  the
 people  and  improve  their  lot.  Only
 the  other  day  when  I  was  there  I  was
 informeg  by  the  local  engineer  that
 insteaq  of  OMe  canal  as  suggested  by
 the  aforesaiq  body  it  would  be  better
 to  have  two  because  when  water  over-
 flows  the  feeder  canal  one  additional
 cana]  as  suggested  by  the  Committee
 would  not  be  sufficient  to  hold  and
 regulate  the  rush  of  the  over  flowing
 water.  If  we  are  able  to  divert  this
 water  to  a  regulateq  channel  and  if
 the  surplus  water  can  be  bailed  out
 and  preserved  in  reservoir  it  can  be
 useq  during  drought  or  can  be  diver-
 ted  to  areas  which  remain  dry.  But

 I  would  like  to  know  from  the  Cen-
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 tral  Government  when  positive  recom-
 mendations  have  been  made  when
 schemes  have  been’  suggested  and
 when  the  way  out  of  the  problem  is
 clear  to  us  why  no  action  is  being
 tgken  to  implement  them?  [I  would
 request  my  frieng  the  hon.  Minister
 of  Agriculture  rather  I  would  demand
 of  him  that  these  four  supplementary
 and  complementary  schemes’  should
 be  implemented  forthwith  as_  this
 woulg  help  to  recover  the  land  that
 is  lying  submerged  under  waiter.  [I
 would  also  like  to  know  why  no  com-
 pensation  has  been  paid  to  the  ‘per-
 sons  whose  landholdings  have’  bten
 submerged?  This  js  a  very  vital
 question  and  calls  for  a  satisfactory
 answer  from  the  Government,

 I  would  also  demand,  Sir,  that  a
 Parliamentary  Committce  shou'q  ०९
 constituteq  during  the  current  session
 of  Parliament  and  after  the  rainy
 season  is  Over  and  before  autumn  sets
 in,  the  Committee  should  visit  the  area
 to  make  an  on  the  spot  inspection.
 They  may  associate  with  them  the  en-
 gineers  of  the  Central  Government,
 the  engineers  of  the  Government  of
 West  Bengal  and  if  need  be  some
 technica]  experts  may  also  be  aszo-
 ciated  with  this  Committee  so  that
 the  whole  matter  can  be  gone  into
 thoroughly  and  carefully,  Unless  this
 igs  done  I  must  say  that  lakhs  of  peo-
 Ple  of  this  area  will  continue  to  lan-

 guish  in  the  darkness  of  frustration  as
 they  have  suffereq  during  the  iast  5
 to  7  years.  You  will  be  surprised  to
 know  Sir  that  the  very  persons  who
 were  Once  prosperous,  who  couid  feed

 many  persons  are  today  the  victims  of
 starvation.  We  have  no  time  =  and

 perhaps  no  interest  to  took  into  their

 plight  and  perhaps  no  will  to  move

 forward  and  help  them  to  come  out  of
 their  pitiable  condition.  We  seek  their
 vote  when  elections  come,  It  takes  40
 minutes  as  I  have  told  you  earlier  to
 reach  the  main  land  by  boat  to  cast
 their  vote  but  when  the  elections  are
 over  the  Government  forgets  them.

 Today  the  unfortunate  people  of  this
 area  live  in  darkness  in  noon.  I  would

 therefore  demand,  firstly,  that  ade-

 quate  compensation  should  be  »iven  to
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 all  such  persons  who  have  lost.  their
 and  because  of  inundation  and

 secondly,  a  parliamentary  committee
 should  be  constituteg  forthwith  to  in-
 quire  into  the  matter.

 Sir,  I  would  like  to  avail  this  op-
 portunity  to  invite  your  attention  and
 of  this  House  to  another  matter  of  im-
 portance.  The  Government  does  not
 seem  to  be  bothereg  about  the  water
 problem  that  has  arisen  owing  to  the
 nonimplementation  of  the  Kansabati
 project  in  the  district  of  Bankura.  Not
 only  this,  adequate  steps  have  also  not
 been  taken  to  remove  the  difficulties
 of  water  supply  in  the  lower  Damodar
 Valley  area.  But  this  is  very  essential.
 If  development  of  agriculture,  irriga-
 tion  and  industry  of  West  Bengal
 rather  the  whole  of  the  eastern  region
 depends  on  the  development  of  the
 Farakka  project  then  it  would  not
 been  over  statement  if  व  say  that  the
 economic  prosperity  of  Bankura  and
 all  its  adjoining  areas  entirely  depend
 on  the  river  Damodar  and  Kansabati
 and  it  is  very  essential  that  the  irriga-
 tion  projects  that  are  linked  with
 these  two  rivers  Should  not  be  alloweg
 to  languish  ang  early  steps  should  be
 taken  for  their  implementation.

 Mr.  Chairman,  Sir.  1  am  sure  you
 are  aware  of  the  fact  that  there  is  a
 proposal]  to  set  up  an  inlang  harbour
 at  Farakka.  After  an  assessment,  it
 has  been  found  that  boats  and  barges
 can  travel  from  Haldia  to  Allahabad.
 If  the  scheme  is  implementeq  I  am
 sure  the  transportation  of  commercial
 goods  through  this  water  way  will  go
 a  long  way  to  improve  trade  and  coin-
 merce,  will  facilitate  mobility  of
 passenger  traffic  and  even  this  route
 can  be  utiliseq  by  tourists  to  make
 short  voyages  in  small  boats  ete,  This
 one  single  scheme  will  throw  up  many
 economic  possibilities  anq  will  change
 the  economic  complexion  of  the  whole
 region.

 In  this  connection  I  would  also  like
 to  say,  Sir,  that  the  Government  have
 under  their  consideration  proposal  for

 setting  up  five  super  thermal  plants
 in  the  country.  The  question  now  is

 205  L.S.—8
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 which  region  should  get  the  priority
 and  I  will  demand  the  Farakka  must
 be  given  this  priority  which  it  deser-
 ves  80  rightly  not  only  for  the  pros-
 perity  of  the  State  of  West  Bengal
 but  for  the  entire  eastern  region  of
 the  country.

 If  this  is  not  done  then  the  State  of
 West  Bengal  which  was  neglected  and
 ignored  in  the  past  would  continue  to
 suffer  them  in  future  to.  Then  I  say
 this  I  am  sure  my  friends  in
 this  House  would  not  take  it
 @S  a  sign  of  parochial  outlook  be-
 cause  West  Bengal  constitutes  a  very
 vital  part  of  our  country  and  if  it  is
 ignored  and  allowed  to  suffer  then  it
 will  affect  the  whole  country  and  will
 no  doubt  affect  adversely  and  para-
 lyse  the  national  economy.  There  is
 an  added  advantage  for  the  implemen-
 tation  of  this  scheme.  If  we  go  up
 stvccam  from  Farakka  we  reach  Raj-
 mahal  which  abounds  in  low  quality
 coal.  This  coal  can  well  be  utilised
 for  the  therma]  plant  and  therefore
 I  once  again  reiterate  that  becruse  of
 the  economic  needs  of  the  regions  and
 the  natural  resources  available  near-
 by  the  super  thermal]  plant  should  be
 locateq  at  Farakka  and  I  am  quite
 sure  that  my  demand  for  this  project
 will  be  supporteq  by  the  Government
 of  West  Bengal.

 It  is  known  to  us  all  that  the  poor
 cultivators  often  become  victim  of  dis-
 tress  sale.  They  have  to  sell  their
 produce  at  throw  away  price  to  keep
 the  wolf  away  and  the  profiteers  make
 hay  while  the  cultivators  languish.  I
 would  therefore  request  the  Govern-
 ment  that  this  situation  has  to  be
 tackled  in  every  possible  way  either

 by  setting  up  cooperatives  and  Gov-
 ernment  godowns,  by  giving  financial
 advances  to  the  cultivators  or  through
 direct  procurement  by  the  Govern-
 ment  or  any  other  feasible  method  as
 the  situation  cannot  be  permitted  to
 continue  unabated.  The  cultivators
 have  to  be  saved  from  this  plight.

 My  last  word  (not  my  life’s  last
 word)  is  in  regard  to  the  introduction
 of  crop  insurance  in  our  country.
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 Cultivators  owning  8  bighas  of  Jand
 or  less  shoulqd  be  given  compensation
 through  the  insurance  scheme  if  their
 crop  is  damaged  either  by  flood  or  by
 drought.  I  understang  that  =  such
 schemes  have  worked  well  in  Latin
 America,  Scandinavian  countries  and
 in  other  places  too.  Even  in  our  own
 country  an  experiment  was  made  with
 regard  to  cotton.  I  would  therefore
 request  that  the  Janata  Government
 should  after  careful  consideration  in-
 troduce  a  guaranteeq  scheme  which
 will  compensate  the  farmers  of  their
 losses.  In  addition  to  this  it  is  also
 very  necessary  to  raise  the  purchasing
 capacity  of  the  cultivators  and  the
 first  important  measure  that  should  be
 taken  by  the  Government  to  achieve
 this  objective  is  to  introduce  land  re-
 form  measures  in  the  country.  I
 woulg  hope  that  the  Janata  Govern-
 ment  would  not  hesitate  to  fulfil  their
 assurance  that  is  contained  in  their
 election  manifesto  in  regard  to  land
 reform  measure  and  would  give  land
 to  the  landless,  security  to  the  farmers
 and  arrange  for  the  education  of  their
 children  before  long.  With  =  these
 words  I  conclude  my  speech.

 झाऊ  बापू  कालदाते  (औरंगाबाद)  :

 सभापति  महोदय,  खेती  और  सिचाई  के  बारे  में

 मेरे  जो  विचार  हैं  वह  मैं  आपके  माध्यम  से

 सदन  के  सामने  रखना  चाहता  हूं  |  आखिर  हर

 एक  विभाग  का  बजट  उसकी  झाथिक  नीति  का

 निर्धारण  तथा  कार्यक्रमों  पर  असर  डालने  का

 सबसे  बड़ा  हथियार  है  t  इसके  जरिये  खेती  के

 बारे  में  जो  हमारा  दाशंनिक  लक्ष्य  है  वह  देश

 के  सामने  रखते  हैं,  और  जो  तात्कालिक

 समस्‍यायें  हैँ  उनको  हल  करने  की  दिशा  भी

 देने  हैं  ।  जनता  सरकार  का  यह  पहला  बजट  है
 आर  हम  रह  नहीं  मानते  कि  यह  बजट  तुरन्त

 ही  कुछ  ब॒नियादी  कार्यक्रमों  को  लेकर  कोई

 परिवर्तन  की  वात  इसी  बजट  में  कर  सकेगा  |

 क्योंकि  हम  मानते  हैं  कि  जो  भी  ऐलोकेशन्स

 हुए  होंगे  वह  तो  पहले  ही  हो  चुके  होंगे  ।  इसलिये

 श्राज  जो  भी  स्कीम्स  आपने  रखी  हैं  उससे  अगले
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 साल  में  ही  सब  होगा  ऐसा  मैं  नहीं  मानता  ।

 लेकिन  इस  बजट  के  जरिये  जनता  सरकार  इस
 देश  में  कौन  सी  नीति,  कौन  सा  रुख  और  क्या

 दिशा  देना  चाहती  है  इसके  बारे  में  यह  बजट

 एक  आइना  होना  चाहिये  ।  मैं  निजी  तौर  पर

 श्रापके  इस  विभाग  को  इसी  दिशा  से  देखने

 की  कोशिश  करता  आाया  हूं  v

 मैं  इस  बात  को  स्पष्ट  कर  देना  चाहता  हूं
 कि  उत्पादन  बढ़ाने  की  जहां  तक  समस्या  है

 वहां  तक  बगैर  उत्पादन  बढ़ाये  इस  देश  में

 कोई  भी  झ्ाथिक  परिवतेन  नहीं  हो  सकेगा,

 इस  बात  को  मैं  मानता  हूं  ।

 मैं  खेती  के  सवालों  का  चार  भागों  में

 बंटवारा  करना  चाहता  हूं,  क्योंकि  हम  सब

 लोग  इसको  मानते  हूँ  कि  एग्रीकल्सर प्र  इज्ञ  दी

 बैकप्नोन  आफ  दिस  कंट्री  ।

 जहां  तक  विकासशील  देणों  का  सवाल  है,

 वह  यह  बात  मानी  गई  है  कि  अगर  हम  लोगों

 को  ओझद्योगीकरण  की  प्रक्रिया  तेजी  से  बढ़ानी
 है  तो  उसके  लिये  मार्केटेबल  एग्रीकल्चरल
 सर्प्लस  की  बहुत  जरुरत  होती  है  ।  जब  तक

 यह  नहीं  होगा  ओऔद्योगीकरण  की  रफ्तार  तेजी

 से  नहीं  होगी  ।  हमारे  वित्त  मन्त्री  महोदय  ने

 कहा  भी  है  कि  50  फीसदी  नेशनल  इनकम  इसी
 धत्  गाती  है|  इसमें  दो  मत  नहीं  हो  सकते

 कि  यह  बुनियादी  नात  है  और  हमें  इसकी  ओर

 ध्यान  देना  चाहिये  ।

 आप  खेती  के  उत्पादन  के  झांकड़े  भी

 देखें  ।  हमारा  जो  इकानामिक  सर्वे  है  उसके

 अनूसार  975-76  में  20.8  मिलियन

 टन  का"  प्रोडक्शन  हो  गया  और  976-77  में

 कहा  गया  है  कि  i3:  मिलियन  टन  का

 प्रोडक्शन  हो  जायेगा  |  यह  चढ़ाव  और  उतार

 का  जो  मामला  है,  यह  सबसे  गहरा  है  ।  इस

 फ्लक्चुए शन  इन  प्रोडक्शन,  उतार-चढ़ाव  का

 सही  कारण  यह  है  कि  हमारे  देश  की  खेती

 ज्यादा  से  ज्यादा  पँँमाने  पर  वर्षा  पर  निर्भर

 करती  है  ।  जब  तक  पानी  की  गारण्टी  नहीं  तब
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 तक  यह  फ्लक्चुएशन  चलता  रहेगा  ?  फ्लक्चुए-
 शन  का  असर  कीमतों  पर  शौर  प्रोक्योरमेंट मेंट  पर

 होता  है  ।  इसी  का  परिणाम  हमारे  बफर  स्टाक
 पर  भी  होता  है  ।  इसमें  गलती  हो  जाये  तो

 हमें  अनाज  बाहर  से  मंगाना  पड़ता  है  ।  इस

 तरह  से  इस  देश  में  सिचाई  की  बहुत  जरूरत  है  ।

 दूसरी  बात  मैं  हाई  ईल्डिग  वैराइटी  के

 बारे  में  कहना  चाहता  हूं  |  974-75  में

 हमने  26  मिलियन  हैक्टर  में  हाई  ईल्डिग

 बराइटी  का  इस्तेमाल  किया  और  975-76

 में  3  मिलियन  हैक्टर  जमीन  इस  काम  में

 बाई  है  ।  इसके  लिपे  कई  चीजों  की  जरूरत

 होती  है  ।  कैमिकल  फटिताइजर  और  अच्छी

 टैक्नोलौजी  की  बात  होती  है,  आधुनिक  तरीके

 के नये-नये  उपक्रमों  के  कार्यक्रम  तैयार  करने

 पड़ते  हैं  और  इस  सब  के  लिये  पैसे  की  जम्दरत

 होती  है  ।  इस  देश  में  अगर  कोई  ड््स्ट्र्स
 सैक्टर  है  तो  वह  एग्रीकल्चर  सैक्टर  ही  है  ।

 ओऔद्योगीकरण  के  साथ-साथ  पर-क्रैपिटा

 इनवेस्टमेंट  की  बात  भी  आती  है  t  हमने  खेती

 के  बारे  में  कभी  नहीं  देखा  कि  पर-कंपिटा

 कितना  इन्वेस्टमेंट  हमने  खेती  पर  किया  है
 जिसके  मुताबिक  प्रोडक्शन  की  बात  करते  हैं  ।

 इस  सैक्टर  पर  कम-से-क्म  ध्यान  दिया  गया

 है  ।  इसको  बढ़ाने  के  लिये  कई  तरह  से  मदद  की

 जरूरत  है।

 एक  सवाल  हमारे  पास  बेरोजगारी  का

 है  1  मैं  बहुत  आंकड़े  प्रस्तुत  न  करके  कल्टोवेटर्स

 शौर  लैडलंस  लेबरस  की  संख्या  इस  सदन  के

 सामने  रखना  चाहता  हूं  ।  बहुत  डिटेल्स  में  मैं

 नहीं  जाना  चाहता  ।  जो  स्टैटिस्टिकल  रिपोर्ट

 हमारे  सामने  है  उसके  मुताबिक  8  करोड़  के

 शभ्रासयास  कल्टीवेट्से  और  4  करोड़  75  लाख

 के  करीब  लैडलैस  लेबर्रर्स  की  तादाद  है  t

 इसका  मतलब  यह  है  कि  जो  भी  संख्या  एग्री-

 कल्चर  में  है,  कल्टीवेटर्स  के  लिहाज  से  देखा

 जाये  तो  मं।र  दैन  फिफटी  परसेंट  आर

 एग्रीकल्चरल  लेबरस  t  खेती  का  हल  निकालने
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 में  हम  प्रोडक्शन  की  कितनी  बात  करते  रहे
 लेकिन  प्रोडक्शन  बढ़  नहीं  पाया  ।  हमें  इस  ओर
 विशेष  रूप  से  ध्यान  देने  की  जरूरत  है  t

 खेती  में  छोटे  काश्तकारों  की  भी  एक
 बड़ी  समस्या  है  ।  महाराष्ट्र  में  60  परसेंट
 लोग  तीन  से  पांच  हैक्टेयर  ग्रुप  में  हैं  ।  छोटे
 किसान  खेती  का  उत्पादन  बढ़ाने  के  सबसे

 बड़ें  घटक  हें  और  पस  लिए  हमें  उनकी
 तरफ़  विशेष  ध्यान  देना  चाहिए  |

 एग्रीकल्चरल  सैक्टर-----एग्रीकल्चरल  एण्ड
 एलाइड  सैक्टर्ज,  इरिगेशन  एण्ड  फ्लड  कंट्रोल
 के  प्रति  कांग्रेस  सरकार  ने  बहुत  उपेक्षा  दिखाई

 थी,  लेकिन  में  जनता  सरकार  को  धन्यबाद

 देना  चाहता  3  कि  उस  ने  इस  सैक्‍टर  की  तरफ़

 ध्यान  देने  के  सम्बन्ध  में  बड़ी  अच्छी  शुरूआत
 की  है  i  थई  प्लान  में  इस  सैक्टर  के  लिए
 ग्राउटले  20.  5  परसेंट,  फ़ोर्थ  प्लान  में

 23.3  परसेंट,  फ़िफ़थ  प्लान  में  20.5
 परसेंट  और  976-77  में  20  2  परसेंट

 रखा  गया  था  ।  हमें  खुशी  है  कि जनता  सरकार

 ने  इसको  30  परसेंट  तक  बढ़ा  दिया  है  |

 इस  बजट  में  एग्रीकल्चर  के  लिए  जो

 स्कीम्ज  रखी  गई  हैँ,  उनमें  से  एक  स्कीम

 सबसिडी  फ़ार  फूड  कार्पोरेशन  है  |  यह  कुछ  हद
 तक  ज़रूरी  है  |  लेकिन  इस  सबसिडी  का  सबसे

 ज्यादा  फ़ायदा  मैट्रोपालिटन  सिटीज  के  नाग-

 रिकों,  कारखाने  वाले  मज़दूर  वग्रह  को  होता

 है  t  महाराष्ट्र  में  जो  पब्लिक  डिस्ट्रीब्यूशन
 सिस्टम  है,  <ससे  छोटे  का:तकारों,  भूमिहीनों,

 मजदूरों  सौर  शिड्यूल्ड  कास्ट्स  तथा  शिड्यूल्ड

 ट्राइबक्ज  आदि  पिछड़े  हुए  लोगों  को  कोई

 फायदा  नहीं  होता  है  ।  हमें  इस  बात  की  प्र्फ़

 ध्यान  रेना  चाहिए  कि  हमारे  पब्लिक  डिस्ट्री-

 ब्यूशन  सिस्टम  से  एग्रीकनच  ररल  सेभ्टर  में  काम

 करने  दले  पिछड़े  हुए  लोगों  को  भी  फा+दा

 हो!

 हमने  जो  भी  स्कीम्ज  बनाई  हैं,  उनमें

 छोटे  फ़ार्मंज़  की  बात  बद,्त  की  गई  है  ररिज्बे

 बैंक  ने  3  स्माल  फ़ार्मज़  डवलपमेंट  एजेन्सी
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 [डा०  बापू  कालदाते  |

 प्रोजेक्ट्स  को  स्टडी  किया  था  ।  मैं  उसका

 कानक्लूज़न  आप  को  पढ़  कर  सुनाना  चाहता
 हूं  ।  स्ट्रक्चरल  डिफ़ोकल्टीज़  की  वजह  से

 इस  प्राजैक्ट्स  का  लाभ  छोटे  किसानों  तक
 पकॉनलिट  नहीं  कर  पाता  है  t

 “The  conclusion  of  this  study  was
 that  the  hazards  at  the  various
 levels  of  implementation  of  the
 schemes  prove  to  be  working  to  the
 disadvantage  of  the  small  farmers.
 Six  of  the  3  agencies  ignored  the
 basic  criteria  for  identification  of
 potential  viable  small  farmers  and
 included  farmers’  families  with  large
 lanq  holdings,  substantial]  income
 from  dairy  enterprises  and  non-
 farm  incomes.”

 (Financial  Express,  Feb  4,  975)

 जो  बातें  हम  छोटे  किसानों  के  बारे  में  कहते  हैं,
 उन  पर  अमल  नहीं  किया  जाता  है।  इसका
 परिणाम  यह  होता  है  कि  इन  योजनाओं  का

 फ़ायदा  बड़े  एग्रीकल्वरिस्ट्स  और  लैंड-

 लाडंज़  उठाते  हैं  ।

 अब  म्च्रतन  एम्प्लायमेंट  की  तरफ  देखिए  t

 हमारे  पास  स्कोम्स  हैं  ।  हमने  भी  कई  स्कीम्स

 देखी  हैं  रूरल  एम्प्लायमेंट  के  बारे  में  ।  लैंड-

 रिफार्म  का  सवाल  जहां  अ्राता  है  उसमें  मेरे

 पास  यह
 The  Pressure  Groups  in  Indian  Poli-

 tics  नाम  की  एक  किताब  है,  इसमें
 लैंड  सीलिंग  के  बारे  में  चार  पांच

 राज्यों  में  जो  कुछ  किस्से  हुए
 हैं  उनका  ज़िक्र

 किया  है  उसमें  बंगाल  का  भी  है  और  हमारे

 महाराष्ट्र  का  भी  है  |  उसमें  कहा  है  :

 But  when  the  question  of  implemen-
 tation  comes,  these  pressure  groups  in
 the  States  or  at  the  local  level  do  not
 allow  these  to  be  implemented  pro-
 perly,  ang  by  distributing  their  land

 among  their  own  family  members,

 they  remain  to  be  the  owners  of  that
 land.
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 मैं  शिन्दे  साहब  से  इसमें  बिल्कुल  सहमत  हूं
 कि  लैंड  रिफार्म  के  बारे  में  जनता  सरकार  को
 ध्यान  देना  चाहिए  और  क्योंकि  यह  प्राइ-
 मैरिली  स्टेट  सबर्जक्ट  है  तो  हम  यह  कहेंगे
 कि  जनता  सरकार  को  इसके  बारे  में  एक  साफ

 नीति  अपनानी  चाहिए  कि  जो  छोटे  लोग

 हैं,  पिछड़े  हुए  और  लैंडलैस  लोग  हैं,  जो

 हाथ  से  कष्ट  कर  के  काम  करने  वाले  हैं
 उन  के  हाथ  में  जमीन  रहेंगी।  यह  बेनामी

 मिल्कियत  की  जो  बात  है,  उस  को  खत्म  किया

 जाना  चाहिए।

 इन  सब  बालों  को  मदेनज़र  रखते

 हुए  मैं  चार  पांच  सुझाव  देना  चाहता  हूं  ।॥

 पहली  बात  तो  यह  है  कि  आप  कितनी  भी

 कोशिश  करें  तो  भी  इस  देश  में  सारी

 जमीन  अंडर  इरिगेंशन  आने  वाली  नहीं

 है।  महाराष्ट्र  में  बरवे  कमीशन  ने  एक
 मास्टर  प्लान  तैयार  करने  की  कोशिश

 की  |  क्‍या  निकला  उसमें  से?  उन्होंने

 कहा  था  कि  —

 “24  per  cent  land  will  be  irrigat
 ed  in  Maharashtra.”

 हम  कोशिश  कर  रहे  हैं  मार्डन  टेक्नोलोजी

 के  जरिए।  पहले  भी  हमने  कोशिश  की

 श्रौर  अभी  भी  कितनी  ही  कोशिश  करें  तो

 भी  50  प्रतिशत  से  ज्यादा  महाराष्ट्र  में

 इरिंगणन  नहीं  हो  सक्रती।  इस  का  मतलब

 साफ  है  कि  इस  देश  में  ज्यादा  से  ज्यादा

 जमीन  बगैर  सिचाई  की  जमीन  रहेगी।

 मुझे  इस  बात  का  दुख:  है  कि  आज  तक

 जो  सरकार  देश  में  काम  कर  रही  थी

 उन्होंने  ड्राइ  फामिग  के  बारे  में  कोई  भी

 रिसर्च  नहीं  किया  क्योंकि  एक  तरफ

 सिंचाई  होती  पर्हे  और  दूसरी  तरफ  ड्राइ
 फामिंग  भी  चलती  रहे  तो  मैं  कहूंगा  कि

 कृषि  के  सेक्टर  में  भी  बहुत  बड़ा  क्लासि-

 फिकेशन  होने  का  डर  मुझे  लगता  है।
 झगर  यह  क्लासिफिकेशन  बढ़ता  चला
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 जायगा  तो  जिस  विषपमता  को  हम  कम

 करना  चाहते  हूँ  उस  को  हम  और  बढ़ायेंगे

 ऐसा  मुझे  डर  लगता  है।  इसके  लिए
 मैं  कहूंगा  कि  जो  हमारे  रिसचे  इंस्टीट्यूशंस

 हैं  या  कालेजेज़  और  यूनिवर्सिटीज़  हैं  उनको

 क्लीअरकट  डायरेक्शन  देने  की  जरूरत  है।

 मैं  इस्रायल  होकर  आया  हूं  ।  वहां

 बहुत  कम  पानी  गिरता  है  ।  वह  मुल्क  बहुत
 छोटा  है  t  मैं  उसके  साथ  अपने  मुल्क  को

 कम्पेयर  नहीं  करना  चाहता  हूं  ।  मैं  दृष्टि  की

 बात  सिर्फ  कहना  चाहता  हूं  ।  मैंने  देखा  है
 कि  पानी  का  इस्तेमाल  करने  के  बारे  में

 उन्होंने  रिसच  किया  है  a  मैं  डेज़ट  में  गया

 था,  वहां  मैंने  देखा  कि  कितना  रिसर्च  वे

 ड्राइ  फा्सिग  के  बारे  में  कर  रहे  हैं  ।  कम  से

 कम  पानी  है  तो  कौन  सी  उपज  उस  में  पैदा

 कर  सकते  हैं,  इस  की  रिसर्च  वे  कर  रहे  हैं  ।

 मुझे  मालूम  नहीं  कि  इस  दिशा  में  हमारे  यहां

 क्‍या  हो  रहा  है  |  हमारी  जो  कुछ  भी  रिसचे

 है  वह  सेलेक्टिव  प्रोसेस  की  रिसर्च  है।  ग्रीन

 रेवोल्यूशन  की  बात  हम  कर चुके हैं  |  1965

 से  यह  बात  चली  है  मैंने  एक  दफ़ा  बम्बई  की

 विघान  सभा  में  कहा  था  कि  इस  देश  में

 ग्रीन  रेवोल्यूशन  का  सवाल  नहीं  है,
 येलो  रेवोल्यूणन  का  सवाल  है  यानी  ड्राइ
 फामिग  के  ऊपर  रिसचे  की  आवश्यकता  है
 अगर  ड्राइ-फासिग  की  तरफ़  ध्यान  नहीं  देंगे

 तो  वड़ी  दिक्कत  हो  जायगी  ।

 हम  लोगों  को  टैकनालाजी  के  बारे  में  भी

 छोटे  फा्मर  को  *दहेनज़र  रख  कर  यान  देना

 चाहिये  ।  एक  इन्टरमीडियरी  टैकनालाजी

 की  बात  हमको  सोचनी  चाहिणे  ।  छोटे  से

 छोटा  यंत्र  हो  जो  एक्सपीडीयेन्सी,  इमीडियेसी

 बौर  टेकनालाजी  भें  मार्डन  हो  ।  श्रम  कम

 “लगे  और  उत्पादन  बढ़ाने  में  मदद  करे,  लेकिन

 क्क्सी  के  एक्सप्लायटेशन  का  साधन  न  बने  i

 लेकिन  इस  तरह  की  टेकनालाजी  के  बारे  में

 कोई  रिसचे  हुई  है,  ऐसा  मैं  नहीं  मानता  हूं  ।

 ड्सके  बारे  में  हमें  ध्यान  देना  चाहिये  |
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 दूसरी  बात  मैं  यह  कहना  चाहता  हूँ
 एग्रीकल्चर  को  एक  इण्डस्ट्री  के  रूप  में  ट्रीट
 करना  चाहिये  ।  श्राज  एग्रीकल्चर  को  कोई
 भी  इण्डस्ट्री  नहीं  मानता  है  ।  कुछ  कर  नहीं

 सकते,  इसलिये  खेती  में  रहे--यह  स्थिति

 है।  मेरा  निवेदन  है  जैसे  आप  इन्टीग्रेटेड

 इण्डस्ट्रीयल  पालिसी  बनाते  हैं  तो  इन्फ्रास्ट्रक्चर
 की  व्यवस्था  करते  हैं,  लोन्ज्ञ  देने  की  व्यवस्था

 करते  हैं,  इसी  प्रकार  से  एक  इन्टीग्रेटेड  प्रोग्राम

 टोटल  लैंड-इवलपमेंट  का  बनायें,  जिस  में

 कम्पोज़िट  लैण्ड  डेक्‍लपमेंट  की  बात  हो,

 एफोरेस्टेशन  की  बात  हो,  बंध  या  नाला

 बनाने  की  बात  हो  या  और  भी  जो  बातें

 इससे  सम्बन्धित  हों,  वे  इस  में  हों  ।  इन

 चीज़ों  को  मददेनज़र  रख  कर  ये  काम  हम
 करेंगे  और  स्टेट्स  को  इसलिए  कहेंगे  तो  मेरे

 ख्याल  से  ज्यादा  काम  हो  सकता  है  |

 इसमें  अगर  मैं  यह  सुझाव  दूं  कि  हम  कोई

 इंस्टीयूपूशन  बना  सकें---जैसे  एग्रीकल्चरल
 डेवलपमेंट  कारपोरेशन  है  और  उसके  लिए

 इन्फ्रास्ट्क्चर  और  फाइनेन्सेज़  प्रोवाइड  करें,
 तो  जो  छोटे  किसान  हैं,  जो  लैंडलेस  लेबरसे

 हैं  उनको  पोटेन्शल  एम्पलायमेंट  देने  के  लिहाज
 से  अगर  कुछ  ऐसी  व्यवस्था  हो  तो  आने  वाले
 10-15  सालों  में  एक्र  तरफ़  तो  सनन्‍्तुलित

 एग्रीकल्चरल  3वलपमेंट  होगा,  दूसरी  तरफ़

 इस  सन्तुलन  से  सारे  देश  में  एक  नया  सन्तुलन
 पैदा  होगा  ।  मेरा  सुझाव  है  कि  आप  इस
 चीज़  पर  काम  करने  की  कोशिश  करें  t

 मैं  आपका  ज्यादा  समय  नहीं  लेना  चाहता

 हुं--जो  सुझाव  मैंने  आपके  सामने  पेश  किये

 हैं--

 The  most  down-trodden  in  this  coun-
 try  are  the  agricultural  workers  and
 small  farmers.  Let  us  not  forget
 them.  The  Janata  Party  mus?  insist
 on  this.

 बस  इतनी  ही  मेरी  आपसे
 ३  प्रार्थना  है  ।

 हमारे  देहातों  पर  हमारे  देश  की  सारी  इक  रामी
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 [  डा०  बापू  कालदाते  ]

 निर्भर  होती  है---इन  के  ऊपर  आप  ज़रूर

 ध्यान  देंगे---ऐसी  उम्मीद  करते  हुए  मैं

 झपना  भाषण  समाप्त  करता  हूं ।

 थ्रो  रामनरश  कदशव।हा  (सलेमपुर)  :

 माननीय  सभापति  महोदय,  मैं  सब  से  पहले
 माननीय  क्ृषि  मंत्री  जी  को  साधुवाद  देता  नि

 उन्होंने  खेती  के  मामले  में  ज्यादा  खर्च  करने

 का  इरादा  किया  है  और  उसकी  शोर  ध्यान

 दिया  है

 सभापति  महोदय,  हमारे  देश  की  खती

 श्रासमान  पर  निर्भर  है  झाज  भी  हम  लोग

 श्रासमान  की  तरफ़  आशा  लगाये  रहते  हैं
 कि  कब  वर्षा  होगी,  कितनी  वर्षा  होगी,  वर्षा

 ग्रच्छकी  होगी  या  नहीं  होगी--रात-दिन
 किसान  के  मन  में  यही  लगा  रहता  है  ।  हमारे
 उधघर  के  भाई  चाहे  जितनी  अपनी  पीठ  ठोंक

 लें,  इतनी  उन्नति  की  है,  उतनी  उन्नति  की  है,

 कुछ  तो  हुई  है,  लेकिन  मैं  आप  से  निवेदन

 करना  चाहता  हूं  कि  हमारे  देश  की  खेंती

 इन्द्र  और  इन्दिरा  के  झगड़ों  में  तबाह  हो  गई  ।

 अगर  फसल  अच्छी  हो  जाय  तो  हमारी  सरकार

 कहती  रही  है  कि  हमारी  योजना  अच्छी  थी,

 हमने  बहुत  खाद  दिया,  खूब  पानी  दिया

 शौर  इसीलिये  फसल  अच्छी  हुई  है  ।  अगर

 खेती  नहीं  हुई---तब  कहते  रहे  कि  हम  क्‍या

 करें---इन्द्र  बदमाश  है,  उसने  समय  पर  पानी

 नहीं  दिया,  ज्यादा  पानी  दे  दिया  या  यहां

 अकाल  पड़  गया,  वहां  अकाल  पड़  गया--

 इस  तरह  से  बहाना  मारते  रहे  t

 लेकिन  यदि  मैं  कह  सकूं  तो  एक  तीसरा

 बहाना  भी  था---अगर  इनका  काम  दो  बहानों

 से  नहीं  चला,  तब  पुरानी  सरकार  के  नेताओं

 ने  कहा  कि  हम  क्‍या  करें,  बच्च  इतने  ज्यादा

 पैदा  हो  गये  हैं  कि सब  का  सब  खा  गये,  कुछ
 बचा  ही  नहीं  ।  हमारे  देश  की  खेती  इन्द्र,

 इन्दिरा  और  ड्न्द्री  के  झगड़ों  में  तबाह  हो  गई  to
 voy
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 मैं  कहना  चाहता  हूं  कि  श््ब  यह  काम  बन्द

 होना  चाहिये  शौर  हमारे  देश  की  खेती  के  लिये

 निश्चित  रूप  से  पानी  का  इन्तज्ञाम  होना

 चाहिये  1

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  हमारे  मित्नों  ने  हरिजनों  के  बारे  में,
 श्रादिवासियों  के  बारे  में,  खत  मजदूरों  के

 बारे  में  बड़े  क्रोकोडाइल  श्रांसू  बहाये  है  ।

 मैं  इनसे  पूछना  चाहता  हं--पिछ्ले  30

 वर्षों  में  इन्होंने  हरिजनों  को  वया  दिया  ?

 हमारे  गांव  में  एक  कहावत  है  ।  सभापति

 महोदय,  शायद  आपने  भी  उसको  सुना

 होगा  ।  पुराने  जमींदार  कहा  करते  थ  कि

 हलवाहे  को  दो  दिन  का  खर्चा  मत  देना,

 नहीं  तो  दूसरे  दिन  हल  चलाने  नहीं  आएगा  I

 हमारे  इन  मित्रों  ने  यही  किया  ।  हरि-

 जन-हरिजन  चिल्ला  कर  वोट  तो  लिया,
 लेकिन  हरिजनों  की  रोजी  का  इन्तजाम  नहीं
 किया  ।  हरिजन  को  रोटी  का  इन्तजाम

 नहीं  किया  ।  हरिजनों  का  जहां  रिजर्वेशन

 था  वह  भी  पूरा  नहीं  किया  a  आज  फिर

 वही  बात  कह  रह  हैं  ।  मैं  कहना  चाहता

 हं  कि  भारत  सरकार  के  श्रांकडों  के

 म्‌ृताबिक,  :967%  आंकड़ों  के  मृताबिक  5

 करोड़  एकड  जमीन  ऐसी  थी  जिस  पर  खेती  नहीं
 हो  रही  थी  ।  आज  भी  मैं  दावे  के  साथ  कह

 सकता  हंं  कि  सात  करोड  एकड़  जमीन  ऐसी

 है  जो  खेती  के  लायक  नहीं  है,  परती  है  ॥

 अगर  उसी  जमीन  को  बांट  दिया  जाये  तो

 कम  से  कम  दो  या  तीन  करोड़  हरिजनों
 शौर  भूमिहीनों  की  रोजी  का  इंतजाम  हो
 सकता  है  |  यह  जरूरी  नहीं  है  कि  जिस

 गांव  में  वे  हते  हैँ,  उसी  गांव  में.-

 वे  रहें  ।  सारा  देश  एक  है

 इसका  कोई  हिस्सा  पाकिरतान  नहीं  है  t.

 ग्रगर  हमारे  यहां  खाने  का  इन्तजाम  नहीं

 होगा,  उनकी  रोज़ी-रोटी  का  इन्तजाम  नहीं.  :

 होगा  तो  वे  लोग  बाहर  जाने  को  भीड
 तैयार  हैं  ।॥  we  kh -  न
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 जहां  बसे  सो  ही  उत्तम  देशू
 1

 जो,  प्रतिपालू  वही  नरेशू  ।

 जहां  जहां  उसे  जमीन  मिलेगी,  वही  मजदूर
 चला  जापेगा,  हमेशा  बड़े  बड़े  किसानों  की

 ही  बात  की  जाती  है  ।  बड़े  किसानों  में  यह
 डर  बना  रहता  है  कि  अगर  इन  हरिजनों

 को,  इन  भृमिहीनों  को  जमीनें  बांट  दी  गयीं

 तो  यह  खेती  वाले  हो  जायेंगे  और  हमारे

 यहां  हल  नहीं  चलायेंगे  t  मैं  कहता  हंं  कि

 इसलिए  भी  इन  हरिजनों  और  भमिहीनों
 में  जमीन  नहीं  बांटी  गयी  I

 महोदय,  खेती  के  लिए  केवल  चिल्लाने

 से  काम  नहीं  चलेगा  ।  उसके  लिए  खाद  चाहिए,
 बीज  चाहिये,  पानी  चाहिये  और  मैं  ग्रापसे  निर्ये-

 दत  कहूं  कि  उसी  के  साथ  साथ  उसको

 दाम  भी  चाहिये  ।  एक  दिन  हमारे
 उधर  के  भाई  बहुत  चिघ्ला  रहे  थे  कि

 बहुत  महंगाई  बढ़  रही  है  ।  मैं  आपको

 महंगाई  के  बारे  में  बताता  हूं  |  मैं  आपको

 बताता  चाहता  हूं  कि  एमर्जसी  के  पहले
 किसान  25  किलो  गेहं  देकर  एक  बोरा  खाद

 का  खरीद  सकता  था।  एमजेंसी  में  उसे  एक

 क्विटल  गेहूं  बेचने  पर  एक  बोरा  यूरिया  खाद

 का  नहीं  मिलता  था  t  किसान  की  लागत

 का  तो  चौगुना  दाम  हो  गया  था,  इसको

 कौन  पूरा  करेगा  ?  मैं  आपसे  कहना  चाहता

 हूं  कि  कारखाने  की  कौन-सी  ऐसी  चीज  थी

 जिसके  ड्योढ़े,  दुगुने  या  तिगन  दाम  नहीं

 बढ़े  ।  लेकिन  किसान  की  चंड  से  कमर  तोड़

 कर  उसका  दो  सौ  रुपए  क्विटल  का  गहं

 60  रुपए,  70  रूपए  क्विटल  में  बिकवाया  |

 अगर  आपकी  यह  चीति  चलती  रहती  तो  इस

 देश  में  दो-तीन  साल  के  बाद  पूरा  अ्रकाल

 पड़  जाता  ।  इसे  इस  देश  में  कोई  नहीं  रोक

 सकता  था  ।  आपको  किसान  की  हालत  का

 क्या  पता  है।  मैं  पूछना  चाहता  हूं  कि

 किसान  ने  क्‍या  अपराध  किया  था  जो  उसे

 खाद,  बीज  इतने  महंगे  दामों  पर  मिला  1

 पात्ती  का  दाम  आपने  बढ़ा  दिया  t
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 तब  मैं  अपने  कृषि  मंत्री  जी  से  कहना

 चाहता  हूं  कि  आप  खाद  का  दाम  जरूर

 कम  कराइये  ।  श्रगर  आप  यह  नहीं  करायेंगे

 तो  झाप  भी  बहुत  सफल  नहीं  होंगे  ।  मैं

 आपसे  कहता  हूं  कि  अभी  भी  खाद  का  दाम

 बहत  ज्यादा  है  t

 अब  मैं  आपको  छोटे  किसान  की  बात

 बताता  हें  -  अगर  किसान  को  श्रपने  खेत

 से  कुछ  नहीं  मिलेगा  तो  वह  खेत  मजदूर
 को  मजदूरी  कहां  से  देगा  ।  अगर  आप

 किसान  का  गेहूँ  10  रुपए  क्विटल  बिक-

 वायेंगे  तो  उसके  पास  पैसा  नहीं  बचेंगा

 अगर  उसके  पास  पैसा  नहीं  बचेगा  तो  वह
 कहां  से  मजदूर  को  मजदरी  देगा  ।  सभा-

 पति  महोदय,  आप  हमारे  पड़ोस  से  श्राते  हैं
 ग्राप  जानते  हैं  कि  कोडो  की  निराई  कोई

 नहीं  कराता  है  ।  इसलिए  नहीं  कराता  हैं
 कि  जितना  निराई  का  देना  पड़ेगा
 उतना  उससे  मिलेगा  नहीं  ।  इसलिए  कोडो

 की  निराई  पर  कोई  घर  मे  खर्च  करने  को

 तैयार  नहीं  है।  खाद  का  आप  इन्तजाम

 करें  ।  बिना  खाद  के  इन्तजाम  के  कोई  काम

 चल  नहीं  सकता  है  ।  a

 जहां  तक  पानी  का  सवाल  है  इसके

 बारे  में  जितना  कम  कहा  जाये  श्रच्छा

 होगा  |  मैं  यू०  पी०  का  रहने  वाला  हूं

 सरकार  बड़ा  ढिढोरगा  पीटती  है  कि  उसने

 बहुत  से  ट्यूबबल  बनवा  दिये  हैं  ।  लेकिन  मैं

 चुनौती  के  साथ  कहता  2  कि  कोई  माई  का

 लाल  यह  बता  दे  कि  एक  सिरे  से  दूसरे
 सिरे  तक  उनका  पानी  जा  रहा  हैं  ।  नहीं
 जाता  है  ।  और  बहुत  से  तो  बन्द  भी  पड़े

 हैं  ।  एक  कहावत  है  हम  किकर  फूफा,
 हम  किकर  फ्फा  ।  बिना  साझ  के  इनसे

 काम  नहीं  चल  सकता  है।  लेकिन  साझा  करने

 के  लिए  कोई  मिलता  नहीं  है  ।  शाज

 ट्यूबबल्स  की  सिचाई  के  बारे,  में  कोई  यो  जला

 भारत  सरकार  .-ने  नहीं  बनाई  है  4.  सबसे
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 पहले  भारत  सरकार  को  अपना  दिमाग
 निश्चित  करना  चाहिये  कि  किस  क्षेत्र

 में  सिचाई  का  कौन  सा  साधन  सबसे  उप-

 यूक्‍त  सिद्ध  हो  सकता  है  ।  ऐसा  करने  के

 बाद  सघन  रूप  से  इसको  कार्यान्वित  करने

 का  प्रयास  होना  चाहिये  |  ञझ्राज  होता  बया

 है  ?  जहां  नहरें  बनी  हैं  वहीं  पर  ट्यूबवेल
 भी  बना  दिये  गये  हैं  ।  कहीं  पर  कुछ  भी

 नहीं  है,  न  नहर  है,  न  तालाब  है  और  न  ही

 ट्यूबवैल  है  |  जहां  तालाब  से  सिचाई  हो

 रही  है  वहां  नहर  भी  बनवा  दी  गई  है,

 ट्यूबवैल  भी  लगवा  दिये  गय  हैं  ।  जहां  कुछ

 नही ंहै  वहां  श्र्ब  भी  कुछ  नहीं  है  कहीं
 पर  सब  कुष्ठ  सुविधायें  है  और  कहीं  पर

 कोई  भी  इन  सुविधाओं  में  से  सुविधा  नहीं

 है  ।  मरा  निवेदन  है  कि  सघन  सर्वे  करा

 कर  जिस  स्थान  पर  तालाब  से  खेती  हो
 सकती  है  वहां  तालाव  बनवाए  जायें,  जहां

 नहरों  से  हो  सकती  है  वहां  नहरें  बनवाई

 जायें  और  जहां  ट्यूबबंलज  से  हो  सकता  है

 वहां  ट्यूबवेल  बनवाय  जायें  ।  कहां  किस

 साधन  से  अधिक  उपयकत  खेती  हो  सकती

 है  उसकी  प्री  योजना  बना  कर  आप  आगे

 बढें  तो  काम  हो  सकता  है  ।  व्यवस्थित  रूप

 से  आप  खेती  के  चास्ते  पानी  का  इन्तजाम

 करें  I  अगर  ऐसा  नहीं  करेंगे  तो  हम  लोग

 चिल्लाते  रह  जायेंगे  और  खेती  की  पैदावार

 जहां  की  तहां  रह  जायेगी  ।

 बीज  में  भी  बड़ा  घ्रोटाला  है  ।  कई

 बार  हमारे  यहां  ऐसा  वीज  गया  है  कि

 उमस्को  वोने  के  बाद  वह  जमा  ही  नहीं

 है  ।  उसका  पैसा  भी  डंडा  मार  मार  कर

 वसूल  किया  गया  है।  कारतिक  में  बीज  की

 जरूरत  थी  सो  अगहन  में  दिया  गया।

 उस  वक्‍त  कौन  किसान  ले  सकता  है।
 बेचारे  कर्मचारी  की  तनख्वाह  में  से  पैसा  भी

 उसका  काट  लिया  गया  ।  जब  खाद  की  जरूरत

 होती  है  तब  खाद  न  देकर  जब  जरूरत

 नहीं  होती  है  दे  दी  जाती  है।  फिर
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 किसान  का  गला  दवाया  जाता  है।  ये  जो
 चोज़े  है  इनकी  ओर  आपका  शअ्रविलम्ब
 ध्यान  जाना  चाहिए।

 पानी  के  साथ  साथ  किसान  को

 बिजली  की  जरूरत  भी  पड़ती  है।

 भोजपुरी  में  एक  कहावत  है  तुरनाज  बिका

 मुके  धुलवा  दे।  तुम्हारी  बिके  न  बिके

 मुझे  मेरा  हिस्सा  दे  दो  ।  बिजली

 सप्लाई  की  जाए  या  न  की  जाए  पैसा  उससे

 वसूल  कर  लिया  जाता  है।  24  घंटे  देने

 की  आपने  गारंटी  की  है  लेकिन  एक  घंटा
 भी  बिजली  उसको  नहीं  दी  जाती  है।
 कोई  नहीं  जानता  है  कब  उसको  बिजली

 मिलेगी  और  कब  नहीं  मिलेगी।  इतना

 हो  नहीं  एक  बार  बिल  अदा  कर  देने  के

 बाद  दुबारा  उसके  पास  बिल  पहुंच  जाते

 हैं।  जहां  किसी  ने  क्नक्शन  कटवा  भी

 दिया  होता  है  वहां  भी  यह  देखा  गया  है  कि

 तीन  तीन  साल  के  बाद  उससे  एरियज्े

 वसूल  किए  जाते  हैं  ।  ये  सब  धांधलियां

 होती  हैं।  हमारे  यहां  स्थिति  यहां  तक

 पहुंच  गई  है  कि  ट्यूबबेल  कटवा  करके

 लोगों  ने  पंपिंग  सैट  लगवाने  शुरू  कर  दिए

 हं ।  लेकिन  बेचारों  के  पास  पैसा  नहीं  है।
 मैं  आपको  एक  वात  कहना  चाहता  हूं
 पिछले  दो  तीन  साल  में  कितने  प्राइवेट

 ट्यूबवेल  लगे  है  इसका  आंकड़ा  मंत्री

 महोदय  मंगवा  लें  तो  उनकी  आंखें  खुल

 जाएगी  ।  सारी  स्थिति  साफ  हो  जाएगी।

 इसके  बारे  में  भी  आझापको  कुछ  करना

 होगा  ।  सब  बोझे  हम  पर  लादे  जाते

 हैं  लेकिन  हमें  कोई  सहलियत  नहीं  दी

 जाती  है।  इस  तरह  से  कंसे  काम  चल

 सकता  है।

 बहुत  कहा  जाता  है  कि  मंहगाई

 बहुत  बढ़  गई  है।  मैं  मानता  हूं  कि  मंह-

 गाई  बढ़ी  है।  लेकिन  हमारे  मित्रों  को
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 कहने  का  कोई  हक  हासिल  नहीं  है।
 वे  किस  मुंह  से  कहते  हूँ  यह  मेरी

 समझ  में  नहीं  आया  है।

 एक  मसताननोय  सदस्य  :  अभी  भी  बढ़

 रही  है।

 श्री  राम  नरदा  कदावाहा :  आपके

 जमाने  में  पांच  रूपए  से  कम  में  चीनी

 नहीं  मिलती  थी  लेकिन  अराज  कहीं  भी  आप

 चले  जाए  चार  रुपए  किलों  से  अ्रधिक  में

 आपको  चीनी  नहीं  मिलेगी।  आपके

 जमाने  में  सवा  दौ  सौ  रुपए  डालडा  का

 टिन  था  और  श्राज दो  सौ  से  अधिक  नहीं

 है  |  श्रगर  आपका  राज  चलता  रहता  तो

 क्‍या  होता।  सिनोहरा  जो  होता  है

 उसको  पानो  में  बहा  दिया  गया  होता
 क्योंकि  आपने  सब  मर्दों  को  बन्ध्या  कर

 दिया  होता।  अपने  सबको  बध्या  बना

 दिया  होता।  यह  अधपका  झालम  है।

 किसान  संगठित  नहीं  है।  इतलिए

 उस  को  परेशान  किया  जाता  है।  यह

 बात  बहुत  दिन  नहीं  चलेगी।  आप  महंगाई

 महंगाई  चिल्लाते  रहिए,  लेकिन  महंगाई

 बढ़ी  नहीं 1  मंहगाई  किसान  को  मारते  के

 लिए  शहर  के  लोगों  का  केवल  एक  नारा  है।

 75  का  लोहा  250  रूठ  में  है,  लेकिन

 आप  ने  तो  85  रु०  से  250  रु०  एकदम

 कर  दिया  था।  तब  नहीं  कहा  कि  महंगाई

 बढ़ी  है।  शहर  के  लोगों  का  दिमाग  बना

 हुआ  है  कि  झनाज  महंगा  तो  महंगी  ञ््रा

 गई,  अनाज  सस्ता  तो  सस्ती  ञ््रा  गई।

 इस  मनोवृक्ति  को  बदलना  होगा।

 कुछ  माननीय  सदस्य  कह  रहे  थे  कि

 खेती  को  एक  उद्योग  समझ  कर  के  करना

 चाहिए।  मैं  कहना  चाहता  हूं  कि  आप

 केवल  खेती  की  लागत  ही  दे  दीजिए,

 हमको  हमारी  मजदूरी  दे  दीजिए  झर

 आपने  जो  रेट  तय  किया  है  वही  दे
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 दीजिए,  हमारे  उस  उद्योग  में  मुनाफ़ा  न

 दीजिए  -  लेकिन  यह  काम  आप  नहीं  करने

 जा  रहेहँ

 गन्ने  का  जहां  तक  सवाल  है  सारे

 आंकड़े  आपके  जाल  बट्टा  है।  और  कह
 दिया  जाता  है  कि  आधा  गन्ना  गुड़  बनाने
 में  चला  जाता  है।  मरा  कहना  है
 कि  आपका  यह  गलना  विकास

 विभाग  गलत  आंकड़े  देता  है।  मुश्किल  से

 l0  प्रतिशत  गन्ना  गुड़  बनाने  में  जाता

 है।  जब  गन्ना  विकास  विभाग  नहीं  था

 तब  l)  परसेंट  रिकवरी  थी।  लेकिन  आज

 सारे  डेवलपमेंट  होने  के  बाद  रिकवरी  9

 परसेंट  रह  गई  है।

 इसी  तरह  चोनी  मिलों  में  राष्ट्रीय-
 करण  की  बात  कह  कर  झ्राप  ने  बहुत

 नुकसान  किया  है।  मेरा  मतलब  पिछली

 सरकार  से  है।  राष्ट्रीयकरण  के  डर  से

 मिल  मालिक  चीनी  मिलों  के  सारे  पुर्जे
 उठा  कर  ले  गए।  किसी  तरह  जुगाड़
 कर  के  मिलों  को  चलाते  हैं।  राष्ट्रीयकरण
 की  बात  कह  कर  यह  हालत  हो  गई  कि

 अराज  अगर  सरकार  चीनी  मिलों  को

 शपने  हाथ  में  ले  ले  तो  एक  भी  चीनी

 मिल  नहीं  चल  सकती  है।  एक  गोल्डन

 गोली  जो  सरकार  के  पास  है  वह  झाई०

 ए०  एस०  और  पी०  सीं०  एस०  अधिकारी

 है  जिसको  यह  समझा  जाता  है  कि  वह
 प्रशासन  भी  चला  सकता  है,  और  कारखाना

 भी  चला  सकता  है।  मतलब  यह  कि  सब

 मर्ज  की  दवा  यह  गोल्डन  गोली  हो  गई।

 उनकी  तनख्वाह  में  तो  कमी  होगी  नहीं,
 मिल  चले  या  न  चले  इससे  उनको

 कोई  मतलब  नहीं  है।  पब्लिक  सेक्टर

 में  घाटा  इन-  नालायक  अफ़सरों  की  वजह
 से  ही  होता  है  और  उस  घाटे  की  पूर्ति
 करने  के  लिए  बारवार  माल  का  दाम

 बढ़ाया  जाता  है  जिस  के  नाम  पर  प्राइवेट
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 सेक्टर  वाले  अपना  मुनाफ़ा  कमाते  रहे
 ह  और  उसी  में  से  कांग्रेस  सरकार  को

 चंदा  देते  रहे।

 हमारे  देश  का  दिमाग  सड़  गया  है  |

 किसी  विश्वविद्यालय  का  वाइस-चांसलर

 अगर  मामूली  कपड़े  पहन  कर  दूसरे  दर्जें
 के  डिब्वे  में  चले  तों  कोई  भी  उसे  उठने

 को  नहीं  कहेगा।  लेकिन  अगर  पतलून
 पहन  कर  चलता  है  तो  दो,  तीन  स्टेशन

 के  बाद  ही  लोग  कहेंगे  कि  बैठ

 जाओ  |  लेकिन  गांवों  भ॑  किसान  के  काम

 करन  के  लिए  i0,  0  करमंचारा  हैं,
 लेकिन  किसो  का  कोई  दफ्तर  नहीं  है।
 ग्राम  सेवक,  एग्रीकल्चर  सुपरवाइज़र,  सेक्े-

 टरी,  कोगआापरेटिव  सुपरवाइजर  आदि

 कमंचारी  होते  हैं  लेकिन  काम  कोई  नहीं
 कर्ता  है।  खाद  का.  तीन  गड्डा  अगर  एक
 कर्मचारी  बनवाता  है  तो  गांव  में  रहने
 वाले  सभी  कर्मचारी  कहेंगे  कि  हमने  खाद

 के  गड्ढे  बनवा  दिए  |  खाद  के  गड्ढे  हमने
 बनवा  दिए।  लेकिन  बने  तो  तीन  ही है
 लेकिन  जब  रिपोर्ट  इक्क्रट्ठी  हुई  तो  कागज

 पर  2  और  जमीन  पर  तीन  गडढ़े  मिलते

 है  I

 6.00  hrs.

 मेरा  निवेदन  है  कि  गांव  के  लिये  सामान्य

 काम  के  न्य  एक  कर्ंचारी  की  व्यवस्था

 कीजिये,  उसको  दफ्तर  दीजिये  और  सारे

 अधिकार  दीजिये  ताकि  किसान  को  एक  ही

 काम  के  लिये  दस  जगह  न  जाना  पड़े  और

 सारा  काम  एक  ही  जगह  उसका  हो  जाये  ।

 तभी  उसकी  कठिनाई  दूर  होगी  ।

 बहुत  से  क्षेत्रों  में  क्षेत्रीय  असन्तुलन

 बहुत  ज्यादा  है  ।  पूरे  उत्तर  प्रदेश,  पश्चिम

 बिहार,  जम्मू-काश्मीर  का  इलाका,  तेलंगाना

 तमाम-आदिवासी  क्षेत्र  ऐसे  हैं  जिनको  कभी  भी

 समझा  ही  नहीं,  गया  कि  यह  वो  देश  के  हिस्से  हैं
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 हम  लोगों  ने  बहुत  लड़ाइयां  लड़ीं,  जेल  गये,
 डंडे  खाये,  तब  एक  बार  ख्याल  किया  गया  |

 हमारे  शिन्दे  साहब  ने  अ्रशोक  मेहता  फूडग्रेन
 कमेटी  का  नाम  लिया,  उत्तकी  रिपोर्ट  आई,
 लेकिन  मैं  कहना  चाहता  हूं  कि  उस  रिपोर्ट  का
 क्या  हुआ,  आज  भी  वह  लाइब्रेरी  की  शोभा

 बनी  हुई  है  -  इसी  तरह  से  पटेल  कमीणन

 की  रिपोर्ट  भी  लायब्रेरी  की  शोभा  बनी  हुई
 है  ।  यह  किसकी  जिम्मेदारी  थी,  आपने

 कमेटी  बनाई  थी,  लेकिन  उसकी  रिपोर्ट  के

 मुताबिक  आपने  काम  पूरा  नहीं  किया  1

 लेकिन  अब  हमें  उनसे  शिकायत  क्‍या  है  ?

 में  अपनी  सरकार  से  निवेदन  करना  चाहता  हूं
 कि  रीजनल  इम्बलेन्सेज  को  दूर  करने  के  लिये

 जल्दी  से  जल्दी  प्रभावकारी  कदम  उठायें  1

 कृषि  की  समस्या  इस  सारे  देश  में  बहुत  बड़ी

 समस्या  है  ।  अगर  इसे  नहीं  सुधारेंगे  तो

 कभी  भी  क्षेत्रीय  असन्तुलन  समाप्त  होने
 वाला  नहीं  है  ty.

 कृषि  अनुसंधान  परिषद  के  बारे  में  मैं

 कहना  चाहता  हंं  कि  यह  एक  सफेद  हाथी  है  ॥

 पता  नहीं  कि  वहाँ  कितना  जलबढद्रा  हो  रहा  है

 भारतीय  कृषि  अनुसंधान  परिषद  में

 फैले  वेज्ञानिक  और  प्रशासनिक  भ्रपष्टाचार

 के  बारे  में  आये  दिन  समाचार-पत्नों  में  अनेक

 खबरें  आ  रही  हैं  ।  इन  खबरों  से  इस  बात  का

 पता  चलता  है  कि  परिषद  के  सर्वोच्च  अधिकारी

 ने  झूठ  वज्ञानिक  दावे  करदेः  बढ़े-बड़े  पुरस्कार
 गौर  पद  ले  लिये  हैं  ।  इस  बात  को  छिपाने

 के  लिये  अपने  नीचे  काम  करने  वाले  वैज्ञानिकों

 से  झठा  डाटा  छपवाया  तथा  सच्चे  काम  को

 दबाया  है  ।  ऐसी  स्थिति  में  इस  परिषद्‌  में

 विज्ञान  और  सच्चे  वैज्ञानिकों  की  जो  दयनीय

 स्थिति  होगी,  उसका  सहज  अनुमान  लगाया

 जा  सकता  है  1

 1972  में  भारतीय  कपि  अनुसंधान:
 संस्थान  2:  वरिष्ठ  वैज्ञानिक  डाग  बी०  एच०--

 शाह  ने  -आत्महरुपा,;करने  के!  पहले  Blo;
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 एम  एस०  स्वामीनाथन  के  नाम  पत्र  में  लिखा

 था  कि  अप  वैज्ञानिक  दावों  को  ठीक  सिद्ध

 करने  ह  लिए  जो  वैज्ञानिक  झूठा  डाटा  छापते

 हैं,  इन्हें  आप  प्रोत्साहन  देते  हैं  7  पद  और

 प्रतिष्ठा  के  मामले  मे  सच्चे  और  योग्य  वेज्ञानिकों

 की  अनदेखी  कर  दी  जाती  है  1

 इसी  बजट  से  दो  और  वज्ञानिकों  ने

 आत्महत्या  की  ।  इन  वैज्ञानिकों  की  किस

 तरह  से  दुर्देशा  हुई  है  ।  अगर  हम  विज्ञान  के

 मामले  में  भी  राजनीति  को  सामने  रखेंगे  तो  यहां
 भी  वी  हाल  होगा  जो  बंगला  देश  गे  हुआ  1

 मुजीव  साहब  अपनी  प्रयोगशाला  में  ही  समाप्त

 हो  गये  ।  हम  तो  किसी  तरह  निकल  गगशे  हैं  ।

 में  निवेदन  करना  चाहता  हुं  कि  इस  तरह  का

 खतरनाक  प्रयोग  नहीं  होना  चाहिये  ॥

 राजनीतिक  कारणों  स  होने  वाले  प्रमोशनों

 को  रोके  t  अगर  अनुसंधानकर्ताओं  को

 किसी  तरह  से  दबाया  गया  तो  उसमे  भी

 भ्रष्टाचार  होगा  |

 इन्ही  चन्द  शब्दों  के  साथ  मैं  आपसे  विदा

 लेता  हूं  और  आभारी  हूं  कि  आपने  मुझे
 बोलने  का  अवसर  दिया  1

 SHRIMATI  Vv.  JEYALAKSHMI
 (Sivakasi):  I  am  very  glad  to  take
 part  in  the  discussion  on  the  Demands
 for  Grants  of  the  Ministry  of  Agricul-
 ture  and  Irrigation.  I  would’  be
 thankful  if  I  am  given  more  time.

 During  the  Budget  discussion,  the
 former  Finance  Minister  and  the  pre-
 sent  Finance  Minister  were  aiguing
 among  themselves  about  the  justice
 they  haq  done  to  the  Agriculture
 Ministry.  But,  Sir,  the  Indian  farmers
 fee]  that  their  problems  have  not  been
 properly  representeq  in  the  Parlia-
 ment  and  that  their  demands  also  have
 not  been  duly  considered  so  far.

 But,  Sir,  all  the  politicians  who
 quote  Gandhi  गांड  words  every  now
 anq  then  that  India  lives  in  villages,
 after  that,  they  conveniently  forget
 about  that.  I  want  to  put  forth  the
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 fact  that  80  per  cent  cf  our  populaticn.
 is  living  in  rural  India  and,  among
 them,  60  to  70  per  cent  is  living  on
 agriculture  alone  and  they  are  contri-
 buting  50  per  cent  of  the  income  to  the
 national  exchequer  also.

 So,  Sir,  to  our  utter  dismay,  only
 thirty  per.  cent  of  our  plan  outlay  has

 been  allotted  to  the  Agriculture  Minis-
 try.  The  Government  says  that  agri-
 culture  has  been  given  top  priority.
 While  the  Finance  Minister  was  kind
 enough  to  give  tax  relief  to  the  well-
 to-do  people  and  the  industrialists  in
 the  name  of  giving  incentives  +o  start
 industries  in  the  rural  areas  and,  for
 the  money  that  has  been  invested  in
 the  rural  areas  for  rural  development.
 and  also  tax  relief  to  the  charitable
 institutions  ranging  from  Rs.  2  lakhs
 to  5  lakhs,  he  is  not  at  all  bothered
 about  the  poor  farmer,  whether  he
 comes  from  drought-prone  area  or
 from  backward  area.  The  small  far-
 mers  in  the.  drought-prone  area  or
 backward  area  are  given  loans  at  the
 rate  of  6  per  cent  whereas  the  big
 farmers  take  loans  at  2  to  8  ver  cent
 interest  borrowed  from  the  various
 financial  institutions.  Not  only  that.
 In  the  drought-prone  areas,  while  far-
 mers’  short-term  loans  have  been  con-
 verted  into  long-term  loans,  even  the
 difference  in  the  rate  of  interest  has
 not  been  exempted  and  so,  he  has  tc
 Pay  that  interest  at  the  same  time.

 Sir,  coming  to  irrigation,  I  am  glad
 to  note  that  in  the  foreign  countries
 like  the  U.S.A.  and  the  socialist  coun-
 tries  like  Russia,  the  amount  invested
 in  the  irrigation  projects  would  be  in-
 terest-free,  in  India,  the  interest  alone
 would  run  into  crores  of  rupees.  You
 Can  verify  that  from  the  report  of
 the  Finance  Commission  headeq  by
 Shri  Brahmananda  Reddy.

 I  request  that,  in  India  also,  that
 should  be  introduced  and  that  should
 be  treated  as  a  social  asset  in  provid-
 ing  employment  opportunities  to  the
 people  in  the  drought-prone  areas.
 I  know  that  many  minor  projects  are
 at  a  standstill  for  want  of  funds.  The



 247  D.G.,  1977-78

 [Smt.  ५.  Jeyaiakshmij
 more  you  delay,  the  cost  of  construc-
 tion  would  go  up  higher  and
 higher.  Nangal  dam  had  been  con-
 structed  in  the  early  fifties  at  a  cost
 of  only  Rs.  40  crores  at  the  interest
 rate  of  2.5  per  cent  to  3.5  per  cent.
 If  you  construct  it  now.  the  estimate
 would  go  up  to  Rs.  600  crores.  At
 least,  in  the  drought-prone  areas,
 such  projects  should  be  immediately
 taken  up.  And  all  the  technical  ob-
 jections  like  the  food  value  and  other
 things  should  be  overlooked  and  the
 project  should  be  finalised  immediate-
 ly.  I  wanted  to  suggest  one  impor-
 tant  thing.

 ‘Io  am_  representing  the  drought-
 prone  area  where  the  people  mostly
 depend  upon  the  underground  water
 sources  for  agriculture.  There  is  an
 apprehension  that  there  may  be  an
 acute  water  shortage  in  the  near  fu-

 ture.  The  financial  institutions  also
 have  restricted  the  digging  of  wells.

 Already  we  have  submitted  a
 scheme  to  the  Congress  Government
 about  diverting  the  flood  waters  of
 Kerala  to  the  districts  of  Tirunelveli
 and  Ramnad.  And  a  high-powercd
 Committee  had  also  been  constituted
 to  examine  that.  ‘The  Central  Water
 Power  Commission  also  has  submit-
 ted  a  report  on  one  important  Wes-
 tern  Ghat  Improvement  Scheme  in
 this  regard.  I  would  reyuest  the  pre-
 sent  Government  to  immediately  look
 into  it  and  to  expedite  the  implemen-
 tation  of  this  scheme.  Unless  the
 flood  waters  of  Kerala  come  to
 Terilnadu,  the  plight  of  dreuent
 would  not  be  solved.  I  request  the

 Agriculture  ang  Irrigation  Minister
 to  take  up  this  scheme  immediately.

 Regarding  agricultural  imputs.  the
 farmers  were  having  high  hopes  at
 least  in  the  budget,  that  the  prices
 would  get  stabilised  and  the  cost  of
 fertilisers  would  be  red:iced.
 Bu‘  nothing  has  been  mentioned  about
 it.  I  request  you  to  re-consider  it.
 Freviously,  the  State  Governments
 were  providing  pesticides  and  fertilisers
 to  the  farmers  through  block-develop-
 ment  offices  and  cooperative  institutions
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 at  subsidised  rates.  That  also  has  been
 withdrawn.  I  request  the  Minister  to
 ask  the  State  Governments  to  look  into
 this  matter,

 In  the  maiter  of  borrowing  the
 cooperative  societies  are  insisting  upon
 the  farmers  to  take  fertilisers  as  part
 of  the  loan.  These  fertilisers  which
 are  provided  by  them  to  the  fammners
 do  not  suit  their  soil.  Government
 should  see  that  either  the  financial
 institutions  should  provide’  suitable
 fertilisers  or  they  should  pay  full
 amount  so  that  the  farmers  are  able  to
 buy  the  suitable  fertilisers.

 Then,  Sir,  I  wou  request  the
 government  to  reduce  excise  duty  on
 tractors.  You  may  argue  that  tractors
 are  being  used  by  big  farmers  and  for
 the  small  farmers  power  tillers  have
 been  introduced.  You  have  been  kind
 enough  to  reduce  the  excise  duty  on
 power  tillers  from  i9  per  cent  to  5  per
 cent.  I  would  like  to  suggest  that  you
 may  abolish  completely  the  duty  on
 power  tillers  and  reduce  the  excise
 duty  on  tractors.  In  this  connection,
 I  would  like  to  auote  the  views
 expressed  in  a  seminar  held  at  New
 Delhi  by  the  Association  of  Indian
 Engineering  Industry:

 “To  revive  the  stagnant  demand
 for  tractors  the  Association  of  Indian
 Engineering  industry  has  suggested
 loan  schemes  with  easy  terms  for
 farmers.  Among  its  suggestions  are
 a  seven-vear  credit  period  a  maxi-
 mum  interest  rate  of  8  per  cent,
 limited  morigage  of  land,  and  easy
 repayment  terms.  The  Association
 has  also  suggested  that  taxes  on
 tractors,  which  vary  from  25  per
 cent  to  40  ner  cent  should  be  reduced
 and  State  sales  taxes  be  rationalized.
 The  progressive  sales  tax  policy  in
 Tespect  of  tractors  adopted  by
 Punjab  should  be  adopted  by  other
 States,  an  AIEI  statement  says.  The
 tractors  demand  for  the  last  six
 years  ig  said  to  have  remained
 between  32,000  and  35,000  units  a
 year  while  the  total  capacity  of
 industry  ig  over  60,000  _  tractors.
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 '  There  is  thus  considerable  idle
 capacity.  This  is  the  time  to  stimu-
 late  tractor  demand  so  that  techno-
 logy  transfer  to  villages  is  facilitated
 thereby  making  the  entire  country
 more  receptive  to  engineering  and
 technology.  There  is  also  a  need  to
 increase  food  production  hy  bringing
 more  lend  under  cultivation.  A
 study  shows  that  considerable  land
 is  being  left  fallow  through  lack  of
 motive  power  during  the  peak  sow-
 ing  period.  India  is  estimated  to
 require  l2  million  horse-power  to
 effectively  cultivate  its  29  million
 hectares  of  cultivable  land.  The
 available  power  from  all  sources—
 manual,  bullock  and  tractors—is  only
 37  million  h.p.  Studies  also  indicate
 that  the  annual  average.  tractor
 utilization  rate  In  India  is  more  than
 double  that  of  Europe;  this  indicates
 thai  the  Indian  farmer  uses  great
 ingenuity  in  making  the  most  of  his
 investment.  Commercial  banks  re-
 port  that  tractor  loan  repayment
 causes  them  almost  no  problems.”

 In  the  light  of  the  views  expressed
 above,  the  Government  should  come
 forward  to  encourage  the  tractor  indus-
 tr.’  so  that  all  the  farmers  can  get
 tractor  facilities.  (Interruptions)

 The  ex-factory  price  of  a  tractor
 is  Rs.  52,000/-  and  with  excise  duty,
 bank  interest  and  the  State  sales-tax,
 its  cost  works  out  to  Rs.  75,000 //-.  I
 would  therefore  request  the’  hon.

 Minister  to  consider  reduction
 in  the  interest  rate  and  excise  duty
 on  the  tractors  so  that  the  farmers
 may  be  in  a  position  to  go  in  for  pur-
 chasing  the  tractors.

 Regarding  procsrement  price  and
 remunerative  price  for  the  agricul-~
 tural  produce,  Sir,  I  do  not  want  to
 enter  into  controversy  of  North  and
 South.  But  J  want  to  put  before  you
 the  sore  feelings  of  the  farmers  in
 the  South.  Th2  Janata  Party  in  their
 manifesto  indicated  that  they  would
 immediately  announce  remunerative
 price  for  agricultural  produce.  But
 nothing  has  been  declared  so  far  nor

 any  mention  60  this  point.  Nothing

 ASADHA  9,  899  (SAKA)  D.G.,  1977-78  250.

 has  been  mentioned  in  the  budget.  In
 this  connection,  I  would  like  to  quote
 Mr.  Pai’s  speech  of  June  25,  977  in
 this  House

 “It  was  shoking  to  find  that  while
 the  wheat  eaters  were  provided
 with  a  subsidy  of  Rs.  24.5  per
 quintal,  in  the  case  of  rice  eaters,
 it  was  only  Rs.  .35  per  quintal.
 Why  this  discrimination  between
 the  rice  and  the  wheat  eaters?
 The  same  subsidy  shoulq  be  given
 to  both.”

 It  is  amazing  to  nate  that  an  amount
 of  Rs.  560.00  crores  has  been  given  to
 the  Food  Corporatian  of  India  by  way
 of  subsidy  alone.  But  I  do  not  know
 why  the  Food  Corporation  of  India
 has  been  showing  discrimination  bet-
 ween  rice  eaters  and  the  wheat  eaters.
 In  any  way  it  is  not  justifiable  that
 a  section  of  people  alone  is  enjoying
 this  benefit.  In  the  name  of  procure-
 ment  of  rice  from  the  producers  at
 a  subsidised  rate,  the  Government  had
 procured  sub-standarg  rice  and  those
 stocks  were  supplied  to  the  fair  price
 shops  for  consumption  by  the  rice
 eaters.  The  Food  Corporation  had
 earned  a  huge  profit.  I  would  therefore
 request  the  hon.  Minister  to  look  into
 this.

 Now,  I  come  to  cotton.  The  hon.
 Minister  may  argue  that  this  subject
 shou'‘d  be  referred  to  the  Commerce
 Minister.  But  I  would  like  draw  the
 hon,  Minister’s  attention  to  the  fact
 that  the  Ministry  of  Agriculture  and
 Irrigation  is  supplying  inputs  to  the
 cotton  growers.  It  is  therefore  in-
 cumbent  on  the  part  of  the  Ministry
 of  Agriculture  and  Irrigation  to  see
 that  the  cotton  growers  get  remunera-
 tive  price  for  their  produce.

 Some  ten  years  ago,  we  had  im-
 porteq  the  long  staple  cotton  from
 Egypt  worth  about  Rs.  50.00  crores.
 Afterwards  the  Government  came  out
 with  a  policy  of  intensive  cotton  culti-
 vation.  Hybrid  varieties  of  cotton
 like  ‘Varalakshmi’  and  MC—5  had
 been  introduced  in  order  to  achieve
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 self-sufficiency  in  cotton.  The  result
 was  that  in  974  there  was  none  to
 purchase  these  varieties  of  cotton.  The
 cotton  growers  had  suffered  a  heavy
 loss.  About  60  lakh  bales  of  cotton
 of  ail  varieties  were  lying  with  the
 indigenous  farmers  and  about  Rs.  0.0
 crores  had  been  released  to  the  Cotton
 Corporation  of  India  to  buy  cotton
 from  them.  But  that  was  all  on
 paper.  Only  Rs.  3.5  crores  have  been
 spent  so  far.  But  in  the  budget  allo-
 cation  of  the  Commerce  Ministry  for
 the  current  financia]  year,  an  amount
 of  Rs,  20.0  crores  has  been  set  apart
 for  the  import  of  cotton.  I  want  to
 know  whether  the  present  Govern-
 ment's  policy  is  to  support  ind:genous
 production  or  jmport.  Would  it  not  be
 better  if  the  hon,  Minister  kindly
 considers  that  this  amount  is  spent
 for  the  farmers  as  subsidies  and  sup-
 port  price  to  enable  them  to  cultivate
 short-staple  cotton.  Not  only  that.
 The  Mill  owners  are  also  not  ready
 to  buy  the  indigenous  cotton,  because
 they  have  to  pay  the  cotton  growers
 ready  cash.  But  the  Government
 provides  the  mill  owners  the  ‘mjported
 cotton  at  subsidised  rate  and  the  mill
 owners  can  repay  the  money  after  80
 days.

 From  this  you  can  see  how  the
 government  is  treating  the  farmer.

 ‘The  other  day  my  colleague  Shrimati
 Parvathi  Krishnan  was  speaking  about
 Vinkar=sia.  a  vlant  which  she  described
 as  farmer  oriented.  peasant  oriented
 and  fArought  oriented;  I  want  to  add,
 Tamilnadu  oriented  crop.  In  Tamil-
 nadu  most  of  the  districts  are  dry  and
 are  affected  by  drought  and  this  is  the
 only  suitable  crop  for  us  because  it
 Needs  less  of  water  and  so  people  are
 cultivating  this.  But  the  farmers  are
 exploited  by  the  middlemen.  There
 are  only  four  exporters  and  they  are
 purchasing  Vincarosia  plant  at  Rs.  2,000
 to  Rs.  2,500  a  tonne  and  exporting  it
 to  countries  like  Germany.  United
 States.  Japan.  eic.  for  Rs,  20,000  to
 Rs.  25.000  a  tonne.  I  approached  the
 former  Minister  of  Commerce  also  and
 insisted  on  him  that  STC  should
 purchase  this  so  that  the  export  could
 be  routed  through  them  and  the  farmer
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 also  may  get  a  hetter  price;  I  request
 the  present  Minister  also  to  look  into
 this  matter.

 I  now  come  to  DPA  programme,
 small  farmers  development  agency  and
 marginal  farmers  development  agency
 SFDA  and  MFDA.  No  doubt  the
 government  had  done  a  lot  through
 these  schemes;  a  lot  of  loans  had  been
 provided  at  concessional  rates;  our
 needs  are  of  course  more  and  some
 lacunae  whicn  are  there  should  be

 plugged,  In  the  Tamilnadu  consulta-
 tive  commiitee  meeting,  I  put  a  ques-
 tion  and  I  was  given  this  answer:

 “Minor  irrigation  schemes  exe-
 cuteq  with  aid  from  financial  insti-
 tutions  are  ts  be  implemented  only
 after  getting  ground  water  clea-
 rance.  This  system  is  insisted  upon
 in  all  schemes  tinanced  by  the  inter-
 national  Development  Agency,  Agri-
 cultural  Refinance  and  Development
 Corporation  and  the  Rural]  Electri-
 fication  Corporation.  No  ground
 water  clearance  is  insisted  upon
 presently  in  respect  of  cases  where
 wells  are  sunk  and  energised  from
 out  of  the  resources  of  the  agricul-
 turists  without  recourse  to  institu-
 tional  finance.  This  distinction  is
 to  the  disadvantage  of  the  poorer
 sections  of  the  agriculturists  who
 are  dependent  upon  the  banks  and
 financial  institutions  for  land  deve-
 lopment  and  are  required  to  con-
 form:  to  ground  water  discipline.
 Government  are  examining  the  ques-
 tion  of  streamlining  the  procedures.
 This  anomaly  exists  in  Tamilnadu
 only  because  of  acute  shortage  of
 groundwater  and  only  the  poor  and
 marginal  farmers  have  been  affect-
 ed;  by  this  system:”

 I  reauest  the  hon.  Minister  to  look
 into  this  matter  and  do  the  needful.

 There  is  neeq  to  develop  milch
 animals  in  Tamilnadu.  Especially  in
 the  drought  prone  areas  small  and
 marginal  farmers  are  _  interested  in
 dairy  development  schemes.

 MR.  CHAIRMAN:  There  are  a  large
 number  of  speakers;  please  conclude.

 SHRIMATI  V.  JEYALAKSHMI:  Su-
 fficient  frozen  semen  should  be  deve-
 loped  and  given  to  the  village  level
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 dispensaries  for  the  development  of
 fmilch  animals  and  cattle  feeds  should
 be  provided  ६५०  the  farmers  at  reduced
 rates.  Speaking  on  the  demands  of
 the  Commerce  Ministry,  former  Minis-
 ter  Shri  Shinde  said  in  this  House.

 “The  export  of  oil  cakes  should
 be  given  up.  Dairy  industry  and
 animal  husbandry  could  be  encou-
 raged  only  of  cattle  feed  inputs
 were  available  in  the  country  and
 the  farmers  got  them  at  reasona-
 bie  prices.  Our  foreign  exchange
 resources  were  very  much  improv-
 ed  and  our  export  performance
 was  much  better  now.  To  talk  of
 dairy  development  and  also  continue
 the  export  of  cil  cake  was  contra-
 diction  in  itself.  Government  should
 stop  the.  export  of  oil  cake,  as  early
 as  possible.  This  step  would  im-
 prove  our  economy.”

 So,  this  should  be  stopped  immediately
 so  that  cattle  feed  may  be  available
 at  reasonable  prices  for  the  farmers.

 Iam  coming  from  the  down-South  of
 this  nation.  The  Western  Ghats  are
 the  only  barrier  for  our  State.  Some-
 times  it  does  good.  But  sometimes
 the  Western  Ghats  create  a  havoc  for
 us  becauSe  we  are  in  the  rain-shadow
 areas.  It  stops  all  the  clouds  and  it
 rains  entirely  in  the  Kerala  coast  it-
 self.  In  some  other  way  it  does  good
 also.  That  is,  just  like  a  barrier  from
 that  Arabian  sea-wind.  But  last  year
 because  of  the  deforestation  in  that
 Western  Ghats,  there  was  no  barrier

 _to  stop  that  dust-storm  wind  and
 that  sand-storm  wind  was  there  last
 year.  Most  of  the  land  i.e,  more
 than  1,000  acres  of  land  had  been
 sand-swept.  More  than  77  metres  deep
 wells  were  also  completely  barried
 by  this  sand.  The  State  Government
 had  to  spend  Rs.  7  Jakhs  to  reclaim
 these  Jands  and  wells.  So,  I  request
 the  Government  to  im-mediately  inter-
 vene  and  request  the  Kerala  Govern-
 ment  as  well  as  the  Tamil  Nadu  Go-
 vernment  for  intensive  aforestation
 and  to.  stop  the  contract  system  of
 cutting  these  trees.

 Finally,  Sir,  ]  would  like  to  tell  you
 one  thing.  We  are  talking  about  this
 rural  integrated  development  scheme
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 by  setting  up  agro-based  industries
 and  by  providing  engineering  techno-
 logy  to  rural  areas.  Aga  pilot  scheme
 only  a  few  districts  have  been  taken
 in  that  scheme  and  among  them  in
 Tamil  Nadu  Dharmapuri  is  a‘so  there.
 But  my  requisition  is  that  this  scheme
 should  be  extended  to  all  drought
 prone  areas  and  considerable  incen-
 tive  should  be  given  to  the  farmers  of
 these  areas.  With  these  words  I  con-
 clude  my  speech.  Thank  you.

 श्री  हुकम  देव  नारायण  यादव  (मधुबनी)  :

 गअ्रभी  जो  कृषि  और  सिचाई  विभाग  के  द्वारा

 जो  मांगें  पेण  की  गई  हैं  उनका  मैं

 समर्थन  करने  के  लिये  खड़ा  हुआ  हूं  ।  मैं

 कहना  चाहता  हूं  कि  तीस  साल  से  कांग्रेस

 सरकार  ने  क्‍या  किया  और  क्‍या  नहीं  किया,

 वह  आज  सवाल  नहीं  है  1  कांग्रेस  ने  जो

 किया  उसका  फल  वह  पा  चुकी  है  i  अब

 जनता  पार्टी  गद्दी  पर  बैठी  है  ।  जनता  सरकार

 की  किसान  चा  सम्बन्ध  में  क्‍या  दृष्टि  होनी

 चाहिये,  यह  श््राज  सबाल  है  ।  जनता  सरकार

 से  जनता  ने  बहुत  आणाएं  लगा  रखी  हैं  1

 बहुत  आशाझ्रों  चे  साथ  उसने  जनता

 सरकार  को  गद्दी  पर  बिगयाया  है  1  देश  की

 जनता  यह  जानना  चाहती  है  कि  देश  के  किसान

 की  तरक्की  हो  असली  मानों  में  इसके  लिए

 सरकार  क्या  कर  रही  है  ।  आज  तक  जो

 उद्योगपति  या  समाज  के  अन्दर  पढ़े  लिखें

 लोग  हैं  या  सरकारी  नौकर  हैं  जिनको  कहा

 जाता  है  कि  जनमत  बताने  का  काम  वे  करते

 रहे  हैं,  उनके  हाथ  में  ही  अखबार  रहे  हैं  और

 यही  जनमत  बनाते  रहे  हैं  ।  गांवों  में  बसने

 वाले  जो  किसान  हैं  उनका  न  तो  कोई  अपना

 ग्रखववार  है  और  न  कहीं  उनकी  भाषा  ही

 बोली  जाती  है  |  इसलिए  उनका  सवाल

 देश  में  कहीं  नहीं  उठा  ।  राष्ट्रीय  मंच  जेसा

 कोई  मंच  नहीं  है  जो  उनके  सवाल  को  उठा

 सके,  जहां  सम्पूर्ण  देश  is  किसानों  की  समस्याप्रों

 के  समाधान  हेतु  कुछ  विच्ञार  विमर्ण  किया  जा

 सके  और  सरकार  पर  दबाव  डाला  जा  सके  |

 यह  जो  लोक  सभा  है  इसको  में  लोक  सभा

 नहीं  परलोक  सभा  कहता  हं---
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 सभापत्ति  महोदय  :  वह  राज्य  सभा  है

 al  हुकसदेश  नारायण  यादव  :  यह  भी

 परलोक  सभा  है  ।  किसान  से  इसका  कोई

 सम्बन्ध  ही  नहीं  है,  न  किसान  के  घास,  न

 उनके  भूसे  और  नही  उनके  बोझे  की  बात

 यहां  होती  है  ।  लोक  सभा  के  प्रतिनिधियों  से

 मैं  ईमानदारी  से  पूछना  चाहता  हूं  कि  जब  वें

 गांवों  में  वोट  के  लिए  जाते  हैं  तो  वहां
 जो  भाषा  बोलते  हैं  क्या  बही  भाषा  बोलते  हैं
 जो  यहां  बोलते  हैं  और  क्‍या  इस  भाषा  में

 किसान  से  वोट  लेने  वे  जाते  हैं?  जो  किसानों

 की  मातृभाषा  है  उसी  में  अपनी  बात  उनके

 सामने  रखते  थे  और  वोट  लिये  थे  1

 लेकिन  उन  किसानों  की  भाषा  का  जहां
 ग्रपमान  हो  रहा  है  वहां  किसानों  का  क्‍या

 काम  होगा  ?  हम  उनको  भूल  गये  हैं  1

 जहां  तक  आंकड़ों  का  प्रश्न  है  यह  कौन

 बनाता  है  इस  में  मुझे  नहीं  जाना  है  -  हम
 लोग  झसत  निकाल  लिया  करते  हूँ  और  बह
 इस  तरह  कि  बड़े,  छोटे  और  मध्यम  लोगों

 को  ले  लिया  और  उनकी  आय  को  गुना  कर

 के  एवरेज  निकाल  लिया  i  ठीक  उसी

 तरह  जैसे  गंगा  में  कहीं  2  फ़ीट,  कहीं  5  फ़ीट,

 कहीं  2  फ़ीट  पानी  है  तो  औसत  निकाल  लिया

 कि  2  या  ढाई  फ़ीट  गहरी  है।  उस  पर  विश्वास

 करके  आदमी  दरिया  में  घुसा  तो  डूब  गया  ।

 इसी  प्रकार  से  देश  में  औसत  निकालने  की

 प्रक्रिय  रही  है  |  एक  किताब  दी  गई

 “1977-78  निष्पादन  बजट”,  एस  में

 लिखा  है  कि  इन  उपायों  के  फलस्वरूप

 1976-77  में  0  लाख  हैक्टेयर  के  लक्ष्य

 से  काफ़ी  अधिक  सित्राई  की  जा  सकेगी”  |

 दूसरी  यह  सरकारी  किताब  है  जिस  में  भूमि

 सुधार  के  बारे  में  बताया  गया  है  कि  32.  4

 लाख  एकड़  भूमि  फालत  घोषित  की  गई  ।

 श्रौर  यही  सरकार  के  जरिये  दूसरी  किताब
 निकली  जिस  में  लिखा  है  कि  @ii5  लाख”  ।

 तो  एक  किताब  में  कुछ  और  दूसरी  किताब  में

 कुछ  लिखा  है  ।  पता  नहीं  लगता  क्‍या  सच

 है  और  क्या  झूठ  1
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 अगर  सचमुच  में  आप  खेती  की  उन्नति

 चाहते  हैं  तो  जब  तक  भूमि  सूधार  कानून

 लागू  नहीं  किया  जायगा  खती  की  उन्नति  नहीं

 होगी  t  ज़मीन  में  चकबन्दी  कानून  के  साथ

 हृदबन्दी  कानून  आप  चालू  करते  |  जब  तक

 च्‌कबन्दी  चालू  नहीं  करेंगे,  किसान  की  बिखरी

 हुई  ज़मीन  को  एक  जगह  नहीं  लायेंगे,  तब  तक

 काम  नहीं  चलेगा  |  चकबन्दी  के  बाद  ही

 हदबन्दी  लागू  कीजिये  ।  जो  जमीन  जोतने

 वाला  है  वह  क्‍या  वाकई  में  ज़मीन  का  मालिक

 है,  नहीं  ।  हम  कहते  रहें  कि  जो  ज़मीन  को  जोते

 बोवें  वही  जमीन  का  मालिक  होवे  लेकिन

 वह  किसान  जो  i8  चंटे  मेहनत  करता  है,
 पानी  देते  देते  उस  की  उंगली  गल  जाती  है,
 भादों  में  बोये  हुए  चावल  को  अयह्य  में  भरपेट

 खा  नहीं  पाता  ।  इसलिये  खेती  की  तरक्की

 चाहते  हैं  तो  ज़मीन  उसे  मिलनी  चाहिये
 जो  जमीन  को  जोतता  है  जो  बड़े  बड़े
 लोग  हैं,  सरकारी  अफ़सर  हैं,  राजनीति  में

 जो  बडे  बड़े  लोग  हैं  आज  जमीन  उन्हीं  के

 पास  है  ।  जो  जातियां  प्रभुत्वशाली  हैं  जिनके

 हाथ  में  सरकार  की  ऊंची  ऊंची  कुसियां  हैं

 उन्हीं  के  बीच  में  ज़मीन  है  और  इसी  कारण  से

 भूमि  हदबन्दी  का  कानन  लाग्‌  नहीं  हो  पाया,

 भूमि  सुधार  कानून  लाग्‌  नहीं  हो  पाया  ।

 आज  बड़े  भूस्वामियों  का  बचेस्व  है,  इसीलिये

 कानून  लागू  नहीं  होता  ।  कानून  बनाते  गये,

 कहते  गये  कि  भूमि  सुधार  कानून  लागू  कर

 रहे  हैं,  लेकिन  वास्तव  में  वह  अमल  में  नहीं

 बिहार  के  अन्दर  जो  बड़ी  ज़मीन  रखने

 वाले  हैं  उन्होंने  श्रपनी  जमीन  को  किस-किस

 के  नाम  से  फर्जी  नहीं  कर  दिया,  लेबिन  उस

 को  फर्जी  बताने  वाला  कोई  नहीं  है  1  श््ाज

 तक  पकड़ा  नहीं  गया  है  |  कौन  पकड़े  ?  बाप

 राजनीति  में  है,  बेटा  कल  वटर  है,  उसका

 भतीजा  एस  ०  पी८  आई०  जी  और  डी  ०  श्राई०

 जी०  है  ।  एक  ही  परिवार  ने  सब  जगहों  पर

 कब्जा  कर  लिया  हैँ  ।  इसलिये  देश  में

 भूमिसुधार  कानून  लागू  नहीं  हुआ  I  बाप

 बेटा  दलाल  बैल  का  दाम  बारह  आना  |
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 ग्राज  जनता  सरकार  से  जनता  को  बड़ी

 झाशाएं  हैं,  वह  चाहती  है  किस  देश  में  परिवर्तन

 हो  U  अगर  शस  देश  में  हरिजनों  और  आदि-

 वासियों  के  सवाल  को  कभी  उठाया  गया  है
 तो  वह  केवल  राजनीतिक  कारणों  से  ही  सामने

 रखा  गया  है  ।  कौन  उठायेगा  इनके  सवाल

 को?

 कि  दुख  जाने  दुखिया,  कि  दुख  जाने

 दुखिया  माय,

 जाके  पैर  न  फटे  विवाई,  सो  क्‍या  जाने

 पीर  पराई  ।

 कितने  हरिजनों  को  तकलीफ  है,  कितने  झोंपड़ी
 में  सोते  हैं  यह  श्राज  कौन  देखता  है  ।  झाज

 हिन्दुस्तान  की  करोड़ों  माताएं  आदिवासी

 इलाकों  में,  जब  रात  में  बच्चा  ठिठुरता  है  तो

 रोने  लगता  है,  उस  बच्चे  को  उस  जाड़े  से

 बचाने  के  लिये  वह  अपनी  धोती  खोलकर  उसे

 ढक  कर  सुला  देती  है  श्रौर  खुद  नंगी  सोती  है  ।

 झोंपड़ी  में  रहने  वालों  की  क्‍या  हालत  है,

 कोई  उसकी  तरफ  ध्यान  नहीं  देता  है

 (सलिये  आज  आवश्यकता  श्स  बात  की  है
 कि  जमीन  की  हदबन्दी  और  चकबन्दी  लाग

 हो  |

 सभी  जानते  हैं  कि  बिहार  में  गंडक

 परियोजना  लागू  कर  दी  गई  ।  हमारी  जनता

 सरकार  कहती  है  कि  33  प्रतिशत  पैसा  खेती

 पर  लगाया  जायेगा  लेकिन  मैं  जानना  चाहता

 हूं  कि  उसमें  स ेकितना  हिस्सा  अफसरों  के  बंगले

 बनाने  पर खच  हो  जायेगा,  उनकी  शानशौकत

 पर  खर्च  हो  जायेगा,  और  विदेशों  में  भ्रमण  पर

 चला  जायेगा  ।  जमीन  पर  काम  सबसे  बाद

 में  होता  है  |  गंडक  परियोजना  पर  लाखों

 रुपया  खर्च  किया  गया,  लेकिन  वहां  पर  बहुत
 सारा  रुपया  पहले  शस  बात  पर  खचं  किया  गया

 कि  बंगले  बना  दिये  गये  और  दूसरी  चोजें

 बना  दी  /इं  ।  मैं  पूछना  चाहता  हूं  कि  यदि

 कोई  पंजीपति  कारखाना  बनवाता  है  तो  वह

 बड़े  ध्यान  से  पैसा  खच  करता  है  शौर  जरूरी

 205  LS—9.  we  me
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 काम  पहले  करवाता  है  ।  उसके  लोग  जमीन
 पर  रहते  हैं  और  खाट  बिछाकर  सोते  हैं  वह
 काम  को  पूरा  कर  के  आगे  जाते  हैं  ।  सरकारी
 स्तर  पर  होने  वाले  काम  में  पहले  भ्रफसर  का
 बंगला,  ठाठ-बाट,  कमोड  वाला  पाख ना
 बनता  है  तब  जाकर  जमीन  पर  काम  हं  ता

 है  t

 कोसी  नहर,  भीमनगर  वैराज  बने,  ये
 किस  कारण  बनाये  गये  |  कटैया  शथमंल  पावर
 स्टेशन  की  उस  समय  योजना  थी  ।  उस  पर

 6,  7  करोड़  रुपया  खच््े  करने  की  बात  थी
 लेकिन  उस  पर  4  गुना  पैसा  खर्च  कर  दिया

 गया  है  ।  लेकिन  आज  0  बरस  के  बाद

 कहा  जाता  है  कि  थर्मल  पावर  स्टेशन  काम  करने

 के  लायक  नहीं  है  क्योंकि  कोसी  के  पानी  में

 बालू  आती  है  i  शौर  इस  तरह  से  पन-बिज्ली
 की  मशीन  में  बालू  जमा  हो  जाती  है । झाज
 20,  22  करोड़  रुपया  खर्ज  करने  के  बाद  द  हा
 जाता  है  कि  यह  योजना  सफ्ल  नहीं  हो
 सक्ती  ।  जिन  लोगों  ने  इस  तरह  की  गत्त

 योजना  बनायी  थी  उन  पर  कायेथाही  की  जाये  |

 राष्ट्रद्रोह  का  मुकदमा  चलाकर  जेल  में  बन्द

 कर  दिया  जाये  ५»  आज  नहीं  घास्ू  से  ही  क  घी

 के  पानी  में  काफी  मात्रा  में  बालू  आता  रहा

 =

 पश्चिमी  कोसी  नहर  का  960-61

 में  उद्घाटन  हुआ,  शिलान्यास  हुआ  लेविन

 श्राज  मामला  ठप्प  ।  कहा  जाता  है  कि  जमीन

 नहीं  दी  गई

 दरभंगा  में,  झंझारपुर  में,  वीरपुर  में

 चाहे  जहां  चलिये,  बड़े-बड़े  अफसरों  के  शिविर

 बनाये  जा  रहे  हैं  ।  एक  परिवार  के  सदस्य

 जो  स्वर्गीय  हो  चुके  हैं,  उनका  नाम  मैं  नहीं
 लेना  चाहता,  लेकिन  उनके  भाई  डा०  जगनाथ

 मिश्र  मुख्य  मंत्री  के  पद  पर  विराजमान  थे  t

 उस  परिवार  के  लोगों  ने  कोसी  परियोजना

 के  सारे  धन  को  खूब  लूटा  और  श्रपने  लगों

 को  लुटवाया  a  आज  भी  कोसी  नहर  के  नाम
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 [श्री  हुक्‍्मदेव  न्वरायण  यादव]

 पर  सरकार  पैसा  बहाये  जा  रही  है,  लेकिन

 कोई  सिंचाई  का  काम  उससे  नहीं  होता

 है।

 यदि  सरकार  चाहती  है  कि  खतो  की

 तरक्की  हो,  तो  उसे  सब  से  पहले  सिचाई  का

 इन्तजाम  करना  होगा  ।  योजना  में  आंकड़े  दिये

 जाते  हैं  कि  इतने  लाख  हैक्टेयर  अतिरिक्त

 भूमि  पर  सिचाई  का  इन्तजाम  किया  गया  है  |

 ले  किन  वास्तव  में  राजकीय  नलकूपों  से  पानी

 नहीं  मिलता  है,  क्‍योंकि  कई  कारणों  से  वे  चालू

 नहीं  होते  हैं  ।  जब  तक  खत  में

 पानी  नहीं  है,  तब  तक  सारा  देश  बे-पानी

 रहेगा  ।  जापानी  खती  करने  का  नारा  दिया

 गया,  लेकिन  खतों  में  पानी  देने  की  व्यवस्था

 नहीं  की  गई  t  पानी  के  बिना  जापानी  खती

 नहीं  हो  सकती  है  ।  खेत  में  दो  पानी,  खती  करो

 जापानी  ॥

 हम  देखते  हैं  कि  खेती  के  काम  में  झाने

 वाली  सभी  चीजों  के  दाम  बहुत  मंहंग  हैं,
 लेकिन  खेती  के  उत्पादन  का  दाम  कम  दिया

 जाता  है  श्यगर  12  रुपये  प्रति  क्विटल

 के  हिसाब  से  पैदा  की  गई  चीनी  बाजार  में

 300  या  350  रुपये  प्रति  क्बिटल  पर  बिक

 सकती  है,  तो  i50  रुपये  प्रति  क्विटल  के

 हिसाब  से  पैदा  किया  हुआ  गेहूं  300  रुपये

 प्रति  क्विटल  के  भाव  पर  क्‍यों  न  बिके?  खेती

 की  पैदाबार  के  दामों  को  रोकने  वाली  सरकार

 कौन  है  ?  खेती  के  उत्पादन  के  दामों  को  इस

 लिए  कम  किया  जाता  है,  क्‍योंकि  यह  समझा

 जाता  है  कि  किसानों  का  कोई  प्लेटफाम  या

 ग्रवबार  नहीं  है,  उन  के  लिए  कोई  बोलने

 वाला  नहीं  है  ।  इस  देश  में  70  फीसदी  लोग

 खेती  पर  निर्भर  है  ।  आज  तक  उनके  विकास

 के  लिए  क्‍या  क्‍या  किया  गया  है  ?

 हरित
 क्रान्ति  के  बाद  श्वेत  क्रान्ति  का

 नारा  लगाया
 गया,

 लेकिन  दुर्भाग्य  की  बात

 है  कि  आज  हमारे  देश
 के  हर  आदमी  को
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 रोजाना  एक  छटांक  दूध  भी  नहीं  मिलता  है  ।

 हमारा  देश  तभी  अपनी  सीमाओों  की  रक्षा  कर

 सकेगा,  जब  यहां  के  बच्चों  श्रौर  युवकों  को
 पर्याप्त  मात्रा  में  दूध  मिलेगा  t  रोज  श्राधा  सेर
 या  सेर  भर  दूध  पीने  वाला  ही  सीमा  पर  शत्रु
 का  मुकाबला  कर  सकता  है  ।  घर  का  सियार

 बाहर  के  शेर  से  नहीं  लड  सकता  है  ।  लड़ने
 के  लिए  यहां  के  लोगों  को  शेर  बनना  होगा,
 ौर  वह  तभी  होगा,  जब  उन्हें,  पूरा  श्नन  और

 दूध  मिलेगा  ।  इस  लिए  खेती  की  श्रच्छी  तरक्की
 के  साथ  देश  की  सीमा  की  सुरक्षा  भी  जुड़ी

 हुई  है  ।  कमजोर  हाथ  भारी  हथियारों  को  नहीं
 उठा  सकते  हूँ  ।  देश  की  सीमा  की  सुरक्षा  के

 लिए  यह  जरूरी  है  कि  हमारी  खेती  की  तरक्की

 हो  1

 मैं  यह  सुझाव  देना  चाहता  हूं  कि  किसानों

 को  पास-चबुक  दें  दी  जायें,  जिन  में  उन  की  जमीन

 का  विवरण  हो  ।  अगर  किसी  की  जमीन  की

 बिक्री  हो,  तो  तुरन्त  उस  की  पास-बुक  से  उस

 को  खारिज  कर  दिया  जाये,  और  जिस  ने  वह
 जमीन  खरीदी  हो,  उस  की  पास-बुक  पर  उसे

 चढ़ा  दिया  जाये  ।

 मैं  यह  भी  निवेदन  करना  चाहता  हूं
 कि  देश  के  सभी  लोगों  पर  एक्  ही  कर-प्रणाली

 लागू  की  जाये  ।  एक  तरफ  तो  दस  हजार  रुपये

 तक  की  आमदनी  को  आय-कर  से  छूट  दी  गई

 है,  और  दूसरी  तरफ  जो  किसान  एक  दो  बीघा

 जमीन  भी  जोतता  है,  उस  से  मालगुजारी

 वसूल  की  जाती  है  ।  इस  लिए  उचित  यही  है
 कि  जिन  किसानों  की  आमदनी  दस  हजार
 रुपये  तक  है,  उन्हें  भी  मालगुजारी  से  छूट  दी

 जाये  ।  हां,  जिन  किसानों  की  श्ाय  दस  हजार
 रुपये  से  ज्यादा  है,  उन  से  कृषि  आयकर  वसूल
 किया  जाये  |

 अगर  श्ाग  लगने  या  किंसी  अन्य  दु्घेटना
 से  किसी  छोटा  रोजगार  करने  वाले  का  नुक्सान

 हो  जाये,  तो  इनशोरेंस  की  मा्फत  उस  की

 क्षतिपूति  की  जाती  है  1  लेकिन  हमारी  फसल

 fe
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 t  मारी  जाये,  शार  से  जल  जाये,  दह  जाए,  बह
 जाये,  उस  को  देखने  बाला  कोई  नहीं  है  ।  इस
 लिये  मैं  सरकार  से  आग्रह  करूंगा,  अगर  आप

 देश  के  किसानों  की  तरक्की  चाहते  हैं  तो फसल

 का  बीमा  करने  की  भी  योजना  लागू  होनी

 चाहिये  ।  किसान  की  फसल  मारी  जाए  तो

 सरकार  को  उस  की  जिम्मेदारी  लेनी  चाहिए  ।

 मैं  साफ  शब्दों  में  कहना  चाहता  हूं--आप
 इतिहास  का  पन्ना  उलट  कर  देखिए,

 हिन्दुस्तान  का  किसान  इतने  दिनों  के  बाद

 पहली  बार  सन्‌  977  में  जागा  है,  तो  एक

 बड़ी  सत्ता  जो  30  साल  से  जड़  जमा  कर  बंठी

 हुई  थी,  जिस  को  उखाड़ना  लोग  असम्भव

 समझते  थे,  उस  सत्ता  को  उखाड़  कर  उस  ने

 फेंक  दिया  ॥  तो  आप  क्या  सोचते  हैं?  वह  किसान

 मनहस  हो  कर  बैठने  वाला  नहीं  है  t  अगर

 जनता  सरकार  उस  की  भूख  को  नहीं  मिटाती

 है  और  उस  की  समस्या  का  समाधान  नहीं
 करती  है  तो  जनता  सरकार  का  भी  बुरा  हस्

 होगा  और  झाप  भी  ज्यादा  दिन  तक  नहीं  ठहर
 सकेंगे  |  यह  सच्चाई  है,  सच्चाई  को  सामने

 रख  कर  हम  को  और  आप  को  काम  करना  है,
 तब  कहीं  देश  का  विकास  हो  सकता  है  ।

 इन  सारी  बातों  को  सामने  रखते  हुए
 मैं  कृषि  मंत्री  जी  से  निवेदन  करूंगा  कि  वे

 अलग-अलग  विभाग  का  बटवारा  कर  दें

 भूमि  सुधार  को  श्राप  कृषि  विभाग  में  लिये

 हुए  हैं,  पशु  पालन  को  लिये  हुए  है  और  कौन-

 कौन  से  विभाग  जोड़  कर  रखे  हुए  हैं,  इस  तरह
 से  कौन  भूमि  सुधार  को  देखंगा  ।  इस  लिये

 केन्द्र  में  भी  भूमि  सुधार  का  एक  अलग  विभाग

 होना  चाहिये,  इस  के  लिये  एक  अलग  मंत्रालय

 होना  चाहिये  जो  इस  बात  को  देखे  कि  सारे

 देश  में  भूमि  सुधार  के  कानून  को  लागू  किया

 जाए  |  मैं  श्राशा  करता  हूं  कि यह  सरकार  इस

 पर  मजबूती  से  सोचेगी  ।  यह  लोक  सभा  जिस

 में  आज  से  पहले  तक  किसान  की  आवाज  नहीं

 गूंजती  थी,  पहली  बार  इस  में  यह  आ्रावाज

 गूंज  रही  है,  लेकिन  केवल  आवाज  गूंजने  से  -

 नहीं  होगा,  सरकार  को  इस  पर  सोचना  होगा,  |
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 विचार  करना  होगा  ।  आप  25  से  50  संसद
 सदस्यों  की  एक  समिति  बनाइये  जो  इस  पर

 विचार  करे  ।  इस  5-7  मिनट  की  स्पीच  से

 कुछ  नहीं  निकलने  वाला  हैं  ।  सात  करोड़
 जनता  का  प्रश्न  एक  सदस्य  उठाता  है,  उसे  दस

 मिनट  में  बोलना  है,  तो  वह  क्या  बोलेगा  ।

 40-45  करोड़  किसान  इस  देश  में डे  और

 उन  के  बारे  में  बोलने  के  लिये  टाइम  है--
 0  मिनट,  तो  उन  की  समस्याओं  पर  कोई

 क्या  बोल  सकता  है  1  इस  लिये  ऐसे  सदस्यों

 की  एक  समिति  बनाइये  श्रौर  उस  में  चार

 पांच  या  सात  दिन  बैठकर  परामर्श  कीजिये,

 जो  झ्राज  खती  पर  33  प्रतिशत  बजट  का

 खर्चे  करना  चाहते  हैं,  वह  विकास  पर  खर्च

 होना  चाहिये,  अफसरों  के  ठाढठ-बाट  शान-

 शौकत  श्रौर  विदेश  भ्रमण  पर  खर्च  नहीं  होना

 चाहिये,  वरना  देश  का  विकास  नहीं  हो  सकता

 है,  नहीं  हो  सकता  है,  नहीं  हो  सकता  है  |

 SHRI  P.  K.  DEO  (Kalahandi):  Mr.
 Chairman,  I  would  like  to  make  a  few
 observations  on  this  important  Mini-
 stry.  Insteaq  of  dilating  on  the  va-
 rious  Demands  of  the  Ministry,  I
 would  like  to  pin-point  my  observa-
 tions  on  some  of  the  very  important
 aspects.

 We  are  predominently  a  nation  of

 farmers,  as  the  United  States  were
 before  the  second  world  war.  72  per
 cent  of  our  working  population  draw
 their  living  from  agriculture  and  50
 per  cent  of  our  GNP  constitutes  agri-
 cultural  output.  The  United  Staies
 became  the  biggest  super-power  eco-
 nomically  through  first  developing  its
 main  industry,  namely,  agriculture
 and  cattle  wealth  and  allied  trade,  In

 spite  of  our  emphasis  on  agriculture
 in  Part  I  of  the  budget  speech  when
 I  went  through  the  second  Part  of  the
 budget  speech,  I  was  sorry  to  find  that

 it  is  more  or  less  the  stereo-typed
 Congress  budget.

 \ The  increase  in  the  Plan  outlay  by
 27  per  cent,  that  is,  to  the  tune  of

 Rs,  9,960  is  nearly  closest  to  the  high-
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 est,  if  not  he  highest,  in  he  last  8
 years.  Actually,  the  highest  outlay
 was  last  year  in  Shri  Subramaniam’s
 budget.  About  60  to  66  per  cent  of
 the  Government’s  allotr-ent  from  the
 Consolidated  Fund  goes  to  the  public
 sector.  Out  of  the  balance,  priority  is
 given  to  industry  and  only  the  crumb
 goes  to  agriculture.  There  can  be  no
 two  opinions  about  it  that  agriculture
 should  get  more  funds.  We  cannot
 rake  much  headway  under  the  pre-
 sent  pattern  of  financial  allocation.  If
 agriculture  has  been  suffering  from
 anything,  it  is  from  financial  starva-
 tion.

 So  far  as  irrigation  is  concerned,
 only  22.8  per  cent  of  the  sown  area
 in  this  country  is  getting  some  sort  of
 irrigation,  if  not  perennial  irrigation.
 More  funds  should  be  allocated  for
 this  purpose.  It  can  be  done  by  cut-
 ting  down  the  outlay  on  our  public
 sector  projects.  The  main  problem,
 as  I  pointed  out  is  the  financial  star-
 vation  of  agriculture.  The  achieve-
 ment  has  to  go  to  the  score  board.
 It  is  no  use  making  juggleries  of
 statistics.  ‘y

 In  agriculture,  the  per  capita  income
 has  been  on  a  continuous  decline,  from
 Rs.  29.20  in  1960-61  to  Rs.  95.50  in
 1976-77,  in  spite  of  25  years  of  our
 planning.  It  has  been  often  said  that
 it  is  due  to  our  population  explosion.
 The  population  explosion  theory  is
 just  a  scapegoat.  I  think  no  adequate
 attention  has  been  given  to  agricul-
 ture.  More  funds  should  have  been
 provided.  On  the  other  hand,  the  per
 capita  urban  income  has  gone  up
 from  Rs.  399.40  in  1950-51  to  Rs.  83.20
 in  1976-77,  They  constitute  only  28
 per  cent  of  our  population  where  as
 72  per  cent  of  our  population  mainly
 depend  on  agriculture.

 The  Prime  Minister  has  stated  that
 unemployment  has  to  go  within  a
 period  of  ten  years.  He  spoke  in  the
 Rajya  Sabha,  and  it  is  mentioned  in
 the  Januta  Party  manifesto  also.  IL
 submit  most  respectfully  that  it  can
 be  achieved  by  accelerateq  input  in

 agriculture.  More  employment  op-
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 portunities  can  be  created  and  unem-
 ployment  can  go  in  a  period  of  ien
 years.

 In  Japan,  a  thousand  hectares  em-
 Ploy  2,03l  peopie  at  the  Japanese  rate
 of  wages  which  are  high,  while  in
 India  on  a  thousand  hectares  we  en-
 gage  only  880  persons.  Agricultural
 operations,  which  are  comparatively
 labour-intensive  should  be  undertaken
 at  full  speed  and  modern  technology
 and  the  Japanese  method  of  cultiva-
 tion  should  be  given  full  trial  to  tackle
 our  unempolyment  problem.

 6.53  hrs.

 [SHRI  DHIRENDRANATH  Basu  in  the
 Chair]

 So  far  as  irrigation  is  concerned,
 there  will  be  no  two  views  that  it
 should  get  the  top  most  _  priority.
 After  the  settlement  of  the  Godavari
 waters  dispute,  the  Upper  Indravati
 project,  which  is  supposed  to  irrigate
 5  lakh  acres  of  chronically  drought-
 affacted  area  of  Orissa,  has  already
 been  cleared  bv  the  Centra]  Water  &
 Power  Commission,  It  is  now  pending
 with  the  Technical  Advisory  Com-
 mittee  of  the  Planning  Commission.  I

 respectfully  submit  to  the  hon.  Mini-
 ster  that  he  should  take  personal  in-
 terest  in  the  matter  and  see  that  this
 work  is  taken  up  as  soon  as  possible,
 as  it  is  going  to  irrigate  that  part  of

 the  country  which  is  chronically
 drought-affected  and  which  witness-
 ed  the  two  worst  famines  of  the  cen-

 tury—one  in’  965  when  Mr.  Jaga-
 natha  Rao  accompanied’  the  then
 Prime  Minister  and  himself  witnessed
 everything,  and  another  in  1974,

 Assured  tenancy  is  the  only  stcp-

 ping  stone  for  any  agricultural  impro-
 vement.  If  the  Sword  of  Damocles
 is  hanging  over  the  head  of  the  far-

 mer,  he  never  knows  where  he  stands.
 In  spite  of  the  Central  guideline  for  a

 particular  ceiling,  the  ceiling  has  been

 varying  from  State  to  State  and  Mini-

 stry  to  Ministry.  So,  I  would  like  to
 state  that  whatever  be  the  ceiling,  it
 should  be  settled  once  and  for  all.
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 Then  the  peasant  will  put  his  heart
 anq  soul  and  try  his  best  to  make
 improvements  in  his  land  and  to  have
 the  maximum  produced  from  it.

 Something  has  been  said  about
 crop  insurance.  I  hope  the  hon,  Mini-
 ster  will  give  his  most  thoughtful
 consideration  to  the  subject.

 Forestry  is  of  vital  importance.  The
 national  forest  policy  which  was  for-
 mulated  as  early  as  952  is  not  realistic
 at  all  in  the  changed  circumstances.
 At  that  time  it  was  emphasized  that
 there  would  be  need  for  afforestation
 to  the  tune  of  33.3  per  cent  of  the
 total  land  area  in  this  country.
 I  think,  taking  into  consideration  the

 present  situation,  it  should  be  more
 realistic  and  pregmatic  to  review  our
 forest  national  policy  particularly  in
 view  of  the  fast  disappearance  of
 forests  at  a  frightening  pace  at  huge
 economical  and  ecological  cost.  The
 entire  ecology  is  completely  upset.
 The  desert  has  been  advancing  east-
 wards  at  a  rate  of  half-a-mile  every

 year.

 Much  lip  sympathy  has  been  shown’
 towards  afforestation.  We  have  enough

 of  vanmahotsav  all  theSe  years  but
 not  more  than  22.7  percent  has  been
 covered  by  forest  and  that  too  only
 for  namesake.  Even  the  mango  trees
 which  are  considered  to  be  the  pious
 duty  for  a  man  to  plant  for  the  future

 generation,  are  being  systematically
 cut  down  for  firewood.  There  has

 been  enchroachment  by  unathorised
 cultivators  and  there  has  been  steal-

 ing  of  timber  by  contractors.  For

 God  sake,  please  stop  this  contract

 system.  Once  they  are  given  contract,

 they  start  indiscriminate  felling  of

 trees  even  from  adjoining  areas  and

 thus  completely  denude  the  area

 which  affect  the  rainfall  and  which
 leads  to  soi]  erosion.  Even  in  the
 catchment  area  of  irrigation  projects,
 the  life  span  of  those  trees  has  been

 shortened.  Taking  into  consideration
 all  these  factors,  |  submit  that  though
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 the  42nd  Amendment  has  its  bad
 points  but  it  has  one  redeeming  point
 and_  that  is,  forestry  has  become  a
 concurrent  subject.  You  can  give
 your  directions  to  the  States  that  they
 should’  take  particular’  interest  in
 forestry  and  then  put  an  end  to  the
 contract  system  and  forest  operation
 should  be  done  departmentally  taking
 into  consideration  the  various  points
 as  pointed  out  by  me.

 The  per  capital  forest  area  in  India
 is  only  0.4  hectres  as  compared  to
 double  this  figure  in  Asia,  6  times
 in  America,  28  times  in  USSR,  34
 times  in  the  pacific  region,  40  times  in
 South  America  and  9  times  in  the  entire
 world.  Taking  into  consideration  all
 these  factors,  I  submit  that  so  far  as
 my  State  is  concerned,  its  total  forest
 area  is  only  6740  sq.  k.m.  of  which
 358  sq.  k.m.  is  yet  to  be  demarcated
 and  reserved  and  I  am  not  sure  whe-
 ther  any  standing  tree  has  been  left  in
 some  of  those  areas.

 With  the  gorwth  of  population  at
 the  rate  of  2.5  per  cent  per  year  and
 the  accompanying  demand  for  fire-
 wod,  rural  housing,  fencing,  furni-
 ture  etc.,  alone  has  to  go  up  by
 256  cubic  metres  in  980  as  against
 203  in  970  and  it  is  likely  to
 go  up  to  300  by  1990.  In  this  regard,  I
 would  like  to  regard  the  most  effec-
 tive  steps  taken  by  Chairman  Mao  by
 telling  his  people  that  jit  is  the  duty  of
 every  citizen  to  plant  trees.  Whether
 it  may  be  an.  authoritative  rule  or
 there  may  be  different  system  of  Go-
 vernment,  they  did  achieve  some-
 thing.

 They  planted  a  large  number  of
 trees  all  over  China.  Similarly,  I  beg
 to  submit,  if  we  want  that  our  various
 irrigation  projects,  whether  it  is  the
 Pong  dam  or  the  Govind  Sagar  dam
 or  the  Indravati  dam  or  the  Hirakud
 dam,  if  it  has  to  maintain  a  full  life
 the  entire  catchment  area  has  to  be
 afforested.

 7.00  hrs.  दा  a

 I  would  like  to  point  opt  that  there
 has  been  a  new  awareness  which  has
 come  about  so  far  as  social’  forestry ५
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 is  concerned.  As  early  as  in  Feb-
 ruary,  1973,  there  was  qa  Seminar  on
 Social  Forestry  in  Ahmedabad.  Various
 recommendations  have  been  made
 there.  [I  would  submit  that  those
 recommendations  should  be  imple-
 mented.

 You  will  be  surprised  to  see  how
 our  villagers  are  vigilant  about  the
 usefulness  of  trees.  Sometime  back,
 there  was’  the  Chipko  movement  in
 Uttarkhand,  in  U.  P.  Some  trees  were
 ordered  to  be  cut  to  manufacture
 sports  goods.  But  when  the  contractor
 went  to  the  hill  top  to  cut  those  trees
 the  local  people  objected—they  were
 Survodaya  people—  806  they  did  not
 allow  those  trees  to  be  cut.  In  this
 regard,  I  beg  to  submit  that  in  our.
 curriculum,  in  our  study  books,  even
 from  childhood  the  children  shouid
 be  taught  the  usefulness  of  forestry.

 Lastly,  I  beg  to  submit  in  all  humi-
 lity  let  not  this  planet  in  which  God
 has  endowed,  His  best  creation,  that
 is,  Man  be  lost.  After  scanning  the
 Sapce,  after  going  to  the  Moon.  after
 finding  out  the  data  from  the  Mars,
 we  are  fully  convinced  that  this  hu-
 man  race  to  be  preserved  and,  _  if
 th@  human  race  has  to  be  preserved
 the  trees  are  to  be  planted  because
 the  trees,  by  photosynthesis  method
 absorb  carbon  dioxide  and  give  out
 oxygen.  And  oxygen  is  the  very  life
 of  human  race.

 I  hope,  the  hon.  Minister  who
 comes  from  Punjab  which  is  a  very
 advanced  area,  so  far  as  agricultural
 operations  are  concerned  and  so  far  as
 forests  are  concerned,  will  give  the
 most  thoughtful  consideration  to  the
 points  made  by  me.  With  these  re-
 marks,  I  conclude.

 SHRI  HITENDRA  DESAI  (Godhra).
 Mr.  Chairman,  Sir,  on  a  very  important
 subject  hke  agriculture,  a  number  of
 hon.  Members  have  made  suggestions
 regarding  many  aspects  of  the  matter.
 During  the  general  discussion  of  the
 Budget,  I  referred  to  8  few  problems,
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 like,  the  land  reforms,  the  concern
 about  small  and  marginal  farmers,
 specially  the  landless  labourers.

 Today,  I  am  touching  a  very  spe-
 cific  question  only  and  not  trying  to
 discuss  many  other  aspects  of  agri-
 culture.  J  am  quite  sure,  the  hon.
 Minister  who  comes  from  Punjab  will
 specially  appreciate  the  need  of  irri-
 gation  in  this  country.  Everybody
 knows  that  there  has  been  a  progress
 in  the  matter  of  irrigation.  One  won-
 ders  that  so  far  as  the  major  multi-
 purpose  irrigation  projects  are  con-
 cerned,  there  is  a  big  snag  in  their
 solution.  Most  of  the  major  rivers
 in  India  flow  from  several  States
 and,  therefore,“*sometimes  local  senti-
 ments,  political  questions,  do  arise
 which  baffle  solution.  Of  course,  there
 has  been  some  progress  made  with
 regard  to  certain  projects.  But  I  am
 specifically  referring  to  a  problem
 which  is  really  worrying  four  States
 of  this  country,  Madhya  _  Pradesh,
 Maharashtra,  Gujarat  and  Rajasthan.

 I  mean  the  Narmada  Project  which
 has  baffled  a-solution  so  far.  Per-
 haps  this  is  the  major  river  in  Central
 India,  flowing  West-ward  and  perhaps
 the  only  river  which  has  not  been
 harnessed  so  far.  All  its  water  goes
 waste  to  the  sea.

 It  is  really  a  tragedy  that  even
 after  30  years  of  independence,  we
 have  not  been  able  to  harness’  any
 source  of  water  from  this  big  river.
 It  has  a  huge  water’  resource,  36
 million  acre  ft.  It  is  a  little  more  than
 the  aggregate  of  all  the  three  rivers
 in  Punjab—Beas,  Sutlej  and  the  Ravi.
 It  has  not  been  harnessed  at  all.  If
 it  can  be  harnessed,  it  can  irrigate  ]
 million  acres  of  land,  produce  hydro
 power  of  the  order  of  2300  MW  and
 act  as  a  complete  protection  to  the
 devastating  floods  which  we  have
 witnessed.  Therefore,  it  is  all  the
 more  necessary  that  this  project  is
 cleared  as  early  as  possible.
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 You,  will  be  glad  to  know  and  also
 sorry  to  find  that  the  foundation  of
 a  dam  on  the  Narmada  was  laid  as
 early  as  96l,  soon  after  coming  into
 existence  of  the  Gujarat  State  by  the
 then  Prime  Minister  of  India,  Shri
 Jawaharlal  Nehru,  but  the  matter
 went  on,  disputes  arose  between  the
 respective  States,  especially  between
 Madhya  Pradesh  and  Gujarat  and
 also  Maharashtra  and  Rajasthan.  At-
 tempts  were  made,  conference  were
 held  between  different  Chief  Ministers
 of  the  respective  States,  but  no  solu-
 tion  was  arrived  at.  It  was  Dr.  K.  L.
 Rao  who  was  then  the  Irrigation  Min-
 ister,  in  spite  of  his  keenness,  he
 could  not  persuade  the  respective
 Chief  Ministers  to  arrive  at  a  solu-
 tion.  I  was  incharge  on  Gujarat
 then.  I  met  a  number  of  Chief  Min-
 isters,  especially  the  Chief  Minister
 from  Madhya  Pradesh.  Soon  after
 the  4th  general  elections,  in  the  year
 1967,  I  went  to  Panchmarhi.  Shri
 D.  P.  Mishra  was  the  Chief  Minister
 of  Madhya  Pradesh.  [I  would  like
 the  Minister  specially  to  note  that  we
 arrived  at  a  settlement  there.  It  is
 not  an  oral  settlement;  it  is  in  the
 files  of  the  Government  and  it  js  still
 there.  Unfortunately,  Shri  D.  P.
 Mishra  did  not  continue.  Then  SVD
 Government  came  into  existence  but
 they  did  not  honour  that  settlement.
 There  was  no  alternative  left  even
 with  the  Government  of  India  there-
 after  and  therefore  in  the  year  Octo-
 ber  969  the  Government  of  India
 made  an  adjudication  order  constitu-
 ting  a  river  dispute  tribunal  for  the
 adjudication  of  this  Narmada  Project.

 You  can  imagine  969  and  the  year
 through  which  we  are  passing  now.
 The  proceedings  are  going  on  and
 still  we  do  not  know  when  the  pro-
 ceedings  will  be  over.  It  is  therefore
 that  I  am  raising  this  point.  On  it
 depends  not  only  the  future  prosperity
 of  one  State  or  the  four  States  but
 the  whole  country.  It  will  add  and
 bring  tremendous’  welfare  for  this
 country.  I  do  not  want  to  take  much
 time  of  this  House,  but  I  would  like
 to  make  specific  suggestions  about
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 this  Narmada  Project,  which  I  am
 quite  sure,  the  hon.  Minister  will  take
 up  at  his  level.  Eight  years  have
 passed,  I  would,  therefore,  request  the
 hon.  Minister  to  use  his  good  offices
 to  see  that  the  proceedings  are  expe-
 dited  and  the  award  is  given  forth-
 with.  Secondly,  under  the  inter-State
 River  Waters  Dispute  Act,  the  award
 is  binding  on  the  respective  States,
 but  what  we  know  from  our  admin-
 istrative  experience  is  that  there  may
 be  snags  in  the  implementation  of
 the  award  when  one  State  is  not
 willing  to  cooperate  in  that  respect.
 I  will  give  one  instance.  Suppose
 there  is  submergence  of  lands  in
 one  State,  and  that  State  is  not  very
 willing  to  part  with  those  lands.  Ac-
 cording  to  the  law  as  it  stands  today,
 it  will  not  be  feasible  for  the  Central
 Government  to  acquire  those’  lands
 in  another  State.  Therefore,  long
 before,  we  had  made  a  suggestion,  if
 necessary,  even  to  a  men  the  Con-
 stitution  or  at  least  to  pass  another
 enactment  by  which,  if  an  award  is
 given,  it  will  not  be  difficult  for  the
 Government  of  India  to  implement
 that  award.  I  would  request  the  hon.
 Minister  to  see  that,  before  the  award
 is  given,  all  these  formalities  are  gone
 through,  so  that  no  difficulty  may
 arise  in  future  when  the  award  is
 given.

 Thirdly,  I  would  suggest  thet,  right
 from  now  on—because  Narmada  Pro-
 ject  means  a  lot  of  financial  difficul-
 ties  for  the  respective  States  and
 even  for  the  Government  of  India—
 he  may  give  his  thought  to  making
 arrangements  for  sound  finances  for
 this  project.  t

 Lastly—this  is  most  important—lI
 would  make  this  request.  The  award

 may  still  take  a  lifle  time  to  be

 given.)  He  may,  in  the  meantime,  con-
 sider,  if  it  is  feasible  to  start  the
 work  on  construction  of  the  founda-
 tion  over  whcih  there  is  not  much
 dispute.  The  dispute  is  really  on  two

 points:  the  height  of  the  Navagam
 dam  and  apportionment  of  water
 between  the  States,  Madhya  Pradesh
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 and  Gujarat,  because  so  far  as  allot-
 ment  of  waters  in  Rajasthan  and
 Maharashtra  is  concerned,  some  agree-
 ment  has  already  been  arrived  at.
 Therefore,  a  beginning  could  be  made
 for  the  construction  of  the  foundation
 of  the  Navagam  dam.  I  would  re-
 quest  the  hon.  Minister  to  examine
 this  in  consultation  with  the  respec-
 tive  Governments.

 When  I  am  talking  of  Narmada  and
 other  inter-State  river  water  dis-
 purses,  J  am  not,  for  a  moment,  sug-
 gesting  that  the  hon.  Minister  may
 take  jnto  consideration  the  interest  of
 one  State  alone.  After  all,  the  rivers
 belong  to  the  nation,  and  I  fully  en-
 dorse  the  view  that  whatever  solu-
 tion  is  ultimately  arrived  at  must  be
 in  the  interest  of  the  nation  as  a
 whole.

 With  these  remarks,  I  would  again
 make  this  request  to  him.  I  have  full
 hopes  in  the  Minister  because  he
 comes  from  Punjab,  he  knows  the
 facility  of  irrigation,  what  irrigation
 Can  mean,  what  it  has  meant  to  Pun-
 jab  and  what  it  can  mean  to  the
 country.  It  will  be  a  very  solid  con-
 tribution  to  agriculture  and  to  the
 prosperity  of  the  country  if,  through
 his  good  offices,  some  solution  could
 be  arrived  at.

 att  राम  जीवन  सिह  (बलिया  )  :  माननीय
 सभापति  जी,  कृषि  के  सम्बन्ध  में  बहत  सारी

 बातें  कही  गई  हैं  और  विभिन्न  पक्षों  के  माननीय
 सदस्यों  ने  बहुत  सारे  सुझाव  दिये  हैं  ।  मैं  ज्यादा
 विस्तार  में  नहीं  जाना  चाहूंगा,  लेकिन  एक  बात

 यह  कहना  चाहूंगा  कि  अमेरिका  के  एक  कपि
 सचिव  ने  कहा  था  कि  कृषि के  क्षेत्र  में  जो  वैज्ञानिक

 अनुसंघान  हुए  हैं  औ्लौर  जो  तकनीकी  विकासहुआा
 है,  इसके  वावजूद  भी  इन्सान  आज  भूखा  रहे,

 यह  आश्चयं  की  बात  है

 हिन्दुस्तान  की  तरफ  जब  मैं  देखता  हूं  कि

 जिस  देश  में  35  करोड़  एकड़  जमीन  खेती  के

 लायक  है,  भौर  चाहे  जहां  चले  जाइये  0,15
 मील  पर  नदी  मिल  जायेगी  दुनिया  में  जितनी

 kg  Gos,  l  4
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 नदी  हैं,  उनका  i0  प्रतिशत  हिन्दुस्तान  में  हैं,

 83  ऐसी  नदियां  हैं  जिसमें  सालों-लल  पानी

 प्रवाहित  होता  है,  50  फिट  से  लेकर  500  फिट

 तक  जमीन  में  जल  के  स्त्रोत  मिलते  हैं,  हमारे
 देश  की  70  फीसदी  झ्राबादी  खेती  पर  जीवित

 है  फिर  भी  हिन्दुस्तान  की  यह  हालत  है  यहां

 यह  कहावत  है

 उत्तम  खेती  मध्यम  बान,

 नीत  चाकरी  भीख  निदान  ।

 फिर  भी  हमारा  देश  श्राज  भूखा  है,  और  बेकारी

 है  ।  दुनिया  के  देशों  में  हमारी  सरकार  या

 प्रधान  मंत्री  को  भिक्षा  के  लिये  जाना  पड़ता  है,

 वास्तव  में  यह  एक  पहेली  ही  है।  हमें  इसके

 कारणों  को  देखना  होगा  |

 माननीय  सदस्थ,  श्री  शिन्दें,  इस  समय

 यहां  मौजूद  नहीं  हैं  ।  उन्होंने  बताया  कि

 हम  ने  इतनी  प्रगति  की  है  और  अपनी  सकलताझों

 का  संकेत  दिया ।  मैं  यह  कहना  चाहता  हूं
 कि  जब  5  अगस्त,  947  को  हमारा  देश

 ग्राजाद  हुआ,  उस  समय  हमारे  देश  में  7.6

 परसेंट  इरिगेशन  हुआ  था  ,  और  दिसम्बर,

 3976  में  केवल  27  परसेंट  सिंचाई  की  व्यवस्था

 थी।  इस  का  अर्थ  यह  है  कि  84  अरब  रुपया

 खर्च  करने  के  बाद  मुश्किल  से  0  परसेंट  अति-

 रिक्त  जमीन  पर  सिचाई  हो  पाई

 अगर  हम  अपने  देश  की  तुलना  संसार

 के  कुछ  तन्य  देशों  से  करें,  तो  हम  देखते  हैं  कि

 मिश्र  की  केवल  ढाई  करोड़  की  अबादी  है  ।

 962  में  इसराईल  ने  उस  पर  आक्रमण  किया

 था  और  उस  की  सेनाओं  को  स्वेज  तक

 खदेड़  दिया  था.।  कनेल  नासिर  उस  वक्त

 मिश्र  के  राष्ट्रपति  थे  ।  उन्होंने  त्यागपत्र  देने

 का  विचार  प्रकट  किया,  लेकिन  कायरों  की

 जनता ने  राष्ट्रपति  भवन  को  घेर  लिया  और  मांग

 की  कि  नासिर  अपने  पद  पर  बने  रहे  ।  इस

 का  कारण  यह  था  कि  कनेल  नासिर  ने  नील
 2a
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 नदी  पर  बांध  के  द्वारा  मिश्र  में  सिचाई  का  ६  न्त-

 जाम  किया  था  ,  खाद्यान्न  और  अन्य  सवालों  को

 हल  किया  था  और  देश  का  विकास  किया  था

 जिस  का  असर  वहां  की  जनता  पर  पड़ा  |  मित्र

 केवल  कागज  के  निर्यात  से  9  करोड़  डालर

 प्रति-वर्ष  की  विदेशी  मुद्रा  प्राप्त  करता  है।

 इस  राईल  की  अबादी  केवल  50  लाख  है।

 दुनिया  भर  के  भगोड़े  जा  कर  वहां  बसे  |  लेकिन

 उस  ने  अपने  यहां  रेगिस्तान  में  सिंचाई  का

 इनन्‍्तजाम  किया,  और  अराज  वह  दुनिया  के  उन्नत

 देशों  में  से एक  है।  वास्तव  में  सच्चा  समाजवाद

 इसराईल  में  हूं,  क्योंकि  वहां  आमदनी  में  केवल

 शक  ओर  तीन  का  अन्तर  रह  गया  है  |

 जहां  तक  आस्ट्रेलिया  का  सम्बन्ध  है,  वर्षो

 तक  वह  एक  ग्रामीण  क्षेत्र  रहा  था  ।  लेकिन  उस

 ने  कृषि  का विकास  किया  ।  आज  उस  की  83

 फीसदी  झाबादी  नगरों  में  बसी  हुई  है  अराज  वह

 ऊन  का  सब  से  बड़ा  उत्पादक  है,  चीनी  निर्यात

 करने  में  वह  दुनिया  का  दूसरा  देश  है  और  गेहूं

 निर्यात  करने  में  वह  दुनिया  का  तीसरा  देण  हूं  t

 गेहूं  निर्यात  कर  के  वह  375  करोड़  डालर

 प्रतिवर्ष  की  विदेशी  मुद्रा  प्राप्त  करता  है  1

 दुनिया  में  ऐसे  बहुत  से  देश  हैं,  जिन्होंने

 कृषि  का  विकास  कर  के  अपने  देश  को  काफी

 आगे  बढ़ाया  है,  लेक्रिन  हिन्दुस्तान  एक  क्षि-

 प्रधान  देश  होते  हुए  भी  आज  सब  से  पीछे  है,  क्‍्यों-

 कि  हमने  कृषि  सम्बन्धी  मुख्य  मुद्दों  पर  पर्याप्त

 ध्यान  नहीं  दिया  है  ।

 मैं  वतेमान  सरकार  को  धन्यवाद  देना

 चाहता  ह्  कि  उस  ने  कृषि  पर  ज्यादा  जोर  देने

 की  नीति  अ्रपनाई  है  और  वह  बजट  का  30

 प्रतिशत  कृषि  पर  खचें  करने  जा  रही  है।  लेकिन
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 मैं  कहना  चाहता  हूं  कि जब  तक  इरिगेशन  का

 इन्तजाम  नहीं  होगा  ,  तब  तक  कृषि  का  विकास

 सम्भव  नहीं  हो  सकेगा  ।  सरकार  फलड-
 कंट्रोल  पर  करोड़ों  रुपये  खर्च  करती  है।  मेरा

 सुझाव  है  कि  सरकार  उस  को  छोड़  कर  ड्राउट-

 कंट्रोल  की  योजना  चलाये  ।  अगर  हम  सूखे  को

 समाप्त  कर  सकें,  तो  बाढ़  हमारे  लिए  वरदान

 बन  सकती  है।  बाढ़  खेतों  में  नई  मिट्टी
 डालती  है,  और  जब  खेतों  में  पानी  जाता  है,
 तो  फसलों  को  नुकसान  पहुंचाने  वाले  कीड़े-

 मकोड़े  नष्ट  हो  जाते  Fi  अगर  हम  सिंचाई
 का  इन्तजाम  कर  के  सूखे  के  दिनों  में  दो  फसलों
 की  व्यवस्था  कर  दें  तो  बाढ़  हमारे  लिए  वरदान

 बन  सकती  है।  ड्राउट  को  खत्म  करने  के  लिए

 हमें  सिचाई  पर  ज्यादा  से  ज्यादा  खर्च  करना

 चाहिए  t

 हमारे  देश  में  जो  नदियां  हैं,  उन  से  लिफ्ट
 इरिगेशन  की  व्यवस्था  करनी  चाहिए।  बोरिंग
 पर  काफी  पैसा  खर्चे  किया  जाता  रहा  है।  जापान
 में  बहुत  बोरिग  किये  गये,  और  अराज  वहां  की

 मिट्टी  धीरे  धीरे  धंसती  चली  जा  रही  है।
 कई  जगह  इस  तरह  की  शिकायतें  मिल  रही

 हैं  ।  अपने  देश  में  भी  अगर  बोरिंग  का  ज्यादा

 जाल  बिछा  दिया  जाय  तो  हमारे  यहां  भी

 सतह  नीचे  जा  सकती  है  ।  दूसरी  बात  यह  है
 कि  बोरिंग  का  पानी  उतना  लाभप्रद  नहीं

 होता,  जितना  नदी  का  पानी  होता  है  ।  जब

 अपने  यहां  इतनी  नदियां  है  तो  उनसे  लिफ्ट

 इरिगेशन  की  व्यवस्था  हम  करें,  उससे  हमें
 ज्यादा  लाभ  होने  वाला  है  ।  इसके  लिये  आप

 टाइम-बाउण्ड  प्रोग्राम  बनाइये  ।  ऐसा  नहीं

 हो  कि  दस-बीस  या  पचास  वर्ष  तक  योजना

 चलती  रहे  ।  आप  एक  योजना  बना  कर  पांच

 वर्ष  में  अपने  देश  की  असिचित  ज़मीन  में  पानी

 का  प्र  बन्ध  कर  दें,  इसके  लिये  चाहे  आप  को

 ौर  योजनाओं  में  कटौती  भी  करनी  पड़े  तो

 वह  कटौती  करके  इसके  लिये  श्राप  इन्तज़ाम

 करें  ।  नहीं  तो  हम  देखते  हैं  कि  कोई  योजना

 बनती  है  श्रौर  वह  अपने  लक्ष्य  के  अन्दर  पूरी

 नहीं  हो  पाती  है  ।  नागाजन  नहर  की  नींव
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 [श्री  राम  जीवन  सिंह]

 955  में  पड़ी  थी  ।  22  करोड़  की  योजना

 थी,  4976  तक  200  करोड़  रुपया  खर्च

 हो  चुका  है,  इसके  बावजूद  भी  करीब

 20  करोड़  रुपया  और  उ  ५  पर  खर्च  होने  वाला

 है,  उस  की  ब्रान्चेत्  और  डिस्ट्री ब्यूट्रीज़
 बनाने  में ।  इसी  तरह  से--हमारे  गुजरात
 के  देसाई  जी  बैठे  हुए  हँ,  वहां  की  एक
 नदी  है--महाकारना--15  वर्ष  पहले
 उसकी  योजना  प्री  हो  चुकी  थी,  लकि  ८

 जहां  उस  का  लक्ष्य  था  कि  ॥  लाख  43

 हज़ार  हैक्टेअसं  को  पानी  देगी,  उस  की

 जगह  पर  15 साल  बाद  भी  केवल  40

 हज़ार  हैक्टेअसं  को  पानी  मिल  रहा  है
 उस  के  लक्ष्य  की  प्रति  अराज  तक  नहीं

 हो  सकी ।  कोसी  योजना  को  चर्चा  हमारे
 मित्र  कर  रहे  थे।  अरबों  रूपए  उस  पर

 खर्च  हो  चुके  हैँ,  लेकिन  आज  तक  उस  के

 भी  लक्ष्य  की  पूर्ति  नहीं  हो  सकी  ।  बिहार  में

 एक  गण्डक  योजना  बनी  है,  उस  में  लोगों

 की  जमीन  चली  गई,  घर  चले  गए,

 इतना  पैसा  खच  हो  चुका  लेकिन  उस  से

 कोई  'रिटने  नहीं  हो  रहा  है  ।  इसलिए
 ग्राप  जो  योजना  बनायें,  उस  का  कोई

 लक्ष्य  रख  कर  टाइम  के  अन्दर  उस  को

 पूरा  करें।

 मैं  बिहार  के  बेगूसराय  जिले  से  आता

 हुं->वहां  पर  बूढ़ी  गण्डक  बहती  है।

 967  में  बिहार  सरकार  ने  उस  पर

 एक  बेराज  बनाने  की  योजना  बनाई  थी  t

 6  करोड़  85  लाख  रुपए  उस  पर  खच

 होने  थे  और  l  लाख  35  हजार  एकड़

 भूमि  को  उस  से  लाभ  पहुंचना  था,

 लेकिन  आज  तक  वह  योजना  खटाई  में

 पड़ी  हुई  है,  अभी  तक  उस  की  शुरूआत

 नहीं  हुई  है,  जब  कि  उसकी  जांच  पड़ताल

 में  काफ़ी  पैसा  खर्च  हुआ,  सारी  स्कीम

 बनी,  मगर  योजना  शुरू  नहीं  हो  सकी।

 सलिए  मैं  चाहूंगा  कि  जो  भी  योजना
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 अप  बनाएं  वहू  टाइम-बाउन्ड  हो  और
 उतनी  अवधि  के  अन्दर  उस  को  जरूर

 पूरा  कर  दिया  जाय।

 पानी  के  बाद  दूसरी  चोजें  श्राती

 हें--कई  मित्रों  ने  खाद  की  चर्चा  की।

 खाद,  उन्नत  बीज,  उन्नत  शौजार,  ट्रैक्टर
 ग्रौर  पावर-टिलस  इत्यादि  किसान  को

 हम  उस  समय  तक  नो-प्राफिट-नो-लास
 बेसिज़  पर  दें  जब  तक  हम  खेती  के  मामले

 में  आत्म-निर्भर  नहीं  हो  जाते  हैँ  -  आज
 उस  में  इतना  ज्यादा  प्राफिट  बैठा  दिया
 जाता  है,  जिस  से  दाम  बहुत  काफ़ी  बढ़
 जाते  हूँ  और  किसान  उन  का  इस्तेमाल
 नहीं  कर  पाता  है।  डा०  बोलाडं,  जि  होने
 कई  किस्म  के  बीज  ईजाद  किए  थे,
 उन  का  कहना  था  कि  जब  हम  एक  टन
 खाद  का  इस्तेमाल  करते  हैं  तो  दस  टन

 ज्यादा  अनाज  पैदा  करते  हँ:  लेकिन

 श्राज  खाद  का  दाम  बहुत  ज्यादा

 होने  के  कारण  किसान  उस  का  इस्तेमाल

 नहीं  पर  पाता  है।  इस  लिए  सरकार  को

 इस  के  ऊपर  ध्यान  देना  चाहिए।  हम
 खाद  के  मामले  में  आत्म-निरभर  बनें,
 उस  के  लिए  चाहे  ज्यादा  कारखाने  खोलने

 पड़े  या  इम्पोर्ट  भी  करना  पड़े  तो  वह
 भी  कर  के  किसानों  का  नो-प्राफिट-नो-लास
 बेसिज्ञ  पर  खाद  दें।  द्राज  बड़े  बड़े

 ट्रैक्टर्स  जो  हम  बना  रहे  है,  उन  की  कोई
 जरूरत  नहीं  है।  जब  जमीन  पर  सीलिंग

 हो  रही  है,  जमीन  के  छोटे  छोटे  टुकड़े
 हो  रहे  हैं  तो  बड़े  बड़े  ट्रेक्टस  की  कोई
 जरूरत  नहीं  है।  हम  15  या  20

 हार्सपावर  के  ट्रैक्टर  बना  कर  या  पावर-

 टिलर्स  बना  कर  किसानों  को  ऋण  की

 सुविधा  दे  कर  नो-प्राफ़िट-नो-लास  बेसिज़

 पर  दें।

 इस  के  साथ  साथ  ही  दवा  की  जरूरत  है  |

 हमारे  यहां  फसल  इस  तरह  से  हो  गई  हैं,
 झगर  समय  पर  कीटाणु  नाशक  दवाई  न
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 दी  जाये  तो  फसल  की  बहुत  ज्यादा  क्षति

 हो  जाती  है।  इसलिए  इस.  का  इन्तजाम
 किया  जाये  |  +

 आज  हमारे  किसानों  की  क्‍या  हालत

 है  ?  कोई  प्राइस  पालिसी  हमारे  देश  में

 नहीं  है  a जब  किसान  की  फसल  खलिहान
 में  आती  है  तो  उस  के  दाम  कम  रहते  है।
 किसान  का  जो  अनाज  है,  वही  उस  की

 पास  बुक  है।  जिस  तरह  से  किसी  व्यक्ति

 के  पास  पास-बुक  है,  जब  जरूरत  पड़ती

 है  तो  वह  पोस्ट-आफिस  या  बैक  में  चला

 जाता  है  और  वहां  से  पैसा  निकाल  लेता

 है।  जब  उसकी  जरूरत  होती  है,  तब

 अपने  ग्रनाज  को  बेचकर  वह  अपनो  जरूरत

 को  पूरा  करता  है।  जब  खलिहान  में

 फसल  झाती  है  तब  अनाज  के  दाम  कम

 होने  लगते  हैं  लेकिन  जब  माल  मंडिय्ों

 में  चला  जाता  है,  उस  क  हाथ  से  निकल

 जाता  है,  तब  दाम  बढ़ने  शुरू  हो  जाते  हूँ ।
 उस  को  अपनी  जरूरत  के  लिए  अनाज

 ज्यादा  दाम  पर  खरीदना  पड़ता  है।

 इसलिए  मेरा  निवेदन  है  कि  कोई  प्राइस

 पालिसी  होनी  चाहिए।  स्वर्गीय  डाग

 लोहिया  कहा  करते  थे--दो  फसलों  के

 बीच  में  न्  के  दामों  का  घटना  शौर

 बढ़ना  दोनों  गलत  है,  झाना  सेर  से  ज्यादा

 की  वृद्धि  नहीं  होनी  चाहिए।  आज  ग्राना

 ग्रौर  सेर  दोनों  ही  नहीं  हैं,  लेकिन  यह  वृद्धि
 4  से  लेकर  20  पैसे  किलो  से  अधिक

 नहीं  होनी  चाहिए।

 झापने  जमीनों  का  रेंट  फिक्स  किया

 है--इस  में  क्या  हो  रहा  है  कि  जिन  के

 पास  ज्यादा  जमीन  है,  वे  ब्लाक  अ्रधिकारी

 को  प्रभावित  करके  कम  रेंट  फिक्स

 करा  लेते  हैं।  इस  से  छोटे  किसानों  को

 नुकसान  होता  है।  मेरा  सुझाव  है  कि  जिन

 के  पास  ज्यादा  ज़मीन  है,  उस  पर  ज्यादा

 टैक्स  लगे  और  जिनके  पास  कम  जमीन  है,

 दो  या  चार  बीघे  ज़मीन  है,  उस  को'
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 यह  टैक्स  कम  देना  पड़े--ज़मीन  के  :हिसाब
 से  टैक्‍स  होना  चाहिए।  मैं  बिहार  सरकार
 को  धन्यवाद  देना  चाहता  हूं  हमारे
 मख्य  मंत्री  श्री  कर्प्री  ठाकुर  ने  घोषणा
 की  है  कि  वे  अलाभकर  ज़मीन  पर  माल-

 गुज़ारी  समाप्त  करने  जा  रहे  हैं।  मैं  चाहता

 हूं  कि  इस  सम्बन्ध  में  कोई  केन्द्रीय  नीति

 या  राष्ट्रीय  नीति  बनाई  जाए  जो  सारे
 देश  पर  समान  रूप  से  लागू  हो,  जिस  के

 पास  ज्यादा  जमीन  है  उस  पर  ज्यादा

 टैक्स  लगे  और  जिन  के  पास  कम  ज़मीन

 है  उन  पर  कम  टैक्स  लगे।

 कृषि  को  आप  जब  तक  उद्योग  नहीं
 बनायेंग,  तब  तक  कृषि  में  घाटा  होता

 रहेगा।  आज  कृषि  से  जो  दूसरी  वस्तुयें
 पैदा  होती  हैं  जैसे  तम्बाकू,  प्याज़,  आदि,
 उन  को  हम  उद्योग  के  रूप  में  परिणत

 करें,  ताकि  किसानों  को  उन  वस्तुओं  का

 उचित  मूल्य  मिल  सके।  हमारे  यहां  प्याज़

 का  काफ़ी  उत्पादन  होता  है,  इस  को  एक्स-
 पोर्ट  करके  हम  लगभग  6  करोड़  रुपए
 की  विदेशी  मद्रा  कमाते  हैं।  इसी  तरह  से

 केला  है--हम  उस  का  उत्पादन  बढ़ा
 सकते  हैं।  श्राम  है--ञ्राम  हमारे  देश  में

 बहुत  पैदा  होता  है,  सारी  दुनिया  में

 जितना  आम  पैदा  होता  है  उस  का  80

 प्रतिशत  हिन्दुस्तान  में  होता  है।  भारत  में

 9.77  लाख  हैक्टेश्रनर  में  झ्राम  के  पेड़

 लगे  हुए  हैं  और  उन  से  हम  प्रतिवर्ष

 89.25  लाख  टन  फल  प्राप्त  करते  हैं।

 इस  की  पैदावार  बढ़ा  कर  और  विदेशों

 में  भेज  कर  काफ़ी  विदेशी  मुद्रा  कमा  सकते

 हैं।  लेकिन  होता  क्या  है--जब  अम  के  पेड़  में

 मन्‍्जर  आता  है  तो  बिमारी  लग  जाती

 है,  फल  लगता  है  तो  बीमारी  के  कारण

 टूट  कर  गिर  जाता  है।  मैं  कुछ  दिन  बिहार

 में  कृषि  मंत्री के  रूप  भें  रह  चुका  हूं।
 मैंने  उस  समय  अपने  कालिजिज़  के  रिसचे

 स्‍्कालर्स  से  कहा  था  कि  वे  इस  के  लिए

 प्रनससंधान  क्‍यों  नहीं  करते  हैं  कि  हमारी
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 |  श्री  रामजोवन  सिंह  |

 'ज्षमीन  में  आम  हर  साल  फले।  श्राज

 जि  देखते  हैं  कि  हर  साल  वृक्षारोपण  का

 कार्यक्रम  चलता  है,  लेकन  दूसरी  तरफ

 पेड़  कटते  चले  जा  रहे  हैं  चूंकि  उन  से

 रिटने  नहीं  होती  है,  बेकार  पड़  रहते

 हैं--किसान  सोचता  है  कि  गल्‍ला  पैदा

 कर  के  वह  ज्यादा  कमा  सकता  है,  इस

 लिए  उस  को  काट  देता  है।

 चीनी  का  सवाल  भी  एक  महत्वपूर्ण
 सवाल  है।  आप  देखेंगें  कि  करीब-करीब

 l.l  लाख  मज़दूर  इस  उलद्योग  में  लगे

 हुए  हैं  और  205  मिलें  चीनी  की  हिन्दुस्तान
 में  हैं,  फिर  भी  चीनी  का  उत्पादन  कम

 होता  जा  रहा  है।  एक  छोटा-सा  देश

 क्यूबा  है,  हिन्दुस्तान  के  दो  ज़िलों  के

 बराबर--लेकिन  उस  का  राष्ट्रपति  कस्ट्रो

 दुनिया  की  राजनीति  में  अंगद  की  तरह
 झपने  चरण  को  गाड़े  रखता  है।  चाहे

 जान्सन  हो,  निक्‍सन  हों,  कोई  भी  उस  के

 चरण  को  उखाड़  नहीं  सका  है।  ऐसा
 क्यों  है?  श्रकेले  क्यूबा  दुनिया  के  उत्पादन

 का  ]  5  भाग  पैदा  करता  है  और  एक्स-
 पोर्ट  करता  है,  दुनिया  से  2  अरब  डालर

 हर  साल  विदेशी  मुद्रा  के  रूप  में  प्राप्त

 करता  है।  लेकिन  हमारे  देश  की  क्‍या

 स्थिति  है?  ज्यादा  से  ज्यादा  45-50

 लाख  टन  चीनी  पैदा  कर  पाते  हैं।

 ईख  के  सम्बन्ध  में  हमारे  यहां  रिसर्च

 'इस्टीचट्स  बने  हुए  हैं।  एक  साल  हम

 कोई  नया  बीज  डालते  हैं  तो  दूसरे  साल

 ईख  रोग-ग्रस्त  हो  जाया  करती  है  और  किसान

 ठीक  से  ईख  की  खेती  नहीं  कर  पाता  है  I

 रिटर्न  कितना  मिलता  है--8  से  9  परसेंट

 तक,  जब  कि  सुमात्रा,  जावा,  फिलिपीन्ज़

 में  oi3  से  14  परसेंट  रिटर्न  होता

 है

 हम  जानना  चाहेंगे  ईख  के  उत्पादन

 के  बारे  ह: ड  कि  सरकार  की  क्‍या  नीतिहै।

 जब  तक  इंख  की  हम  ज्यादा  पैदावार
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 नहीं  करेंगे  तब  तक  चीनी  से  हमें  कोई
 फायदा  मिलने  वाला  नहीं  है  ।  आज  हम
 चीनी  का  एकक्‍्सपोर्ट  करते  हूँ,  विदेशी  मुद्रा
 प्राप्त  करते  है।  इस  चीनी  के  उत्पादन

 में  करीब  करीब  लाखों  आदमी  लगे  हुए
 हैं  ।  उनके  रोजगार  का  सवाल  है  t  चार-

 पांच-छ:  महीने  चीनी  के  कारखाने  चलते

 हैं,  इसके  बाद  वे  बंद  हो  जाते  हैं  ।

 बंद  होने  पर  मज़दूरों  की  छंटनी  हो  जाया

 करती  है  |  हम  यह  कहना  चाहेंगे  कि

 ईख  की  लुगदी  से  हम  कागज  बना  सकते

 हैं  |  मिश्र  9  अरब  डालर  का  कागज

 एक्सपोर्ट,  करता  है  |  हम  अपने  देश  में

 कागज  विदेशों  से  मंगाते  हैं,  हम  कागज

 के  ऊपर  कंट्रोल  लगाते  है  |  हम  अपने

 देश  में  ही  क्‍यों  नहीं  कागज  पैदा  करते  ?

 सरकार  का  ध्यान  इस  ओर  जाता  ही

 नहीं  है  |  मैं  सरकार  का  ध्यान  इस  ओर

 ले  जाना  चाहता  हूं  1

 हमारे  बिहार  में,  बहुत  बड़े  इलाके

 में  तम्बाकु  की  खेती  होती  है  ।  तम्बाक्‌
 से  पहले  में  चीनी  के  सम्बन्ध  में  एक  बात

 शौर  कहना  चहता  हूं  ।  जब  चीनी  का

 दाम  ज्यादा  हो  जाता  है  तो  किसान  अन्न

 की  फसल  उगाना  छोड़  देता  है  |  जब

 गल्ले  की  पैदावार  कम  होने  से  उसका  दाम

 बढ  जाता  हैतो  किसान  गल्‍ले  की  तरफ

 दौड़ता  है  -  इस  तरह  वह  चीनी  और

 गल्ले  दोनों  के  बीच  दौड़ता  रहता  है  t

 मैं  चाहूंगा  कि  सरकार  प्राइस  पालिसी

 बनाये  और  चीज़ों  के  दाम  फिक्स  करे  |

 जब  तक  सभापति  जी  प्राइस  फिक्स  नहीं

 होंगे  तब  तक.  किसान  इधर-उधर

 भागता  “हेगा  शौ:  देश  में  भी  चीजों  की

 कमी  रहेगी  1

 ग्राप  लाख  योजनायें  बनायें,  लाख

 बजट  में  प्रावधान  करें  लेकिन  किसान

 को  जो  ऋण  देने  की  व्यवस्था  है  उस  पर

 भी  आपको  ध्यान  देना  होगा  ।  सभापति

 जी  श्रापको  सुन  कर  ताज्जुब  होगा  |कि
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 पिछले  तीस  वर्ष  तक  जितना  ऋण  सरकार  देती

 रही  है  उसका  पांच  परसेंट  ऋण  हिन्दु-
 स्तान  के  पांच  बड़े  बड़े  परिवारों  को  दिया

 गया  I  लेकिन  हिन्दुस्तान  में  80  फीसदी

 कपक  है  जिनको  केवल  9  परसेंट  ऋण

 हम  देते  रहे  है.।  मैं  कहना  चाहता  हूं
 कि  अगर  आप  यह  चाहते  है  कि  हमारे
 गांवों  का  विकास  हो,  आप  गांवों  की  तरफ

 जाना  चाहते  है  तो  आ्रापको  गांवों  की  हालत

 सुधारनी  होगी  ।  आप  गांधी  जी  का  नाम

 लेते  है  |  आपको  यह  देखना  चाहिए
 कि  किसानों  को  ज्यादा  से  ज्यादा  ऋण

 मिले  marx  किसान  को  ऋण  नहीं  मिले-

 गा  तो  वह  खड़ा  नहीं  हो  सकंगा  ।  आप

 किसी  भी  किसान  परिवार  में  चले  जाइए  t

 छोटे  किसान  की  बात  तो  छोड़  दीजिए  1

 मेरे  गांव  की  अ्रादाबी  26

 हजार  है  ।  वहां  बड़े  बड़े  किसान  भी  है।

 वहां  क्या  स्थिति  है  ?  मैं  क्‍या  देखता

 हूं  |  बिचारा  खाने  में  कटोती  करता  है,
 दवा  में  कटौती  करता  है,  शिक्षा  में  कटौती

 करता  है  और  वह  कंजूस  कहलाता  है।

 इसके  बाद  ही  वह  पैसा  जमा  कर  पाता

 है।  अगर  एक  साल  फसल  मारी  गयी

 तो  उसे  खाने  को  नहीं  मिलता  ।  कभी

 बेटे  का  ब्याह  है  कभी  बेटी  का  ब्याह

 है  ।  आप  किसान  के  किसी  भी  परिवार

 में  चले  जाइये,  फटे-चीथड़े  कपड़े  सीकर

 के  रहता  है  ।  उसे  हम  बिहार  में  गेंदड़ा

 कहते  है  ।  उसकी  यह  हालत  है  ।  इससे

 बड़ा  सबूत  उसकी  हालत  का  क्‍या  दिया

 जा  सकता  है  t

 मैं  कहना  चाहंगा  कि  झाप  ऋण

 घड़े  बड़े  उद्योगपतियों  कोन  देकर  केइन

 किसानों  को  दें  ।  जैसा  ह्क्म  देव  जीने

 कहा,  ठीक  ही  कहा  ।  मैं  आपको  सुझाव
 देना  चाहता  हूं  |  मैंने  पहली  सरकार  के

 पास  भी  ये  सुझाव  भेजे  थे  कि  इस  तरह
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 से  किसान  के  लिए  व्यवस्था  की  जाए
 लेकिन  वह  सरकार  चली  नहीं,  टूट  गयी  ।

 मेरा  पांच  सुत्री  कार्यक्रम  है।  अगर  श्राप

 भ्रष्टाचार  को  रोकना  चाहते  है  तो  आपको

 उसके  लिए  ब्लाक  में  व्यवस्था  करनी.

 पड़ेगी  ।  अगर  किसान  ब्लाक  में  पम्पिंग

 सेट  के  लिए  या  ट्रेक्टर  के  लिए  जाता  है,
 खाद  या  यूरिया  मांगने  जाता  है  तो  वहां
 उसको  घूंस  देनी  पड़ती  है  |  छ:  महीने'

 लक  उसे  समय  लगा  कर  इंतजार  करना

 पड़ता  है  |  अगर  आप  मेरे  पांच  सूत्री
 कार्यक्रम  को  देखेंगे  तो  पायेंगे  कि  इस

 पर  एक  पैसा  भी  खचं  होने  वाला  नहीं

 है  ।  आप  सिर्फ  अपने  बी०  डी०  अ्रो०

 को  अधिकार  दीजिए,  उसको  कह  दीजिए
 या  सरकुलर  भेजिए  कि  6  महीने  के  अन्दर,

 कोई  तारीख  फिक्स  कर  दीजिए,  उसके

 ब्रदर  वह  इस  योजना  को  लागू  करे  V

 इस  पांच  सूत्री  कार्यक्रम  के  अनुसार-
 जो  ज़मीन  का  अआनर  होगा,  जमीन  का

 जो  भी  एट  प्रेजेब्रट  श्रोनर  होगा,  उसी

 के  नाम  जमीन  रहेगी,  उस  ज़मीन  पर

 जब  चाहे  किसान  ऋण  ले  सके,  ऐसी

 व्यवस्था  आपको  करनी  होगी  i  करीब

 करीब  सब  ब्लाकों  में  आपके  बैंक्स  खल

 गए  है  ।  ज़मीन  के  कागज़ात  की  एक
 कापी  किसान  के  पास  रहेंगी,  एक  कापी

 बैंक  के  पास  रहेगी  जब  भी  किसान

 चाहे,  उस  जमीन  का  तीस  परसेंट  या

 चालीस  परसेंट  किसान  को  ऋण  दे  दिया

 जाए,  ऐसा  श्रधिकार  आप  बैंक  को  दे

 दीजिए  |  कारण  यह  है  कि  जमीन  के

 दाम  घटते  बढ़ते  रहते  है  ।  इस  वास्ते

 जितना  बैल्युएशन  हो  उसका  तीस  चालीस:

 या  पचास  प्रतिशत  उसको  दे  दिया  जाए

 तो  उसका  काम  चल  सकता  है  ।

 पशुधन  के  सम्बन्ध  में  दो  शब्द  कहना

 चाहता  हूं  |  माननीय  श्री  हुकमदेव  सिह
 यादव  भी  इसके  बारे  में  कह  रहे  थे  +

 दुनिया  में  जितने  पशु  है  उनके  श्राधें  भारत

 »  1977-78  282-
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 में  है  । लेकिन  यह  हमारा  दुभाग्य  है
 कि  पौप्टिक  श्राहार  के  लिए  ब्रयूनतम
 प्रति  व्यक्ति  खपत  जो  284  ग्राम  -होनी
 चाहिए  वहां  भारत  में  यह  केवल  320  ग्राम

 है  b  आप  देखें  कि  डंनमार्क  में  यह  450

 ग्राम  है,  इंग्लैंड  में  450  ग्राम  है  और

 श्रास्ट्रेलिया  में  yoo  है  ।  हम  को  कोशिश

 करनी  चाहिए  कि  हमारे  पश्‌  ज्यादा  दूध
 भी  दें  और  प्रति  व्यक्ति  द्ध  की  खपत

 भी  बढ़े  ।

 श्रंतिम  बात  मैं  मछली  के  बारे  में

 कहना  चाहता  हूं  ।  माननीय  शिन्दे  जी

 ने  इसका  जिक्र  किया  है।  आप  देखें  कि

 डेनमार्क  में  |  लाख  i2  हजार  900

 टन  मछली  प्रतिवर्ष  समुद्र  में  से  निकाली

 जाती  है  और  जापान  से  5  अरब  33

 करोड़  30  लाख  रुपए  मूल्य  की  मछली

 निर्यात  होती  है  ।  लेकिन  भारत  मात्र

 80  करोड़  रुपए  मूल्य  की  मछली  ही

 समृद्र  में  से  निकालता  है  ।  भारत  के

 तीन  झोर  समुद्र  है  |  हम  को  चाहिए
 कि  हम  एक  हजार  करोड़  रूपए  मुल्य  की

 मछली  समुद्र  में  से  प्रतिवर्ष  प्राप्त  करें  ।

 यह  मछली  खाने  के  काम  में  भी  आएंगी
 ओर  एक्सपोर्ट,  भी  इसका  हम  कर  सकत

 है  1

 इन  शब्दों  के  साथ  मैं  इन  मांगों  का

 सम्थन  ब्ग्रता  हूं  t

 श्री  गणनाथ  प्रधान  (सम्बलपुर  )
 कृषि  और  सिंचाई  मंत्रालय  की  मांगों

 का  मैं  समर्थन  कर  रहा  हूँ ।  मैं  पहले
 बार  बोल  रहा  हूं  1  मैं  आपकी  आज्ञा

 से  अपनी  मातृभाषा  उड़िया  में  बोलूंगा

 “Hon.  Speaker,  Sir,  today  I  am  going
 to  start  my  speech  in  my  mother
 tongue,  because  I  want  to  give  due
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 honour  to  it.  Today  the  House  is
 going  to  have  a  discussion  09  Agri-
 culture  and  Irrigation  Demands.  Be-
 fore  I  start  speaking  something  on  the
 topic,  I  want  to  congratulate,  first  all,
 the  Honourable  Minister  of  Agricul-
 ture  and  Irrigation.  Keeping  in  view
 the  ideals  and  _  objectives  of  the
 Janata  Party,  efforts  should  be  made
 to  fulfil  the  hopes  and  aspirations  of
 our  people.

 Sir,  I  am  a  farmer  and  I  cultivate
 land.  Majority  population  of  my
 constituency  constitute  farmers.  It  is
 a  matter  of  regret  that  the  budget
 which  has  been  presented  by  the  Gov-
 ernment  is  far  away  from  the  prob-
 lems  and  aspirations  of  farmers.  I
 want  to  focuss  the  following  points
 to  the  House.  Whether  we  would  im-
 port  foodgrains  from  foreign  coun-
 tries?  Whether  we  would  correct
 water  policy?  Whether  we  would
 change  our  agriculture  and  irrigation
 policy,  which  we  have  been  following
 for  the  last  30  years?

 Sir,  with  much  pain  I  am  going  to
 say  that  during  last  two  years  of  em-
 ergency,  if  any  section  was  put  into
 extreme  trouble  and  harassment  then
 it  was  the  farmer  community,  es-
 pecially  small  and  marginal]  farmers.
 Because,  different  types  of  taxes,  le-
 vies,  and  water  taxes  were  realised
 from  them  illegally  and  they  were
 oppressed.  Of  course,  there  is  a  rea-
 son  for  mentioning  the  word  ‘oppres-
 sion.”  Here  I  must  draw  your  atten-
 tion  to  an  incident  which  happened
 in  Orissa.  In  Orissa,  unnecessarily,
 levy  was  charged  from  small  farm-
 ers  and  poor  villagers,  which  they
 were  not  supposed  to  pay.  In_  the
 name  of  levy,  water  tax  etc.,  same
 villagers  and  farmers  of  Kuchinda
 area  were  shot  dead.  Their  only
 fault  was  that  they  did  not  pay  levy.
 We  demanded  an  inquiry  {nto  the
 matter  in  the  State  Assembly.  But
 it  was  ignored  and  no  inquiry  was  °

 *The  original  speech  was  delivered  in  Oriya.
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 made  and  ultimately  it  was  told  the
 farmers  and  villagers  were  at  fault.
 Subsequently  they  were  convicted.
 Although  police  were  harassing  them
 and  threatening  them  on  gun  points,
 no  investigation  was  made  and  no
 justice  was  given.  On  the  other
 hand,  mill  owners,  rich  people  and
 Capitalists  are  not  naying  their  tax
 dues,  although  lakhs  of  rupees’  are
 still  lying  with  them  as  tax,  levy
 and  cess  arrears.  Nobody  even  bo-
 thers  to  collect  it  from  them.  Evan
 if  they  are  issued  letters  of  the  con-
 cerning  authorities  they  don't  bother
 to  reply  them.  But  poor  farmers  are
 being  beaten,  harassed  and  oppressed
 and  some  of  them  are  dying  inside
 the  jails.  Although  Janata  Govern-
 ment  has  come  to  power,  nothing  has
 been  done  to  reduce  the  rate  of  water
 tax  and  to  enhance  food  production.

 Although  most  of  the  farmers  are
 illiterate,  they  are  not  given  proper
 education.  They  are  not  being  ac-
 quainted  with  the  use  of  agricultural
 technology  and  research  work.  They
 are  quite  ignorant  of  the  modern  agri-
 cultural  process.  Moreover,  agricul-
 tural  technology  and  research’  are
 western  oriented  and  Our  agricultural
 system  jis  influenced  by  foreign  coun-
 tries.  So,  I  repeat  it  again  that  our
 agricultural  system  should  be  chan-
 ged.  But  nobody  has  corrected’  or
 changed  it  so  far.  People,  those  who
 have  no  idea  regarding  agriculture,
 are  holding  different  posts  both  at
 the  Centre  and  the  States.  So  _  also
 the  graduates,  who  cannot  give  any
 idea  to  farmers  regarding  farming.
 Farmers  do  not  know  about  the  high-
 yielding  seeds  and  agricultural  tech-
 nology.  Even  Extension  Officers  and
 Gram  Sevaks  do  not.  give  proper
 training  to  farmers.

 There  are  two  great  enemies  of
 Orissa.  One  is  flood  and  the  other
 one  is  drought.  For  the  last  0  to  2
 years  the  State  is  constantly  affected
 by  drought.  Still,  nothing  has  been
 done  to  check  jt.  No  facility  for  irri-
 gation  has  been’  provided.  Though
 the  farmers  are  interested  in  culti-
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 vation  no  facility  is  provided  to  them.
 Farmers  are  illiterate.  Even  they
 don’t  know  the  use  of  salt.  For  the
 last  30  years  they  have  been  living
 in  forests  like  animals.  In  Orissa
 70  per  cent  people  are  below  the
 poverty  line.  They  remain  starved
 for  6  to  7  months  in  a  year.  They
 don’t  have  any  other  profession  or
 service  and  no  arrangement  has  been
 made  for  them.  Generally,  they  de-
 pend  on  agriculture.  Still,  none,  right
 from  the  State  to  Centre,  has  cared
 for  them.  Therefore,  special  pro-
 vision  for  flood  relief  and  drought
 relief  for  Orissa  should  be  made.
 Apart  from  it,  (  would  like  to  draw
 your  attention  to  another  subject.  In
 Orissa,  farmers  are  not  getting  fair
 remuneration  for  their  paddy.  For
 example  ,from  965  to  74,  the  price
 per  quintal  for  paddy  was  Rs.  48  to
 Rs.  78|-.  But  after  1975,  the  price
 of  paddy  per  quintal  was  fixed  at
 Rs.  58|-  to  60|-,  whereas  the  price
 of  wheat  was  fixed  almost  at  _  its
 double.  The  price  for  wheat  was  fix-
 ed  at  Rs.  105)-  to  Rs.  l0|-.  The
 farmers  of  Punjab  and  Haryana  got
 remunerative  price  for  wheat  and
 that  is  why  they  invested  more  and
 more  in  agriculture.  But  the  farmers
 did  not  get  reasonable  price  for
 paddy.  Paddy  was  sold  at  lesser  rates
 in  the  market.  So  the  price  of  paddy
 should  be  fixed  as  was  done  in  the
 case  of  wheat.  Then  only  farmers
 can  get  due  remuneration  for  their
 products  and  can  invest  more  money
 in  agriculture,  can  purchase  good  ‘qua-
 lity  of  seeds,  fertilizers  and  modern
 agricultural  implements,  so  that,  there
 would  be  more  production.

 On  the  other  hand,  we  can  find
 that  the  prices  of  essential  commo-
 dities  are  galloping  everyday.  In
 comparison  to  that  the  farmers.  are
 not  getting  their  due  remunerations.
 Ag  a  result,  they  are  becoming  poor-
 er  day  by  day.

 Sir,  another  thing  I  must  bring  to
 your  notice  that  a  farmer  has  to  in-
 vest  Rs.  800!-  per  acre  for  paddy
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 cultivation,  whereas  the  investment
 per  acre  for  wheat  cultivation  is  Rs.
 500\-.  But  per  acre  paddy  produc-
 tion  is  0  to  75  quintals,  whereas
 wheat  production  per  acre  is  20  to  30
 quintals.  So,  what  we  find  is’  that
 the  investment  in  paddy  cultivation
 is  More  but  the  output  is  less,  and
 the  investment  in  wheat  cultivation  is
 less  and  production  is  more.  But  it
 is  an  unfortunate  thing  that  in  Orissa,
 paddy  is  being  sold  at  a  lesser  price.
 So,  I  must  say  that  in  face  of  price,
 farmer  is  being  looted,  squeezed,  ex-
 ploited  and  harassed.  Nothing  is  be-
 ing  done  to  prevent  it,  although  the
 Government  has  taken  the  responsi-
 bility.

 Orissa  is  a  poor  State  and  more
 than  half  of  the  population  of  the
 State  are  farmers.  But  the  quantity
 of  agricultural  land  is  less  in  compa-
 rison  with  the  agricultural  popula-
 tion.  So  double  and  triple  crop  sys-
 tem  should  be  adopted  there.  Then
 only  production  will  go  up  and  food
 problem  can  be  solved,  agonies  of
 farmers  can  be  removed  and  they  can
 get  two  times  full  meal  everyday.
 The  Mahanadi  Delta  Irrigation  Project
 is  not  yet  finished.  But  what  is  the
 reason  behind  it?  And  no  investiga-
 tion  has  also  been  made  regarding  the
 cause  of  the  delay.  Again,  jf  the
 Rengali  Dam  is  not  going  to  be  com-
 pleted  very  soon  and  if  the  required
 amount  is  not  provided  for  the  pur-
 pose,  it  would  become  a  liability  for
 us.  So  also,  Hirakud  Project  is  not
 being  expanded  fully  and  quickly.  So
 I  would  request  the  hon.  Minister  that
 the  unfinished  irrigation  projects  in
 Orissa  should  be  completed  soon.  In
 order  to  maximise  production  and
 solve  food  problem  in  the  State,  Gov-
 ernment  should  take  quick  action  in
 this  direction.  So,  for  the  coming
 four  to  five  years,  more  importance
 should  be  laid  on  _  irrigation.  Then
 only  there  will  be  more  production
 and  food  problem  can  be  solved.  As
 we  cannot  provide  farmers  any  other
 job,  we  should  give  them  more  agri-
 cultural  help.  ia
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 Lack  of  fund  is  the  main  argument
 of  the  Government.  But,  I  say,  the
 World  Bank  is  ready  to  help  India,
 so,  Government,  should  seek  more  help
 from  the  Bank  and  jnstead  of  spend-
 ing  the  entire  loan  amount  on  2x-
 perimental  research,  it  should  be
 spent  on  land  reclamation  and  irri-
 gation.  So  that  every  farmer  can  get
 agricultural  land  for  cultivation.  As
 a  result  of  this,  production  would
 go  up,  import  of  foodgrains  could  be
 stopped  and  we  will  become  seif-suffi-
 cient  on  the  food  front.

 7.50  hrs,

 [Mr.  SPEAKER  in  the  Chair]

 Sir,  I  am  going  to  suggest  one  thing
 more,  which  I  had  been  repeatedly
 telling  in  the  State  Assembly.  In

 Orissa,  vast  areas  of  land  are  still

 lying  idle.  In  order  to  solve  land
 and  unemployment  in  the  State,  these
 virgin  lands  should  be  brought  into
 cultivation  and  for  that  a  Land  Army
 should  be  formed.  Otherwise,  the
 conditions  of  farmers  will  deteriorate
 day  by  day.

 Generally,  farmers  have  become  in-
 debted.  So,  the  loans  which  they
 had  taken  five  or  ten  years  back,
 should  be  written  off  and  be  given
 new  loans;  but  it  is  a  matter  of  re-

 gret  that  cooperatives  do  not  sanc-
 tion  them  loans  regularly.  25  a  re-
 sult,  they  are  being  put  into  trouble.
 Because  they  had  taken  loans  before,
 now  they  are  not  sanctioned  fresh
 loans.  Therefore,  loans  taken  by  the
 farmers  should  be  repaid  through
 the  World  Bank  or  the  Reserve  Bank
 of  India  should  write  off  these  Joans.

 Farmers  in  Punjab,  Haryana  and
 Maharashtra  invest  7076  money  in

 agriculture  and  get  maximum  out-

 put.  But  in  Madhya  Pradesh,  Bihar
 and  Orissa  the  investment  rate  is
 much  less  and  we  get  less.  output.
 In  our  State,  more  amount  of  capital
 should  be  invested  in  agriculture,
 as  has  been  done  in  Punjab,  Haryana,
 and  Maharashtra.  Moreover,  we  are
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 not  getting  sufficient  quantity  of  out-
 ‘put  aS  compared  to  the  investment.
 Farmers  are  not  getting  high-yielding
 variety  of  seeds  and  even  if  they  get,
 they  get,  they  get  it  on  double  or
 triple  price.  Once  I  had  a  tour  to  a
 foreign  country  as  a  member  of  the
 Committee  where  I  found  the’  seed
 was  being  solid  to  the  Government
 the  rate  of  Rs.  5? |-  or  Rs.  58l-  per
 quintal.  But  the  same  seed  was  be-
 ing  sold  to  farmers  at  a  double  rate
 in  another  farm,  i.e.,  at  the  rate  of
 Rs.  110|-  or  Rs.  120|-  per  quintal.
 Now  the  question  is:  how  and  why  it
 happens.  Seeds  are  collected  from
 farmers  at  a  lesser  rate  and  the  same
 seed  is  being  so’d  to  them  at  a  double
 price.

 Sir,  I  had  been  to  Japan,  Thailand,
 and  Malaysia  and  there  I  found  that
 farmers  were  getting  all  sort  of  help
 from  cooperatives  and  Government.

 But,  on  the  other  hand,  in  our  coun-
 try  farmers  are  not  getting  proper
 quality  seeds  and  fertilisers  and  thus
 there  is  no  facility  for  agriculture.
 The  honour  and  standard  of  the:  farm-
 er  will  increase,  when  he  will  feel
 that  in  every  respect  the  Government
 is  there  to  help  him  and  when  the
 Government  will  actually  look  after
 them.  Although  planning  was  started
 more  than  25  years  back,  agriculture
 has  not  received  proper  attention.
 Rather,  we  must  say  that  revenue,
 agriculture  and  cooperative  depart-
 ments  are  exploiting  farmers  in  every
 respect.  So,  in  order  to  save  Sarm-
 ers  from  exploitation,  to  develop  ag-
 riculture  to  maximise  production  and
 to  solve  food  problem,  Government
 should  give  more  attention  io  the
 above  facts.

 Sir,  here  I  conclude  my  speech  with
 request  to  the  hon.  Minister  that  the
 suggestions  which  I  have  made
 throughout,  may  be  implemented  pro-
 perly  and  timely.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  There  was  not
 translation  of  his  speech.
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 MR.  SPEAKER:  He  spoke  in  his
 own  language;  it  is  tape-recorded.  We
 do  no.  have  simultaneous  translation
 tor  al]  the  languages.  This  will  be
 translated  later  on  and  published  in
 our  records.  What  else  can  we  do?
 There  is  no  alternative  now.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Translation  should  be  arranged.

 MR.  SPEAKER:  Overnight  you
 cannot  get  translators.  A  committee
 of  Parliament  has  considered  it.  If

 by  spending,  say,  Rs.  0  lakhs,  you
 can  have  this  facility,  nobody  can

 object.  But  there  are  some  _  prob-
 lems.  Leaders  of  parties  may  exa-
 mine  this....(Interruptions)  I  do  not
 understand  what  else  can  be  done.

 7.59  hrs.

 PAPERS  LAID  ON  THE  TABLE—

 PROCLAMATION  REVOKING  PRESIDENT'S
 RULE  IN  TAMIL  NADU

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):  I

 beg  to  lay  on  the  Table  a  copy  of  the
 Proclamation  (Hindi  and  English  ver-
 sions)  dated  the  30th  June,  977  issued

 by  the  Vice-President  acting  as  Presi-
 dent  under  clause  (2)  of  article  356
 of  the  Constitution  revoking  the  Pro-
 clamation  issued  on  the  3lst  January,
 976  in  relation  to  the  State  of  Tamil
 Nadu,  published  in  Notification  No.
 G.S.R.  423(E)  in  Gazette  of  India
 dated  the  30th  June,  1977,  under  arti-
 cle  356(3)  of  the  Constittuion.  [Pla-
 ced  in  Library.  See  No.  LT-552A$77].

 8  09  brs.

 STATEMENT  RE  LANDING  OF  A
 PAKISTAN  TWIN-ENGINE  PIPER
 AIRCRAFT  AT  AMRITSAR  AIR-

 PORT  ON  30TH  JUNE,  977

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  Mr.  Speaker,  Sir,  with
 your  permision,  I  would  like  to  in-
 form  the  House  about  a  small  incident
 that  occurred  today  involving  the
 landing  of  a  Pakistan  aircraft  at  the
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 airport  in  Amritsar.  A  twin-engine
 piper  aircraft  with  the  pilot  as  the
 sole  occupant,  strayed  into  our.  air-
 space  and  requested  landing  facili-
 ties  at  the  Amritsar  airport’  shortly
 after  .30  A.M.  IST.  The  pilot  said
 that  while  on  a  training  flight,  he  had
 lost  his  way  due  to  bad  weather  and
 was  running  short  on  fuel.

 After  an  inspection  of  the  plane
 and  talking  to  the  pilot,  our  authori-
 ties  were  satisfied  that  the  plane  had,
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 in  fact,  strayed  into  our  territory  on
 account  of,  bad  weather.  Accordingly,
 the  pilot  has  been  given  permission
 to  fly  his  plane  back  to  Lahore  ta-
 day  as  soon  as  the  weather  .  per-
 mits.  Meanwhile,  the  pilot  ig  being.
 looked  after  properly.

 8.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  July.

 l,  977/Asadha  10,  899  (Saka).


